
Foarteeath Seriel, Vol. XlV, No.3 Friday. November 25. 2005 
Alrabaya.a ... 1927 (Saka) 

LOK SABHA DEBATES 
(English Version) 

Sixth Session 
(Fourteenth Lok Sabha) 

.. 
, _II,_,} 

A··, 
D,~(" ',i'~ . '. t,? 

." ""-. I'-I.e, ?'~""" • . ' .... ':..~~ 
"oil .. ' •• 

(Vol. XIV cOlftailfJ Nos. J to J 0) 

LOK SABRA SECRETARIAT 
NEW DELHI 
Price: Rs, 50,00 

........ 

"'~ 



EDITORIAL BOARD 

P.D.T. Achary 
Secretary-General 
Lok SBbha 

P.K.Growr 
Joint Secretary 

K1ran Sahnl 
Prtnclpal Chief Editor 

Hamam Dan Takker 
Chief Editor 

Parmesh Kumar Sharma 
Senior Editor 

S.S. Chauhan 
A8aietant Editor 

[Original English Proceedings included In English Version and Original Hindi P~oceeclings included in Hindi Version will 
be treated as authoritative and not the translatIon thereof.) 



CONTENTS 

[FourtHnth s.t., ~. X1V, Sbtth Be.ion, 20061'i27 (SMa)} 

Sua.EcT 

MEMBERS SWORN 

WRITTEN ANSWERS TO QUESTIONS 

·Starred QuestIon Nos. 41-81 ... 

Unstarred Oueetion Noa. 438-825 ••. 

RULING BY THE SPEAKER 

Re: Notices of Adjoumment Motion ... 

PAPERS LAID ON THE TABLE ... 

RESIGNATION BY MEMBERS 

ASSENT TO BILLS 

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS 

Seventh Report 

STANDING COMMITTEE ON RAILWAYS 

Fifteenth Report 

STANDING COMMITTEE ON TRANSPORT, TOURISM AND CULTURE 

Ninety-fim Report ... 

PRIVATE MEMBER'S BILLS-/~ 

(I) Meritoriou8 Students (Alliatance In Higher Studies) 
Bill, 2005 

by Shri K.C. Singh 'BIIba' ... 

(Ii) Provision of Social Security to Old Peraone Bin. 2005 

by Shri K.S. Reo 

(III) Inter-Cute Marriages (Re .. rvation Provision) 
Bill, 2005 

by Shri S.K. Kharventhan ... 

(Iv) Public PremiH8 (Eviction of UnauthoriHd 0ccupanIa 
AmendmenI Bill) (Amendment of Section 2). 2005 

by ShrI Ramdas Athawale ... 

(v) Eradication of Unemployment Bill. 2005 

by Shri RImdaa Athawale ... 

4-108 

108-422 

423-425 

425-437 

438 

438-439 

439 

439-440 

440 

442 

442 

443 

444 



(vi) AlIattc Society of Mumbal Bin, 2005 

by SM C.K. ChlindrIIppan ... 

(vii) Scheduled CUtes, Scheduled TrIbeI MCf Other 
Backward CIaaHe (Reservation in ServIces and 
Educational InatItubona) Bill. 2005 

by SM A. K~aawamy 

BUSINESS ADVISORY COMMITTEE 

Eighteenth Report ... 

CONSTITUTION AMENDMENT BILL, 2004 

(Insertion ot new article 47A) 

Motion to Consider 

Shrimati Paramjlt Kaur ... 

Shri Sandeep Dikshlt 

SM Shailendra Kumar ... 

Dr. Satyanarayan Jatiya ... 

Shri A.K.S. Vijayan 

Shri Vijoy Krishna ... 

Shri T.K. Hamza 

8hri . Brahmananda Panda 

Shri Manoran,an Bhakta .. . 

SM Punnu Lal Mohale .. . 

Shrl C.K. Chandrappan .,. 

Dr. P. P. Koya 

Prof. M. Ramadasa ... 

Kunwar Manvendt"a Singh 

ANNEXURE-I 

Member-wise Index to Starred Ountiona ... 

Me"**-Wlse Index to Unatarred QuatIons 

ANNEXURE-II 

MInIatry-wi8e Index to Starred 0ueIti0nI ... 

MiniItry-wile Index to Unatarred CueetIon8 

"( 

. 
? 

• 

456 

445 

446 

447 

457 

461 

467 

469 

473 

474 

477 

480 

482 

488 

491 

498-498 

499-500 

500-508 

509 

510-512 



OFFICERS OF LOK SAlMA 

THE SPEAKER 

SM Somnalh Chane. 

THE DEPUTY-SPEAKER 

Shri Chamjlt Singh Atwal 

PANEL OF CHAIRMEN 

Shri Pawan Kumar Ban'" 

Shrl Girldhar Gamang 

Shrlmatt Sumltra Mahajan 

SM Ajay Maken 

Dr. Laxmlnarayan PastdeY 
Shrl Sala .. Mb Vikhe PattI 

Shrl Varkel. Radhakriehnan 

Shrl Arjun Sethi 

Lt. Col. (Retd.) Manabendra Shah 

Shri oevendra Pruad Yadav 

SECRETARY-GENERAL 

Shrl P'o.T. Achary 



LOK SABHA DEBATES 

LOK SABHA 

Fridey, November 25, 2OO5IAgraheyana 4, 1127(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. 8PeA1WI in the Chailj 

MEMBER SWORN 

(English] 

MR. SPEAKER : Now Member to be sworn. 

Shri Pannian Ravindran (Thiruvanthapuram) 

[English) 

MA. SPEAKER : Q. 41 - Shri Harikewal Prasad. 

(Interruptions) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA (South Deihl) 
Natwar Singhji and Soniajl ehould re.lgn .... (lnt.rruptlons) 

[English) 

MR. SPEAKER: I cannot listen to anybody. 

(Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Sir. have you 
admitted hie Motion? ... (Intenupl#ons) 

MA. SPEAKER: I did not give my consent to the 
Motion for suepenelon of Queetion Hour. 

(Interruptions) 

11.&)4 hra. 

(At this stage, Shri Santosh Gangwar and some 
othM holt. Membets ClIme and afoOd on 

the floor ".", the TIIlW) 

(Interruptions) 

MR. SPEAKER : I am .amestly lppeeUng to you 

al/. This is not the way. You are not doing justice 

to your people. I am appealing to aI/ sections of the 
House. 

(Interruptions) 

MR. SPEAKER : I am not preventing you from 

discussing any Issue. This Is not the way. I am sorry to 

say that It II a matter of great pain. 

[Translation] 

MA. SPEAKER: You, please go out. 

(Interruptions) 

(English) 

MA. SPEAKER : I am appeaHng to aI/ of you. We can 

dlacuss and debate matters. I do nct know how you are 
benefiting like this. I am sorry I am not going to adjourn 

the Hou ... 

(Interruptions) 

MR. SPEAKER : ThIs Ia not the way to behave in the 

House. I am sorry to say this. It Is a matter of great pain 
and sadness. You plea .. go' back quietly. 

(Interruptions) 

[Translation) 

MR. SPEAKER : Plea.e go out and speak there. 

(Interruptions) 

MA. SPEAKER: Your throat will tum .our. 

(Interruptions) 

MA. SPEAKER : I shall name you. 

(Interruptions) 
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(English) 

MR. SPEAKER : Pie .. go back to your seats. 

(Interruptions) 

(Translation) 

MR. SPEAKER : Please let others speak. 

(Interruptions) 

MR. SPEAKER : " you speak more your throat would 
tum hour. 

(Interruptions) 

MR. SPEAKER : The leaders are keeping quiet. 

(English) 

Leaders are keeping quiet and only you are 
shouting. 

(Interruptions) 

{Translation] 

MR. SPEAKER : Please have some patience, you 
would get sufficient time for speaking. 

(Interruptions) 

{English] 

MR. SPEAKER : It is very unfortunate. I will not give 
you chance In future. I will not give you any chance. 

(InJerruptions) 

MR. SPEAKER : Kindly take down the names. 

(Interruptions) 

{Translation] 

MR. SPEAKER : Please lilten to me. 

(Interruptions) 

(English] 

MR. SPEAKER : I am very sorry to say that the House 
Is being held to ransom by some hon. Members who have 
been elected to the House to perform as responsible 

Members. It is extremely painful and sad that the 
country's image is being· spoHed for the sake of partisan 

political interests. I am appealing to all sections of the 
House to please cooperate. I would give you full 

opportunity to take part in the debate. I have allowed any 
issue permissible under the rules to be raised earlier and 
I shall allow It to be raised in future also. Please cooperate. 
Please do not spoil the Image of the parliament and the 

country. 

(interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

(Translation) 

Comput8rfutlon of Land Records 

*41. SHRI HARIKEWAL PRASAD: 

SHRI V.K. THUMMAR : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state : 

(a) the steps taken by the Government for 
computerisation, updating and maintenance of the land 
records In the country; 

(b) the progress made so far in this regard 
Indicating the number of districts where the. work has been 
completed, State-wise; 

(c) the time by which this work is likely to be 
completed; and 

(d) the assessment of the Government from the 
progress made so far in computerisation, about the 
improvement in the system of land records in rural India? 

THE MINISTER OF RURAl DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH) : (a) The scheme of 
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COmputerization of Land Records (CLR) was started In the 

year 1988-89 with 100% financial aaaistance from the 

Government of India, to remove the problems InheAKlt In 

the manual system of maintenance and updating of land 

records and to meet the requirements of various groups 
of users. The main objective of the scheme of CLR Is to 

provide updated computerized copies of ownership details 

to the land owners on demand. 

(b) Funds have been provided to the State 

Govemments for setting up of the computer cent1'88 at 

TehsiUTaluk, Sub-Division and district levels. The Scheme 
covers 3407 tehallsltaluks of 682 districts, out of which 
computer centres have been set up In 3139 tehsllsltaluks 

& computerized copies of ROR are being 188Ued to the 

landowners from 2668 tehsllaltalulcB. A statement showing 
State-wise 118t of districts covered under the scheme Is 

enclosed. 

(c) The progress of the scheme of CLR is reviewed 

regularly and State-wise targets for the completion of 
various activities of the scheme have been fixed. However, 

the targets are subject to reflxatlon from time to time, based 
on the progress and performance of the States during 

review. 

(d) The programme of Computerlaatton of Land 

Records Is a successful application of Information 

Technology, which hes succeeded in converting a 

practically non-transparent system" into 8 "transparent 

system" . It has brought accountability in Revenue 

Administration, checked corruption & reduced delay and 

harassment of the people and ensured easy aCC88Slbillty 

of land related data to all concerned. 

SI. Name of the State/UTs 

No. 

2 

1. Andhra Pradesh 

Districts 
covered 

3 

23 

1 2 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Gujarat 

6. Goa 

7. Haryana 

8. Himachal Pradesh 

9. Jammu-Kashmir 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. Manipur 

1&. Meghal.ya 

17. Mizoram 

18. Nagaland 

19. Ori88a 

20. Punjab 

21. Rajaethan 

22. Sikkim 

23. Tamil Nadu 

24. Tripura 

25. Uttar Pradelh 

to Questions 6 

3 

14 

23 

37 

25 

1 

19 

12 

14 

22 

27 

14 

45 

35 

8 

9 

8 

30 

17 

32 

4 

29 

4 

70 
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2 

26. Uttaranchal 

27. Weat Bengal 

28. Chhattlsgarh 

29. Dadra and Nagar Haveli 

30. Deihl 

31. Pondlcherry 

32. Chandlgarh 

33. Andaman and Nlcobar I"anda 

34. Daman and Diu 

35. LaklhadwlJep 

Total 

Promotion of Carpet Industry 

3 

13 

18 

16 

1 

9 

1 

1 

582 

VAGHELA) : (al Yes, sir. Carpet Industry is primarily an 

Export oriented Industry and Its condition is reflected from 

its Export performance. The Export of Carpets hu defined 

by 3.76% during 2004-05 and registered a growth of 

8.83% In terms of US, during 2005-06 (up to November, 

05). 

(b) and (c) Yes, Sir. The Govemment has commis-

sioned a study through Carpet Export Promotion Council 

(CEPC) on analysis of past trends of hand made carpets, 

imports In markets, analylls of competition, condition of 
market acceaa Including trade channels middlemen and 
their functions, price structure, purchaser categories, 
market proepecta, etc. and to evolve marketing stratllgies 

for enhancing the sale of Indian hand-made carpets In US, 

EU and LAC. A comprehensive strategy shall be evolved, 

balled on the findings of this study, to ensure a quantum 

Jump in exports. 

However, the following assistance is being extended 

to carpet manufacturers/exporters for the promotion of 

carpet Industry In the country : 

(I) The India Carpet Expo has been started in the 

*42. SHRI AJIT JOGI : Will the Minister of TEXTILES year 1984 for promotion of exports. This event 

be pleaaed to state : Is now organized bi-annually. In the Carpet Expo 

(a) whether the Govemment has reYlewtd the 

condition of carpet industry in the country; 

(b) If so, whether the Government Is contemplating 

aHistance to the carpet manufacturers so as to promote 

the carpet Industry; 

(c) if so, the details thereof, State-wiae; 

(d) whether some States are not contributing their 

share for the development of the carpet Industry; 

(e) If so, the details thereof; and 

(1) the steps taken/proposed to be taken by the 

Union Government in this regard? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 

reoentIy organized at Varanasi, 108 manufac-

turer/exporters participated and a business of 
As. 100.00 croree was transacted. 

(iI) To provide training, technology and consultancy 

services to Carpet manufacturers, The Indian 

Institute of Carpet Technology has been set up 

at Bhadohl with two Satellite Centers In Jalpur 

and Srlnagar. 

(III) A Special Economic Zone has been sanctioned 

for the Carpet belt in Badhohi. 

(Iv) Distribution of looms and tool-kits developed 

under the UNDP Carpet Project to the carpet 

manufacturerslweavers at subsidized rates. 

(v) Workshops, seminars and training programmes 
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are organized regularty for capacity building of 
weavers, manufacturers, etc. 

(vi) Flnanctal assietance Ia aanctIoned to carpet 

manufacturers/exporters for participation in Inter-

national fairs/exhibitions. 

(vii) CredIt Guarantee Scheme has been launched 

recently, where artisans and producers can avail 

loan to meet their working capital needs up to 

Rs. 25.00 lakhs without any collateral security. 

This Is expected to boost production and 

exports. 

(viii) Raw Material Bank has been set up in Srinagar 

to provide graded and certified wooi and silk 

yam to carpet manufacturers and weavers to 

enhance the quality of the carpets and Unit 

Value Realization. This scheme is being ex-

tended to the other parts of the country. 

(ix) The scheme for setting up Facility Centre by 

Exporters/manufacturers/entrepreneurs on 

Public Private Partnership model has been 

launched to augment production and export of 

carpets and handicrafts. The Govemment share 

ytould be limited to Rs. 24.00 lakhs for 

investment upto Rs. 60.00 lakhs in the ratio of 

40:60. 

(d) State Govemments are not expected to contrib-

ute towards implementation of the schemes of Central 

Govemment for promotion and development of Handicrafts 

including carpets, as these schemes are Central sector 

grant-in-aid schemes where assistance Is provided directly 

to the Implementing Agencies. 

(e) and (f) Does not arise. 

Electrification of Village. 

·"3. DR. RAJESH MISHRA : 

SHRI PARAS NATH YADAV : 

WiH the Minister of POWER be pleased to state : 

(a) the number and details of schemes launched by 

the Govemment for electrtftcation of rural areas in the 

country; 

(b) the number of villages electrified in each State! 

UT during each of the last three years; 

(c) the total expenditure incurred on these schemes 

during the above period; 

(d) whether the Govemment has conducted any 

review of the above schemes; 

(e) if so, the outcome thereof; and 

(f) the number of villages targeted to be electrified 

during the next three years in each State/UT along with 

funds aHoeated for the same? 

THE MINISTER OF POWER (SHAI P.M. SAYEED) : 

(a) Govemment of India from time to time had launched 

the following programmes for electrification of rural areas 

In the country : 

(I) Rural Electrification under Minimum Need. 
Programme (MNP) -

this was started In 5th Five Year Plan with rural 

electrification as one of the components of the 

programme. Under this programme funds were 

provided as Central assistance to the states in 

the form of partly grants and partly loans. Since 

the inception of the MNP. the component that 

relates to rural electrification had been set off 

against the loan component of MNP. The areas 

covered under the MNP for the purposes of rural 

electrification were remote. far flung and difficult 

villages with low load potentiai. As rural 

electrification Itself i8 un-remunerative 

programme. under MNP it ia more un-remunera-

tive in State Electricity Boards and Electricity 
Departments. In the beginning. loans .,were 

made available at Interest rates lower than the 
funds provided under the budgetary support 
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for rural electrification by Government of India. 
However, over a period of time rate of interest 

charged under the MNP and the normal 

budgetary support made equal. With the result 
that State Electricity Boards had to bear the 

burden of higher rate of interest for these un-

economical programmes. Therefore, the scheme 
has been discontinued from 2004 onwards and 
has been subsequently merged with the new 

scheme, Rajiv Gandhi Grameen Vidyutikaran 

Yojana. 

(II) Pradhlln Mantrl Oramoclaya Yojana (PMOY) -

This scheme was launched in 2oo()"01 but rural 
electrification component was added in the next 
financial year-2001-02. It was being imple-
mented by State Electricity Boards/Electricity 
Departments/Power Utilities which were desig-
nated as implementing agencies. Funds were 

being released by State Government to the 
implementing agencies, Funds under the 
programme were provided to the states as 
Additional Central Assistance which followed the 
normal pattern of central assistance i.e. 90% 

grant & 10% loans for special category states, 
30% grant & 70% loan for other states. 

Difficulties were faced under this scheme on 
account of no clear cut earmarking of percent-
age of funds for rural electrification. The States 
had discretion of utilizing the funds for different 
components as per their own priorities. 

(III) Kutlr Jyotl Scheme -

This programme was launched in 1988-89 to 
provide single point light connections to house-
holds of rural families below the poverty line 
including harijans and adivasl families. The 
allocation amongst the States was based on the 
size of rural population below the poverty line 
and level of village electrification In the State, 
with higher weightage given to States having 

larger population of rural poor and low electri-
fication levelS/ 

(Iv) Accelerated Rural Electrfficetton Programme 

(AREP) • 

The scheme was introduced in the year 2003-
04 under which interest subsidy of 4% was 
to be provided on loans availed by State 
GovernmentS/Power Utilities from Financial 

Institutions like Rural Electrification Corporation 
(REC), Power Finance Corporation (PFC), 
Rural Infrastructure Development Fund (RIDF). 
National Agricultural Bank and Rural Develop-
ment (NABARD) etc. for carrying out rural 
electrification programme. The assistance was 
limited to electrification of un-electrified villages, 

electrification of hamlets/dalit bastis/tribal vil-
lages and electrification of households in 
villages through both conventional and non-
conventional sources of energy. Funds were 
provided on the basis of Net Present Value 
(NPV) of the interest subsidies applicable on 
disbursement. 

(v) Accelerated Electrification of One lakh v"· 
lage. and One crore hou.eholds • 

Government of India in 2004-05 launched a 
scheme • Accelerated Electrification of One 
lakh villages and One crore households" by 

merging the interest subsidy Scheme-AREP 
(Accelerated Rural Electrification Programme) 
and Kutir Jyotl Programme. Under this scheme 
there was a provision for providing 40% capital 
subsidy !or rural electrification projects and the 
balance as loan Assistance on soft terms from 
REC. 

(vi) Rajlv Gandhi Gram"n Vldvutlkaran Yojana 
(RGGVY) • 

This Scheme of Rural Electricity Infrastructure 
and Household Electrification 'has been intra-
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duced in April, 2005 tor achieving the National 

Common Minimum Programme objectives of 
providing access to electrtctty to all Aural 

Houeeholds over • period of four years. The 

Rural Electrification Corporation (REC) win be 

the nodal agency for the programme. 

Under thI8 scheme 90% Capital Subsidy will be 

provided for RE projects for :-

(i) Creation of Rural Electricity Distribution 

Backbone (REDB) with one 33111 kV (or 

66111 kV) substation in every block where 
it does not exist. 

(II) Creation of Village EJectrlcHy Infrastructure 

(VEl) for electrification of all un-electrified 

villageslhabitations and provision of distri-
bution transformer(s) of appropriate capac-

ity in every villagelhabitation. 

(iii) Decentralized Distributed Generation 

(DOG) and Supply System from conven-

lional sources for VlllageslHabltations 

where grid supply is not cost effective and 

where Ministry of Non-Conventional En-

ergy Sources would nol be providing 

electricity through their programme(s). 

Balance 10% will be loan assistance on soft 

terms by REC. 

The scheme inter .,ia provides for financing of 

electrification of all un-electrified Below Poverty 

line (BPL) households in all rural habitations In 

the country with 100% capital subsidy. 

(b) Statement-I showing number of villages electri-

fied in each state during the last three years is enclosed. 

(c) Statement-II showing expenditure incurred on 

these schemes during the ab9ve period is enclosed. 

(d) Yes, Sir, the Govemment has been reviewing 

the scheme from time to time and it has been felt 

that: 

(i) The pace and direction of rural electrification 

was left to the states and that had a decelerating 

effect on rural electrification. 

(II) Funds did nol reach the implementing agencies 

In time. 

(iii) State utilities were in bad financial health 

and were unable to provide support to the 

schemes. 

(iv) State Electricity Boards were reluctant to take up 

rural electrification as it would lead to more 

losses. 

(v) The revenue lustalnabllity of the additional 

electrification Infrastructure was not being taken 

in to account to service the debts and to recover 

the cost of the investment made in the 

infrastructure. 

(vi) The State Utilities did not have adequate man 

power In rural areas for maintenance of rural 

electriCity infrastructure so createct. 

(e) Taking iilto consideration the above diftlcultles 

• Accelerated Electrification of one lakh villages and one 

crore households· was Introduced in 2004-05 which 

subsumed the earlier achemes of AREP and Kutir Jyoti and 

funds under MNP were not provided in 2004-05, for rural 

electrification programme. This scheme had 40% subsidy 

as grant and balance 60".4 as loan. 

Even with 40% grant and 60% loan, states were 

reluctant to implement rural electrification schemes. 

Accordingly, a new scheme, Rajlv Gandhi Gremeen 

Vidyutikaran Volana (RGGVY) for creating rural electricity 

infrastructure and household electrification was conceived 

by the government and launched in April, 2005. Under this 

scheme 90"10 grant as capital subsidy and remaining 10"10 

as soft loan from REC has been provided. Rural 
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Electrification component under PMGY has been diecon· 
tlnued in 2005-06 while Kutlr Jyoti Scheme has been 

merged with RGGVY. 

(f) The scheme alms at electrifying all un-electrified 
villages over a period of four teara. Village electrification, 
year·v. .se, is targeted as below : 

Tenth Plan I Year (2005-06) 10,000 

" Year (2006.()7) 40,000 

Eleventh Plan III Year (2007·08) 40,000 

IV Year (2008·0i) 10,000 

Total 1,00,000 

A list of state-wise un-electrified villages. which are to 

be electrified and un-electrified households is enclosed as 

statement·1I1. This does not Include electrification of 

villages through non-conventional energy sources, being 
implemented by Ministry of Non-Conventional Energy 

Sources. 

An outlay of Rs. 16,000 crore for this scheme over four 
yeara period has been envisaged. States have been 

advised to prepare the Detailed Project Reports as per the 
guidelines under RGGVY and submit the same to REC. 

Sanctions of scheme for rural electrification is 

dependent on detailed scrutiny by REC. 

Baliled on the proposals received from the states and 

on scrutiny by REC, Rs. 5861 crore have been sanctioned 

for 182 districts, the details of which are enclosed .. 

statement·IV. 

Status of Village Electrification during /ast three yealS (1.04.2002-31.3.2005) 

SI. State Total No. of No. of villages No. of villages No. of villages Total No. of 

No. Inhabited villages electrified electrified electrified villages electrified 

as per 1991 during during during during last 

census 2002-03 2003-04 2004-05 three years 

2 3 4 5 6 7 

1. Andhra Pradesh 26586 

2. Arunachal Pradesh 3649 189 88 277 

3. Assam 24685 9 42 269 320 

4. Bihar 67513 94 118 134 346 

5. Jhar\<hand 

6. Goa 360 

7. Gujarat 18028 7 7 

8. Haryana &759 
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2 3 4 5 6 7 

9. Himachal Pradesh 16997 6 7 

10. Jammu-Kashmir 6477 5 3 9 

11. Kamataka 27086 3 5 8 

12. Kerale 1384 

13. Madhya Pradesh 51806 94 74 168 

14. Chhattisgarh 19720 120 219 62 401 

15. Maharashtra 40412 

16. Manlpur 2182 6 9 4 19 

17. Meghalaya 5484 177 544 474 1195 

18. Mizoram 698 4 4 

19. Nagaland 1216 

20. Orissa 46989 271 195 466 

21. Punjab 12428 

22. Rajasthan 37889 482 352 204 1038 

23. Sikkim 447 

24. Tamil Nadu 15822 

25. Trlpura 855 2 3 1 6 

26. Uttar Pradeeh 97122 279 231 1516 2026 

27. Uttaranchal 15681 217 454 466 1137 

28. West Bengal 37910 866 338 652 1856 

Total (States) 586165 2625 2781 3884 9290 

Total UTI 1093 

All India 587258 2825 2781 3884 9290 

Source : CEA report 
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Statement." 

DisbursemtHrts of Grani for the yftr 2002-D3 

(Rupees in lakhs) 

SI.No. State KJ MNP PMGY Total 

2 3 4 5 6 

1. Andhra Pradesh 1723.14 0.00 1705.00 3428.14 

2. Arunachal Pradesh 19.53 1200.00 684.00 1903.53 

3. Assam 380.00 6000.00 3000.00 9360.00 

4. Bihar 990.72 6800.00 2417.30 10208.02 

5. Chhattlsgarh 342.48 800.00 515.00 1657.48 

6. Goa 0.00 0.00 6.00 6.00 

7. Gujarat 67.12 0.00 0.00 67.12 

8. Haryana 129.65 0.00 142.90 272.55 

9. Himachal Pradesh 18.69 200.00 110.00 328.69 

10. Jammu-Kashmir 0.00 0.00 800.00 800.00 

11. Jharkhand 293.69 6800.00 1116.90 8210.59 

12. Karnataka 5154.58 0.00 1000.00 6154.58 

13. Kerala 509.20 0.00 0.00 509.20 

14. Madhya Pradelh 313.57 800.00 1275.00 2388.57 

15. Maharashtra 111.10 0.00 1664.00 1775.10 

16. Manlpur 0.00 270.00 600.00 870.00 

17. Meghalaya 27.09 3000.00 600.00 3627.09 

18. Mlzoram 54.00 0.00 598.00 852.00 

19. Nagaland 85:45 130.00 650.00 8El5.45 
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2 3 4 5 6 

20. Oriala 472.68 8000.00 100.00 6572.58 

21. Punjab 47.88 0.00 444.00 491.68 

22. Rajasthan 229.65 0.00 1061.00 1290.65 

23. Sikkim 6.93 0.00 400.00 408.93 

24. Tamil Nadu 609.13 0.00 1608.20 2217.33 

25. Trlpura 98.69 0.00 500.00 596.69 

26. Uttar Pradesh 1050.00 15000.00 10187.00 26237.00 

27. Uttaranahal 728.77 7000.00 2000.00 9728.77 

28. West Bengal 423.91 6000.00 2774.00 91'97.91 

Total 13885.35 80000.00 35958.30 109823.65 

KJ - Kutlr Jyoti 

PMGY - Pradhan Mantri Gramodaya Yojana 

MNP - Minimum Need Programme 

Disbursement of Grant for the year 2003-04 

Rupees In Islehs 

S.No. State KJ MNP PMGY Total 

1 2 3 4 5 6 

1. Andhra Pradesh 2159.87 0.00 1438.00 3597.87 

2. Arunachal Pradesh 187.18 1200.00 684.00 2071.18 

3. Assam 0.00 8000.00 2900.00 8900.00 

4. Bihar 152.75 8800.00 2417.30 9370.05 

6. ChhattIegarh 509.66 &00.00 615.00 1824.58 

8. Gos 0.00 0.00 8.00 8.00 

7. Gujarat 37.60 0.00 712.20 749.70 
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2 3 4 5 6 

8. Haryana 85.24 0.00 142.90 228.14 

9. Himachal Pradesh 17.06 200.00 200.00 417.06 

10. Jammu-Kashmir 0.00 0.00 800.00 800.00 

11. Jharkhand 86.55 6800.00 744.60 7611.15 

12. Kamataka 1541.13 0.00 1000.00 2541.13 

13. Kerala 416.49 0.00 0.00 416.49 

14. Madhya Pradesh 149.41 800.00 1275.00 2224.41 

15. Maharashtra 50.37 0.00 1664.00 1714.37 

16. Manlpur .0.00 400.00 600.00 1000.00 

17. Meghalaya 61.16 3000.00 800.00 3651.16 

18. Mlzoram 27.00 0.00 598.00 625.00 

19. Nagaland 43.60 0.00 2982.00 3025.60 

20. Orissa 0.00 6000.00 100.00 6100.00 

21. Punjab 100.37 0.00 444.00 544.37 

22. Rajasthan 222.30 0.00 1061.00 1283.30 

23. Slkkim 14.74 0.00 400.00 414.74 

24. Tamil Nadu 145.81 0.00 808.20 754.10 

25. Trlpura 86.10 0.00 700.00 766.10 

~6. Uttar Pradesh 0.00 15000.00 9277.00 24277.00 

27. Uttaranchal 0.00 7000.00 1000.00 8000.00 

28. West Bengal 0.00 ~O.OO 3816.76 9816.75 

Toe.! 6044.19 80000.00 36685.95 102730.14 

KJ - Kutlr Jyoti 

PMGY - Pradhan Mantri Gramodaya Yojana 

MNP - Minimum Need Programme 
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DiabUl5emsnt of Grent for the year 2004-05 

(Rupees in lakhs) 

S. State KJ BPL PMGY Total Accelerated Electrification of One 

No. Lakh Villages and One Crore 

Households 

Loan Subsidy Total 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 377.00 912.00 1705.00 2994.00 0.00 0.00 0.00 

2. Arunachal Pradesh 186.00 225.00 
, 

684.00 1095.00 0.00 0.00 0.00 

3. Assam 0.00 0.00 2900.00 2900.00 0.00 0.00 0.00 

4. Bihar 263.00 182.00 2417.30 2862.30 12014.00 8010.00 20024.00 

5. Chhattisgarh 111.00 744.00 584.00 1439.00 0.00 0.00 0.00 

6. Goa 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

7. Gujarat 27.00· 23.00 712.30 762.30 0.00 0.00 0.00 

8. Haryana 10.00 41.00 142.80 193.80 0.00 0.00 0.00 

9. Himachal Pradesh 9.00 9.00 200.00 218.00 0.00 0.00 0.00 

10. Jammu-Kuhmir 0.00 0.00 500.00 500.00 0.00 0.00 0.00 

11. Jharkhand -34.00 120.00 744.60 830.60 0.00 0.00 0.00 

12. Kamatalea 213.00 0.00 1000.00 1213.00 0.00 0.00 0.00 

13. Kerala 0.00 1047.00 0.00 1047.00 0.00 0.00 0.00 

14. Madhya Pradesh 152.00 173.00 637.50 962.50 0.00 0.00 0.00 

15. Maharashtra 14.00 40.00 414.76 468.76 0.00 0.00 0.00 

16. Manlpur 0.00 0.00 600.00 600.00 0.00 0.00 0.00 

17. Meghalaya 0.00 0.00 600.00 600.00 0.00 0.00 0.00 

18. Mlzoram 0.00 0.00 288.00 288.00 0.00 0.00 0.00 
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2 3 4 5 6 7 8 9 

19. Nagaland 22.00 0.00 824.50 846.50 0.00 0.00 0.00 

20. Orissa 0.00 0.00 100.00 100.00 0.00 0.00 0.00 

21. Punjab 33.00 150.00 222.00 405.00 0.00 0.00 0.00 

22. Rajasthan 112.00 0.00 1061.00 1173.00 560.00 373.00 933.00 

23. Sikkim 0.00 0.00 400.00 400.00 0.00 0.00 0.00 

24. Tamil Nadu 135.00 0.00 271.52 406.52 0.00 0.00 0.00 

25. Tripura 111.00 108.00 850.00 1069.00 0.00 0.00 0.00 

26. Uttar Pradesh 0.00 0.00 5387.00 5387.00 38398.00 25598.00 63996.00 

27. Uttaranchal 0.00 360.00 300.00 660.00 0.00 0.00 0.00 

28. West Bengal 0.00 0.00 924.50 924.50 6869.00 4580.00 11449.00 

Total 1741.00 4134.00 24470.78 30345.78 57841.00 38561.00 96402.00 

KJ - Kutir Jyoti 

BPL - Below Poverty Line 

• - No funds were released in 2004-05 under Minimum Need Programme for rural electrification. 

S",,,,,,,.,,,.,II 

Status of Village Electrlf#cation as on 31.3.2005 

51. State Total No. of Total No. of Balance %age of 
No. inhabited villages as villages unelectrified electrified 

per 2001 census electrified vlUag" vtllagea 

2 3 4 5 6 

1. Andhra Pradesh 28613 26565 S ·100 

2. Arunachal Pradeah 3883 2335 1528 80.45 

3. Adam 25124 19081 6043 75.95 

4. Bihar 39015 19251 19764 48.34 
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2 3 4 5 6 

5. Jharkhand 29354 7641 21713 26.03 

6. Goa 347 347 0 100 

7. Gujarat 18066 17940 $ 100 

8. Haryana 6764 6759 $ 100 

9. Himachal Pradesh 17495 16891 604 96.55 

10. Jammu-Kashmir 6417 8001 416 93.52 

11. Kamataka 27481 26771 710 97.42 

12. Kerala 1384 1364 100 

13. Madhya ,Pradesh 52117 50474 1843 98.85 

14. Chhattlsgarh 19720 18532 1188 93.98 

15. Maharashtra 41095 40351 $ 100 

16. Manipur 2315 2043 272 88.25 

17. Meghalaya 5782 3016 2766 52.16 

18. Mizoram 707 691 16 97.74 

19. Nagaland 1278 1216 $ 100 

20. OrIaaa 47529 37663 9866 79.24 

21. Punjab 12278 12278 100 

22. Raja.than 39753 37276 2477 93.77 

23. Sikkim 450 405 $ 100 

24. Tamil Nadu 15400 15400 0 100 

25. Trtpura 858 818 40 95.34 

26. Uttar PNd88h 97942 57042 40900 58.24 

27. Uttaranchal 16761 13131 2630 83.31 
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2 3 4 5 6 

28. West Bengal 37945 31705 6240 83.66 

29. Deihl 158 158 0 100.00 

Total (States) 592991 473145 118816 79.79 

UTe 1093 1090 S 100 

All India 594084 474235 118816 79.83 

SBalance villages are not feasible for electrification 

Source : CEA & Census Reports 

Rural HousBhold8 E/ectrlflcaNon - 200 1 C.".,. 

S. State Total No. of Rural Households % electrlfled % un-electrlflecl 
No. Households having Households Household8 

Electricity 

2 3 4 5 6 

.. 
1. Andhra Pradesh 12,676,218 7,561,733 59.65 40.35 

2. Arunachal Pradesh 164,501 73,250 44.63 55.47 

3. Assam 4,220,173 697,842 16.54 83.46 

4. Bihar 12,660,007 649,603 5.13 94.87 

5. Chhatti8garh 3,359,078 1,548,926 46.11 53.89 

6. Delhi 169,528 144,948 86.50 14.50 

7. Goa 140,755 130,105 92.43 7.57 

8. Gulerat 5,885,961 4,244,758 72.12 27.88 

9. Haryana 2,454,483 1,928,814 78.50 21.50 

10. Himachal Pradesh 1,097,520, 1,038,969 94.48 5.52 

11. Jammu-Kashmir 1,181,357 888,341 74.n 25.23 

12. ~hand .3;802,412 379,987 9.99 90.01 



33 AGRAHA Y ANA 4, 1927 ($aka) 34 

1 2 3 4 5 8 

13. Kamataka 6,675,173 4,816,913 72.16 27.84 

14. Kerala 4,942,550 3,238,899 65.53 34.47 

15. Madhya Pradesh 8,124,795 5,063,424 62.32 37.68 

16. Maharaahtra 10,993,623 7,164,057 65.17 34.83 

17. Manlpur 296,354 155,679 52.53 47.47 

18. Meghalaya 329,678 99,762 30.26 69.74 

19. Mizoram 79,362 35,028 44.14 65.86 

20. Nagaland 265,334 150,929 56.88 43.12 

21. Orissa 6,782,879 1,312,744 19.35 80.65 

22. Punjab 2,775,462 2,482,925 89.46 10.54 

23. Rajasthan 7,156,703 3,150,556 44.02 55.98 

24. Sikkim 91,723 68,808 75.02 24.98 

25. Tamil Nadu 8,274,790 5,890,371 71.18 28.82 

26. Trlpura 539,880 171,357 31.75 68.25 

27. Uttar Pradesh 20,590.074 4,084,288 19.84 80.16 

28. Uttaranchal 1,196,157 602,225 50.35 49.65 

29. West Bengal 11,161,870 2,262,517 20.27 79.73 

Union Terrttorle. 

1. Andaman and Nlcobar 49,653 33,807 68.09 31.91 
Islands 

2. Chandlgarh 21,302 20,750 97.41 2.59 

3. Dadra and Nagar Haveli 32,783 27,088 82.63 17.37 

4. Daman and Diu 22,091 21,529 97,48 2.54 

5. Lakshadweep 5,351 5,337 99.74 0.26 

6. Pondlcherry 72,199 58,486 81.01 18.99 

All India 138,271,559 80,180,685 43.62 56.48 
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StstMJ.nt-iV 

Status of Projects sanctioned till date 
under RGGVY 

51. Name of State Districts for 

No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattiagarh 

6. Gujar3t 

7. Haryana 

8. Himachal Pradesh 

9. Jammu-Kashmir 

10. Jharkhand 

11. Karnataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. Manlpur 

16. Meghalaya 

17. Mizoram 

18. Nagal.Ad 

which 

proposals 

approved 

3 

04 

01 

01 

24 

01 

02 

06 

01 

02 

17 

07 

04 

03 

2. 

Cost of projects 

sanctioned 

(Rs. in crore8) 

4 

160.95 

23.83 

55.67 

1287.70 

37.07 

46.56 

76.99 

25.02 

72.47 

375.40 

221.76 

200.60 

32.10 

16.73 

2 3 4 

19. Orissa 01 41.07 

20. Punjab 01 22.97 

21. Rajasthan 25 406.77 

22. Sikklm 

23. Tamil Nadu 

24. Tripura 

25. Uttar Pradesh 63 2151.64 

26. Uttaranchal 04 220.59 

27. West Bengal 13 385.03 

Total 182 5880.92 

[English] 

Export of Knitwear 

*44. SHRI RAVICHANDRAN SIPPIPARAI : Will the 

Minister of TEXTILES be pleased to state : 

(a) the measures taken by the Government to 

achieve the knitwear export target; 

(b) whether Government has any proposal to 

improve the infrastructure to compete with China and other 

countries in the global market; and 

(c) if so, the details thereof along with the funds 

allocated in this regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) A number of steps have been taken by 

the Government from lime to time to promote export of 

textiles including knitwears. Some of these include 

dereservation of readymade garments, hosiery and 
\ 

knitwear from the SSI sector, 100% Foreign Direct 

Investment in the textile sector, Technology Upgradatlon 
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Fund Scheme (TUFS), Technology Mission on Cotto. , 
(NC), Textile Centreslnfrutructure Development Scheme 

(TCloS), Apparel Parte for Exports Scheme (APES) and 
Scheme for Integrated Textile Parks (SITP). 

(b). ~d (c) With a view to provide improved 

infrastructure to the Indian textile industry, the Govemment 

have taken the following measures :-

(i) The Technology Upgradation Fund Scheme 

(TUFS) has been in operation since 1999 to 

facilitate the modemization and technological 

upgradation of the sector. The scheme has been 

further fine-tuned to increase the rapid Invest-

ments in the targeted sub-sectors of the textile 

industry. Upto 30 September 2005, an amount 

of Rs. 12759 crore on 4047 applications has 

been sanctioned and Rs. 8401 crore on 3415 

applications have been disbursed. 

(II) To augment the availability of quality raw 

material ata competltille price, the Govemment 

launCh~d the Technology Mission on Cotton 

(TMC). Incentives are provided for better farm 

practices, quality seeds, improvement in market 

infrastructure and modemisation of ginning & 

pressing sector. Under the Mission, the devel-

opment of 161 market yards and modernization 

of 616 ginning and pressing factories has been 
sanctioned at an estimated cost of As. 1113.83 
crore. Of this, the share of Govemment of India 

is Rs. 296.30 crore. 

(iii) WIth the objectives of imparting a focUNd thrust 

to set up apparel units of international standards 

and upgrading infrastructure facilities at impor-

tant textile centres, the Govemment had launched 

the Apparel Parte for Exports Scheme (APES), 

and T axtile Centre Infrastructure Development 

Scheme (TCIDS). However, after reviewing the 

implementation of these two schemes, a new 

scheme, namely, Scheme for Integrated Textile 

Parks has been launched by merging the two 

schemes. Thie scheme is based on PubIIe-
Private Partnership (PPP), and would equip the 
industry with wol1d-class Infrastructure facilities 

for setting up their textile units to meet 

International environmental and locial stan-

dards. Govemment of India support under the 

acheme by way of grant or equity shall be limited 

to 40% of the project cost, subject to a ceiling 

. of Rs. 40 erare. 

Development of Degraded Land 

·45. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of RURAl. DEVELOPMENT be 
pleased to state : 

(a) whether despite Implementation of a number of 

schemes, the physical progress of development of 

degraded land hu been rather slow; 

(b) if so. the reasons therefor: and 

(e) the steps taken or proposed to be taken by the 

Govemment for development of degraded land and 

success achieved during the first three years of the Tenth 

Five Year Plan? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH) : (a) and (b) The 

Department of Land Rnources is implementing 3 Area 

Development programmes in the country, namely Inte-

grated Wastelands Development Programme (IWDP), 

Drought Prone Areas Programme (DPAP) and Desert 

Development Programme (DoP) for development of non-

forest wastelands, drought proofing and checking deser-

tification, on watershed basis. The treatment of wastelands 

is slow on account of the extent of wastelands, available 

resources, the lengthy process of treatment and time taken 

for mobilisation and involvement of the inhabitants of the 

area. According to the Wasteland Atlas of India, published 

in 2000 by the Department of Land Resources in 

collaboration with the National Remote Sensing Agency, 
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Hyderabad using Remote Sen8ing techniques, 638.5 lakh 

hectar.. of land has been delineated as wastelands in 

India. OUt of this 369.8 lakh hectares Is treatable non-forest 

w .... lands. The.. wastelands are occurring in all the 

climatic regionl of the country. DDP and DPAP are 

implemented In blocks identified on certain scientific 

criteria by the Hanumantha Rao Committee in arid and 

semi-arid/dry sub-humid regiona reepectlvely. Part of the 

369.8 lakh hectares of wastelaneil are covered under 

these programmes. For the wastelands in the remaining 

areas, IWDP Is Impfemented. The Department of Land 

Resources has sanctioned 61.96 lakh hectares under 

IWDP projects, 106.765 lakh hectares under DPAP and 

57.38 lakh hectares under DDP projects for treatment, from 

1.4.1995 till 31.3.2005, under the Guideline. for Waterehed 

Development. 

(c) The Government hal considerably increased the 

resources aHocated for development of degraded lands, 

and consequentially the number of projects sanctioned 

and the area covered have also gone up considerably. 

During the first three years of the Tenth Five Vear Plan, 

480 IWDP projects for treatment of 24.597 lakh hectares 

at a total coat of Ra. 1475.82 cror .. , 7563 DPAP projecta 

for treatment of 37.815 latch hectares at a total cost ofRI. 

2268.90 crores and 4764 DDP projects for treatment of 

23.82 lakh hectares at a total cost of RI. 1429.20 erorea 

have been sanctioned. The project period Is 5 years. 

Funds to the tune of RI. 2318.13 ereres have been 

released under the 3 programmes for on-going as well as 

new projects during the last three years. State-wise and 

programme-wise number of projects sanctioned and 

area taken up for treatment during the last three years are 

given in statement-I enclosed and release of funds 

for ongoing as well as new projects are given in 

statement-II enclosed During the current financial year, till 

date, 340 IWDP projects, 3000 DPAP projects and 

2000 DDP projects covering an area of 16.32 lakh 

hectares, 15.00 lakh hectares and 10.00 lakh hectares 

respectively have been sanctioned for treatment at a total 

cost of Rs. 2479.08 crores. Impact assessment studies 

carried out in 16 States have revealed that overall 

productivity of land has increased, water table has gone 
up and there has been a significant positive impact of the 

overall economic development of the inhabitants of the 

project areas. 

No. of Projects and Anta sanctioned under AIM Dellfllopment Programmes 

during 2002-03 to 2004-05 

SI. State IWDP DPAP DDP 

No. 

No. of Area No. of Area No. of Area 

projects (In lakh ha.) projects (In lakh ha.) projects (in lakh ha.) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 22 1.32 865 4.325 330 1.65 

2. Bihar 18 0.9 188 0.94 

3. Chhattisgarh 17 0.83576 348 1.74 

4. Goa 2 0.1 
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1 2 3 4 5 8 7 8 

5. Gujarat 20 1.025 741 3.705 873 4.365 

6. Haryana 8 0.35 357 1.785 

7. Himachal Pradesh 10 0.58 130 0.85 160 0.8 

8. Jammu-Kuhmlr 5 0.24 198 0.99 158 0.78 

9. Jharkhand 10 0.33 664 2.82 

10. Kamataka 20 1.01448 675 3.375 497 2.485 

11. Kerala 3 0.15 

12. Maharuhtra 19 0.95 899 4.495 

13. Madhya Pradesh 31 1.54972 803 4.015 

14. 0ri188 16 0.83 452 2.26 

15. Punjab 4 0.154 

16. Rajasthan 18 0.9 305 1.525 2389 11.945 

17. Tamil Nadu 21 1.06025 464 2.32 

18. Uttar Pradesh 26 1.3 478 2.39 

19. Uttaranchal 13 0.72463 277 1.385 

20. west Bengal 6 0.2382 176 0.88 

Total 289 14.75204 7563 37.815 4764 23.82 

North Entern S .... 

1. Arupachal Pradesh 29 1.58671 

2. AHem 64 3.49432 

3. ManipW 18 1.145 

4. Meghalaya 14 0.42 

5. Mlzoram 15 1.20685 
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2 3 4 6 8 7 8 

S. Nag_land 17 1.3726 

7. Sikkim 7 0.34456 

8. Tripura 7 0.27529 

Total of NE 171 9.64522 

Total of AOP 460 24.59726 7583 37.815 4784 23.82 

S""""n"" 
Funds relNsed und6r ongoing as will' as n6W ADP projects 

during 2002-2003 to 2004-2005 

SI. State IWOP OPAP OOP Total 
No. (Rs. in erores) (Rs. in crores) (Rs. in crores) (Rs. in crores) 

1 2 3 4 5 6 

1. Anclhra Pradeeh 77.90 138.01 35.53 251.44 

2. Bihar 8.72 8.64 17.56 

3. Chhattlagarh 34.71 47.22 81.93 

4. Goa 0.83 0.00 0.83 

5. GuJarat 43.00 91.73 147.11 281.85 

6. Haryana 11.07 0.00 52.75 63.82 

7. Himachal Pradesh 41.95 13.25 18.83 74.04 

8. Jammu-Kashmir 46.92 8.88 22.48 78.08 

9. Jharkhand 5.20 28.31 33.51 

10. Kamataka 61.81 79.64 60.42 202.07 

11. Kerala 5.71 0.00 5.71 

12. Mahara.htra 33.15 82.65 95.80 

13. Madhya Pradesh 87.37 150.31 237.68 
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14. 

15. 

16. 

17. 

18. 

19. 

20. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 
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2 3 

Orissa 42.83 

Punjab 2.45 

Raj_than 49.91 

Tamil Nadu 53.02 

Uttar Pradesh 54.34 

Uttaranchal 19.28 

West Bengal 2.39 

Total 654.48 

North-E88tem Stat •• 

Arunachal Pradesh 16.14 

Assam 63.13 

Manlpur 15.01 

Meghalaya 6.62 

Mizoram 27.43 

Nagaland 53.20 

Sikklrn 7.n 

Trlpura 4.18 

Total of HE 194.09 

Total of ADP 848.57 

Development of Handlonlfta 

·46. SHRI TUKARAM GANPATRAO RENOE PATIL: 

SHRIMATI SANGEETA KUMAR I SINGH DEO : 

WID the Minlater of TEXTIlES be pIeued to 1Itate : 

4 5 6 

30.89 73.71 

0.00 2.45 

49.84 281.88 381.41 

62.78 115.80 

46.73 101.07 

19.76 39.04 

5.94 8.33 

844.78 624.78 2124.04 

16.14 

63.73 

15.01 

6.62 

27.43 

53.20 

7.77 

4.18 

194.09 

844.78 624.78 2318.13 

(8) whether the Government has recently made an 

.... 1SI'Mnt of the development of handicrafts in the 
country; 

(b) If 80. the outcome thereof; 
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(c) the States which have not fixed the target for the 

development of handicrafts; 

(d) the States which are lagging behind in the 

development of handicrafts; and 

(e) the steps taken by the Union Government to 

promote handicrafts in these States? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) Yes, Sir. An assessment of the status of 

export of handicrafts was undertaken recently through 

Export Promotion Council for handicrafts (EPCH). 

(b) The outcome of the assessment Is as under: 

a. The export of handicrafts is growing at an 

average annual growth rate of 15%. 

b. The major contributors to exports are: 

Embroidered and Crocheted goods 

(32.22%); Art-Metal-ware (25.8%); and 

Hand-printed Textiles & Scarves (14.18%). 

c. The share of Indian exports in global 

handicrafts trade is approximately 1.3%. 

d. Central Region contributes 48% and 

Northern Region contributes about 35% of 

the total exports of handicrafts fro", the 

country. 

(c) The target and export figures of Handicrafts are 

prescribed and maintained for the country as a whole and 

no State-wi.. targets are fixed. 

(d) Going by the performance in export, the Regions 

lagging behind are Eastern Region including NER 
(6.33%), Westem Region (5.66%) & Southern Region 

(4.99%). 

(e> For the development and pt'OtnOtion of handi-

crafts in the country including the areas lagging behind, 
various schemes are being Implemented which Include 

Baba Saheb Ambedkar Hutshifp VIle .. Yojana (AHVY) for 

cluster development, Design & Technology Upgradation. 

~arketing and Support Services, Export Promotion, 

Special Handicrafts Training Project for skill up-gradation, 

Credit Guarantee Scheme, Research & Development, etc. 

In addition, to promote handicrafts from the Eastem, 

North Eastern, Southern & Western Regions, dtverslflcation 

of product segment by identification of potential crafts from 

these regions is being undertaken. 

Further, the Government has also initiated action for 

brand promotion of handicrafts in US and European 

Markets through EPCH. 

One time Settlement Scheme for NPA 

*47. SHRI G. KARUNAKARA REDDY: Will the 

Minister of FINANCE be pleased to state : 

(a) whether the Reserve Bank of India has asked 

all banks to allow a one-time settlement scheme for 

recovery of Non-Performing Assets (NPAs) below Rs. 10 

crore from the Small and Medium Enterprises (SMEs); 

(b) if so, the details of guidelines issued by the RBI 

in this regard to the banks; 

(c) the estimated loss to the Government In this 

regard; and 

(d) the number of Small and Medium Enterprises 

(SMEs) likely to be benefited? 

THE MINISTER FINANCE (SHRI P. CHIDAMBARAM) 

: (a> and (b) Reserve Bank of India has issued detailed 

guidelines on One-Time Settlement Scheme for Small and 

Medium Enterprises (SMEa) Accounta to all Public Sector 

Banks vide circular dated 3rd September 2005. A copy of 
the circular is enclosed as statement. 

(c) The scheme does not involve any loss to the 

Govemment. 

(d) It is not possible to predict the number of units 
whkltl would· benefit trom .... scheme at present. 
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Statement . 

RBII2OO5-06I153 

RPCO.PLNFS. BC.No.39/06.02.31l2oo5-06 

September 3, 2005 

The ChairmanlManaging Director 

All Public Sector Banks 

Dear Sir, 

GuldeU... on an .. Tlme Settlement Scheme for 

$ME Aooount. 

Please refer to Paragraph No.8 of our circular RPCD. 

PLNFS.BC. No. 31106.02.3112006-06 dated August 19, 

2005 and accordingly, a one-time settlement scheme for 

recovery of NPAs below Rs.10 crore Is proposed 

hereunder which is required to be Implemented by all 

public sector banks. These guidelines will provide a 
simplified, non-discretionary and non-discriminatory mecha-

nism for one-time settlement of chronic NPAs in the, SME 

aector. All public sector banks shall uniformly implement 

these guidelines. 

2. The guidelines will not, however, cover cases of 

wilful default, fraud and malfeasance. Banks shall identify 

caeea of wilful def.uIt, fraud and malfeasance and initiate 
prompt action. Accordingly, guidelines for one-ttme 
settlement of dues relating to NPAs of public sector banks 

In SME sector are given below : 

(A) Guideline. for one-time settlement of chronic 

NPAe up to Rs.10 crore 

(I) Coverage 

(a) Thereviaed guidelines will cover all NPAs 

In SME sector which have become 
doubtful or loss as on March 31, 2004 
with outstanding balance of Rs.10 crore 

and below on the date on which the 
account was classified as doubtfuf. 

(b) The guidelines win also cover NPAs 
classified as sub-standard as on 31 st 
March 2004, which have subsequently 
become doubtful or loss where the 
outstanding balance was RS.10 crore and 
below on the date on which the account 

was classified as doubtful. 

(c) These guidelines will cover cases on 
which the banks have Initiated action 
under the Securitisation and Reconstruc-
tion of Financial Assets and Enforcement 
of Security Interest Act, 2002 and also 
cases pending before CourtsIDRTslBIFR. 
subject to consent decree being obtained 
from the CourtsIDRTslBIFR. 

(d) Cases of wilful default, fraud and malfea-
sance will not be covered. 

(e) The last date for receipt of applications 
from borrowers will be as at the close of 
business on March 31, 2006. The process-
ing under the revised guidelines shall be 
completed by June 30, 2006. 

[6] Settlement Fonnu .... mount 

(a) NPA. cl •• slfted .s Doubtful or Lo •• a. 
on March 31, 2004 

The minimum amount that shall be 
recovered under the revised guidelines in 
reaped of one-time _ttl.ment of NPAs 
claaeified 16 doubtful or loss as on March 
31,2004 wlU be 100% of the outstanding 
balance in the account a. on the date on 
which the account was categorised as 
doubtful NPAa. 

(b) NPAs cl ••• lfled a •• ub-standard a. on 
March 31, 2004 which became doubtful 
or lo.s subsequently 

The minimum amount that shall be 

recovered in respect 0' NPAs classified as 
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tub-Itandard as on March 31, 2004 which 
became doubtful or loss subsequently 

would be 100% of the outstanding balance 

in the account as on the date on which the 
account was categoriled as doubtful 

NPAs, plus interest at existing Prime 

Lending Rate from April 1, 2004 till the 

date of final payment. 

[III] Payment 

The amount of settlement arrived at in both 
the above cases, shall preferably be paid in 

one lump sum. In cases where the borrowers 

are unable to pay the entire amount in one 

lump sum, at least 25% of the amount of 

settlement shall be paid upfront and the balance 
amount of 75% should be recovered In 

instalments within a period of one year together 
with Interest at the existing Prime lending Rate 

from the date of settlement up to the date of flnal 
payment. 

(Iv] Sanctioning Authority 

The decision on the one-time settlement and 
consequent sanction of waiver· or remiulon or 
write-off shall be taken by the competent 

authority under the delegated powers. 

[v] Non-dllCretlonary treatment 

Banks shall follow the above guidelines for one-
time settlement of an NPAs covered under the 
scheme, without discrimination and a monthly 
report on the progress and detaHs of settlements 
should be submitted by the concerned authority 

to the next higher authority and their Central 
Office. Banks may go for wide publicity and aiso 
give notice by January 31, 2006 to the eligible 
defaulting borrowers to avail of the opportunity 

for one-time settlement of their outstanding du. 
In terms of these guldellnet. Adequate publicity 
to these guidelines through vat'ious means mUit 
be ensured. 

[vi] Reporting to the Board 

Banks shall submit 8 report on the prog ..... In 
the one-time settlement of chronic NPAs under 
the revised guidelines every quarter to the Board 
of Directors. A copy of the quarterly progress 

report may also be sent to us. 

3. The above guidelines may please be advJaed 
to your controlling offices and branch.. for immediate 
Implementation. These guidelines may be displayed on the 
web site of your bank. 

4. Any deviation from the above &ettlement guide-
lines for any borrower shall be made only by the Board 
of Directors. 

5. Please acknowledge receipt. 

Yours faithfully, 

(G. Srlnlva .. n) 
Chief General Manager 

[TtanS/atJon] 

Vacanel .. of Judge. 

*48. SHRI RAGHURAJ SINGH SHAKYA : 

SHRI PRABHUNATH SINGH : 

Will the Minister of LAW AND JUSTICE be pleased 
toltate : 

~) the sanctioned strength of Judges in various 
High Courts and the Supreme Court of India; 

(b) the number of posts of Judges lying vacant In 
various Courts as on date, court-wise; 

(c) the reasons for not filling up the vacant posta; 

(d) whether a large number of civil, criminal and 
other easel are pending In the Supreme Court and va~ 
Htgh Courts; 

(e) If 10, the detaIIa of pending Caaee a. on date. 
State-wise; and period-wise; and 
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(f) the steps being taken by the government to fill 

up the vacant posts of Judges and for speedy disposal 
of long pending cases in Courts? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

BHARDWAJ) : (a) to (f) The sanctioned as also the number 

of posts lying vacant in Supreme Court and various High 

Courts as on 21.11.2005 is given in statement-I enclosed. 

2. Filling up of vacancies in the High Courts is a 

continuous consultative process among the constitutional 

authorities. While every effort is made to fill up the existing 
vacancies expeditiously. vacancies do keep arising on 

account of retirements. resignation or elevation of Judges. 

2.1 Pursuant to the Supreme Court Judgment of 

October 6. 1993 read with their Advisory Opinion of 
October 28. 1998. the process of initiation of proposal for 
appointment of Judges of a High Court lies with the Chief 
Justice of that High Court. The Government has. however. 

been requesting the Chief Justices of the High Courts. 
Chief Ministers and the Governors of the States, from 
time to time, to Initiate proposals for fining up of the 
present and anticipated vacancies during the next six 
months. In response to these efforts, 60 proposals for 
appointments have been received from the Chief Justices 
of High Courts with regard to 139 vacancies obtaining as 
on 21.11.2005. 

3. As on 1st January. 2005 14,995 admission 
matters and 15.158 regular hearing matters were pending 
in the Supreme Court of India. A Statement-II, showing the 
pendency position in the High Courts as per the 
information available Is enclosed. 

3.1 The pendency of cases in the Courts could be 
ascribed to various factors, which inter-alia, include 
vacancies of Judges, new legislations, substantial Increase 

in fresh institution of cases, rise In population, heightened 
awareness of rights of the part of the citizens, granting of 
adjournments, industrial development in the country, 
Increase in trade and commerce and socio-economlc 

malters, .legisIatIve and administrative aspects touching on 
the life of citlz.,.. lawy ... • strikes etc. 

4. Various steps have been taken by the Govern-
ment for the speedy disposal of cases which Include 

setting up of fast track courts, amendment to the Civil 
Procedure Codes, permanent adalats for disputes relating 
to public utilities, Increase in the number of posts of 
Judges, establishment of special courtsltribunals, improve-
ment in the standard of legal education. adoption of 

alternative modes of disputes resolution, such as arbitra· 
tion and conciliation. 

St.'emenl-I 

SI. Name of the Sanctioned No. of 

No. Court Strength vacen-

No. of 

Proposa', 
as on cies received from 

21.11.2005 the Chief 

2 3 

Supreme Court 26 

High Court. 

1. Allahabad 95 

2. Andhra Pradesh 39 

3. Bombay 60 

4. Calcutta 50 

5. Chhattlsgarh 08 

6. Delhi 33 

7. Guwahatl 19 

8. Gularat 42 

9. Himachal Pradesh 08 

10. Jammu-Kashmir 14 

4 

04 

13 

09 

05 

20 

06 

02 

07 

01 

04 

Justice of the 
High Court 

with reference 
:0 column 4 

5 

03 

03 

03 

06 

01 

03 

01 
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2 3 4 5 2 3 4 5 

11. Jharkhand 1.2 07 05 5. Delhi 113785 18909 20799 

12. Kamataka 40 08 05 6. Gujarat 143655 46808 19321 

13. Kerala 29 01 7. Guwahati 57381 10616 32 

14. Madhya Pradesh 41 02 8. Himachal Pradesh 23539 36196 0 

15. Madras 42 20 21 9. Jammu-Kashmir 45225 5088 240 

16. Orissa 20 06 10. Kamataka 129653 617 5656 

17. Patna 31 09 11. Kerala 130267 18965 1026 

18. Punjab and 40 11 01 12. Madras 298759 26958 4347 

Haryana 
13. Madhya Pradesh 200918 32567 9975 

19. Rajasthan 40 08 02 
14. Orissa 106549 2905 32015 

20. 51kkim 03 
15. Patna 84948 67075 13461 

21. UHaranchal 09 
16. Punjab and 265302 66589 56338 

Total 675 139 60 
Haryana 

17. Rajasthan 204348 42234 14545 
Sbltement-ll 

18. Sikklm 55 0 0 
Period-wise pending cases in High Courts 

19. UHaranchal 35898 6516 5960 

51. High Courts Total Pending Pending 

No. pending for more for more 
20. Jharkhand 63732 NA NA 

cases than 5 but than ten 21. Chhattlsgarh 35812 NA NA 
IeS8 than years 

10 years Total 3648475 627680 654206 

2 3 4 5 
c;o.l Shortage 

1. Allahabad 981245 164484 322244 -49. 5HRI RATILAL KALlDA5 VARMA: 

2. Andhra Pradesh 183139 35215 3796 SHRI JYOTIRAOITY A M. 5CINOIA : 

3. Bombay 332975 6~07 61035 Will the Minister of POWER be pleased to state : 

4. Calcutta 209233 48296 91080 (a) the annual requirement of coaJ by NatIonal 
Thermal Power Corporation durtng the last three years: 
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(b) whether this requirement Ie met from the 

dome8tIo coal production' 

(c) if so, whether Ministries of Power and Coal have 

agreed on a detailed roadmap to deal with the existing 

shortages of coal for power plants; 

(d) whether both the Ministries have agreed for 

short term imports of coal that are being planned for 2005-

06 to meet the coal shortage of the Power plants in the 

country; and 

(e) if eo, the total Imports of coal that will be made 

to meet the coal shortage in the power plants? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : 

<a) The annual requirement of coal of National Thermal 

Power Corporation (NTPC) during th8 last three years 

projected on the basis of generation target fixed by 

CEA and stock requirement upto normative level was as 

under: 

(In Million Tonne) 

2002-03 2003-04 2004-05 

80.736 86.137 97.528 

The actual requirement due to better availability 

of machines and demand for power as well as the 
actual consumption during the last three years were as 

under: 

(In Million Tonne) 

2002-03 2003-04 2004-05 

Rtquirement 83.097 91.811 101.33·'3 

Consumption 83.097 90.113 98.788 

(b) The coal requirement of NTPC during the past 
ttne yea,. WM entnty met from the dome8tic coal 

Production. 

(c) Miniltry of Power and Mlnl8try of Coal have 

taken up following measures todeatwlth the exf8ting 

shortages of coal for thermal power plants: 

Short-term measurea: 

(I) Import of coal. 

(li) Increasing domestic production of coal. 

(iii) Emergency mining plan. 

(I) Allocation of new coal blocks to power produc-

ers/utilities Including one coal block, viz. Pakri 

Barwadlh in Jharkhand to NTPC. 

(ii) Streamlined procedure by Ministry 0' Environ-

ment & Forests to expedite .environmentlforest 

clearance to pending coal mining projects. 

(iii) Quicker investment decisions. 

(d) In order to bridge the present gap between 

demand and supply 0' coal from indigenous sources and 

to build the stock, import of 13.45 million tonne (MT) coal 

has been planned during 2005-06 for the thermal power 

plants all over the country including a component of 3.98 

MT in respect of NTPC stations. 

(e) Import of 20 mlmon tonne coal has been 

envisaged for 2006-07. 

[English] 

Foreign Vehlote, Seized by DRI 

*50. SHRI MANORANJAN BHAKTA : WI~ the Minister 

0' FINANCE be pleased to state : 

(a) whether a huge custom duty evuion racket in 

Imported vehlclee including C8I8 has come to notice of the 

Govemment recently; 

(b) If so, the detaiII thereof; 
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(c) the number of cases of duty evasion detected 

during the last two years in the import vehicles by 

DRI; 

(d) the number of persons booked and cases 

registered during this period; 

(e) whether some Govemment agencies are also 

involved In the racket; 

(f) if so, the action taken/proposed to be taken 

against such govemment officials; and 

(g) the further steps taken/proposed to be taken by 
the Govemment to check such irregularities? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): (a) A customs duty evasion racket in 

imported vehicles including cars has come to the notice 

of the Govemment recently. 

(b) The Directorate of Revenue Intelligence has 

recently booked a number of cases wherein vehicles 
including cars were imported at a concessional rate of 

Customs duty under the EPCG Scheme for service 
providers such as hotels, tour operators and companies 

owning/operating Golf resorts etc. In some cases, the 

imported vehicles were not put to the intended use of 

rendering service so as to eam foreign exchange In 

discharge of the export obligation. Instead, these imported 
vehicles were given for private use to individuals. In 

other cases, the EPCG licenses were fraudulently obtained 
by importers who did not have hotelltour travel etc. 

business. 

(c) The details ()I the cues of duty evasion in the 
import of vehicles detected by DRI in the last two years 
are _ faIbws: 

e, Vehicles with estimated value of 23.58 crol'8s 
haVe been seized by DRI on account of misuse 

01 "&port Promotion CapItal Goods scheme for 

.-NIce providers. 

12 Vehiclel with .. tlm.ted vaNe of s.n erores 

have been selzeu by ORion account of evasion 

of custom duty "1 way of ml8-declaratlon of the 

year of manufacture or model number of 8uch 

vehicles. 

(d) During the last two years, three person8 have 
been arrested and seventeen cases have been registered. 

(e) In the investigations conducted 80 far, the 

Involvement of any Govemment agency has not come to 

the notice of the Govemment. 

(f) The question does not arise In view of reply to 

the part (e) above. 

(g) The existing policy provisions are being exam-

ined by the DGFT for tightening the provisions related to 

import of cars under the EPCG scheme. 

[Translation) 

VAT 

*51. SHRI JASWANT SINGH BISHNOI Will the 

Minister of ANANCE be pleased to state : 

(a) whether certain States have not Implemented 
the VAT system ao far; 

(b) If so, the detai. thel'8Ot and the reuona therefor; 
and 

(c) the stepa being taken by the Union Govemment 
to facilitate Implementation of VAT system throughout the 
country? 

THE MINISTER of FINANCE (SHRI P. 

CHIDAMBARAM) : (a) to (c) Under Entry 54 of list II (State 

list) of the Constitution of India, State Sales Tax is a State 

subject. An Empowered Committee of State Finance 

Ministers (EC) has been constituted to deliberate upon lind 

decide aM manera concerning Sale8 Tax and State VAT 

which is Intended to replace State Sa,1ea Tax. The EC 

arrived at • broad consensua, In lis meeting held on 18 
June 2004, to Implement VAT w.e.f. 01 April 2005. 
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So far, 24 StateslUTs have implemented VAT. 2 UTs, 

namely, Andaman & Nicobar Islands and Lakshadweep, 

do not have Sales Taxi VAT. The remaining 9 Statesl UTs 

are yet to Implement VAT. These are Uttar Pradesh, Tamil 

Nadu, Rajasthan, Gujarat, Madhya Pradesh, Chhattisgarh, 

Jharkhand, Pondicherry and Chandigarh. Out of these 

States! UTa, the Government of Jharkhand have In-

formed the EC that they intend to implement VAT w.eJ. 

01 January 2006. The Chandlgarh UT Administration 

have proposed to implement VAT by adopting Punjab 

VAT Law, for which the neceaaary legislation is before 

the Parliament. Regarding other Stateal UTa, some 

States have Infonned that they are In the process of 

building coneenaus within their States, while some others 

are insisting on phasing out of CST before introduction of 

VAT. 

Since VAT ia a State subject, the Union Govemment 

is playing the role of a facilitator in this important tax reform 

process. The Union Govemment is providing all necessary 

technical and financial support, including compenaatlon for 

any revenue loss to the States on account of Introduction 

of VAT, during the finit 3 years commencing 1.4.2005, as 

per agreed formula. Regarding the Issue of phasing out 

of CST, the EC has already taken a declalon that the matter 

will be dellj)erated upon in the EC during 2005-06 and, 
thereafter, th, EC will advise the Central Govemment in 

this regard. The EC is accordingly deliberating upon the 
issue. 

(English) 

Online Trading Fnlude 

·52. SHRI UDAY SINGH : Will the Minister of 

FINANCE be pleased to state : 

Ca) whether National Stock Exchange haa recently 

come up with a plan to trace onnne trading frauds; 

(b) If 50, the details thereof; 

(c) whether due to various frauds In stock ex-

changes, the Investors are being cheated; and 

(d) if so, the steps taken by the Govemment to 

ensure transparency In the functioning of various stoc1< 

exchanges in the country? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : (a) and (b) The National Stock 

exchange of India Limited (NSE) has recently issued two 

circulars dated May 10,2005 and July 1,2005 to their 

members for strengthening internet trading facility. The 

circular of May 10, 2005 requires the members to conduct 

regular audit of their Intemet trading systems. The 

members are required to submit system audit certificate by 

a qualified system audit professional on half yearly basis. 

By circular dated July 1, 2005 NSE has spacified minimum 

safety standards, which the software facilitating intemet 

based trading should provide. 

(c) There has been one complaint of alleged 

cheating by misuslng client's login name and password 

and a few complaints about unauthorised transactions in 

intemet trading. 

(d) Various measures have been introduced from 

time to time to increase transparency in market operations. 

The exchanges provide fully automated screen based 
trading system, which electronically matches orders on a 

strict price time priority basis. The system providea for 

faster incorporation of price sensitive information into 

prevailing prices. It enables market participants to see the 

full market on a real time basis. It provides complete 

anonymity and audit trail. 

[Translation] 

Vlgllanoe and Monitoring Commltt ... for 

Rural Development Scheme 

·53. SHRI KAILASH MEGHWAl : 

SHRI RAGHUVEER SINGH KOSHAL : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to atate : 

(a) whether instructions have been iaeued by the 

Government to State Governments to constitute vigilance 
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and monitoring commltt... at district level for super-

vision and monitoring of all the rural development 
programms; 

(b) if so, the detailS thereof indicating the compo-

sition of theae committees; 

(c) the number of districts where the said commit-
tees have been constituted, State-wise; 

(d) the total number of the committees required to 
be constituted in the country alongwith the number of such 
committees already constituted; and 

(e) the number of the States where such committees 
have started functioning alongwith the results achieved? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH) : (a) to (d) Yes, Sir. 
Instructions have been issued reconstituting Vigilance and 
Monitoring Committees In all districts of the country by the 
Ministry of Rural Development, in October, 2004, for 
effective monitoring of Rural Development programmes. 
The District level Vigilance and Monitoring Committees as 
reconstituted have a Member of Parliament as the 
Chairman. The other members of the Committee are as 
follows: 

(i) All MPs (lok Sabha) of the District to be 
designated as Co-Chairman. 

(ii) One Member of Parliament (Rajya Sabha) 
representing the State and exercising option to 
be associated with the District level Committee 
of that District (on first come basis), to be 
deSignated as Co-Chairman. 

SI. Name of State 
No. 

2 

1. Andhra Pradesh 

SI. 
No. 

3 

Districts 

4 

Mahabubnagar 

(Iii) All MlAs of the District. 

(iv) One Person to be nominated by the State GovtJ 
UT Administration. 

(v) Chairperson of the Zilla Panchayat. 

(vi) All Chairpersons of Panchayat Samitlea. 

(vii) Chief Executive Officer of the Zilla Panchayat. 

(viii) Project Director, DRDA. 

(ix) One member from a reputed NGO to be 

nominated by the Chairman in consultation with 
other Members of Parliament (lok Sabha) in the 

Committee. 

(x) One professional from the field of Social Wortc/ 

Social Science to be nominated by the District 

Collector. 

(xi) One representative each of the SC/ST, Women 

and representative of minority community to be 

nominated by the Chairman in consultation .wIth 
other Members of Parliament (lok Sabha) in the 

Committee. 

(e) According to the Information fumlshed by the 

District authoritleslState Govemment details of th& meeting 

of District level Vigilance and Monitoring Committees held, 

district-wise and state-wise enclosed statement. These 

Committees have been reviewing implementation of the 

Rural Development Programmes in the Districta con-

cerned, in the meetings held. 

( As on 21.11.2005) 

Date of last Meeting held 

5 8 7 

30.12.2004 12.02.2005 18.07.2005 
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1 2 3 4 5 6 7 

2. Range Readdy 07.04.2005 

3. Krishna 01.05.2005 01.09.2005 

4. Cuddapah Meeting held· 

5. Nalgonda 24.04.2005 

8. Srlkakulam 10.10.2005 

2. Arunachal Pradesh 7. Changlang 30.06.2005 03.10.2005 

8. Lower Subanarl 06.06.2005 

9. Dlbang Valley 28.06.2005 

10. East Kameng 12.07.2005 

11. Papum Pa,. 04.06.2005 

12. LohH 01.06.2005 

13. West Kameng (80mdlla) 09.09.2005 

3. Assam 14. KarlmganJ 25.11.2004 

15. Barpeta 06.01.2005 12.07.2005 23.09.2005 

16. N.C. Hills, Haflong 26.05.2005 

17. Tln.ukia 29.12.2004 23.02.2005 

18. Morlgaon 19.09.2005 

4. Bihar 19. Jehanabad 06.07.2005 13.08.2005 

20. Bhagalpur MeetIng held· 

21. Rohtaa 29.06.2005 

22. Madhubanl 16.06.2005 

23. Nawada 20.08.2005 

24. Shelkhpura 15.04.2006 
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1 2 3 4 5 8 7 

25. Bhojpur Meeting held-

28. Oarbhanga Meeting held-

27. Kalmur Meeting held-

28. Khagaria 10.04.2006 

29. Katlhar 10.08.2005 

30. Saharsa Meeting held-

31. Sltamarhl Meeting held-

32. Sheohar Meeting held-

33. Pashchim Chaparan 14.05.2005 

34. Patna 23.07.2006 

35. Pumea 08.07.2006 

5. Chhattlsgarh 38. Sargufa 24.08.2006 17.10.2006 

37. Ourg 28.03.2005 

38. Jashpur 09.03.2005 

39. Ralgarh 31.03.2005 

40. Rajnandgaon 30.08.2005 

41. Bastar 25.05.2005 

6. Gujarat 42. Amreli 28.12.2004 12.04.2005 

43. Anand 13.04.2006 05.09.2006 

44. Bhujj 27.12.2004 08.04.2005 

45. Banaskantha 21.05.2006 

48. Oahod 30.04.2005 31.04.2005 

47. Junagadh 02.08.2006 
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48. Surat 21.03.2005 16.07.2005 

49. Sabarkantha 15.04.2005 

50. Surendranagar 13.04.2005 

51. Navaari 05.03.2005 

52. Narmada 24.06.2005 

53. Mahaana 24.03.2005 24.05.2005 

54. PBtan 05.03.2006 

55. Porbandar 10.08.2005 

56. Rajkot 19.03.2005 22.07.2005 

57. Valsad 30.03.2005 29.06.2005 

7. Haryana 58. Ambala 12.09.2005 

59. Kaithal 08.09.2005 

80. Hlaar 23.07.2005 

61. Yamuna Nagar 03.09.2005 

8. Himachal Pradesh 62. Bllaspur 07.05.2005 

63. Kullu 30.03.2005 

84. Shlmla 18.07.2005 

85. Solan 08.07.2005 

9. Jharkhand 88. Latehar 12.04.2006· 08.10.2005 

67. lohardaga 13.09.2006 

68. Pakur 30.04.2005 21.05.2005 

89. Chatra 07.05.2005 20.08.2005 

70. Gumla 19.09.2005 
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71. Dumka 13.08.2005 

72. Ranchi 13.09.2005 

10. Kamataka 73. BIJapur 15.0..2006 

74. Bldar 30.12.2004 

75. Bellary 29.12.2004 23.07.2005 

76. Belgaum 23.07.2005 

n. Chlckmagalur 16.06.2005 

78. Chltradurga 16.07.2005 

78. Dharwad 10.01.2005 

SO. Davanagere 30.04.2005 

81. Oakahina Kannade 13.09.2005 

82. Gadag 15.06.2005 

83. Haven 27.12.2004 15.04.2005 

84. Kodagu 13.07.200& 

85. Koppal 01.01.2005 

I 

86. Tumkur 16.06.2006 

87. Myaore 06.01.2005 

88. Ralchur 15.04.2005 

18. Uttara K8nnada 28.01.2006 

11. Kerala 90. Kuaragod 15.04.2005 

81. Palakkad 18.07.2006 

&a. Wayaned 21.05.2005 29.06.2005 

. 
93. Kannur 23.07.2005 



73 AGRAHAYANA 4, 1827 (Saka) 74 

1 2 3 4 5 6 7 

12. Madhya Pradeeh 94. Betul 20.10.2005 

95. Bhopal 28.05.2005 26.09.2005 

96. Chhatarpur 07.02.2006 22.07.2005 

97. Guns 19.05.2005 

98. Mandsaur 24.12.2004 01.02.2006 23.04.2005 

99. Narsimhapur 10.09.2006 

100. Hoshangabad 16.02.2005 

101. Indore 27.05.2005 

102. Ratlam 05.04.2005 

103. Rewa 29.03.2005 

104. Seani 31.03.2006 12.09.2005 

105. Sehora 18.07.2006 

108. Shahdol 03.06.2005 07.10.2005 

107. Sagar 19.07.2005 

108. Sldhl 12.03.2005 

109. Shlvpurl 18.09.2005 

13. Maharuhtra 110. Akola 17.05.2005 

111. Buldana 27.12.2004 12.03.2005 

112. Ralgad 28.12.2004 21.02.2005 04.04.2005 

113. Chandrapur 22.02.2005 22.06.2005 06.10.2005 

114. Gadchlroli 17.01.2005 25.05.2005 

115. Hlngoll 14.06.2005 

116. &handara 05.03.2006 
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117. Jalgaon 05.03.2005 

118. Jalna 16.07.2005 

119. Kolhapur 01.07.2005 

120. Slndhdurg 29.06.2005 

121. Satara 05.09.2005 

122. Oamanabad 20.05.2006 

123. Pune 30.04.2006 

124. Parbhani 15.06.2005 

125. Thane 16.06.2005 

14. Manipur 128. Thoubal 01.02.2005 

127. Tamenglong 31.01.2005 

15. Meghalaya 128. West Garo HIUs 29.09.2005 

16. Mlzoram 129. Alzwal 12.01.2005 02.02.2005 27.10.2005 

130. Saiha 11.02.2005 

131. Lawngtlal 10.02.2006 

132. Champhal 10.02.2005 

133. Kolallb 23.03.2005 

134. Lunglei 14.02.2006 

136. Mamit '13.04.2005 

138. Serchhlp 01.02.2006 

17. Orlsea 137. Bargarh 06.01.2005 18.05.2005 

138. Balaeore 19.02.2006 26.06.2005 

139. B81anglr 19.05.2005 
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140. Dhenkanal 22.02.2005 18.05.2006 26.09.2006 

141. Ganjam 21.02.2006 

142. GaJapatl 27.05.2006 

143. Nayagarh 21.02.2005 

144. Phutbanl 24.01.2005 13.04.2005 15.07.2005 

145. Khurda 07.02.2005 18.07.2005 

146. Katahandl 25.01.2005 10.08.2005 

147. Sundargarh 18.02.2005 17.05.2005 

148. Mayurbhanj 13.09.2005 

149. Deogarh 11.02.2005 27.08.2005 

150. Puri 22.02.2005 

18. Punjab 161. Faridkot 31.03.2005 

152. Fatehgarh Sahib 30.03.2005 

163. Ferozepur 15.04.2006 

154. Bathlnda 29.09.2005 

155. Hoslarpur 28.01.2005 15.07.2005 

166. Kapurthala 31.03.2006 

167. Nawan8hehar 14.07.2005 

158. PaUala 29.03.2005 

159. Roper MeetIng hater 

19. Rajasthan 160. Ajmer 18.08.2005 15.08.2005 

161. Banner 19.02.2005 23.06.2005 

182. Dungarpur 13.10.2005 
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183. Udaipur 26.12.2004 21.09.2005 

184. Jailalmer 16.02.2005 

185. Sawai Madhopur 19.09.2005 

20. Tamil Nadu 166. Colmbatore 14.06.2005 15.09.2005 

187. Dindlgul 31.12.2004 31.03.2005 30.06.2005 

188. Dharmapurl 29.04.2005 

169. Krishnagiri 01.07.2005 

170. Karur 06.09.2006 

171. Pudukkottal 17.06.2005 30.09.2005 

172. Perambalur 04.07.2005 

173. Tlruvallur 31.12.2004 15.10.2005 

174. Tlrunelvell 21.02.2005 09.09.2005 

175. Vallora 31.12.2004 24.08.2005 13.07.2005 

178. Vlllupuram 15.04.2005 

177. Vlrudhunagar 22.02.2005 06.07.2005 

178. Tiruvannamalai 11.02.2005 23.06.2005 

179. Thoothukudl 22.02.2005 

180. Thanjavur 13.08.2006 

181. Theni 28.09.2005 

182. Salem 04.02.2005 

183. Kandhamal 13.04.2005 15.07.2005 

184. Kancheepuram 21.10.2005 

185. Kanniyakumarl U.02.2005 06.07.2005 
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186. The Nilglria 19.07.2005 

187. Namakkal 04.02.2005 

188. Madural 01.02.2005 

189. Ramanathapuram 11.11.2005 

190. Perlyar (Erode) 05.02.2005 15.09.2005 

21. Uttar Pradesh 191. Agra 29.05.2005 

192. Bijnor 28.12.2004 

193. Bahralch 21.09.2005 

194. Chandoli 05.10.2005 

195. Deoria 07.02.2005 16.09.2005 10.11.2005 

196. Etawah 14.05.2005 

197. Falzabad 12.04.2005 

198. Kushinagar 30.04.2005 

199. Kanpur Dehat 15.01.2005 

200. Jaunpur 27.12.2004 

201. Mau 27.12.2004 20.07.2005 

202. Meerut 11.06.2005 

203. Shaharanpur 31.12.2004 30.04.2005 16.07.2005 

204. Harc:lol 30.04.2005 

205. Malnpurl 30.03.2005 

206. Ravldas Nagar 02.07.2005 

207. Mlrzapur 06.06.2005 

208. Hamfrpur 12.01.2006 
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22. Uttaranchal 209. Bageswar 

210. Pthoragarh 

211. Pauri Garhwal 

212. Almora 

213. Haridwar 

214. Dehradun 

21S. Champawat 

216. Chamoli 

217. Uttarkashi 

218. Tehari Garhwal 

23. West Bengal 219. Bankura 

220. Hooghly 

24. Lakshadweep 221. Lakshadweep 

25. Pondlcherry 222. Pondicheery 

"Date of the meeting not indicated. 

[English} 

"S4. SHRIMATI NIVEDITA MANE: 

SHRI EKNATH MAHADEO GAIKWAD : 

Will the Minister of FINANCE be pleased to state : 

(8) whether the CBI hal unearthed a scam In LlC 

involving a huge amount; 

(b) If so, the nature of the racket and the persons 
involved therein; 

S 6 7 

02.12.2004 11.04.2005 

30.12.2004 17.05.200S 

29.06.200S 06.10.2005 

28.12.2004 08.04.2005 

30.03.2005 OS.04.2005 

13.04.2OOS 

31.12.2004 

21.09.2005 

12.04.2005 

11.04.2OOS 

20.09.2005 

19.09.2005 

01.04.2005 

02.05.2005 10.06.200S 

(c) the number of cases of such rackets which are 
under the scrutiny of Government; 

(d) the action taken to bring the culprits to book as 
also ensure safety of policy holders; and 

(e) the steps taken by the Government to check 
such scam in future? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): <a) and (b) LlC has reported that Its 
Branch OHice, located in Khan Market area, New Deihl 
services the Salary Saving Scheme of Municipal Corpo-
ration of DeIhl (MOO). 'M per tbi& scheme MCD is required 
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from the salary of the employees and remit the same to (b) the reasons for the closures of such mills; 
LlC. In August, 2003, complaints were received from the and 

employees of premium not having been adjusted against 

their policies. On receiving the complaints, an enquiry was 

instituted by LlC. Enquiry revealed that monthly premium 

remittances received from MCD were being partly diverted 

towards adjustment of fresh proposals and towards 

renewal premium of other policy-holders. Owing to this 

diversion of renewal premium, various pOlicies of MCD 

employees were having multiple gaps in their premium 

payment. LlC appointed another committee to undertake 

a detailed enquiry into the matter, and this committee 

submitted its report on 10.9.2004. The matter was referred 

to the Vigilance Department of LlC which In tum referred 

it to the Central Vigilance CommiSSion (CVC) on 
21.05.200S. Later, the 'Central Bureau of Investigation 

(CBI) registered an FIR and raided the Khan Market office 

of LlC on 28.09.05. The matter is under Investigation by 

CBI. L1C has also Initiated disciplinary action against five 

agents and eighteen 8taff members. 

(c) LlC has reported that thi8 is an Isolated 

irregularity and no other such instance is reported to have 

occurred. 

(d) Disciplinary proceedings against the five agents 
and eighteen staff members have already been initiated 

as per L.IC Agents Regulations/Staff Regulations. To 

ensure the safety of the policy holders, L1C Is settling 
claims after necessary certification of the premium 
deducted by the employer. As such the interests of the 

policy holders have been protected. 

(e) L1C has put in place a very robust mechanism, 

viz., extensive use of computers and double back up of 

I'8COrds, to avoid recurrence of such in8tances In future. 

Clo.ur. of Textile MUla 

-SS. SHAI M. APPADURAI : Will the Minister of 

TEXTilES be pleased to state : 

(a) the number of textile mills closed down during 

the Jut two years throughout India, State-wise; 

(c) the steps taken by the Government to protect the 

interests of the workers of such mills? 

THE MINISTER OF TEXTIL.ES (SHRt SHANKERSINH 

VAGHELA) : (a) During the last two years i.e. 1st October, 

2003 to 30th September, 2005, forty cotton/man-

made textile mills (non-SSI) were lying closed in the 

country. The State-wi8e details of the forty closed mills are 
as under :-

State-wise Closed Mills as on 30th September, 2005 

SI.No. Name of the state No. of Closed Mills 

1. Andhra Pradesh 3 

2. Assam 

3. Gujarat 5 

4. Kamataka 

S. Kerala 2 

6. Madhya Pradesh 2 

7. Maharuhtra 7 

8. Tamil Nadu 14 

9. Uttar PradMh 

10. West Bengal 3 

11. Pondlcherry 

Total 40 

(b) The reason for the closure of mills are financial 

and labour problems. 

(c) One of the welfare measures taken by the 

Government for the welfare of the textile workers of 
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permanently closed textile mills is to give financial 

assistance to them through the Scheme Textile Workers 
Rehabilitation Fund Scheme (TWRFS). This Scheme being 

implemented by the Office of the Textile Commissioner in 

co-ordination with the concemed State GovemmenV 

Workers Union/Official Liquidator/Provident Fund Commis-

sioner etc. is applicable to the textile workers In the country 

and Is meant for providing an interim relief for an 
interim period of only 3 years on a tapering basis only to 

the workers who might be displaced by permanent 

closure of Textile MilislUnits or entire division In case of 
partial closure thereof, provided such mills/units and 

workers fulfill the con.dltions prescribed under the 

Textile Workers Rehabilitation Fund Scheme. The Coop-

erative sector Is not covered under the purview of TWRFS. 

None of the forty closed mills had availed facility under 

TWRFS. 

Supply of Safe Drinking Water 

*56. SHRI NAVJOT SINGH SIDHU: 

DR. M. JAGANNATH : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) whether several lakhs of people residing In 
rural areas are forced to consume drinking water highly 

contaminated with fluoride, iron, nitrate, arsenic and saline 
salts; 

(b) if so, the areas Identified in the country where 

the contamination is beyond permiS8lble limits; 

(c) whether the Union Govemmentalong with State 

Govemments have initiated any scheme to reduce the 
contamination in drinking water; 

(d) If so, the details thereof along with the success 
achieved In !hie regard; 

(e) whether any foreign assistance has been sought 
by the Union Government in this regard; 

(f) if 80, the details thereof; and 

(g) the funds proposed to be allocated to various 

States for supply of uncontaminated drinking water? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH) : (a) and (b) No, Sir. 

96.13% of the 14,22,303 rural habitations in the country 

have been fully covered, and 3.55% partially covered with 

safe drinking water supply as per the stipulated norms. 
However, due to over-exploitation of groundwater and 

other factors some of the drinking water sources become 

chemically contaminated and unsafe. The quality of 
drinking water of various sources is periodically monitored 

by the District Water Quality Testing Laboratoriea with 

reference to the water quality standards laid down by the 

Rajiv Gandhi National Drinking Water Mission (RGNDWM) 

as per IS:105oo standard. In some habitations, dual water 

supply policy is promoted and State Govemments have 

been advised to marX unsafe/contaminated drinking water 

source with red paint to ensure that people do not use 

the same for drinking and cooking purposes but can be 

used for other purposes like washing and bathing. The 
number of water quality affected habitations in the country 

as on 31.3.2004, as reported by State Governments in 

response to water quality survey ordered in March 

2000, is 216,968. State-wise details are given in the 
statement-I enclosed. 

(c) and (d) Rural drinking water is a State .subject. 

Govemment of India provides financial and technical 

assistance to States through a Centrally Sponsored 

scheme, namely Accelerated Rural Water Supply 

Programme (ARWSP), for supply of drinking water as per 

the stipulated norms. For tackling water quality problems 

due to chemical contamination a Sub-Mission programme 

was introduced in 1992-93 under ARWSP with funding 

pattem of 75:25 between the Centre and States. With effect 

from 1/4/1998, the State Governments have been 

delegated powers to sanction projects. under the Sub-

Mission programme for which funds earmarked for water 

quality are to be utilized. 15% of ARWSP funds released 

to Statea are earmarked for tac~ing water quality 

problems, and 5% for taking up lource sustainability 
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measures like rainwater harvesting and water recharging. 

These measures, Inter-alia, reduce contamination of 

ground water based drinking water sources. Fully covered 

States can utilize more funds for tackling water quality 

problems with the approval of Government of India. 
Following water quality tackling measures were taken up 

by the State/Central Governments under the Sub-Mission 
Programme ;-

• 

• 

* 

• 

* 

, 
Setting up of de-fluoridation plants, de-sallnatlon 

plants, arsenic removal plants for existing 

ground water schemes, treatment and filtration 
plants. 

Providing Community de-fluoridation plants and 
domestic level filters. 

Aeration for treatment of Iron contaminated 

water. 

Marking of safe and unsafe source. and social 
mobilization for usage of safe sources for 

drinking and cooking purposes. 

Single and multi-village piped water schemes 
from alternative distant ground water/surface 

source. 

The States have also propoNd that in future they 
would adopt an Integrated approach to cover quality 

affected habitations by utilizing treatment units/domestic 
filters, rooftop rainwater harvesting structures, piped water 
schemes and recharging/strengthening of existing safe 

source and watershed based activities. The Twelfth 

Finance Comml88lon has earmaJ1<ed funds for tackling 

water quality problems in the acutely affected Stat" e.g. 
Andhra Pradesh (Rs.325 crore), West bengal (Rs.600 

crore) , Rajasthan (Rs.150 crore) and Haryena (Re.100 
crore). In addition, policy measures have been Initiated to 

increase the funds earmarked for water quality In the 
ARWSP from 15% to 20% and to allocate the same to the 

affected States In a focused manner. A community based 
rural drinking water monitoring and surveillance programme 

has also been pilot-tested in four districts of the country 

for scaling up throughout the country. Various quality 
tackling measures undertaken by the State Governments 
supported by the Central Government result In reduction 
in number of quality affected habitations however, side by 
side some new quality affected habihltfons emerge from 
time to time due to over-exploitatlon of ground water. State 

Governments of Andhra Pradesh, Tamil Nadu and Gujarat 
have reported coverage and reduction in number of quality 
affected habitations. 

(e) and (f) A Concept Paper for seeking external 
financial assistance for tackling water quality problems has 
been posed to the World Bank. The projects received from 
Tamil Nadu and Punjab for external financial uaistance 
in rural drinking water sector including water quality 
problems have also been taken up with the World Bank. 

(g) The State-wise allocation of ARWSP funds for 

the year 2006-2006 is given in the statement-II 15% of 

these funds are earmarked for tackling water quality. 

St.tement-l 

Water Quality Affected Habltstlons Reported by Stat .. 

(On the basis of survey ordered In March 2000 and as reported by States on 31/312004 

SI. 

No. 

1 

StateNT 

2 

1. Andhra PradeIh 

Fluoride Salinity 

3 

3072 973 

Habitations Affected by 

Iron Arsenic Nitrate Multiple 

5 e 7 8 

6 o o o 

Total 

9 

4050 
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2. Arunachal Pradesh 0 0 0 0 0 0 0 

3. Assam 0 0 7585 0 0 534 8119 

4. Bihar 43 0 629 45 50 9 778 

5. Chhattisgarh 17 61 4932 11 0 0 5021 

6. Goa 0 0 0 0 0 0 0 

7. Gujarat 4341 2575 0 0 1336 465 8717 

8. Haryana 144 72 0 0 0 145 361 

8. Himachal Pradesh 0 0 0 0 0 0 0 

10. Jharkhand 15 0 113 0 39 168 

11. Jammu-Kashmir 0 0 49 0 0 0 49 

12. Kamataka 5838 4460 6633 0 4077 0 21008 

13. Kerala 34 86 564 0 78 105 867 

14. Madhya Pradesh 3764 604 856 0 0 157 5381 

16. Maharuhtra 800 2077 196 0 296 418 3787 

16. Manlpur 0 0 37 0 0 0 37 

17. Meghalaya 0 0 160 0 0 0 160 

18. Mizoram 0 0 28 0 0 0 26 

19. Nagaland 0 0 157 0 0 0 157 

20. Orissa 504 771 30979 0 0 0 32254 

21. Punjab 613 1291 189 0 0 0 2093 

22. Rajasthan 8992 5428 131 0 7882 18639 41072 

23. Sikklm 0 0 0 0 0 0 0 

24. Tamil Nadu 737 674 1058 0 237 2ses 6574 
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25. Tripura 0 a 6850 a 0 181 7031 

28. Utt&ranchal 0 a a 0 a a 0 

27. Uttar Pradeah 1046 295 2198 0 1522 5082 

28. West Bengal 1346 4128 54711 4973 0 0 65158 

29. Andaman and Nicobar 0 a 16 0 a 10 28 
Islands 

30. Oadra and Nagar Haveli 0 0 0 0 0 0 a 

31. Daman and Diu 0 a a a 0 a a 

32. Delhi 0 0 0 0 0 a 0 

33. Lakshadweep 0 0 0 a 0 a a 

34. Pondlcheny 0 2 14 a 0 0 18 

35. Chandlgarh a 0 0 0 0 0 0 

Total 31306 23495 118088 5029 13958 25092 2,16,968 

".ment-ll 2 3 

Staf9.wise allocation under ARWSP -
5. Gujarat 11 't88.00 

Normal during 2005-06 

8. Haryan. 3512.00 
S. Name of the State Allocation 

No. (AI. in Lakha) 7. Himachal Pradesh 8585.00 

1 2 3 8. Jammu-Kashmir 19908.00 

1. Andhra Pradesh 20902.00 9. Jharkhand 552900 

2. Bihar 15324.00 10. Kernataka 15470.00 

3. Chhattlsgerh 5154.00 11. Kera/. 5386.00 

4. Goa 193.00 12. Madhya Pradnh 15101.00 
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13. Maharashtra 27591.00 

14.· Orisaa 12405.00 

15. Punjab 3642.00 

16. RaJasthan 31440.00 

17. Tamil Nadu 11875.00 

18. Uttaranchal 5725.00 

19. Uttar Pradesh 24764.00 

20. West Bengal 13308.00 

21. Andaman and Nlcobar Islands 9.37 

22. Chandlgarh 0.00 

23. Dadra and Nagar Haveli 8.25 

24. Daman and Diu 0.00 

25. Deihl 4.69 

26. Lakehadweep 0.00 

27. Pondlcherry 4.89 

Sub Total (A) 257025.00 

28. Arunachal Pradeeh 9060.00 

29. Assam 15280.00 

30. Manlpur 3110.00 

31. M.ghalaya 3583.00 

32. Mlzoram 2589.00 

33. Nagaland 2837.00 

34. SIkkIm ,I 1083.00 

2 3 

35. Tripura 3178.00 

Sub Total (8) 40500.00 

Total (A+8) 297525.00 

Allocation Po.ltlon Under ARWSP • DDP 

1. Andhra Pradesh 130.00 

2. Gujarat 1153.00 

3. Haryana 78.00 

4. Himachal Pradesh 2020.00 

5. Jammu-Kashmir 185.00 

6. Karnataka 2085.00 

7. Raja8than 12594.00 

Sub Total (C) 18225.00 

Total (A+B+C) 315750.00 

DI.lnveatment In NALCO 

·57. SHEI ANANTA NAYAK : 

SHRI PARSURAM ~HI : 

Will the Minister of MINES be pleased to state : 

(a) whether the National Aluminium Company 
(NAlCO) has expreseed ..... rvations against dIsinv ... • 
ment; 

(b) If so, the reaction of the Government thereto; 

(c) whether the Government proposes to review Ita 
decision; and 

(d) If so, the detdathereof? 
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THE MINISTER OF MINES (SHRI SIS RAM OLA) : (a) 

No, Sir. 

(b) to (d) Doea not ariM. 

Reform. In In ...... nee Sector 

"58. SHRI CHANDRA BHUSHAN SINGH : 

SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Insurance Regulatory and Develop-

ment Authority had recommended far reaching reforms in 

the insurance sector; 

(b) If 80, the details thereof; 

(c) the action proposed to be taken by the 

Govemment on the above recommendations; and 

(d) the extent to which people are likely to be 

benefited therefrom? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : (a) to (d) The IRDA had set up a 
Committee to deliberate on the recommendations of the 

Law Commlsalon to review the Insurance Act, 1938. The 

report of the Committee was submitted to the IRDA in July, 

2005. IRDA has placed these in the public domain for 

comments of all stakeholders. The IRDA ie yet to aubmlt 

ita report to Govemment. 

Implementation of ... 1011111 Runtl Employment 

QUIlftIntee &chelae 

·59. SHRI NIKHIL KUMAR : 

SHRIMATI KIRAN MAHESHWARI : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

<a) whether the Govemment has recently finalised 

and implemented National Rural Employment Guarantee 
Scheme in the country; 

(b) if 80, the details and objectives thereof; 

(c) the details of districts coveredlto be covered 

thereunder indicating the number of persons benefitedlto 

be benefited therefrom, State-wise; 

(d) the funds releasedAo be released to each State 

Govemment; 

(e) the directions/guidelines issued to State Govem-

ments for effective implementation of the scheme alongwtth 

response of the States, if any; and 

(f) the mechanism adopted to ensure trans-

parency and accountability at all levels to implement the 

scheme? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVAN&'H PRASAD SINGH) : (a) and (b) The 

National Rural Employment Guarantee Act (NREGA), 2005 

has been notified in the Gazette of India on 7th September, 

2006. The notifICation for appficability of the Act Is yet to 

be issued under section 1 (3) of the Act. The objective of 

the Act is to enhance the livelihood security of the rural 

households by providing at least 100 days of guaranteed 

wage employment in a financial year to every household 

whose adult members volunteer to do unskilled manual 

work. 

(c) The Act Is likely to be implemented In 200 

selected districts of the country in the first phase. The 

process of identification of the districts has not yet neen 
completed. 

(d) Question does not arlee. 

(e) Wide ranging conaultations have been held 

with State Governments, non-govemmental Organiatlona, 

scholars and eminent people with a view to finalising 

the guidelines for the effective implementation of the 
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Act. The draft guidelines have been placed on the 

website of the Ministry. The guideline. have not yet been 

finalised. 

(I) To ensure transparency and accountability In the 

Implementation of the Act, provisions have been made in 

SectIon 23 of the Act which are as under :-

(I) The District Programme Coordinator and all 

Implementlng Agencies in the District shall be 

responsible for the proper utilisation and 

management of the funde placed at their 

dlapoaal for the purpose of implementing a 

Scheme. 

(ii) The State Govemment may, by rules, determine 

the arrangements to be made for the proper 

execution of Schemes and programmes under 

the Scheme. 

(iii) All payment of wages in caah and unemploy-

ment allowances shall be made directly to the 

person concerned and in the prnence of 

Independent persons of the community on pre-

announced dates. 

(Iv) If any dlapute or complaint artaes concerning the 

implementation of a Scheme by the Gram 

Panchayat, the matter shall be referred to the 
Programme Officer. 

(v) The Programme Officer .hall enter every 

complaint in a complaint register and shall 

dIepoae of the disputes and complaints within 7 

day. of Its receipt and in cue it relat.. to a 

matter to be resolved by any other authority it 

shall be forwarded to 8uch authority under 

Intimation to the complainant. 

Section 17 of the Act provkiee for IOCIal audit of workI 

~ Gram Sabha as under :- . 

(I) The Gram Sllbha shall monitor the execution of 

worb within the Gram Panchayat. 

(II) The Gram Sabha shall conduct regular social 

audits of all the projects under the Scheme taken 

up within the Gram Panchayat. 

(iii) The gram Panchayat shall make available 

all relevant documents including the muster 

rolli, billl, vouchers, measurement books, c0p-

Ies of unction orders and other connected 

books of account and papers to the Gram 

Sabha for the purpose of conducting the social 

audit. 

Quality of R0IId8 under PMGSY 

"60. SHRI PRABODH PANDA: 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of RURAL DEVELOPMENT be 

plused to state : 

(a) whether the Government Is aware that 

several ongoing road projects under the Pradhan 

Mantri Gram Sadek Yojana (PMGSY) are not upto the 

standard; 

(b) if 80, the detalls thereof, State-wise; 

(c) the reasons therefor; 

(d) whether the Govemment hal decided to 

inquire into the matter and monitor the projects to Improve 

quality; 

(e) if 80, the detaill thereof; 

(I) the funds allocated by the Govemment under 

PMGSY and the expenditure inCurred by each StatelUnion 

Territory during each of the last three years and the current 

year; 

(g) whether these funds have been fully utilizedl 

spent by the concerned States; 
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(h) If 80, the detaHa thereof and If not, the reuons 
therefor; and 

(I) the action ~ be taken by the Government 
In this regard? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH) : (a) to (I) Pradhan 

Mantri Gram Sadak Yojana toc: ... s on Quality of the 

road wortca. A three tier quality monitoring system 

has been put In operation. If the quality of work 18 not up 

to the mark at the time of initial Inspection, action is 

required to be taken to make the quality upto 

required standard. If quality of any completed work 
Inspected is not satisfactory, the contract provides that the 

contractor should rectify the defects at his own cost. 
The Quality A8aurance of rural roads In India ia In the 

process of evolution and efforts are made to I~rove 

the Quality. The grading given by the National 

QuaHty Monitors (NaMe) at the third tier, for the 

completed works Inspected during the period Juty 
2004 to July 2005 State-wise, are Indicated in the 

Statement-I enc/oeed. The system of Quality Assurance of 

PMGSY roadworks Is periodically reviewed through 

Regional Review Meetings, to make It more and more 

focused and need baaed. The paramete,. for grading have 

a/sQ been undergoing changes, for reflecting the true 

quality. 

2. The fUnds relened and the expenditure In-

curred on PMGSY works, Stat.wlse, for phase II, III, IV 

and V, as reported by the StateslUnlon Territories, are 

given in the Statement-II enclosed. Utilisation of funds Is 

affected by lack of IbIOrption capacity in Statee and 

climatic or auch other adve,.e conditions which affect 

progresa of works. 

3. Statee are regulalty edviMd to fOCUl on their 

capacity building and provide dedicated 8taff for PMGSY 

works to expecae the worIc8 and maximum utIIlzaIIon of 

fundi. 

GfBding of COIJf'Ieted road worlcs IMpecfed by NOMs 
during July, 2O(U to July, 2005 

SI.No. State Grading 

Total UMS UCM UQW 
Inepectlona 

1 2 3 5 8 

1. Andhra Pradesh 325 102 28 168 

2. Arunachal Pradesh 50 31 20 33 

3. Assam 81 10 10 28 

4. Bihar 150 . 88 14 143 

5. Chhattlagarh 204 123 6 33 

8. Gujarat 154 87 29 71 

7. Goa 0 0 0 0 

8. Haryana 18 3 10 

9. Himachal Pradesh 42 2 0 8 

10. Jammu-Kashmir 5 3 2 3 

11. Jharkhand 86 58 8 64 

12. Kamataka 187 44 28 44 

13. Kerala 32 23 3 11 

14. Ma<I'Iya Pradeeh 510 333 40 182 

15. Maharuhtra 188 110 17 70 

18. Manipur o o o o 

17. Meghataya 18 17 8 8 

18. Mizoram 21 5 5 15 
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. I 
2 3 4 5 6 2 3 4 5 6 

19. Nagaland 18 11 3 17 26. Uttar Pradesh 440 241 10 123 

20. Orissa 390 129 20 98 27. Uttaranchal 21 5 7 8 

21. Punjab 31 14 7 11 28. West Bengal 233 166 22 47 

22. Rajasthan 713 1t'8 14 159 Total 4099 1892 331 1447 

23. Sikkim 10 7 3 8 
UMS Unsatisfactory Management Standard 

24. Tamil Nadu 190 87 27 99 
UCM Unsatisfactory Contract Management 

25. Tripura 15 9 0 5 
UQW Unsatiefactory Quality of Work 

Statement-II 

Releases and Expendfful'9 uncHlr PMGSY 

SI. State Phase-II (2001-03) Phase-III Phase-IV Phase-V ADBIWor1d Bank 
No. (2003-04) (2004-05) (2005-06) 

AllocatIon Amount Expen- Amount Exp.".. Amount Expen- Amount Expen- Amount Expen-

2005-06 ReIea- cItu,. . ReIea- dlture Aelea- dlture A .... dlture A .... • dItu,. 

s.d upto sed upto sed upto sed upto sed upto , 
SePt.05 Sept.OS Sept.OS Sept.OS Sept.06 

2 3 4 S 6 7 8 9 10 11 12 13 

1. Andhra Pradesh 100 409.91 409.91 170.00 164.70 0.00 

2. Arunachal Pradesh 52 88.61 86.18 0.00 0.00 

3. Assam 176 154.92 145.01 199.72 143.14 134.82 71.40 

4. Bihar 332 210.00 179.71 151.14 65.99 0.00 

5. Chhattlagarh 236 203.22 189.97 376.06 233.64 184.07 184.07 5.98· 50.00 12.41 

6. Goa S 6.00 0.32 0.00 0.00 

7. Gujarat 80 111.70 109.08 88.70 59.14 0.00 9.28 

8. Haryana 25 62.74 61.01 48.04 39.76 20.11 17.01 
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1 2 3 4 5 6 7 8 9 10 11 12 13 

9. Himachal Pradesh 82 128.66 116.50 127.00 91.03 0.00 42.74 0.00 

10. Jammu-Kaehmir 60 35.00 24.71 20.00 0.91 0.00 

11. Jharkhand 170 230.00 181.91 67.96 65.39 0.00 

12. Karnataka 105 231.76 215.38 118.26 55.04 0.00 

13. Kerala 25 39.08 39.08 20.77 2.99 0.00 

14. Madhya Pradesh 435 552.49 552.49 583.00 399.28 361.94 361.94 0.76 43.45 15.88 

15. MaharaIhtra 140 459.53 208.11 75.00 1.40 0.00 1.10 

16. Manipur 28 68.00 49.04 0.00 0.00 

17. Meghalaya 40 80.72 55.23 0.00 0.00 

18. Mizoram 27 49.38 48.20 48.80 47.44 46.40 22.76 

18. Nagal.nd 25 47.78 47.76 21.44 17.68 18.00 13.94 

20. OrIssa 268 345.09 322.19 350.00 299.80 97.75 28.60 

21. Punjab 30 75.39 85.05 38.81 23.28 0.00 4.42 

22. Rajasthan 229 290.64 254.19 591.26 591.26 302.81 245.22 n.58 0.85 200.11 141.37 

23. Slkklm 25 37.81 35.57 20.00 6.31 0.00 

24. Tamil Nadl.i 85 115.81 99.88 164.78 109.43 0.00 0.48 

25. Tripura 35 51.85 28.43 19.79 6.59 0.00 

26. Uttaranchal 370 588.65 479.73 650.27 547.52 503.88 6.81 129.88 8.81 

27. lJItar ~ 95 140.41 70..40 0.42 0.00 

28. Weat Bengal 221 309.17 270.81 405.00 334.45 0.00 

Total 3480 5111.20 4343.83 43153.80 3298.59 1889.78 988.98 77.rJiJ 7.59 486.26 1782:1 

UnIonT ......... 

29. AndamIn and Nlcobar 0.00 

I8tanda 
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2 3 6 6 

30. Oaclra and Nagar 5.00 
Haveli 

31. Daman and Diu 0.00 

32. Delhi 5.00 

33. Lakshadweep 4.89 

34. Pondicheny 0.00 4.65 

Total 14.89 4.65 0.00 

Grand Total 3480 5126.00 4348.48 4353.~ 

Re.tructurlng of RRB. 

*61. SHRI BASU DEB ACHARIA : Will the Minister 

of FINANCE be pleaaed to state : 

(a) whether the Government has received the report 

lubmitted by RBI Intemal Group regarding restructuring of 

Regional Rural Banks; 

(b) if 10, the detaill thereof alongwith the views 
made by All India Regional Rural Bank Employees 

A8a0ciatlon on the report; 

(c) whether the Government is considering the 

recommendatlon8 and viewa of various Unions before 

going for the consolidation process; and 

(d) if 10, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAt.1) : (a) Ves, Sir. 

(b) to (d) All India Regional Rural Bank Employeel 

AIIociation had furnithed detailed views on the draft 
NpOrt ef the Internal Wortdng Group conetituted bV the 

RelItI'Ve Bank of India (RBI), which was placed In the 

public ctomaln. 8Med on re&pOrUI88 received, the Report 

7 8 9 10 11 12 13 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 

3296.59 1f189.78 966.99 n.59 7.59 466.26 1762:1 

has been finalized by the RBI. The wot1c:ing Group has 

made a number of recommendations which include, inter 

alia, amalgamation of Regional Rural Banks (RRBe), 

change of sponlOr bank in certain cases, matte.,. relating 

to governance, management, regulation and supervision. 

and minimum capital requirements for improving the health 
of RRBs and to make them viable rural financing 

Institutions. The Government will conalcMr all relevant 

aspects before taking any decision. 

AtlocMIon of Power to Mehltr1lehtra 

436. SHRI SHRINlWAS OAOASAHEB PATIL : Will the 

Minister of POWER be pleased to state : 

(a) whether the State Government of Maharashtra 

has requested the Union Government for additional supply 
of electticlty from the National Grid; and 

(b) if 80, the decision taken by the Union Govern-

ment In this regard? 

THE MINISTER OF POWER (SHRI P.M. SAVEED) : 

(a) and (b) During the current financial year (2005-08), 

Govemment of Maharashtra requested, this Ministry for 
alloc:allon 01 additional power from central sector projecta 
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due to deficit of power In the evening and morning ~k 
hours In that State. Keeping in view the ehortages 

prevailing in other States In the Weetem Region (WR) as 
well as limited availability of power in unallocated 

pool kept at the di8posal of the Govemment, !he following 

steps were taken to augment availability of power In 

Maharashtra: 

(I) Additional 30 MW power allocated from 

unallocated pool of WR w.e.f. 04.05.2005. 

(II) Allocation from surrenderec:Uunallocated power 

of NTPC stations in Eutem Region (ER) 

Increued from 95 MW to 125 MW w.e.f. 

04.05.2005. This has since been revised to 60 

MW power during peak hours (1800-2200 hrs) 

and 110 MW during off peak hours (0000-1800 

hrs & 2200-2400 hrs) w.e.f. 15.11.2005 due to 

reduction in availability of power surrebdered by 

ER constituents. 

(Hi) The entire unallocated power (81 MIN) of unit-

4 (540 MW) of Tarapur Atomic Power Plant 

allocated to Maharashtra prior to its commercial 

operation w.e.f. 12.09.2005. 

(iv) Additional gas arranged for Kawas and Gandhar 

gas stations of NTPC which has given additional 

avaHablHty of power to the State. 

Contribution of Indlll towara AARDO 

437. SHRI DHANUSKODI A. ATHITHAN : Will the 

Minister of RURAL DEVELOPMENT be pleased to etate : 

(a) whether India has been contributing a large sum 

.. membership to the Afro-Asian Rural Development 

Organi .. tlon (MRDO); 

(b) if so, the details of annual contribution for the 
last three years, year-wise; 

(c) the manner In which aforesaid contribution 

~ India In developing understanding among member 

countries and eardlcating poverty among rural people In 

the country; and 

(d) the name and number of activities of MRDO, 

In which India partlcipated during the last three 

years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARUAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) The aMual membership 

contribution of the India to Afro-AsIan Rural Development 

Organisation (MADO) is US $ 108,000. 

(b) The year wise contribution for the last three 

years to MRDO Is a8 under. 

Year Annual contribution 

2003 US $ 106,000 

2004 US $ 106,000 

2005 US $ 106,000 

(c) MRDO i. a forum with which India i. cloeely 

associated 80 as to further cooperation in the field of rural 

development In the member countrIM. Our contrlbutlone 

have helped the OrganteatJon to austaln ttl main actMttea 
such as human resource development and development 

of pilot projects through partnership with the rural 

beneficiaries, addressing the basic physical and social 

infrastructure, transfer of technology and poverty alleviation 

programmea through income and employment generating 

activities. 

(d) MRDO in collaboration with the Ministry of 
Extemal Affaire has organized various training coureee 

with the participation from different countrIM Including 

India on subjecta luch 81 (i) Promotion of Micro 

Enterprieea, (II) AsNaament and Transfer of Indian 

Technology (Iii) Information Storage and Retrieval System 

(iv) Small EnterpriHa Managment Consultancy (v) Small 
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Enterp ..... s policy and promotion (vi) Total Quality 

Management and ISO 9OOO/QS9000 (vii) Empowerment of 
Women through Enterprises (viii) Rural Industry Promotion 

In Developing Economies (Ix) Data Warehousing and Data 

Mining (x) Adoption of Indian Technologies for sustainable 

Industrial Development (xi) Training Methods and skill for 

managers (xii) Promotion of Exprot oriented Agro Indus-

tries (xlii) Small Industry Financing - Approaches and 

Strategies (xiv) Strategies for sustainable Agriculture and 

Rural Development (xv) Textile Training Quality Control, 

Textile Extension etc. 

Non-Performing Meet. 

438. SHRI CHANDRAKANT KHAlRE 

Minister of FINANCE be pleased to state : 

Will the 

(a) the details of non-performing Assets (NPAs) of 

lOBI, ICICI, IFCI and L1C WI date; 

(b) the details of the companies above 10 crore 

exposure; 

(c) the action has been taken against the defaulting 

companies; and 

(d) the recovery rate from these companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) to (d) The 
Information il being collected and will be laid on the Table 

of the Houae to the extent aVailable. 

CAG Aeport for Jute Corpor8tlon of India 

439. SHRIMATI JAYABEN B. THAKKAR: Will the 

Minister of TEXTILES be pleased to state : 

(a) whether in the Report of the Comptroller 

and Auditor General of India for 2004 It is pointed out that 

thelackadaiaical approach of the Ministry resulted in 
As. 1 .17 crore remaining unutllized with the Jute 

Corporation of India (JCI), which wu refunded along wtth 

Interest of Re. 1.53 CI'OI'8 only after it was pointed out by 

Audit; 

(b) If so, reasons for unutllisation of fund; and 

(c) the action taken by the GovernrneAt in this 

regard? 

THE MINISTER OF TEXTILES (SHRI 

SHANKERSINH VAGHELA) : (a) to (c) Yes, Sir. The 

observation is included in the Report of the ComptroOer 

and Auditor General of India for 2004. The Ministry has 

issued instructions to the Jute Corporation of India Ltd. 

(JCI) to take remedial action to prevent the recurrence of 

such instances in future. 

A .... rch on Drug. 

«0. SHRI SANAT KUMAR MANDAL : WiH the 

Minister of SCIENCE AND TECHNOLOGY be pleased to 

state: 

(a) the detaHs of the steps taken by the Government 

to to.::us on drug research in India; 

(b) the amount allocated on drug research during 

the last three years, year-wise; and 

(c) the proposals/schemes formulated by the Gov-
ernment to make India a leader in drug development? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a) Several steps have been taken 

from time to time by the Government to focus on Drug 

Research in India. Some of these are: 

Increasing the outlay for Research and Devel-

opment (R&O) on drug research. 

Introducing newer programmes suchu Phar-

maceutical Research and Development Support 

Fund (PRDSF) of Department of Science and 

Technology (DST), Technology Development 

and Demonstration Programme (TDDP) of 
\ 

Department of Scientific & Industrial Research 
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(DSIR), New Millennium India Technology 

Leadership Initiatives (NMITLI) of Council of 
Scientific and Industrial Research (CSIR) and 

Small Business Innovation Research Initiative 

(SBIRI) of Department of Biotechoology (DBT) 

for encouraging collaborative R&D among 

laboratorieslinstitutionalindustry In modem and 

Indian Systems of Medicine and also for 

extending 80ft loan for R&D In Pharma Industry. 

Establishing state-of-the-art R&D facilities. 

Strengthening the human resource development 

through research fellowships, young scientist 

scheme, etc. 

Weighted tax deduction 0 15Q% on R&D 

expenditure InculT8d In the DSIR approved in-

house R&D centera and. 

Organising Pharma Industry-Institutional Interac-

tive meet, seminar, symposia on modem, 

Ayurveda, Unanl, Siddha systems of medicine 

Including veterinary drug development to en-

courage R&D. 

However, there is a need to go substantially beyond 

these initiatives to make the country a leader In Drug 

Development and. the Government is taking necessary 

steps In this direction. 

(b) During the last three years Ministry of Science 

and Technology had a budgetary utilization of Rs. 6218 

lakhs In 2002-03, Rs. 6444 lakhs In 2003-04 and Rs. 9475 

lakhs In 2004-05 on drug research. 

(c) As provided In part (a> of the question 

above. 

Merger of Security, Mint and 
Paper Mills 

441., SHRI E.G.SUGAVANAM : WUI the Minister of 
FINANCE be pleased to state : 

(a) whether the Government proposes to merge all 

security presses, mints and security mills In the country; 

(b) if so, the details thereof; and 

(c) the time by which the merger is likely to take 

place? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAL.A.NIMANICKAM) : (a) No, sir. The 

proposal is to corporatise all Security Presses, Mints and 

Security Paper Mill. 

(b) and (e) The proposal for corporatisatlon of Security 

Printing Presses! Currency Presses/Paper MiIIlMints was 

approved by the Union Cabinet on 2nd September, 2005. 

The decision to corporatise the security units is based on 

the need for better efficiency and faster deciSion making. 

The decision Is to have a wholly owned Corporation 

without diluting any holding of the Government. The 

necessary stept are being taken to Implement the deciaion 

of the Union Cabinet. 

Insurance Policy for HIV Infected 

Persons 

442. SHRI TUKARAM GANGADHAR GADAKH : Will 

the Minister of FINANCE be pleased to state : 

(a) whether Life Insurance Corporation of India 

have launched any new policy for HIV infected 

persons; 

(b) if so, the details thereof; 

(c) the number of Infected persons who have taken 

this policy so far; and 

(d) the extent to which this policy would be helpful 

to HIV Infected mother? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 8.S. PAlANIMANICKAM) : (a) No, Sir. 

(b~ and (d) Do not arise. 
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Tala Power Project 

443. SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of POWER be pleased to state : 

(a) whether the cost of the joint venture on ongoing 

Tala Hydel Project, Bhutan has been revised by the 

Government; 

(b) if so, the details thereof; 

(c) the present status of the project; and 

(d) the time by which is likely to become opera-

tional;? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) and (b) Yes, Sir. The cost of the Joint Venture 

Tala Hydroelectric Power Project in Bhutan has been 

revised by Govemment of India in September, 2005 from 

the earlier approved cost of R'.3580 crore to Rs.4124 

crore. In this amount, 80% Is by way of grant by 

Government of India to Royal Govemment of Bhutan and 

40% Is a loan to Bhutan bearing interest of 90% per 

annum. The loan will be repaid In 12 equal Instalments 

by Bhutan. The cost of the project was Increased due to 

difficult geological structures, change in designs of main 

features like the Headrace Tunnel (HRT), Pressure and 

Surge Shafts etc. 

(c) and (d) The project Is in its final stages of 
completion and is expected to be operational by June, 

2006. 

[Trans/ation} 

Aid to NOOI for Aural Development Scheme 

444. SHRI HARIBHAU RATHOD : 

SHRI Y.G. MAHAJAN : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to .tate : 

(a) whether the Government II contemplating to 
Increase the amount to be ~ned to the NG08 for the 

8Chemes relating to rural areas; 

(b) If 80, the details thereof; and 

(c) the name of NGOs to whom funds have been 

sanctioned indicating the amount provided to each one of 

them during the current year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) to (c) The Information Is being 

collected and will be laid on the Table of the House 

{English} 

Blo-Technology Park 

445. SHRI DUSHYANT SINGH: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state : 

(a) whether the State Government of Rajasthan has 

submitted any proposal to let up Bio-technology park in 

the State; and 

(b) If so, the alsistance extended by the Department 

of Bio-technology in the establishment of Bio-technology 

park In that State? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a) No Sir, the State Govemment 

of Rajasthan has 'not submitted any proposal to Depart-

ment of Biotechnology to set up the Bia-technology park. 
However, the Rajasthan State Industrial Development and 

Investment Corporation Ltd. (RIICO) has prepared a project 

report on "Centralized Common Facility for Testing and 

Quality Control" In the Biotech park to be set-up by the 

Govemment of Rajasthan. 

(b) The Department of Biotechnology has been 
providing all technical support in formulation of BIotech 

policy to the State Government AuthQrity as and when 

desired by them. 
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[TtanslatfonJ 

Review of Handicraft Scheme. 

446. DR. DHIRENDRA AGARWAL : 

SHRI SUNIL KUMAR MAHATO : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether the Government has conducted any 

survey on handicraft schemes functioning In the country 

specially In Jharkhand; 

(b) if so, the details of the shortcoming which carne 
to the notice of the Government; 

(c) the schemes of the Government for promoting 

handicrafts; 

(d) whether the office of the Development Comml. 

sloner (handicraft) hal been non-cooperatlve towards the 

upllftment of the artisans; and 

(e) if so, the steps taken by the Govemment In this 

regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) The schemes of Handicraft Sector 

are not State specifiC and are being Implemented 

throughout the country including the State of Jharkhand. 

The evaluation of Ambedkar Hutship Vikas Vojana 

(AHVY), Deetgn and Technology Up-gradatlon, MarWtlng 

and Support Services and Export Promotion Schemes has 

been carried out through Independent agencies and these 
schemes have been found useful. However, some 
suggestions have emerged to make these schemes more 

effective by : 

Enhancing credit flow to the artisans. 

(i) Introducing provision for guiding and monitorl'lg 

agencies under AHVY. 

(II) linking the Common Facility Centres with 
exporters and entrepreneurs. 

Suitable action on above suggestions have already 

been taken. 

(c) The schemes of the Government for promotion 

and development of handicrafts Include: Saba Saheb 

Ambedkar HastshUp Vikas Yojana (AHVY); Design and 

Technology Upgradation; Marketing and Support Services; 

Export Promotion: Researdl and Development; 8ima 

Yojana; Special Handicrafts Training Project; Workshed and 

Credit Guarant .. , etc. 

(d) No, Sir. 

<e) Does not arise. 

Violation of Rul .. by Power Trading Companle. 

447. SHRI CHANDRA MANI TRIPATHI : Will the 

Minister of POWER be pleased to state : 

(a) whether some power trading companies are 

violating the conditions laid down in the licence; 

(b) if so, the details thereof; 

(c) whether the Government are considering to 

cancel licence of the said companies; and 

(d) if so, the detailS thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) to (d) The Central Electricity Regulatory Commission 
(CERC) is empowered to Issue licences for inter-

State trading of electriCity under Section 79( 1 ) of the 

Electricity Act, 2003. As per the Central Electricity 

Regulatory Commll8ion (procedure Terms & Condition. 

for grant of Trading Ucence and other related matters) 

Regulations, 2004, the trading licensees are required to 
furnish information in specified form to the CERC on 

quarterly basis, a copy of which is also to be furnished 

to the Regional Load Dispatch Centre (RLDC) and 

Regional Electricity Board (REB) or the Regional Power 

Committee (RPC), as the case may be. The licensees are 

al80 required to post the said Information on their web 

sites. 
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It was brought to the notice of the CERC that the 

licensees were not complying with the requirements of 

submission of Information to the REB/RPC and RLDC, and 

posting the same on the web sites. The CERC, issued 

orders directing the licensees to explain the reasons for 

non-compliance of the requirement of the Regulation. 

The licensees in replies to the CERC's order have 

undertaken that these Regulations shall be complied with 

meticulously in future. In view of the undertaking given by 

the licensees, the CERC by its order dated 22.09.2005 has 

condoned the past non-compliance of the trading 

regulations. 

{English] 

Setting up of Sea Development Comml •• lon 

448. SHRI JASHUBHAI DHANABHAI BARAD : Will 

the Minister of OCEAN DEVELOPMENT be pleased to 

state: 

(a) whether the Union Govemment have received 

any proposal for setting up of Sea Development 
Commission; 

(b) if so, the main purpose for the formation of this 
Commission; 

(c) the expenditure likely to be Incurred thereof; 
and 

(d) the time by which the Commission Is likely to 
be setup? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOlOGY AND MINISTER OF STATE 
OF THE DEPARTMENT OF OCEAN DEVELOPMENT 
(SHRI KAPIL SISAL) : (a) to (d) There Is no proposal for 
the Setting up Sea Development Commission under 

consideration of the Govemment at present. 

IrregularItIH In Bank. 

449. SHRI KAMLA PRASAD RAWAT WlH the 
Minister of FINANCE be pIe~ to state : 

(a) whether the Govemment has received com-
plaints regarding irregularities being committed by the 

nationalised banks In certain districts of Uttar Pradesh In 

sanctioning and waiving of loans; 

(b) if so, the details thereof during the last three 

years, year-wise; 

(c) whether the Govemment has conducted any 

investigation in this regard; 

(d) if so, the outcome thereof; and 

(e) the action taken or proposed to be taken against 

them? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 9.S. PALANIMANICKAM) : (a) and (b) As 
and when a complaint is received, the same is forwarded 

to the concemed bank for appropriate action in accordance 

with the laid down procedure. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Compa •• lonate Appointment In 581 

460. SHRI C. KUPPUSAMI : Will the Minister of 
FINANCE be pleased to state : 

(a> whether compassionate appointment of the 

wards of deceuect officers/employees in the State Bank 

of India has been stopped; 

(b) If so, the reasons therefor; 

(c) whether there is an acute shortage of staff In 
many SBI branches across the country; 

(d) If 80, the details thereof; 

(e) whether vacancies caused due to the death or 
retlremen1B of officerllemployees have ,,01 been filled up 
since a long time; and 
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(f) if 80, the atepe baing taken by the Govemment! 

sal for appointment on compassionate ground during 

200th annlv8l'88ly of CBI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANe!: (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

Yes, Sir. In the light of the principles laid down by the 

Supreme Court, the appointment on compassionate 

grounds to the dependent of an employee who died in 

hamess Is admlaslble only if the family of the deceased 
employee Is driven to penuryllndigence. Thus, the 

subject of granting compassionate employment Is to 

enable the family to tide over the crisis and not to give 

a post. Keeping this perspective In view and to bring about 

a balance between the bU8iness objectives of the banks 

and their social obligations towards the families of 

employees dying in hamess, a model scheme for payment 

of ex-gratia lump sum amount in lieu of appointment on 
compuaionate grounds, was circulated by Indian Banks' 

Association In July 2004 to all Public Sector Banks (PSBs) 

for framing their own Schemes with the approval of their 

Boards. 

(c) No, Sir. 

(d) to .(t) Do not arise. 

HRA 

451. SHRI SHAILENDRA KUMAR: Will the Minister 

of FINANCE be pleased to refer to the reply given to 

Un$tarred Question No. 2570 dated 18·3·2005 and 

state: 

(a) whether the matter relating to the Award of the 

Board of Arbitration regarding payment of House Rent 

Allowance (HRA) to Central Govemment employees from 

1.1.96 to 31.7.97 at pre-revised basic pay has since been 

processed: 

(b) If 80, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the time by which the same is likely to be 
finalised/processed and payments are likely to be made 

to the Govemment employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) 

The matter relating to the Award of the Board of 

Arbitration regarding payment of House Rent Allowance 
(HRA) to Central Govemment employees from 1.1.96 
to 31.7.97 at pre-revised rates on revleed basic pay is 

stili under process In accordance with the JCM 

Scheme. 

(d) It is not feasible to give any time limit. 

[Translation] 

excavation of Minerals 

452. SHRI MAHBOOB ZAHEDI : Will the minister of 
MINES be pleased to state : 

(a) whether the Govemment Is planning to transfer 

unabated right to the foreign organisations for listing our 

minerai properties; 

(b) If so, the details thereof; and 

(c) the steps taken by the Govemment to save the 

interest of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. DASARI NARAYAN RAO) : (a) No, Sir. The 

task of listing mineral properties in the country is 
with Geological Survey of India and Indian Bureau of 

Mines. Further, under Section 5( 1) of the Mines and 
Minerals (Development.& Regulation) Act, 1857 (MMDR), 
no reconnalseance permit, prospecting licence or mining 

lease can be granted to any person unless such person 

is an Indian national, or a company as defined In sub 
section (1) of Section 3 of the Companies Act, 1956. 

(b) and (c) In view of (a) above, do not arlae. 
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{English] 

Law Comml.slon Report 

453. SHRI VIRCHANORA PASWAN : Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) whether the 17th Law Commission has submit-
ted Its reports during 2003-05; 

(b) if so, the salient features thereof; and 

(c) the action taken by the Govemment on those 
reports? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHAI K, VENKATAPATHY) : (a) and (b) 
17th Law Commission of India has so far submitted nine 
reports i.e. from 186th to 194th, out of which six reports, 
i.e.; upto 191st have already been laid in the Pariiament. 
Remaining three have been sent for tranSlation Into Hindi. 

(c) The status regarding 186th, 187th, 189th, and 
190th Reports have already been laid in the Pariiament 
In the last Session. Reports 188th & 191st are under 
examination of concerned Ministries. 

Foreign A.slsblnC8 

454. SHRI RAGHUNATH JHA : Will the Minister of 
FINANCE be pleased to state : 

<a) whether the foreign assistance of about As. 
64,000/· crore rupees meant for investment in power, 
roads, hospitals, etc. are lying unutilized for years and 
Government is paying commitment charges worth hun-
dreds of crores of rupees to Worid Bank and other 
agencie8; 

(b) if so, the reasons for not utilizing foreign 
a"'-tance; and 

(c) the policy of the Government to utilize the entire 
foreign assistance? 

THE MINISTER OF STATE IN THE MINISTRY OF , 
FINANCE (SHRI S.S, PALANIMANICKAM) : (a) to (c) A total 

amount of Rs. 68,423.64 crore committed as foreign loan 

ass_nce W8I not drawn at the end of year 2004-05. 

However utilization of the sanctioned foreign assistance for 

any project is a continuous process spread over its 

implementation period. As a reSUlt, there would be some 

unutillzed amount at any point of time; these amounts will 

be utilized as the project implementation progresses. 

Moreover, the project implementation authorities like the 

Central Line MinlstrleslDepartments, State Governments or 

the Public Sector Units (PSUs) work under diverse 

constraints. Some of the steps taken by the Government 

to improve aid utilization are ensuring adequate provision-

ing for externally aided projects In the budgets of State 

and Central Government, strearnlining of procurement 

procedures, disintermediation of the flow of external aid 

to Central Public Sector Undertakings, strengthening of 
Project Monitoring Units in some States and Central 

Ministries, appointment of Nodal Officers for the States and 

regular review of projects etc. An amount of Rs. 165. 11 

crore was paid as commitment charges during 2004-05. 

Districts Covered under IWOP 

455. SHAI IQBAL AHMED SAAADGI : Will the 

Minister of AUAAL DEVELOPMENT be pleased to state 

the names of the Districts identified in the country 

particulariy in Karnataka for Integrated Wasteland Devel-

opment Programme (IWDP) and the funds released 

under it to each District during the last thrtte years, State-

wise? 

THE MINISTEA OF STATE IN THE MINISTAY OF 

AURAL DEVELOPMENT (SHAI A. NAAENDAA) : Districts 

have not been identified under the Integrated Wastelands 

Development Programme (IWDP). Projects are sanctioned 

to the districts prioritised by the State Governments each 

year, in those areas which are not identified under the 

Drought Prone Areas Programme (DPAP) and the Desert 

Development Programme (DDP) of the Department of 

Land Aesources. State-wise and district-wise funds 

released during the last three years under /WOP, including 

Karnataka are given In statement enclosed. 



125 WrlffM Anlwe,. AGRAHAYANA 4, 1927 (Saka) to ou.tIons 128 

Statement 1 2 3 

Statement showing district-wise release of funds under 

'WOP (from 2002-03 to 2004-2005 
Bihar 

18. Arwal 41.25 
SI. Name of the District Funds released 

No. (Re. in lakhl) 19. Aurangabad 41.25 

1 2 3 20. Banke 41.25 

21. Darbanga 41.25 
Andhra PradHh 

22. Gays 82.5 
1. Adllabad 341.67 

23. Jahanabad 41.25 
2. Chittoor 443.86 

24. KaJmur 41.25 
3. Cuddapah-VI 716.85 

26. KlshanganJ 41.25 
4. East Godavari 365.433 

26. Munger 82.5 
5. Guntur 96.43 

27. Nalanda 170.83 

6. Karlmnagar 251.59 
28. Nawada 41.25 

7. Khammam 546.54 
29. Pumea 41.26 

8. Medak 780.051 
30. Rohtaa 41.25 

9. Nalgonda 498.276 
31. Saran 41.25 

10. Nellore 831.087 
32. Siwan 41.25 

11. Nlzamabad 444.42 
33. Vall hall 41.26 

12. Prakasam 49.5 Sub Total 871.68 

13. Range Reddy 625.4 Ch ...... rh 

14. Srikakulam 529.14 34. Bllaspur 273.125 

15. Vlaakapatnam 262.53 35. DhamtarJ 164.885 

16. Vlzlanagram 584.631 38. Durg 423.107 

17. War ... 522.71 37. Janjglr..a.ampa 318.078 

Sub Total 7790.12 38. Jaahpur 36.3 
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1 2 J 1 2 3 

39. Kanker 41.25 59. Navsari 41.25 

40. Kawardha 139.454 60. Paochmahal 216.83 

41. Korla 157.84 61. Patan 560.36 

42. Mahasamund 368.422 62. Porbandar 41.25 

43. Raigarh 381.806 63. Rajkot 293.26 

44. Ralpur 773.295 64. Sabarkantha 362.88 

45. Rajnandgaon 395.2 65. Surat 238.22 

Sub Total 3470.763 66. Vadodara 176.55 

GOII 67. Valsed 293.98 

46. North Goa 41.25 Sub Total 4300.38 

47. South Goa 41.25 Himachal Pl'llde.h 

Sub Total 82.5 68. Chamba 468.44 

Gujarat 69. Hamlrpur 908.42 

48. Ahmedabad 377.03 70. Kangra 562.68 

49. Anand 79.43 71. Klnnur 310.66 

SO. Banaskantha 215.97 72. Kullu 445.45 

51. Bharuch 278.9 73. Mandl 192.99 

52. Bhavnagar 169.38 74. Shlmla 467.86 

53. Gandhlnagar 41.26 75. Sirmour 509.22 

54. Jamnagar 28.13 76. Solan 329.94 

55. Junagarh 678.58 Sub Total 4195.4t 

56. Kheda 179.74 Haryllna 

57. Kutch· IV 204 .• n. Ambala 41.38 

58. Meheana 82.6 78. Faridabad "S7.65 
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1 2 3 2 3 

79. Gurgaon 154.82 99. Sarabia Kharsawan 49.5 

8li. Jlnd 4U~5 100. Slmdega 41.25 

81. Kalthal 41.26 101. West Singhbhum 173.17 

82. Kamal 57.78 Sub Total 519.87 

83. Panchkula 122.18 Kam ... ka 

84. Panlpat 191.38 102. Bangalore Rural 270.996 

86. Rohlak 68 
103. Belgaum 798.714 

86. Sonlpat 41.25 438.558 104. Benary 

87. Yamuna Nagar 208.63 
222.895 105. Bidar 

Sub Total 1107.31 
108. Chamarajnagar 184.98 

Jmnmu and Kaahmlr 
107. Chlckmagalur 41.25 

88. Anantnag 99 
108. Chltradurga 713.62 

89. Jammu 238.&85 
109. Devangere 251.394 

90. Kathua 45.39 
110. Gulberga 418.798 

91. Kupwara 24.75 
111. Ha .. an 199.938 

92. Poonch 41.26 
112. Haverl 213.83 

93. Rajourl 233.34 
113. Kolar 688.008 

94. Udhampur 203.32 

114. Koppal 123.519 
Sub Total 885.735 

115. Mandy. 251.786 
JhartcMnd 

96. Glridh 82.5 118. Myaore 212.06 

82.6 117. Ralchur 603.349 
96. Gumla 

49.5 118. Shimoga 253.274 
97. Lohardaga 

98. Ranch! 41.25 119. Tumkur 275.17 



131 NOVEMBER 25, 2006 132 

2 3 2 3 

120. Uttara Kannada 41.25 140. Nanded 41.26 

Sub Total 6475.156 141. Nandurbar 41.25 

Ker.l. 142. Osmanabad 41.25 

121. Idukki 170.48 143. Parbh.ni 231.82 

122. Kannur 121.626 144. Puna 100.82 

123. Kaaargod 196.04 145. Ralgad 180.25 

124. Mallapuram 41.25 146. Ratnagin 127.29 

125. Palakkad 41.25 147. Sangli 96.81 

Sub Total 570.646 148. Satera 242.26 

U.h ..... ht ... 149. Slndhudurg 577.65 

126. Ahmednagar 41.25 150. Solapur 41.25 

127. Amravati 198.94 151. Thane 162.45 

128. Aurangabad 135.45 152. Wardha 69.94 

129. Beed 44.19 153. Vavatmal 110.87 

130. Bhandra 41.25 Sub Total 3314.55 

131. Buldhana 41.25 Mlldhp Prad •• h 

132. Chandrapur 41.25 154. Balaghat 147 .. 997 

133. Gadchlroll 41.25 155. Barwanl 212.759 

134. Gondla 41.25 156. Bhind 176.43 

135. Jalan 41.25 157. Bhopal 158.211 

136. Jalgaon 171.92 158. Chhatarpur 346.59 

137. Kolhapur 187.22 159. Chhlndwara 226.29 

138. Latur 98.31 180. Damoh 96.56 

139. Nagpur 125.81 161. Datia 48.688 
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2 3 2 3 

182. Dhar 183.418 186. Shivpuri 1035.442 

183. Dindorl 89.751 187. Sidh! 155.98 

164. Guna 498.067 188. Tlkamgarh 272.23 

165. Gwallor 297.254 189. Unain 123.132 

166. Indore 33 190. Viclfsha 240.69 

167. Jabalpur 41.25 191. Othera (old projects) 27.478 

168. Jhabua 21.911 Sub Total 8738.93 

169. Katnt 93.079 Orlua 

170. Khargone 41.25 192. Angul 240.89 

171. Mandie 378.57 193. Bal.sore 88.795 

172. Mandlaur 174.01 194. Baragarh 107.01 

173. Morena 74.25 195. Bolanglr 226.804 

174. Naraslngpur 78.48 196. Cuttack 165.708 

175. Neemuch 434.809 197. Oeogarh 164.82 

176. Panna 144.13 198. Dhenk.nal 69.58 

177. RalMn 600.043 199. Gajapathy 97.815 

178. Rajgarh 228.385 200. Ganjam 82.06 

179. Ratlam 304.67 201. Jajpur 110.05 

180. Sagar 270.08 202. Jh8f'lUguda 98.52 

181. Satna 451.687 203. Kaiahandl 329.17 

182. Seonl 68.18 204. Keonjhar 197.83 

183. Shadhol 469.47 205. Khurda 225.85 

184. Shatapur 230.418 206. Korapul 396.859 

185. Sheopur as.87 207. Malkangiri 123.75 



135 Written AnswstS NOVEMBER 25, 2005 138 

1 2 3 2 3 

208. Mayurbhanj 220.8 228. Dausa 331.13 

209. Nawrangpur 413.441 229. Dholpur 290.52 

210. Nayagarh 75.45 230. Jalpur 391.16 

211. Rayagada 377.87 231. Jhalawar 412.203 

212. Sambalpur 127.97 232. Jhunjhunu 33.8 

213. Sonepur 149.856 233. KaroH 82.5 

214. Sundargarh 241.72 234. Kota 41.25 

Sub Total 4282.639 235. R_mand 400.9 

Punjab 236. Sirohl 41.25 

215. Amritaar 24.75 237. Tonk 324.16 

216. Gurudaepur 75.98 238. Udaipur 532 

217. Hoshiarpur 61.16 Sub Total 4990.583 

218. Mann 20.83 T ...... NIIdu 

219. Ropar 41.5 239. Coimbatore 327.28 

220. Sangrur 30.63 240. Cuddalore 208.88 

Sub Total 244.54 241. Oharmapurt 512.33 

RaJ""" 242. Dlnc:HguI 550.817 

221. Ajmer 353.55 243. Kanchlpuram 41.26 

222. Alwar 132.51 244. Karur 360.78 

223. Baran 281.42 245. Krllhnaglrl 41.25 

224. Bharatpur 174.3 248. Madural 82.98 

225. Bhllwara 224.75 247. Madura! 124.21 

226. Bundt 480.5 248. Namakkal 258.387 

227. Chlttorvarh ~.88 249. Perambalur 119.282 
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1 2 3 2 3 

250. Pudukottal 335.007 271. Chanduali 133.2 

281. Ramanathapuram 204.59 272. Etawah 141.87 

252. Salem 213.33 273. Falzabad 183.36 

253. Slyagangal 203.8 274. Fatehpur 59.05 

254. Thenl 112.461 275. Ferozabad 1~3.38 

255. Thiruyallur 41.25 276. Gonda 47.55 

256. Tlrunelvelli 333.498 277. Hamirpur 140.19 

257. Tlruyallur 40.74 _78. Hardol 123.75 

258. Tlruyannamalal 123.75 279. Jalan 41.25 

259. Toothukudl 182.418 280. Jhansi-IV 392.3 

260. T rlchirapalli 337.834 281. Kannauj 41.25 

261. Vellore 209.066 282. Kaushambl 41.25 

262. Villupuram 117.25 283. Lakhlmpur Kheri 289.47 

263. Vlrudhunagar 155.813 284. Lalitpur 150.95 

Sub Total 5302.074 285. Lucknow 153.81 

Uttar PI'IIdHh 286. Mahoba 41.25 

264. Agra-IV 284.23 287. Mlrzapur 552.58 

265. Aligarh 98.16 288. Muzaffamagar 41.25 

288. Allahabad 103.1 289. Pillibhit 53.54 

287. Ambedkamagar 242.61 290. Pratapgarh 365.07 

288. Auraiya 41.25 291. Rae 8areiIIy 41.25 

219. BacMun 94.5 292. Saharanpur 41.25 

270. BatabankI 199.1iM 293. Shahjahanpur 140.28 
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2 3 2 3 

294. Sitapur 691.39 314. 'Iv est Midnapore 41.25 

295. Sultanpur 41.25 Sub Total 239~. 

296. Varanul 99.6 Total for Other States 61575.812 

Sub Total 5434.23 North Ea8tem State. 

Uttaranchal Arunachal Prad •• h 

297. Almore 315. Changlang 24.75 

298. Almont 148.52 316. East Kameng 224.81 

299. Bageshwer 114.76 317. East Siang 74.25 

300. Chamoli 212.615 318. Kurung Kume 173.25 

301. Champawat 93.77 319. Lohlt 182.59 

302. Dehredun 89.74 320. Lower Subansiri 66 

303. Haridwar 90.04 321. Papumpare 291.16 

304. Nainltal 266.84 322. Tawang 33.42 

305. Paurl 197.865 323. Tirap 24.75 

306. Pithoragarh 204.41 324. Upper Dlbang 24.75 

307. Rudraprayag 188.97 325. Upper Slang 24.75 

308. Tehri 137.381 326. Upper Subanairi 283.54 

309. U.S. Nagar 49.5 327. West Kameng 98.43 

310. Uttarkashi 133.51 328. West Slang 88.03 

Sub Total 1927.72 Sub Total 1614.48 

W .. t Ben ... 1 A ... m 

311. B.nkura 37.95 329. Barpeta 383.428 

312. Blrbhum 41.26 330. Bongatgaon 173.25 

313. Burdwan 118.95 331. Cachar 123.75 
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2 3 1 2 3 

332. Oarrang 221.28 354. Jalntia HUla 84.43 

333. Ohemall 173.28 355. RI·Bhoi 88.94 

334. Ohubri 189 356. South Gam Hills 49.5 

335. Olbrugam 380.556 357. West Gam Hills 108.32 

336. Goalpara 245.956 358. West Khasi Hills 121.1 

337. Golaghat 435.407 Sub Total 661.71 

338. Hailakandl 276.37 Mllnlpur 

339. Jomat 229.03 359. Bishnupur 90.75 

340. K. Anglong 177.37 360. Chandel 165 

341. Kamrup 475.828 361. Churachandpur 165 

342. Karimganj 351.324 362. Imphal east 188.636 

343. Kokrajhar 473.12 363. Imphal West 179.42 

344. Lakhlmpwr 115.12 364. Sanapatl 245.n 

345. Morigaon 228.964 365. Tamenglong 197.6 

348. N.C. Hills 203.4 366. Thouba' 163.83 

347. Nagaon 417.62 367. Ukhrul 49.6 

348. Nalbert 294.21 388. Ukrul 86 

349. Slvsagar 188.46 Sub Total 1601.3 

350. Sonltpur 624.09 Mlzoram 

351. Tinsukhia 182.755 389. Alzwal 438.49 

Sub Tota' 6543.57 370. Champhal 254.48 

Megha",. 371. Kolaslb 303.28 

352. east Garo Hili 93.454 372. Lawngtltli 403.874 

353. East Khasi Hills 115.97 373. Lung'" 283.31 
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374. Mamlt 

375. Salha 

376. Serchhlp 

Sub Total 

Nagaland 

377. Dimapur 

378. Kiphire 

379. Kohima 

380. Mokokchung 

381. Mon 

382. Phek 

383. Tuenseng 

384. Wokha 

386. Zunobuto 

Sub Total 

Slkklm 

386. Eat Sikklm 

387. North SIkkIm 

388. South Sikklm 

389. West Slkklm 

Sub Total 

TrIpunI 

390. Ohalel 

381. North Tripura 
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3 

399.82 

325.832 

333.46 

2742.63 

574.72 

264 

1018.9i 

456.38 

579.26 

335.44 

77B.9 

454.38 

598.96 

5320.33 

171.75 

244.5 

131.5 

229.82 

777.37 

47.48 

133.118 

2 3 

392. South Tripura 108.523 

393. West Trfpura 131.123 

Sub Total 418.24 

Total - North Eastern States 19579.636 

Grand Total - IWOP 81155.248 

Bifurcation of Electrlolty Board. 

456. SHRI P. RAJENORAN : Will the Minister of 

POWER be pleased to state : 

(a) whether the Government has given any direc-

tions to the State Governments for the bifurcation of their 

Electricity Boards; 

(b) If so, the details and number of such boards 
which have resorted to the bifurcation so far; 

(c) whether the Govemment of Kerala has submit-

ted any aiternate proposal on the said bifurcation; and 

(d) If so, the details thereof along with the action 
taken by the Government thereon? 

THE MINISTER OF POWER (SHRI P.M. SAYEE D) : 

(a) and (b) Various States had enacted State Electricity 

Reforms Acta which provided for reorganization of their 

State Electricity Boards (SEB). Section 172 (a) of the 
Electricity Act, 2003 provides that the State Electricity 

Boards (SEB) shall be deemed to be the State 

Transmiallon Utility (STU) and a licensee under the 
provisions of the Act for a period of one year from the 

appointed date, i.e. 10th June, 2003. This section further 

provides that the State Government may, by notification, 

authorize the SEB to continue to function as the STU or 
a licensee tor such further period beyOnd the stipulated 

period of one year, as may be mutually decided by the 
Central Government and the State Government. 
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So far, 12 states have reorganized their SEas. Oriaa, 
Haryana, Andhra Pradesh, Kamataka, Uttar Pradesh, 

Uttaranchal, Rajasthan, Deihl, Gujarat and Madhya 

Pradesh have done so under their State Electricity Reforms 

Acts. Assam and Maharashtra have reorganized their 

SEas under the provisions of the Electricity Act, 2003. The 

SEBs of Madhya Pradesh and Assam presently continue 

to do the licensee function of trading of electricity only. 

(c) and (d) Govemment of Karala have informed that 

they need some more time for the successful restructuring 

of the SEB in terms of the proviaione of the Electricity Act, 
2003 and therefore requested for further extension of time 

beyond 9.12.2005. Central Govemment has agreed for 

further extension of time up to 9.6.2006 for the Kerala SEB 

to continue as the STU and a licensee. 

[Translation] 

Rural Electrification 

457. SHRI VIJAY KUMAR KHANDELWAl : 

SHRI CHANDRABHAN SINGH : 

SHRI KRISHNA MURARI MOGHE : 

SHRI RAKESH SINGH : 

DR. RAM LAKHAN SINGH : 

SHRIMATI NEETA PATERIYA : 

Will the Minister of NON-CONVENTIONAL ENERGY 

SOURCES be pleased to state : 

(a) whether the Govemment of Madhya Pradesh 

has forwarded schemes for electrification of remote 

villages through Non-conventional Energy Sources to the 

Union Govemment; 

(b) H 80, the total number of 8uch proposals 
aIongwIth the amount involved therein; 

(c) the action being taken thereon; and 

(d) the time by which the approval is likely to be 

accorded to these schemes? 

THE MINISTER OF STATE OF THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR) : (a) and (b) Yes, Sir. M.P. Urja Vikas 

Nigam ltd. (MPUVN), Bhopal has fOlWBrded 8 proposals 

for the electrification of 176 villages in the State through 

Non-Conventional Energy Sources with an estimated cost 

of Rs. 1315.5 lakh. Out of this, electrification project for 

30 villages In district Mandla has been sanctioned and Is 

currently under implementation. 

(c) and (d) During 2005-06, with a view to 

avoid duplication of Central Support with Ministry of 

Power's Raiill' Gandhi Gramln Vldyutlkaran Yojana, the 
single point responsibility for IdentHicatlon of remote 

villages which can not be electrified through grid has 

been entrusted to the Rural Electrtflcatlon Corporation 

(REC). 60 villages out of the proposals. submitted by 

MPUVN, Bhopal have so far been confirmed by REC for 

8uitabllity for electrHication through Non-conventional 

Energy Sources. The State has been advised to make 

necessary administrative provisions as per the Remote 

Village Electrification Programme for 2005.()6, sub-

sequent to which the proposals could be taken up for 

consideration. 

Tehrl Hydro POWItI' Project 

458. SHRI Y.G. MAHAJAN : 

SHRI HARISHCHANDRA CHAVAN 

SHRI S.K. KHARVENTHAN : 

SHRI VIJOY KRISHNA : 

Will the MInister of POWER be pleased to etate : 

(a) whether due to the closure of Tunnel No.2 In 

Tehrl Dam a large number of people are likely to be 
displaced; 

(b) if 80, the number of villagesltamllles; likely to be 

affected by this closure; 

(c) whether the Govemment proposes to ad-
equately compensate the oust.a of the dam; 

(d) H 80, the detalla thereof; and 
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<e) the funds earmarked for this purpose? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 
(a) and (b) Due to closure of Diversion Tunnel T2 on 
29.10.2005, the filling of water in Tehri Dam reservoir has 
started. The filling of the reservoir is being done in a 
phased manner and it will take three to four years to reach 
the full Reservoir level of EL 830 M. Due to closure of T2, 
the water level is expected to rise upto EL 760 M during 
the monsoon of 2006. All the 3681 families residing upto 
EL 760 M have already been rehabilitated. The balance 
families are being rehabilitated parri-passu with the 
reservoir filling. 

(c) The rehabilitation work of the project affected 
families ,was commenced by the Government of Uttar 
Pradesh when the Project was under them. The 
Rehabilitation Policy including the location of New 
Tehri Town (NTT) had been evolved and decided by the 
State of Uttar Pradesh after interaction with the represen-
tatives of the local population. After the incorporation of 
Tehri Hydro Development Corporation, the Rehabilitation 
Policy as evolved by the State Government was fully 
adopted by the Corporation and later on the amounts of 
compensation were further enhanced and an attractive 
and a liberal rehabilitation package was evolved on 
the recommendation of a High Level Committee headed 
by Prof. Hanumantha Rao. The Hon'ble Supreme Court 
has also upheld the Rehabilitation & Resettlement 
package. 

(d) In accordance with approved Rehabilitation & 
Resettlement policy. all the 5291 urban families of Old 
Tehri Town have already been rehabilitated. Out of total 
nUrP'>er of 5429 rural families to be rehabilitated upto full 
reservoir level I.e. upto EL 830 M, 4779 families have been 
rehabilitated. 

(e) The total provision for Rehabilitation & Resettle-
ment works in the Revised Cost Estimate at March, 2003 
PL is Rs.983.14 crores. An amount of ~1.1126.17 crores 
has already been Incurred on Rehabilitation & Resettle-
ment works upto October, 2006. 

[English] 

Fashion Technology 

459. SHRI SURESH AN GAOl : Will the Minister of 
TEXTILES be pleased to state : 

<a) whether the government propose to make India 
a leader In Fashion Technology by giving Fashion 
Technology Institutions a status similar to AIIMS and 
lIT. 

(b) If so, the detailS thereof; and 

<c) the steps taken to boost the export of faehion 
items? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) and (b) Yes Sir, the Govemment pro-
poses to grant the status of Institution of National 
Importance to the National Institute of Fashion Technology 
(NIFT) through an Act of Parliament. A Bill in this regard 
is likely to be introduced in the current Session of 
Parliament. 

(c) Government Is taking serious look at the 
Fashion Education In the changing business context of 
opening of World Economies. Various Institutions like NIFT, 
Export Promotion Councils (EPCs) etc. impart training in 
the field of fashion related courses. These courses prepare 
and train professionals to meet the challenges of the 
dynamic and global market in promoting India's export 
trade for textiles, garments, IHestyles products and other 
fashion goods. Besides, these InstitutionslEPCs organize 
and participate in the national and international level 
Fashion Shows, Buyer-Seller Meets etc. The Government 
provides all possible assistance to many such events 
which can boost the export of inter-alia fashion Items. 

{Translation] 

Setting up of Power Project 

460. SHRI KRISHNA MURARI MOGHE : 
SHRI RAKESH SINGH: 
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DR. RAM LAKHAN SINGH : 

SHRIMATI NEETA PATERlVA : 

Will the Minister of POWER be pleased to refer to 

the reply given to usa. No.812 on March 4, 2005 and 
state: 

(a) whether any proposal for setting up of power 
projects in M.P. particularly In Ma/wa and Satpura is 
pending with the Govemment for clearance; 

(b) if so, the present status thereof; and 

(c) the time by which the work in these projects is 
likely to be started? 

THE MINISTER OF POWER (SHRI P.M. SAVEED) : 
(a) to (c) No, Sir. No proposal for setting up of thermal 

power project in the state of Madhya Pradesh is pending 

for clearance with the Govemment. As per Electricity Act, 
2003 "any generating company may establish, operate and 
maintain a thermal power generating station without 

obtaining licence under this Act if it complies with the 

Technical Standards relating to connectivity with the grid". 

As such, no techno-ec:onomic clearance from CEA is 
required for thermal power projects. 

However, Madhya Pradesh Power Generating Com-
pany (MPGENCO) has proposed to set up a coal based 

Malwa Power Project of 4x500 MW (ultimate capacity) at 
Puml, Dongalia in Khandwa District of Madhya Pradesh 
out of which 2x5OO MW units are expected to be 
commiasioned in the 11 th Plan Period. MPGENCO is 
making necessary efforts to tie-up various inputs. The first 
unit of the project is proposed to be commissioned in 2010-
11 and second unit in 2011-12. 

Duty F .... Shope at International Alrporta 

461. SHRI PANKAJ CHOWDHARV : Will the Minister 

of FINANCE be pleased to state : 

<a) whether the Government has taken a decision 
to aUow the sale of various goods In Indian rupees from 

the Duty Free Shops situated at International Airports; 

(b) if so, the detaI/e thereof; 

(c) whether any, ceiling has been fixed in this 
regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 

FINANCE (5HRI 5.S. PALANIMANICKAM) : (a). Ves, 
Sir. 

(b) Resident Indian Nationals undertaking visit 
abroad have been allowed to buy goods from the Duty 
Free Shops situated at Intematlonal Airports in India. 

(c) Ves, Sir. 

(d) A ceiling of Rs. 5,0001- per visit per Passenger 
has been prescribed for such purchase from Duty r-:ree 

Shops at Intemational Airports In India. 

Promotion of Textile Sector 

462. SHRI KASHIRAM RANA : Will the Minister of 
TEXTILES be pleased to atate : 

(a) whether Indian Textile Industry I, lagging behind 
In competition at the intemational level; 

(b) if so, the reasons and details thereof; and 

(c) the steps taken by the Govemment in this 
regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) Export trendsatter the removal 
of quota restrictions from 01.01.2005 indicate that Indian 
textile exports to the major markets have ,hown a 
substantial increase. European Union (EU) and the United 
States (US) account for nearly 60% of India', overall textile 
exports. The US trade data ,hows that textile imports from 
India into US jjuring the period January-August 2005 have 

recorded a growth of 26.49% as compared to the 
corresponding period last year. It also shows that India's 
growth is higher than that of Pakistan (10.52%) and 

Bangladelh (20.33%); though it .. lower than China's 
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growth (62.08%). Similarly, despite a decrease (4% in 

value terms) in EU imports, the EU trade data shows a 
growth (13.9% in value terms) in imports from India Into 
EU-25 during the period January-August, 2005 as 

compared to the corresponding period last year. 

(c) The Govemment has been taking a number 
of steps from time to time to promote textile exports. 
Some of the Important initiatives taken are given as 
under :-

(I) 100% Foreign Direct Investment is allowed in 
the textile sector under the automatic route. 

(II) The Government has de-reserved the readymade 
garments, hosiery and knitwear from the SSI 
sector. 

(iii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1-4-1999 to facilitate the modernisation and 
upgradatlon of the sector. 

(iv) To improve the productivity and quality of cotton, 

Government has launched the Technology 
Mission on Cotton (TMC). Incentives are pro-
vided for better farm practices, quality seeds, 
improvement In market infrastructure and 
modernisation of ginning & pressing sector. 

(v) To provide the industry with world class 
Infrastructure facilities for setting up their textile 
units, a new scheme namely, Scheme for 
Integrated Textile Parks' has been launched by 
merging existing two schemes I.e. Textile 
Centres Infrastructure Development Scheme 
(TCIOS) and Apparel Park for Exports Scheme 
(APES). Govt. of India support under the scheme 
by way of grant or equity shall be limited to 40"10 
of the project cost subject to a ceiling of As. 40 
crores. 

(vi) 'Apparel Park fO( Exports Schetne (APES)' was 
launched with the objective of imparting a 

focused thrust for setting up apparel units of 
international standards at potential growth 

centres, and to give a fillip to exports. under 
APES, 12 projects have been sanctioned with 

an estimated support from Government of India 

of As.191.70 crores. 

(vii) For upgrading Infrastructure facilities at Impot-
tant textile centres, the 'Textile Centre Infrastruc-
ture Development Scheme (TCIOS), was 

launched. Under TCIOS, 18 projects have been 
sanctioned with an estimated support from 
Government of India of Rs.270.80 crores. 

(viii) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 

value addition within the country. Except for 

mandatory excise duty on man-made filament 
yams and man-made staple fibres, the whole 
value addition chain has been given an option 
of excise exemption. 

(ix) The Import of specified textiles and garment 
machinery items has been allowed at a 

concesslonal rate of customs duty to· encourage 
investments and to make our textile products 
competitive in the global market. The cost of 
machinery has also been reduced through fiscal 
policy measures. 

(x) For the speedy moderniaation of the textile 
processing sector, Government has Introduced, 
w.eJ. 20.4.2005, a credit linked capital subsidy 
scheme 010% under TUFS, In addition to the 
existing 5% interest reimbursement. 

(xl) The national Institute for Fashion Technology 

(NIFT), Its seven branches, and the Apparel 
Training & Design Centres (ATOCs) are running 
various courses/programmes to meet the skilled 
manpower requirements of the textHe industry, 
especially apparel, in the, field of deeign, 
merclwdaing and marketing. 
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(xii) Facilities like eeo-testlng laboratories have been 

created to enable exporters to get garmentsl 

textiles pre-tested so that they confonn to the 

requirements of the Importing countries. 

{English] 

Dwelling. Con.tructed under lAY 

463. SHRI NAVEEN JINDAL: Will the Minister of 

RURAL DEVELOPMENT be pleased to state : 

(a) the number of dwellings constructed under 

Indira AW88 Yojana (lAY) during 2004-05 against the target 

fixed; 

(b) the reasons for not meeting the targets; 

(c) whether these dwellings have been made in 

(a) whether Govemment is considering to merge 
Central Fuel Research Institute (CFRI) with Central Mining 

Research Institute (CMRI); 

(b) If so, the details thereof; and 

(c) the stepa taken/proposed to be taf(en by the 
Govemrnent in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a) to (c) Yes Sir, Council of Scientific 

and Industrial Research (CSIR) is considering the 

consolidation of the core competencies of CMRI and CFRI 

Dhanbad based on the findings of a Committee of experts. 

The recommendations of the Committee have now been 

approved by the Govemlng Body of CSIR for Imp/ernen-

accordance with the prescribed specifications; and tatlon. 

(d) if so, the details thereof and If not, the reasons 

therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANYA PATIl) : (a) and (b) As per the Progress 

Reports received from the State GovemrnentalUTs, 

1518222 number of houses have been constructed against 

the target of 1562356 under Indira Awass Yolana (lAY) 

during the year 2004-05. The shortage Is marginal and is 

due to unspent opening balances with some StatealUnlon 

Territories. 

(c) and (d}, .... per Guidelines of the Indira Awaas 

Yojana Scheme, houses are constructed by the bene-
ficiaries themselves with tull freedom over choice of 

design. There Is no specification prescribed under the 

Scheme. 

Merger of R .... rch In.tltut •• 

464. SHRI BASU OEB ACHARJA : Will the Minister 

of SCIENCE AND TECHNOLOGY be pleased to state : 

Minimum Support Price of Jute 

465. SHRI AJOY CHAKRABORTY : Will the Minister 

of TEXTILES be pleased to state : 

(a) whether a section of jute mill owners are 

not purchasing raw jute from Jute Corporation of India 

violating the guidelines issued by the JCI and by this move 

the jute growers are deprived of the Minimum Support 

Price; 

(b) whether the Govemrnent is considering to 
review the Jute and Jute Textile Control Order so that the 

jute mill owners are subjected to purchase jute compUl-

sorily from JCI; and 

(c) If so, the steps taken by the Govemment In thkI 

regard? 

THE MINISTER OF TEXTILES (SHRI SHANKEASINH 

VAGHELA) : (a) This year the raw jute price is ruling well 
above the M/nimum Support Price (MSP) right from the 

beginning of the current eeason 2006-2006 (JuIy.June). 

Therefore, except 239 quintals, JCI has not made any 
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procurement under MSP in the current jute season. Hence, 

the question of Jute mill owners not buying from JCI does 

not arise. 

(b) No, Sir. 

(e) Does not arise, in view of (b) above. 

{Translation] 

Deposits In commercial aanks 

466. SHRI TUFANI SAROJ : Will the Minister of 

FINANCE be pleased to state : 

(a) whether there has been a decline in the amount 

deposited In the commercial banks of the country during 

the current financial year as on date; 

(b) if so, the details thereof and the reasons therefor; 

and 

(e) the steps taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (8) No, Sir. The 

dep08its of all Scheduled Commercial Banks have 

increased from Rs. 15,24,546 crore as on 30th June 2004 

to Rs. 17,57,846 crore as on 30th JUrfe 2005. 

(b) and (c) Do not arise. 

Strengthening of Power Transmission 
System In Madhya Pradesh 

467. DR. RAM LAKHAN SINGH: Will the Minister of 
POWER be pleased to state : 

(8) the measures being adopted by the PGCIL for 

strengthening the transmission and distribution system of 

power In Madhya Pradesh; and 

(b) the time by which the work on strengthening the 

transmlleion and distribution system of power is likely to 

be commenced? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) and (b) The following tranamission schemes are under 

implementation by rower Grid Corporation of India Ltd. 

(PGCIL) for strengthening the transmission System in 

Western Region including Madhya Pradesh: 

(i) Vindhyachai-III transmission System. 

(iI) Sipat-I Transmission System. 

(iii) Sipat-II Transmission System. 

(iv) Vindhyachal-Korba 400 kV SIC line. 

(v) Western Region System Strengthening 

Scheme-I. 

(vi) Blna-Nagda 400 kV D/C line. 

(vii) Kahalgaon-II (Phase-I) Transmission System-

Western Region portion. 

These transmission lines are expected to be commis-

sioned progressively by 2007. 

In addition, the following transmission schemes have 

also been planned for implementation by PGCIL: 

(i) North-West Inter-Regional Transmission Scheme. 

(if) Barh Transmission System. 

(Iii) Western RegJon System Strengthening 

Scheme-II. 

Development of intra-State Transmission and distribu-

tion system is the responsibility of the State power utilities. 

(English] 

SubMslri Hydro Power Project 

468. DR. ARUN KUMAR SARMA : Will the Minister 

of POWER be pleased to state 

(a) the present status and commission schedule of 

the lower, middle and upper Subanelri dam projects by 

NHPC. 
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(b) whether the MoU with Government of Assam as 

well as Government of Arunachal Pradesh is yet to be 

signed towards execution of Lower Subanslri Dam Project; 

(c) If so, the reasons therefore and the time likely 
by which it will be executed; 

(d) whether NHPC has made assessments for 

the safety and security of the population inhabited in 
the down stream area of the Subansiri Dam Project 

Indicating the protection of the Dam and at the events of 
disaster; 

(e) if 50, the details thereof; and 

(f) the policy adopted for employment of local 
youths in this projects? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) The present status and commissioning schedule of the 

Lower, Middle and Upper Subansiri Hydroelectric Projects 

of National Hydroelectric Power Corporation Limited 
(NHPC) are given in the statement. 

(b) and (c) A review petition has been filed by 
Government of Arunachal Pradesh in the Hon'ble Supreme 
Court of India for vacation/modification of its Order dated 
19.4.2004. The issue relating to Signing of the MoU will 

be considered by the State Government only on receipt 
of the outcome of the review petition made by It to the 

Hon'ble Supreme Court. 

Cd) and (e) At Environment Irnpact Assessment age, 
the dam Break AnalySis has been carried out by NHPC 
for the worst condition assuming that whole dam gets 
washed away. A Disaster Management Plan has also been 

framed which consists of: 

Establishing of effective dam safety surveillance 

and monitoring programme including rapid and 
periodic analysis and Interpretation of Instru-

mentation and observation date. 

Formulation and implementation of an emer-
gency action plan to minimize to the maximum 

extent possible, the probable loss of life 

and damage to the property in the vent of 

dam failure. This includes preventive actions, 

effective communication system, evacuation 

plans and notifications (alert & warning situa-
tion). 

An amount of Rs. 1.50 crores has been ear-

marked for implementation of various measures under 
Disaster Management Plan. This will include provision for 

surveillance & monitoring and provision for Satellite 
Communication System, Wireless & Public Address 
System. 

(f) Recruitment is done by the Central Public Sector 
Undertaking under the Employment Exchanges (Compul-
sory Notification of Vacancies) Act 1959, read with Rules 

1960 notified by the Government. Under these rules 

National Hydroelectric Power Corporation Lirnited (NHPC) 
notifies required vacancies of aU such posts which fall 

under Group 'C' & '0' and carrying scales of pay the 
maximum of which does not exceed Rs. 13,100/-, to the 
concerned local employment exchanges and conducts 
recruitment accordingly. 

S"'''ment 

S. Name of the Project 

No. 

2 

Brief Status 

3 

1. Subanalri lower Approval of the Government of 
Hydroelectric Project India was conveyed on 9.9.2003 
(2000 MW Arunachal for Implementation of the in the 

Pradesh Central sector by NHPC. The 
project is echeduted for commis-
sioning in September 2010. 
Contracts for major cMI and 

electro-mechanical works have 
been awarded by NHPC and 
the contractors have mobilized 

their manpower and equipments. 
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1 2 3 

2. Subansiri Middle Feasibility Report has been pre-

(1600 MW), pared by NHPC and submitted 

Arunachal Pradesh to Central Electricity Authority 

(CEA) for ascertaining commer-

cial viability. NHPC has been 

advised by CEA to prepare the 

Detailed Project Report (OPR) 

and take up essential infrastruc-

ture work. OPR is under prepa-

ration by NHPC. Site clearance 

rejected by the Ministry of Envi-

ronment & Forests (MoEF) on 

the basis of recommendations of 

Indian Soard for Wild Life (IBWL) 

in the case of Lower Subansiri 

that there will be no construction 

of dam upstream of Subansiri 

River in future. State Govem-

ment of Arunachal Pradesh has 

filed a review petition in Hon'ble 

Supreme Court of India on 

27.5.05 for review for its Order 

of 19.4.2004. The petition of the 

State Govemment has - been 

entertained by the Hon'ble 

Supreme Court and notices 

have been Issued to the res-

pondents. 

3. Subanslri upper 

(2000 MW), 

The construction period of the 

project is 7~ years from the date 

of Investment approval. 

Feasibility Report has been pre-

pared by NHPC and submitted 

Arunachal Pracleeh to Central Electricity Authority for 

ucertaining commercial viabil-

Ity. NHPC has been advl8ad by 

CEA to prepare the Detailed 

Project. Report (OPR) and take 

1 2 3 

up essential Infrastructure wortc. 
OPR is under preparation by 

NHPC. MOEF has declined to 

consider NHPC's application for 

site clearance (stage-II) on the 

basis of recommendation of 

IBWL In case of Subanslri Upper 

HE Project. The major condi-

tions include declaration of en-

tire reserved forest in the catch-

ment area of lower Subanalrl as 

National Park and no construc-

tion of dam upstream of 

Subansiri river in future.NHPC 

has approached MOEF to re-

view the above conditions and 

to accord site clearance (stage-

II). 

The construction period of the 
project is 7 years from the date 

of investment approval. 

Textile Workera Rehabilitation 

fund Scheme 

469. PROF. M. RAMAOASS Will the Minister of 

TEXTILES be pleased to state : 

(a) the number of Textile Mills cloaad as on 
31.3.2005; 

(b) the number of closed mills whose workers have 

approached the office of Textile Commissioner to avail the 

benefits under the Textile Workers Rehabilitation Fund 
Scheme (TWRFS); 

(c) whether the Government propose to convene a 

meeting of the representatives of the State Govemments 

and Trade Union to sort out the issue;, 

(d) If so, the details thereof; 
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(e) whether the Government Ie considering to 
amend the criteria of TWRFS; 

(1) If so, the details thereof; 

(g) whether the Government has any proposal to 

grant any interim relief to the workers of these closed mills; 
and 

(h) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHR1 SHANKERSINH 

VAGHELA) : (a) As on 31.3.2005, 475 TextHe MIlls are 
closed In the country. 

(b) There are 44 closed mille which are eligible 
under the Scheme and whoM work81'S· have approached 

the Office of the Textile Commissioner, Mumbal, to avail 

the benefits under TWRFS. 

(c) and (d) Meetings with the reprnentatives of State 
Govemments and Trade Unions to ensure the smooth 

operation of TWRFS Is a continuous process. In this 
context, recently, two meetings were convened In 
Ahmedabad on 13.02.2005 and 31.08.2005, respectively. 
Further, the Regional Offices of the Textile Commissioner 

Is In regular touch with the State Government, Trade 

Unions, Official Liquidators, Provident Fund Authorities, 
etc., in their respective regions for the smooth implemen-

tation of the Scheme. 

(e) and (1) Recently, the eligibility criterion of workers 
under TWRFS has been modified by enhancing the wage 
ceiling upto Rs. 3500/-, respectively, for the mills closed 

on or after 1.4.1993. In addition to this, no other criteria 
of TWRFS 18 presently under consideration of the 
Govemment. 

(g) No, Sir. 

(h) Does not arise. 

(Transllltlon) 

Conceealons to handloom Worke,. 

470. SHRI RAMDAS ATHAWALE : Win the MinlIter 

of TEXTilES be pleased to state : 

(a) the year-wile number of the applications 
received by the Government during the last three years 

from weavers Cooperative eocIetIe8 and other organiza-

tions 8HkIng COflC8I8i0n8 to handloom weavers; 

(b) the lIepa taken by the Govemment in thla 
regard; 

(e) the detaHs of the exemptionelrelaxatlons being 

provided to the handloom weavers at present; and 

(d) the year-wise number of handioom weavers of 

the different States especially those belonging to the tribal 

area of Gujarat who have been benefited by theM 
schemes? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) Requelta were received by 

the Govemment of India seeking exemption from Hies 
tax levied by . the State Govemments on the Inputs 
used by tbe handloom sector and/or on handloom 

products. Since the maHer relates to the State Govern-
ments, it wa taken up with them, but none of the State 

Govemments Is known to have agreed to It. Requnta have 

also been received from Weavers Cooperative Soc ...... 
aeeking exemption from payment of HI'VIce tax and 

exemption from Central exciae duty on Art Silk and 
Polyester yam. 

During the year 2002-03, representatiOns were 

received seeking withdrawal of the exclM duty (CENVAn 
Imposed by the Central Govemment on cotton and 

ceHuloalc spun yam In plain reel hank 'onn, with effect from 

the 1 at March, 2002. The Hon'ble Finance Minister in his 

Budge Speech 2004-05 has proposed a new tax regime 

for the textile sector under which the mandatory CENVAT 

chain atands abolished w.e.f. 9.7.2004. 

Requests were also received from the Handloom 

Export Promotion Council (HEPC) for declaring Karur, 

Kannur, Madural and Khekhra .. centers of hand-
loom export excellence under para 3.3 of EXIM Policy. 

HEPC had ateo eought enhancement of the drawback 

rates for cotton twndIoom durrtea a well .. for reMoration 
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of drawback rate for undyed cotton handloom durries. 

TheIe Issues were taken up with the appropriate 
authorities. As per the Foreign Trade Policy 2004-09 
announced on 31.t August 2004 by the Hon'ble Union 

Minister tor Commerce and Industry, Govemment of 

India, handlooms has been identified as a thrust sector and 

New Towns of Export Excellence with a threshold HmIt of 

As.250 crore has been notified at Karur and Madural in 

Tamilnadu, Kannur in Kerala and Khekhra In Uttar 

Pradesh. 

(c) and (d) Ministry of Textiles is implementing a 

scheme titled, 'Mill Gate Price Scheme' to facilitate the 

availability of yam at Mill Gate Price to the handloom 

weavers through the National handloom Development 

Corporation (NHDC). a Public Sector Undertaking. The 

expenditure towards transportation of yam from the Mill 
Gate to the godown of the handloom agencies is being 

reimbursed by NHDC to the agenciee and then by 

Govemment of India to NHDC. 

NHDC ha. supplied yam under the scheme in the last 

3 years, as per details given below:-

Year Oty. Lac Kga. Value (In Lacs As.) 

2002-03 397.750 33110.71 

2003-04 242.768 24071.39 

2004-05 202.453 22298.18 

Yam supply In the State of Gujarat In last three years 
is given below:-

Year Oty. Lac Kga. Value (In Lacs As.) 

2002-03 0.02 1.79 

2003-04 0.611 31.28 

0.331 40.08 

Data on number of handIoOm. wove,. benefited 

against yam supplied by NHDC under the MIl Gate Price 

Scheme are not maintained. 

(English] 

Theft of Electrloity 

471. SHAI M. AAJA MOHAN AEDDY Will the 
Minister of POWEA be pleased to state : 

<a) whether Electricity Act, 2003 has atringent 

provieions to check theft of electricity; 

(b) if so, whether the Union Govemment has issued 
arry guldelinelldlrectlons to the SESs for the effective 

Implementation of these provisions; and 

(c) if so, the details thereof? 

THE MINISTEA OF POWEA (SHRI P.M. SAYEED) : 

(a> Yes, Sir. Under the Electricity Act, 2003, theft of 

Electricity Is a cognizable offence. The Act also provldel 

for setting up of epecial courts by the State Govemments 

for the purpose of providing speedy trial of offences. 

(b) and (c) Central Govemment has Issued order 

under the provisions of section 183 of the Electricity Act, 
2003 which provides for inclusion of rneaaures to control 

theft in the Electricity Supply Code specified by the State 

Electricity Regulatory Commi88ion. Relevant extracts of 
thl8 order are enclosed as .. atement-I. 

Central Govemment has also notified the Electricity 

Rules, 2005 under the provisions of section 176 (1) of 

the Electricity Act, 2003. Rules 11 and 12 of theM rules 

relate to provision for checking theft of electricity. 

The relevant extracts of these rules are enclosed as 
statement-II. 

The Central Govemment has written to the States 

requesting them to take necessary action for setting up 

the Special Courta. Measures taken, by States tor 

controlling Iheft and pilferage of electricity have aleo been 

reviewed in meetInga held in the Ministry of Power with 
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~ of 'the State Governments and the State 

Electricity BoardllState UtlIIti .. etc. As per av""'" 
Information, 13 ...... have already conslItutect the sP8ctat 
Courts and 5 States have al80 set up special police 

Itations. 

Extracts from the Electricity (Removal of Difficulties) 

Order, 2005. 

Inclusions of mea.urea to control theft In EIeotrtcIty 

SUpply Code, -

(1 ) The Electricity Supply Code .. specified by the 

State Commission under section 50 of the Act 
shan also Include the following, namely :-

(I) method of a8Hument of the electricity 
charges payable In case of theft of 

electricity pending adJucflCation by the 

appropriate court; 

(Ii) disconnection of supply of electricity and 

removing the meter, electric line, electric 

plant and other apparatus in case of theft 

or unauthorized U8e of electricity; and 

(III) measures to prevent diversion of electric· 
Ity, theft or unauthorized use of electricity 

or tampering, distreu or damage to 

electrical plant, electric linea or meter. 

(2) The above provision in the Electricity Supply 

Code shall be without prejudice to other rights 

of the licensee under the Act or any other 

applicable laws to recover the sum due and to 

protect the assets and interests of the 11ceneee. 

sgtem"",-I' 

Extracts from the Electricity Rules, 2006 

11. Jurisdiction of the courts.- The Juriedlctlon of 
courts other than the apec:iaI courts shaH not be barred 

under aub-sectIon (1) of section 154 till 8uch time the 

epeelSl court is constituted under 8ub-section (1) of section 

153 of the Act. 

12. Cognizance of the offence- (1) The police shall 

take cognizance of the offence punishable under the Act 

on a complaint In writing made to the police by the 

Appropriate Govemment or the Appropriate Commission 

or any of their officer authorized by them In this regard 
or a Chief Electrical Inspector or an Electrical Inspector or 

an authorized officer of Licensee or a Generating 

Company, a. the case may be. 

(2) The police shall Inveltigate the complaint In 

accordance with the general law applicable to the 

investigation of any complaint. For the purposes of 

investigation of the complaint the police ahaU have all the 

powers .. available under the Code of Criminal 

Procedure, 1973. 

(3) The police .hall, after investigation. forward the 

report along with the complaint flied under aub-clauee (1) 

to the Court for trial under the Act. 

(4) Notwtthltandlng anything contained In sub-
cta\JM8 (1). (2) and (3) above. the complaint for taking 

cognizance of an offence punishable under the Act may 
also be field by the Appropriate Govemment or the 

Appropriate Commiaalon or any of their offICer authorized 

by them or a Chief Electrical lnapector or an Electrical 
lnepector or an authorized officer of UcenIM or a 

Generating Company. as the caae may be dlf80IIy In the 

appropriate Court. 

(6) NotwHhItandtng anything contained In the Code 
of CrtmInaJ Prooedure 1973. every apecfal court may take 
cognizance of an offence referred to In sections 135 to 139 
of the Act without the accused being committed to it for 

trial. 

(8) The cognizance of the offence under the Act 
shall not In any way prejudice the actiona under the 

proviaionl of the Indian Penal Code. 
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{Translation1 

CIo.ure of Hlndu.tan Zinc LTD. 

472. SHAI TEK LAL M~HTO : Will the Minister of 
MINES be pleased to state: ' 

(a) whether the workers of the Hlndustan Zinc Ltd. 
Dhanbad, Jharkhand are facing hardships due to closure 
of the factory for the last three. years; 

(b) whether the Govemment propose to revive the 
Hlndustan Zinc Ltd; 

(c) if so, the time by which this factory Is likely be 
revived; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTEA OF STATE IN THE MINISTAY OF 
MINES (DR. DASAAI NAAA VAN AAO) : (a) Govemment 
of India has transferred the management control of 

Hindustan Zinc Ltd. (HZL) in favour of strategic partner on 
11.4.2002. The management of HZL has Informed that the 
operations of the Lead Smelter at Tundoo, Dhanbad, have 
been suspended with effect from 23rd February, 2004 until 
further orders and in the last 20 monthe, the company has 
paid AI. 3.48 cro .... to the wortcmen from time to time in 
the background of negotiations and conaenaul reached 
with the recognized union. 

(b) and (d) With management control in the hands of 

atrateglc partner, only the Board of HZL can take decision 
on the restart oi the unit. The management of HZL has 
Informed that the plant is over 80 yea,. old and II baled 
on outdated technology, making it Inefficient, unvt.ble ""d 
Ioaa-maklng, In addition to major issues on pollution 
control, water aourcee, di8pOl81 of hazardoul waste, etc. 
and it would be unviable to restart operation' without 
addressing these Issues. 

[English] 

Global Challenge to Tutlle Indultry 

473. SHAIMATI D. PURANDESWAAI : Will the 
Minister of TEXTILES be pieaeed to state : 

(a) the steps taken by the Govemrnent to help the 

Indian textile Industry to face the global challenges 

following the end of the multi-fibre arrangement with effect 
from January, 2005; 

(b) whether steps have also been taken to reform 

the Indian labour laws to enable the industry to face the 
stiff challenge of the Chinese textile industry; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTEA OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) The Government has been taking 

a number of steps tram time to time to promote textile 

exports. Some of the important Initiative. taken are given 

as under.-

1. 100% Foreign Direct Investment is allowed in 

the textile sector under the automatic route. 

2. The Government has de-reserved the readymade 

garmenta, hosiery and knitwear from the SSI 

sec:tor. 

3. The Technology Upgradation Fund Scheme 

(TUFS) has been made operational from 1-4-
1999 to facilitate the modernisation and 

upgradatlon of the sector. 

4. To improve the productivity and quality of canon, 

Government has launched the Technology 

Mission on Cotton (TMC). Incentives are pro-

vided for bener farm practices, quality seeds, 

Improvement in market infrastructure and 

modernisation of ginning & pressing sector. 

5. To provide the industry with wortd class 

infrastructure facilities for setting up their textile 

units. a new scheme namely, Scheme for 

integrated Textile Parks' has been launched by 
merging existing two schemes i.e. Textile 

Centres Infrastructure Developrr/ent Scheme 

(TCIOS) and Apparel Park for Exports Scheme 
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(APES). Govt. of India support under the scheme 

by way of grant or equity shall be limited to 40% 
of the project cost subject to a ceiling of Rs. 40 

crores. 

6. 'Apparel Park tor Exports Scheme (APES)' was 

launched with the objective of Imparting a 

tocused thrust tor setting up apparel units of 

intemational standards at potential growth 

centres, and to give a fillip to exports. Under 

APES, 12 projects have been sanctioned with 

an estimated support from Government of India 

ot Rs. 191.70 crores. 

7. For upgrading infrastructure tacilitles at 

Important textile centres, the 'Textile Centre 

Infrastructure Development Scheme (TCIOS)' 

was launched. Under TCIOS, 18 projects 

have been sanctioned with an estimated 

support from Government of India ot Rs. 270.80 
crores. 

8. The tiscal duty structure has been generally 

ratlonaliaed to achieve growth and maximum 

value addition within the country. Except tor 

mandatory excise duty on man-made filament 

yams and man-made staple fibres, the whole 

value addition chain has been given an option 

." excise exemption. 

9. The import of specified textiles and garment 

machinery items has been allowed at a 

concesslonal rate of customs duty to encourage 

investments and to make our textile products 

competitive in the global market. The cost of 

machinery has also been reduced through fiscal 

policy measures. 

10. For the speedy modemlaation of the textile 

proceaaing sactor, Govemment has introduced, 

w.e.f. 20.4.2005, a ~ linked capital aubsidy 
scheme 010% under TUFS, in addition to the 

existing 5% interest reimbursement. 

11. The National InatiIute for Fashion Technology 

(NIFT), Its seven branches, and the Apparel 

training & Design Centres (ATOCs) are running 

various courseslprogrammes to meet the skilled 

manpower requirements of the textile Induetry, 

especially apparel. in the field ot design, 

merchandising and marketing. 

12. Facilities like eco-testing laboratories have been 

created to enabte exporters to get garment81 

textiles pre-tested so that they conform to the 

requirements of the importing countries. 

(c) and (d) Labour reforms Is a continuous process. 

Government maintains continuous interaction with all the 

stakeholders to take appropriate action, keeping in view 

the changed soclo-economlc environment. 

Settlement Soheme for Defunct Com.,."I •• 

474. SHRI AOHALRAO PATIL SHIVAJIRAO : 

SHRI ANANORAO VITHOBA AOSUL : 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of COMPANY AFFAIRS be pleased 

to state: 

(a) whether almost 50 per cent ot the companies do 

not comply with Companies Act provisions resulting In 

hurting the Interest of investors al reported in The Hindu 

dated the October 20, 2005; 

(b) H so, the details thereof and the reasons there-

tor; 

(c) the action taken by the Govemment against 

these defunct companies; and 

Cd) the measures taken by the Govemment to 

simplify the lettlement for companlea found violating the 

Companies Act'? 

THE MINISTER OF STATE OF THE MINISTRY OF 

COMPANY AFFAIRS CSHRI PREM CHAND GUPTA.) : Ca) 

and (b) As per available records 303107 companiea out 
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of 641512 registered companies were found to be in 
default in filing statutory returns with the Registrar of 

Companies during the year 2003-2004. Such companies 

are liable for payment of additional fees for delayed filing 
in addition to other legal action under the Companies Act. 
1956. 

(c) and (d) In respect of defunct companies. two 
Simplified Exit Schemes (SES) in 2003 and 2005 were 
introduced. 26714 companies were struck off under SES 

2003. while 26483 companies have applied under SES 
2006. 

Under Company Law Settlement Scheme. 2000 
(CLSS 2000) 1.27,083 companies have availed the 
scheme and filed the required statutory documents. 

(Translation) 

Extemany Aided Project. In M.h ..... htra 

475. SHRIMATI KALPNA RAMESH NARHIRE : Will 
the Minister of FINANCE be pleased to state : 

(a) the deUUla of the projects being operated In 

Maharashtr. with the asatatance from intemational finance 

agenci.s. project-wise .nd agencies-wile; 

(b) whether the Union Govemment of Maharashtra 

has requested the Union Govemment to Incre... the 

financial assistance for the said project8; 

(c) if so. the details thereof; and 

(d) the reaction of the Union Government 

thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (8HRI 8.8. PALANIMANICKAM) : (a) A statement 

giving details of the projects being operated In Maharashtra, 

project-wise and agencies-wise Is enclosed. 

(b) and (d) The Department of Economic Affairs has 

not received any request from the Govemment of 

Maharashtra for increase in financial assistance for these 

projects. 

Stlltement 

Name of the Countryl 
lnatltution 

Multilateral 

World Bank (IDA) 

Wortd Bank (IBRD) 

Externally aided Projects In Maharashtf8 

Name of the project 

2 

Mumbal Urban Tranaporl Project 

Maharuhtra Rural Water Supply 

and Sanitation. 

Maharashtra Water Sector 
Improvement Project. 

Maharash~ Rural Water Supply and 

Sanitation Project 

Currency 

3 

XDR 

XDR 

US $ 

US $ 

Amount in 

million 

4 

62.50 

128.80 

325.00 

181.00 
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2 3 4 

Mumbai Urban Transport Project. US $ 463.00 

A Pilot ICT Programme for Rural US $ 0.956 
Areas of Puna Distt. 

UNFPA Integrated Population and US $ 9.185 
Development Project 

81l1li .... 1 

Germany Basic Health, Maharuhtra Euro 10.226 

Rural Water Supply, Maharashtra. Euro 1.380 

Rural Water Supply and Sanitation. Euro 22.446 

Minor Irrigation Programme Eure 23.008 

Watershed Development Programme, Euro 19.940 
Phase III, Maharashtra. 

A ...... no. to Handloom W .. v .... 

476. SHRI D.P. SAROJ : Win the Minister of 

TEXTILES be pleased to state : 

(a) Whether the rare art of embroidery is. disappear-

Ing for want of Govemment assistance to the families of 

the handloom weavers pOssessing this traditional knowl-
edge; 

(b) "10, whether the GO'lemment has prepared any 

special package for preserving this art on permanent basis 

under textile sector as al80 for the rehabilitation of the 

traditional weav ... ; and 

(c) "80, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) No such report has been received from 

State Govemmentl. 

(b) and (c) Do not artH. 

FDI In T.1ecom 

477. SHRI BRAJESH PATHAK: Will the Minister of 

FINANCE be pleased to state : 

(a) whether the Union Govemment propose to 

increase the ceiling of foreign direct investment in 

Telecommunications and other departments; 

(b) if 80, the details thereof; 

(c) whether the Govemment have received requests 

for not Increasing the ceiling of Foreign Direct Investment 

in Telecommunications and other departments; 

(d) If 10, the detaiIa till date in this regard; 

(e) whether the Government have taken any steps 

not to incre... the ceiling of For.ign Direct Investment 

atter considering the requeata received in this regard; 

(f) if 10, the details thereof; and 
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(g) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM) : (a) to (g) The 
information is being collected and will be laid on the Table 
of the House. 

{English] 

Stete Electricity Boards 

478. SHRI A. SAl PRATHAP : Will the Minister of 
POWER be pleased to state : 

(a) the details and the names of the States which 
ant yet to reorganize their State Electricity Boards; 

(b) whether these States have sought extension for 
the reorganization of their respective SEBs; and 

(c) If 80, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 
(a) to (c) Nine States have not yet reorganized their 
State Electricity Boards (SEB) and have been requesting 
the Central Government from time to time for extension of 
time under the provisions of section 172 (a) of the 
ElectriCity Act, 2003. The details, inter-alia, in91catlng the 
dat.. upto which extension of time has been agnted to 
by the Central Government, are enclosed as statement. 

Apart from this, the States of Assam and Madhya 
Pradesh who have already reorganized their SEBs have 
requested for some more time for continuance of the SEBs 
with the limited functions of trading. Central Government 
has considered these requests and has agnted for 
extension of time upto 9th June, 2006. 

S"''''''.nt 

Status of Extensions for Reo~nlatJon of SESe 

SI. Name of State 
No. 

2 

1. Kerala 

Date upto which extn 
ear1ler agnted to by 
Central Government 

3 

9.6.2006 

2 3 

2. Punjab 9.12.2006 

3. Chhattlsgarh 9.12.2005 

4. Bihar 9.3.2006 

5. Tamil Nadu 9.6.2006 

S. Meghalaya 9.12.2006 

7. Himachal Pradesh 9.6.2006 

8. West Bengal 9.12.2005 

9. Jharkhand 9.12.2005 

Right to 1nf000000tion Law 

479. SHRI VARKALA RADHAKRISHNAN : Will the 

Minister of FINANCE be pleased to state : 

(a) whether the Government is aware of the news 

Item captioned "banks taking a tough stand on right to 

Information laW- appearing in Economic Times dated the 

October 24th, 2005; 

(b) If so, the details of the facts reported therein; 

(c) whether the Government proposes to amend the 

Act to protect banks from banking aecrecy & client 

confidentiality; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S PALANIMANICKAM) : (a) and (b) Yes, 

Sir. The Government has seen the News Item captioned 
"banks t.king a tousIh etand on right to information law" 

which appeared In Economic Times dated 24th October, 

2005. The news item, Inter alia, states \ that banks would 

not be shar1ng information with just anybody. The person 

seeking information would have to establish the purpose. 
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The news Item also states that banks will resist providing 

Information if such Information violates the age-old practice 

of banking secrecy and client confidentiality. 

(c) to (e) Keeping in view the fact that the 'Right to 

InfO(matlon Law' has come into force only recently, It would 

be pre-mature to consider amending the Act as of now to 

protect the banks from banking secrecy and client 

confidentiality. 

Housing Facilities to Sea/STs under lAY 

480. SHRI G.M. SIDDESWARA : Will the Minister of 

RURAL DEVELOPMENT be pleased to state : 

(a) the number of people belonging to Scheduled 

Caste, Scheduled. Tribe and other weaker sections who 

have been provided housing facilities unper the Indira 

Awas Yojana (lAY) in the country particularly Karnataka 

during each of the last three yeare, Category-wise, State 

wise and District-wise;. 

(b) whether the Govemment is aware that there are 

many such poor families in the country who have not been 

considered for such facilities; 

(c) If so, the details thereof and the reasons therefor; 

and 

(d) the steps taken/to be taken by the Govemment 

to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVElOPMENT AND MINtSTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRlMATI 

SURYAKANTA PATIL): (a) A statement showing the State-

wise, category-wise number of houses constructed for SCsI 

STs and other weaker sections under the Indira Awns 

Yojana (IAY( in the country including Kamataka during last 

three years Is enclosed. However, District-wise data Is not 

maintained at the Central level. 

(b) to (d) As per the estimates made available by 2001 

Census, the housing shortage in the rural areas Is about 
148.34 lakhs. However, this Ministry is trying to provide 

assistance for constructlonlupgradatlon of 14-15 lakh 

houses per annum for rural poor living below the poverty 

line within the available financial resources. Under the 
"Bharat Nirman Programme", 60 lakh houses are envis-

aged to be constructed during the next 4 years. 

StstfJment 

Category-wise number of houses constructed/provided under the Indian Awass Yoja". during 
last three yea,. I.e. 2002-03, 2003-04 and 2004-05 

(unit in Nos) 

SI. Name of the 2002-03 2003-04 2004·05 

No. State/UTs 

Sche- Sche- Others Total Sche- ScM- Others Total Sche- Sche- Qtherw Total 

duled duled duled duled duled duled 

Casts Tribes Casts ,Tribes Casts Tribes 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. Andhra 51127 19433 56277 126837 43100 19190 43005 105295 50915 230425 54699 126039 

Pradesh 
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1 2 

2. Arunachal 
Pradesh 

3. Assam 

4. Bihar 

3 5 6 7 8 9 10 11 12 13 14 

o 3423 o 3423 o 6602 44 6848 o 4162 o 4162 

14004 25334 26249 65587 17977 28538 32239 78752 29695 48997 50803 129495 

100521 5301 66702 172524 103714 5309 74769 183792 141584 7342 103120 262026 

5. Chhattisgarh 3152 8047 5056 16255 3341 9374 5587 18302 34Q.i 10254 6476 20134 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal 

Pradesh 

10. Jammu and 

Kashmir 

8 o 261 269 10 222 233 15 16 397 428 

7395 12458 7202 27053 7825 12982 10382 31189 7340 14305 12006 33654 

6273 0 3567 9840 5840 0 3'335 9175 5725 0 3120 8845 

1644 181 1588 3413 1829 116 1896 3841 2240 308 2201 4749 

o o 5749 5749 o o 8412 8412 o o 7252 7252 

11. Jhartchand 10594 19436 10452 40482 13808 28059 18823 80290 17398 28192 2Q.i91 66081 

12. Kamataka 

13. Kerala 

14. Madhya 
Pradesh 

18824 6166 17482 42452 21839 7554 20840 49833 22880 7339 20488 50707 

16210 1492 14405 32107 20508 2431 18888 39826 22071 2002 15758 39831 

20883 21024 21784 63891 20660 23351 21757 65768 23594 27052 24719 75365 

15. Maharuhtra 3Q.i27 23079 32484 85970 34555 29793 38787103135 375Q.i 27620 40325 105449 

16. Manipur 65 2101 405 2571 95 1367 204 1666 122 5250 448 5820 

17. Meghalaya 123 3100 82 3305 252 6015 198 6465 93 4533 39 4665 

18. Mizoram o 1305 0 1305 o 2202 0 2202 0 2052 0 2052 

19. Nagaland o 6898 0 6698 o 5986 0 5966 0 5099 0 5099 

20. Orissa 191759 65812 187298 444889 80495 32747 60963 154205 33643 23917 32331 89891 

21. Punjab 4976 0 875 5651 5093 o 957 6050 3806 o 654 4460 

22. Rajasthan 17181 6764 13847 37592 16837 10213 14838 41888 13374 6951 10745 31070 
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2 3 4 5 6 7 

23. Sikkim 128 410 611 1149 120 

24. Tamil Nedu 49291 1487 12210 82988 33304 

25. Tripura 2234 4492 3595 10321 3395 

26. Uttar Pradesh 110896 10 66284 177190 117404 

27. Uttaranchal 5734 666 5399 11799 10743 

28. West Bengal 44948 9084 32677 86709 47025 

29. Andaman and 0 402 130 532 0 
Nicobar Islands 

30. Dadra and 0 54 0 54 0 
Nagar Haveli 

31. Daman and Diu 0 26 22 48 0 

32. Lakahadweep 0 5 0 5 0 

33. Pondicherry 235 0 168 403 104 

Total 'mI832 247588 S92421 1648841 58&473 

Power from ~ 

481. SHRI OEVIDAS 'PINOLE : Will the Minister of 

NON-CONVENTIONAL ENERGY SOURCES be pleued to 

state: 

(a) whether any State Govemment have submitted 
project proposale for aetling up garbage baNd power 

plants to augment power supply through Non Conventional 

Energy Sources; 

(b) If eo, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 

NON·CONVENTIONAL ENERGY SOURCES (SHAI VILAS 

MUTTEMWAR) : (a) and (b) No, Sir. 

8 9 10 11 12 13 14 

859 1062 2041 221 604 759 1584 

2109 21858 57069 35306 1425 21956 58687 

7080 4528 15003 2388 5359 4387 12132 

98 73450 190950 120411 560 78128 199096 

1586 933-7 21686 116887 2304 12385 28376 

11074 32502 90801 74027 20652 55836 150515 

402 269 671 0 217 120 337 

14 0 14 0 108 0 108 

2 5 7 0 8 9 

14 0 14 0 16 0 16 

0 160 284 53 0 35 88 

256044 516713 138123) 859474 mrm. 579816 1518222 

(c) The Ministry of Non-Conventional Energy 

SOUf'C8I hu Introduced an Accelerated Programme on 
Recovery of Energy from Urban Wa.t .. , which IncIudea 

a provision of Financial AssIstance to promote the Httlng 

up of projects baled on different technologl" for recovery 
of energy from garbage subject to eligibility and other 

terms and condition •. The Programme it open to aU Stat .. 

and Union Territorial. 

Provident Fund 

482. SHRI P. MOHAN : Win the Minister of FINANCE 
be pIeued to state : 

(a) total aooumuI8IIon of tunc:e. In General Provident 

Fund (GPF) during 2004-05; 
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(b) whether GPF amount Is Invested in any 
Government and Private Securltles/Bonds; 

(e) the percentage of investment made thereto; 

(d) whether any profit made from the investment; 

and 

(e) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The net 

accumulation of funds in General Provident Fund (GPF) 

during the year 2004-05 was Rs.3206.77 crores (unau-

dited). 

(b) No, Sir. 

(c) to (e) In view of (b) above, this does not arise. 

Textile Export 

483. SHRI B. MAHTAB : 

SHRI JUAL ORAM : 

SHRI DUSHVANT SINGH : 

SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of TEXTILES be pleased to 
state: 

(a) whether Indian textile exports have increased In 
the recent put; 

(b) H 80, the details of exports during the last three 
years; 

(c) whether finished products in textile export basket 
is on the rise; 

(d) H 80, the det8lls thtfeof, category-wise; 

(e) names of the countrin to which t8xtflee»eport 
has declined; and 

(f) H 10. the stepa taken by the Government to boost 
the textile export? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) to (d) Ve., Sir. As per Directorate 
General of Commercial Intelligence & Statistics (DGCI&S), 
Kolkata, India's export of textile items during April-August, 

2005 has increased to As. 25655.61 crore from 

Rs. 24385.41 crore during the corresponding period of 

previous year showing an increase of 5.2%. The details 
of textile exports category-wise during last three years are 

enclosed statement. 

(e) The names of ten countries by export where 

India's textile exports during April.July,' 2005 as per 
DGCI&S have shown a decline over the corresponding 

period of previous year are UAE, canada, Saudi Arabia, 
Turkey, Hong Kong, Singapore, South Africa, Malaysia, 
Israel and Taiwan. 

(f) The following steps have been taken by the 
Govemment to boost the textile exports:-

(I) 100% Foreign Direct Investment is allowed in 
the textile sector under the automatic route. 

(ii) The Government has de-reserved the readymade 

garments, hosiery and knitwear from the SSI 
sector. 

(iii) The Technology Upgradation Fund Scheme 

(TUFS) has been made operational frem 1-4-

1999 to facilltat.. the modernisation and 
upgradatlon of the HCtor. 

(iv) To Improve the productivity and quality of cotton, 

Govemment ha. launched the Technology 
Mission on Cotton (TMC). Incentives are pro-
vided for better farm practices, quality .eede, 
Improvement in market Infraatructure and 
modemisation of ginning & prescing sector. 

(v) To provide the industry with would cia .. 
infrastructure facilities for setting up their textile 

units, a new scheme nanlefy\ Scheme for 

Integrated Textile Park' has been 'aunched by 
merging existing two schemes i.e, TextHe 
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Centres Infrastructure Development Scheme 

(TCIOS) and Apparel Parks for Exports Scheme 

(APES). Govt. of India support under the scheme 

by way of grant or equity shall be limitltd to 40% 

of the project cost subject to a ceiling of Rs. 40 
crores. 

(vi) 'Apparel Park for Exports Scheme (APES), was 

launched with the objective of imparting a 

focused thrust for setting up apparel units of 

intemational standards at potential growth 
centres, and to give a fillip to exports. Under 

APES, 12 projects have been sanctioned with 

an estimated support from Government of India 
of Rs. 191.70 crores. 

(vii) For upgrading infrastructure facilities at 

important textile centres, the 'Textile Centres 
Infrastructure Development Scheme (TCIOS)' 

was launched. Under TCIDS, 18 projects 

have been sanctioned with an estimated 
support from Government of India of Rs.270.80 

crores. 

(viii) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 
value addition within the country. Except for 

mandatory excise duty on man-made filament 

yams and man-made staple fibres, the whole 

Sr..ment 

value addition chain has been given an option 

of excise exemption. 

(ix) The import of specified textiles and garment 
machinery items has been allowed at a 

conceasional rate of customs duty to encourage 

investments and to make our textile products 

competitive In the global market. The cost of 

machinery has also been reduced through fiscal 
policy measures. 

(x) For the speedy modernisation of the textile 

processing sector, Government has introduced, 

w.e.t. 20.4.2005, a credit linked capital subsidy 

scheme 010% under TUFS, in addition to the 
existing 5% interest reimbursement. 

(xi) The national Institute for Fashion Technology 
(NIFT), its seven branches, and the Apparel 

Training & Design Centres (ATDCs) are ruMlng 

various courses/programmes to meet the skilled 

manpower requirements of the textile Industry, 
especially apparel. in the field of design, 

merchandising and marketing. 

(xii) Facilities like &Co-testing laboratories have been 
created to enable exporters to get garments! 

textiles pre-tested so that they conform to the 

requirements of the importing countries. 

Textile Exports at a Glance (Provisional) 

(As. in Crore) 

Category Wise Apr.-
Mar. 

Apr.- % Apr.-
Mar. 

% 

Change 
Apr.-

Aug '04 
Apr.-

Mar. Change Aug'OS Change 
2002-03 2003-04 2004-05 (P) 

2 3 4 5 6 7 8 9 

Readymade Garment 25815.4 26589.1 3.0% 24719.1 -7.0% 10506.86 11834.86 12.8% 



187 Written AnswelS NOVEMBER 25, 2005 to OuestIons 188 

2 3 4 5 6 7 8 9 

RMG of cotton Including 21510.0 22009.11 20521.11 8770.8 9697.2 
accessories 

RMG of Man-made fibre 3520.3 3529.92 3140.49 1329.3 1583.1 

RMG of other textile material 785.1 1050.10 1057.50 406.8 554.7 

Cotton Textile. 16267.8 16542.2 1.7% 14753.8 -10.8% 6181.84 6200.81 0.3% 

Cotton raw including waste 50.3 942.4 364.5 211.4 475.3 

Cotton yam, fabrics and 16217.5 15599.9 14389.3 5970.5 5725.5 
madeups 

Man-made textile. 6860.0 8368.8 22.0% 8738.1 4.4% 3636.06 3041.48 -16.4% 

Manmade staple fibres 220.6 276.1 384.9 79.0 113.6 

manmade yam, fabrics and 6639.4 8092.8 8353.1 3557.1 2927.9 
Madeups 

Wool and Woolen textile. 1303.5 1553.1 19.1% 1858.0 18.5% 712.54 748.92 5.2% 

RMG of Wool 1057.1 1285.3 1557.4 602.7 606.6 

Wool Yam, fabrics and 246.4 267.8 298.5 109.8 143.3 
madeups 

SIlk 2114.1 2505.3 14.7% 2625.1 4.8% 1016.03 1103.84 8.6% 

RMG of Silk 664.0 760.0 800.9 311.9 385.2 

Natural silk yam, fabrics 1504.4 1740.0 1823.1 703.4 715.5 
and madeups 

Silk waate 15.8 5.3 1.1 0.7 3.1 

Total Textiles 52430.8 55558.6 6.0% 52692.0 -5.2% 22053.32 22931.01 4.0% 

Handicraft. 8378.1 4987.4 -21.8% 4222.7 -15.3% 1675.01 1973.31 17.8% 

Handicrafts (excluding 3800.6 2296.1 1543.3 742.1 780.8 
handmade carpets) 

Carpets (excluding .ilk) 1940.8 2571.0 2556.9 902.2 1164.4 
handmade 
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1 2 3 4 5 8 7 8 9 

Carpets (excluding silk) 540.8 0.0 0.0 
Millmade 

Snk carpets 96.1 120.2 122.6 30.7 28.2 

Colr and Colr Manufacturere 355.0 357.4 0.7% 458.4 27.7% 182.23 211.40 18.0% 

Colr and Colr Manufacturers 355.0 357.4 456.4 182.2 211.4 

Jute 807.8 1114.0 22.7% 1213.5 8.n. 474.85 638." 13.7% 

Floor covering of Jute 122.4 164.3 217.2 82.0 102.6 

Other Jute manufactures 222.0 306.3 241.0 107.0 113.2 

Jute yam 214.0 233.3 333.2 111.2 107.9 

Jute hessian 349.3 410.1 422.1 174.6 216.3 

T atal Textiles Exports 60071.7 82017.3 3.2% 58584.5 ·5.5"10 24385.41 25655.61 5.2% 

Source: Foreign Trade Statistics of India (PC&C), DGCIS, Kolkata 

(P) - Provisional 

Setting up of Kerela High Court 

Bench 

484. SHRI CHENGARA SURENDRAN : Will the 

minister of LAW AND JUSTICE be pleased to state : 

(a) whether the Union Govemment have received 

any proposal from Govemment of Kerala for .. ttlng up of 

a Bench of the Kerala High Court at Thlruvananthapuram; 

and 

(b) if 10, the preaent statue of the propoaal? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) and (b) 

Setting up of a Bench of a High Court is considered on 

receipt of a complete proposal from the State Gover:nment 

In consultation with the Chief Justice of the High Court 

concemed. However, no such complete proposal in this 

regard has been received. 

Textile. Parte. 

485. SHRI SUGRIB SINGH : 

SHRI JASHUBHAI DHANABHAI BARAD : 

SHRI N.S.V. CHITTHAN : 

SHRI IQBAL AHMED SARADGI : 

SHRI KISHNBHAI V. PATEL: 

SHRI VIKRAMBHAI ARJANBHAI MADAM : 

Will the MinIster of TEXTILES be pleaaect to state: 

(a) whether the govemment proposes to set up 

integrated textile partes in the country; 

(b) if 80, the details thereof, location-wise; 
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(c) whether the govemment has signed an MOU for 

the newly launched scheme; 

(d) if so, the details thereof; 

(e) the criteria for selection of sites for setting up of 

such parks in the country; and 

(f) the funds allocated for these parks? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) To provide the textile industry with world-

class infrastructure facilities for setting up their textile units, 

Government has launched the 'Scheme for Integrated 

Textile Parks (SITP) by merging the 'Scheme for Apparel 
Parks for Exports (APE), and 'Textile Centre Infrastructure 

Development Scheme (TCIDS)'. This scheme is based on 

Public-Private Partnership (PPP) and would facilitate textile 
units to meet intemational environmental and social 

standards. 

(b) So far no project has been sanctioned under the 

SITP. 

(c) and (d) Government has signed a Memorandum 

of Agreement with the Infrastructure Leasing & Financial 
Services (IL&FS) as Project Management Consu"ant 
(PMC) for Implementing the Scheme. PMC will discharge 

the following functions: 

(i) Identifying the locations for setting up the 

Integrated Textile Park based on a scientific 

aaaessment of the demand and potential of the 
area. 

(ii) Facilitating tonnation of Special Purpose Vehicle 

(SPV) at each project level with the participation 
of local Industry. 

(iii) Preparation of Project Plan including the setting 
of standards for infrastructure. 

(Iv) Structure and appraise the projttcts and submit 

the same for consideration of Project Approval 
Committee (PAC). 

(v) Assist the SPV in selection of agencies for 

preparation of bid documents, construction, 

operation and maintenance of the facilities in the 
Project. 

(vi) Assist the SPV in achieving financial closu18. 

(vii) To liaise with the State Governments to resolVe 

state-related problems. 

(viii) Ensure timely completion of project(s) as fixed 

by the PAC. 

(e) The criteria for selection of sites for setting up 

of such parks inter aI/a, include potential investment, 

employment generation, and viability of projects. 

(f) The Government of India's (GOI) support under 

the Scheme by way of Grant or Equity is limited to 40% 

of the project cost, subject to a ceiling of Rs. 40 crore. 

However, the combined equity stake of GOI/State Govern-

ment/State Industrial Development Corporation, if any, 
shall not exceed 49%. 

[Translation] 

Inflation Rete 

486. SHRI RAMJI LAL SUMAN : 

SHRI RAJIV RANJAN SINGH "LALAN" : 

SHRI MAHBOOB ZAHEDI : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Reserve Bank of India have 

anticipated the Inflation rate of 5 to 5.5 per cent in the year 

of 2005-2006. 

(b) If 50, whether the RBI have expressed Its 
concem about the above mentioned inflation rate; 

(c) If so, whether the Govemment have fixed targets 
to bring down the inflation rate: 

(d) if so, the details thereof; and 



193 AGRAHAVANA 4, 1927(Saka) to Questions 194 

(e) the etepe taken 80 far to achieve the IIbove 
targets? 

THE MINISTER OF STATE IN THE MlNISTRV OF 
FINANCE (SHRI S.S PALANJMANICKAM) : (a) and (b) In 
the Mics-T IH,I11 Review of Annual Policy Statement for the 
Vear 2005-06 announced on October, 25, 2005, the 
Reserve Bank of India has Indicated that "the full effects 
Of the pue-through of the Inc,.... In international oil 
prices have 80 far been dulled and the underlying 
Inflationary pressures have been contained. Crude prices 
continue to remain the moat crttlcal factor in the outlook 
on domestic Inflation. In the remaining part of the year, 
Inflation conditions will warrant continuous vigil in view of 
the heightened uncertainties surrounding intemational 
crude prices and the eventual pre88ures for fuller pass-
through into domestic Inflation." The RBI has further 
Indicated that "given the outlook for inflation primarily in 
the context of the oil economy in India, however, it may 
be difficult to contain the Inflation in the range of 5.0-5.5 
per cent projected earlier without an appropriate policy 
re.ponse." 

(c) to <e) The Govemment does not have separate 
target for the rate of inflation. Anti-inflationary policies of 
the govemment include strict fiscal and monetary dilcl-
pline, rationalisation of excise and import duties of 
essential commodities so that there Is no under burden 
on the poor, effective supply-demand management of 
sensitive items through liberal tariff and trade poIiclel, and 
strengthening of the public distribution system. 

[English) 

State Electricity Boards 

487. SHAI RAYAPATI SAMBASIVA RAO : WII the 
Minister of POWER be pleased to state: 

(a) whether power utilities in 11 States Including 
Assam, Gujarat, Maharashtra and West Bengal have 
managed to reduce commercial losses due to power 
reforms; 

(b) If 80, whether some States have al80 managed 
to do 80 without Increasing tariffs; 

(c) whether the SouIhem States such as Andhra 

Pradeeh, Kamataka and Kerata have effected the highest 

reduction in 101888 In revenue tenns; 

(d) If 80, the amount of revenue 10000S reduced by 

these States, State-wise; and 

(e) the steps being taken by the Government to 

Improv. the power siluation in the .. Sta ... ? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) The trend of Increasing commercial losses of Power 
UtIlities has been arrested after 2001-02. The commercial 

IoIsea (without aubskty) in State Electricity Boards had 

Increased from Rs.4,560 crores during 1992-93 to 
Rs.25,259 crores during 2000-01. According to data 

compiled by Power Finance Corporation, the Iou88 of 

UtIlities have reduced from Rs.27,068 cro'" in 2001-02 

to Rs.20,623 crores in 2003-04. 

(b) The States of Andhra Pradesh and Orissa have 

not Increued the tarfff during the last three yea,.. 

(c) and (d) The details of commercial 108H8 In 

various States la given In the statement encIoMd. 

The Stat .. of Goa, Megha!aya, 0riMa and PondIcherry 
have earned profits in the year 2003-04. Thia State of. 
Chhattlsgarh has .ameet profits during the yeani 2001-02, 

2002-03 and 2003-04. It can be aeen that the Stmes of 

Harvana, Himachal Pradesh, Kamataka, Kerala, Punjab, 
Tamil Nadu, Tripura and West Bengal have been able to 
reduce their Commercial Loaea. 

(e) The following major initiative have been taken 

by the Govemment of India to improve the power situation 
in the country: 

(i) A capacity addition of 41,110 MW has been 
targeted for 10th Five vein Plan COnsisting of 
22,832 MW in Central Sector, 11,157 In State 

Sector and 7,121 MW in Private Sector with the 
component of hydro, thermal and nuclear being 
14,393 MW, 26,417 MW and 1,300 MIN 
reepectiveIy. 
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(Ii) Maximization of generation and inc,.... in pI.nt 

load factor (PLF) of thermal power ltationa. 

(iii) Early stabilization of newly commissioned units. 

(iv) Exploitation of hydro potential at a faster pace. 

(v) Renovation. modemization and life extension of 
old and Inefficient generating units with Interest 
subsidy on loans by the Power FIn.nce 

corpor.tlon. 

S",tement 

(vi) Tapping of surplus power from captive power 

pI.nts. 

(vii) Enhancement of Inter·state and Inter'reglonal 

power by strengthening of Inter·region.1 trana· 

mlaalon links eventually leading to formation of 

National Grid. 

(viii) Strengthenlng/.ugment.tion of sub-tranemlaalo'" 

& distribution system. 

State-wise details of Commercia' ProfitlLoss of Power Utilities 

st. No. SEea 2001-02 2002-03 

1 2 3 4 

1. Andhra PradMh ·2948 -1209 

2. AeHm -'898 ·776 

3. Arunachal Pr.desh ·93 ·117 

4. Bihar ·898 ·1095 

5. Chhattisgarh 204 792 

6. Deihl NA -733 

7. Go. ·7 130 

8. Gujarat ·3102 ·2250 

9. H.ryan. ·947 ·804 

10. Himachal PradeIh ·107 ·53 

11. Jharkhand . ·255 ·397 

12 .. Jammu and Kuhmir 35 ·1242 

13. Kam.tak. "1844 ·1568 

2003-04 

5 

·1400 

·655 

-82 

·980 

587 

·1774 

153 

·3020 

·769 

·46 

-522 

·1229 

·1235 

(Rs. Crore) 

Loss reduction (. )lincr .... 

In 2002-03 
from 2004-02 

6 

·1739 

80 

24 

199 

• 

• 

-852 

·143 

·54 

142 

1277 

-277 

In 2003-04 
from 2002·03 

7 

191 

-121 

·35 

·115 

• 

1041 

770 

-35 

·7 

125 

·13 

·332 
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1 2 3 5 8 7 

14. Kerala ·1254 ·935 ·915 ·319 ·20 

18. Madhya Pradeeh ·1347 ·822 ·1230 ·525 408 

18. MaharaaMra ·540 ·255 ·548 ·285 294 

17. Manipur ·128 ·128 ·125 ·1 ·3 

18. Meghalaya ·38 ·18 84 ·18 -
18. Mizoram ·30 -34 ·49 4 15 

20. Nagaland ·52 ·55 ·42 3 ·13 

21. Ort ... ·262 ·928 215 878 -
22. Punjab ·1888 ·1388 ·883 ·482 ·723 

23. Pondlcherry ·44 34 38 • -
24. Rajasthan ·1324 ·1738 ·1777 414 39 

25. Sikkim ·10 ·30 ·15 20 ·15 

26. Tamil Nadu ·5175 ·2100 ·1416 ·3076 ·884 

27. Trtpura ·100 ·94 ·5 ·6 ·89 

28. Uttar Pradesh ·2518 ·2374 ·2848 ·144 474 

28. Uttaranchal ·27 32 ·35 • 87 

30. West Bengal ·1705 ·814 ·296 ·791 ·818 

Total ·2708. ·21084 ·20823 

-Eamed profits. 

Source : "Report on the Performance of the State Power Utilities for the Yea ... 2001-02 to 2003-04" by Power Finance 

Corporation. 

[Tranllatlon} Will the Minister of RURAl DEVELOPMENT be 
pleued to Itate : 

Vioilltion of Rulea In Con.tructlon of 
Indl,. Awe. (a) the total number 01 people living Below Poverty 

Una (BPL) at preeent in the country; 
488. SHRI HARISINH CHAVDA : 

DR. OHIRENORA AGARWAl : (b) whether the Gowmment has noticed that the 
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rules meant for construction of Indira Awu are being 
violated openly; 

(c) if 10. the number of 8uch cases noticed during 

the last three years and current year, 

(d) whether any action has been taken against any 
person till date in connection with bungling in construction 
work; 

(e) if 10. the details thereof; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARUAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL) : (a) According to the latest Survey 
conducted by the National Sample SUrvey Organisation 
(NSSO) in 1999-2000 (55th Round). the total number of 
persona living below the poverty line at all India level were 
estimated to be 260.2 minion persona of which 193.2 
million were In rural areas and 67.0 million were In urban 
areas. 

(b) to (f) The echeme is functioning satisfactorily. but 
whenever complaints in respect of any violation of rule/ 
regulation in implementation of Indira Awaas Yojana is 

brought to the notice of the Ministry. the matter is 
Immediately taken up with the concerned State Govem-
mentalUTa Administration. for taking appropriate action. 
The details of the complaints received with regard to 
violation of rulealregulatlona in Implementation of lAY and 
action taken thereon during the Iut three years and the 
current year is encloeed as statement. 

. Complaints received on violation 01 Rules/regulation In 

Implementation of the Indira Awus Yojana (#A Y) 

Andhra Pnldeeh 

Compllllnt 

(i) A complaint was received from Smt. Renuka 
Ohaudhury, MP (Lok sabha), Khammam Dlatrict 

of Anethra Prade8h regarding Irregularities In the 
selection of beneftciarlea. In the complaint. it has 
been alleged that in the selection of beneficia-

ries. Gram Sabha is rarely consulted and DIstrict 
Collector is mis-Uling his power in the aHotment 
of houses in a partisan manner. 

Action Taken 

The matter was taken up with the Govemment of 
Andhra Pradesh and they have informed that the lAY 
houses were aanctioned In Khammam District to the 
poorut among poor families like Primitive Tribal 
Groups i.e. Kondareddies. Kayar ST Lambada and 
FlreIFIood victims. Widows Headed families. Physi-
cally handicapped and Ex-servicemen as per the lAY 
Guidelines. The Selection of beneficiaries was done 
by Gram Sabha only. In this regard. MP was informed 
accordingly. 

Complaint 

(I) A complaint was received from Shrl Sharad 
Yadav. the then Union Minister for Consumer 
Affairs. Food and Public Distribution regarding 
mis-utilization of funds in the implementation of 
lAY Madhepura District of Bihar. 

Action Taken 

A National Level Monitor (NlM) was deputed to 
inquire Into the matter. The Report submitted by the 
NLM was forwarded to the State Govemment for 
appropriate aoIIon. Shrl Shared Vadav. the then Union 
Minister W8I accordingly informed in this regard. 

(II) A complaint w.. received from Shri Nawal 
Klahore Rai. MP (LS) regarding irregularities In 
the implementation of lAY in Sitamarhi District 
of Bihar. 

Action TM .. 

A National Level MonItor (NLM) was deputed to 

inquire into the· matter. The Report submitted by the 
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NLM was forwarded to the State Govemment for 
appropriate action. Shri Rai, MP was accordingly 
informed that action against the erring officers has 
already been Initiated by the State Govemment. 

(iii) A complaint of Shri Tarkeshwar Singh, MLA 
(Bihar) forwarded by Shri Jai Narayan Prasad 
Miahra regarding Irregularities In the implemen-
tation of lAY In Saran DI8trIct was received in 
2006. 

Action Taken 

The complaint has been forwarded to the State 
Govemment calling for Action Taken Report (ATR). As 
per State Govemment's ATR, an FIR ·has been lodged 
against 10 erring officials. 

Complaint 

(iv) A complaint was received from Shri Ishwar 
Sahay Ram, Executive Engineer, Araria (Bihar) 
in 2005 regarding Irregularities in the implemen· 
tation of lAY in the said district. The complaint 
was forwarded to the State Govemment for 
Action taken Report. 

Action Taken 

As per State Govemment's Report, an FIR has been 
lodged against accused Engineers in the local Police 
Station. 

Uttar Pradesh 

Complaint 

(i) A complaint received from Shri Surya Pratap 
Shahl, former Minisler, Govt. of Uttar Pradesh 
regarding IrregularitieS in the implementation 
under lAY in Pathardeva Block of Devaria 
District, Uttar Pradesh. 

Action Taken 

A National Level Monitor has been deputed to inquire 

into the matter. 

Complaint 

(Ii) A comptaint was received from the villagers of 

Jola Dindoli, Block Nagai, Tahsil Deoband, 

Dlstrtct.Saharanpur (UP) regarding irregularities 

in selection of beneficiaries under lAY. n was 
alleged that no meetings of Gram Sabha were 

held for selection of beneficiaries under lAY and 
ineligible people were provided with the funds 

for construction of houses by Gram Pradhan and 

State Govemment officials. 

The complaint was forwarded to the State Govemment 

for taking appropriate necessary action. The State 
Gov.-mment has informed that in selection of the 
beneficiaries, concemed Gram Panchayat has not 

maintained criteria of priority and has identified 

ineligible villagers. Necessary directives to recover the 
funds given to ineligible people have been given and 
necenary action has been initiated against the erring 

Gram Panchayat Pradhan and Gram Panchayat 
officers concerned. 

Oris .. 

Complaint 

(i) A complaint was received from Shri Prabhat 

Samantray, EX·MP regarding misappropriation 
of funds in the implementation of lAY in 
Kendrapara District (Orissa). 

Action Taken 

A National level Monitor was deputed to inquiry Into 
the matter. The Report submitted by the NLM has been 
forwarded to the State Govemment for necessary 

action/comments. 

Complaint 

(ii) A complaint received in 2005 from Shri Gouri 
Pand! of Village Karva Munds In BoIangirdistrtct 

of Orieaa regarding irregularities in the imple-
mentation of lAY in BoIangir dletrict. 
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Action Taken 

The complaint was got investigated by NLM and as 
per the report submitted, allegations of corruption were 
found correct. A copy of the report has been forwarded 
to the State Govemment of Orissa for necessary 
action/comments. 

Uttaranchal 

Complaint 

(i) A complaint from the President (BJP), Barakotta, 
District Champawat, Uttaranehal regarding ir-
regularities in the implementation of Indira 
Awaas Vojana (IAV) in the district of Champawat 
was forwarded by Shri Bachhi Singh Rawat, 
MOS for Science & Technology for necessary 
action. 

Action Taken 

The complaint was got investigated by the Area Officer 
of this Ministry and as per the report submitted by the 
Area Officer, no major irregularities were noticed. Shri 
Rawat was informed accordingly. 

[English} 

Sale of NTC Land 

489. SHRI SURAVARAM SUDHAKAR REDDV : 
SHRI GURUDAS DASGUPTA : 
SHRI MOHAN SINGH : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether Govemment planned to revive certain 
textile mUls by selling some of the assets and land of those 
textile mills under textile corporation which have been 
closed and situated in Metropolitan cities; 

(b) if so, the capital likely to be generated by seiling 
of these mills; 

(0) whether the Government are aware that Mumbal 
High Court has aet aside the CO!"'rect of I selling of some 
of the mills of public and private sectot of Mumbai; 

(d) If 80, the loss of amount due to rejection of 
this scheme and the way it has hampered the future 

plan; 

(e) whether the Govemment in the light of the order 

of Mumbai High Court is trying to find out any way to 

dispose off the land and assets of these closed mills; and 

(f) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) Ves. Sir. The Board of Industrial Financial 
Restructuring (BIFR) has approved Rehabilitation Schemes 
for NTC companies consisting sale of surplus ands for 

generating funds for rehabilitation of the companies. 

(b) The total cost of the rehabilitation schemes is Rs. 
3937 crores and the entire amount is projected to be 
generated by sale of assets of the closed mills and the 
surplus assets of mills identified as viable. 

(c) to (f) Ves, Sir. The Hon'ble High Court of Mumbai, 
in a Public Interest Litigation (PIL) flied by the Mumbal 
Environmental Action Group (BEAG) against the Govt. of 
Maharashtra , NTC and others, held that the sale of the 
5 mills' lands carried out by NTC are contrary to the BIFR 
scheme and the Hon'ble Supreme Court Orders dated 
27.9.2002 and 11.5.2005. NTC has challenged this order 
before the Hon'ble Supreme Court and it has been 
admitted for hearing. The matter is currently sub-judice. 

Rural Electrification 

490. SHRI ABDUL RASHID SHAHEEN : Will the 
Minister of NON-GONVENTIONAL ENERGV SOURCES be 
pleased to state : 

(a> whether any scheme has been formulated by the . 
Govemment for making villages seH dependent with regard 
to availability of electriCity; 

(b) if so, the details thereof: 

(c) the number of villages in th~ country where 
electrification is possible only through non-conventional 
energy source., as grid connectivity is not feasible; 
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(d) whether any proposal have been received 
from Jammu & Kashmir for electrification by non-
conventional source of energy In remote and border areas 
of Kashmir; 

(e) if so, the details thereof; and 

(f) the action taken thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR) : (a) and (b) A programme for electrification 

of remote unelectrified census villages using locally 

available non-conventional energy sources is being 

implemented by the Ministry. The remote villages which 
cannot be electrified through grid extension because of 
unfeaslbility or cost ineffectiveness will be taken up under 
the Programme. The non-conventional energy sources 

used for electrification include biomass, solar energy, small 
hydro, etc. The Ministry provides upto 90% of benchmark 
costs for deployment of these technologies for ~Iectrtflca­

tion under the Programme. 

(c) The initial estimates of the number of remote 

villages where electrification through grid connectivity may 
not be feasible were made based on the inputs provided 
by the states. These Indicated that there may be around 
25000 such villages. However, during 2006-06, with a view 
to avoid duplication with Rajiv Gandhi Grameen 

Vidyutikaran Yojana, a single point responsibility for 
identification of such villages has been entrusted to the 

Rural Electrification Corporation. 

(d) to (f) Proposals for electrification of 140 remote 
viUegea were received from Jammu & Kashmir Energy 

Development Agency. These were sanctioned by the 

Ministry and electrification work, in 90 villages has been 
completed, In the remaining 50 villages, the work Is under 
progre88. In addition, initial proposals from Ladakh 

Renewable Energy Development Agency for providing 

18000 homelightlng systems and from Aenewable Energy 
Development Agency, Kargil for electrification, have also 
been received. The agencies have been advised to 
formulate the proposals In accordance with the guldeJlnes 
of the Programme for the year 2005-06. 

[Translation] 

Policy for Disinvestment 

491. SHRI J.M. AARON RASHID : 
SHRI MAHBOOB ZAHEDI : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Govemment has any concrete 

policy to disinvest the Govemment companies; 

(b) if so, the details thereof; 

(c) whether the Govemment desire to disinvest 

profit-making companies and navratan companies earlier 
than loss-making companies; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The 
National Common MInimum Programme (NeMP) adopted 

by the Govemment outlines the policy of the Govemment 
with respect to the Public Sector, including diSinvestment 

of Govemment's equity in Central Public Sector Enterprises 

(CPSEs). The salient leatures of the NCMP in this regard 
are as follows:-

(i) The Govemment is committed to a strong and 

effective public sector whose social objectives are met by 

its commercial functioning. But for this, there is need for 
selectivity and a strategic focus. The Government is 

pledged to devolve full managerial and commercial 

autonomy to successful, profit-making companies operat-
ing in a competitive environment. Generally profit-making 
companies will not be privatised. 

(iI) All privatl8ations will be consider «I on a 
transparent and consultative case-by-case basis. The 
Govemment will retain existing ·navratna· companies in 

the public sector while these companies raise resources 

from the capital market. While every effort will be made 
to mode mae and restructure sick public eector companies 
and revive sick Industry, chronically lou-making compa-

nies will either be eoId-otf, or oIo8ed, after all workers have 
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got their legitimate dues and compensation. The Govern-

ment will induct private industry to tum around companies 

that have potential for revival. 

The Government believes that privatlsation should 

increase competition, not decrease It. It will not support the 

emergence of any monopoly that only restricts competition. 

It also believes that there must be a direct link between 

privatisation and social needs - like, for example, the use 

of privatlsatlon revenues for designated social sector 

schemes. Public sector companies and nationalized banks 

will be encouraged to enter the capital market to raise 

resources and offer new investment avenues to retail 

investors. 

(c) and (d) Disinvestment decisions are taken by the 

Government on a case by case basis in accordance with 

the policy mentioned above. While chronically loss making 

companies will either be sold off or closed, small portions 

of equity in profit making non-navratna public sector 
companies are proposed to be dlsinvested in order to raise 

resources for the National Investment Fund. 

Implementation of SGRY 

492. SHRI HEMLAL MURMU : 

SHRI G. KARUNAKARA REDDY : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) whether Sampooma Grarneen Rozgar Yojana 

(SGRY) is functional in all the States as on date; 

(b) If so, the details of Districts covered thereunder, 

State-wise; 

(c) the funds anotted and utilized under SGRY 

during each of the last three years and current year, State-

wise; 

(d) the total number of beneficiaries and mandays 

of emptoyment targeted to be generated. and the actual 

number of beneficiaries and ~ generated under 

SGRV during the said period, State-wise; 

(e) the details of work completed 80 tar under SGRY 

during the said period, State-wi8e; and 

(f) the steps taken by th~ government for effective 

implementation ot the VoJana? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRV OF PARLIAMENTARV AFFAIRS (SHRIMATI 

SURVAKANTA PATIL) : (a) Yes, Sir. The Sampoorna 
Grameen Rozgar Vojana (SGRV) is functional in all Statell 

Union Territories of the country except Chandlgarh and 

Deihl. 

(b) All the districts of the StatealUnion Territories 
except those of Chandigarh and Delhi are covered under 
the SGRV. 

(c) The details are enclosed as statement-I. 

(d) and (e) Under the SGRY, the details of 

beneficiaries/details of works are not maintained at the 
Centre. Since the SGRY envisages providing additional 
wage employment as per local need, no target is fixed 
under this programme. However, number of mandays 

generated and number of works completed during the said 
period, State-wise, are enclosed as statement-II. 

(f) For effective monitoring of the Programme, the 

State Governments are required to ensure that the officers 
of the State, District, Sub-Divisional and Block levels 
closely monitor all aspects of the Programme through visits 
to work sites in the interior areas. Besides, Monitoring 
Committee of the villagers for each work under SGRY Is 

mandatory which monitor the progress and quality while 
work is in progress. The Ministry of Rural Development 

alto monitors the Programme through written reports from 
States and also by field visits. The Ministry has Introduced 

an Area Officer's Scheme to oversee quality of work, proper 
utHlzatlon of funds and achievement of physical and 
financial targets through field visits. With a view to ensuring 
transparency and efficacy in the implementation of Rural 
Development Programmes, the Ministry has prepared a 

panel of National Level Monitors to monitor me policy and 
implementation environments of the programmes at the 
grass root level. 



N
 

sm
te

m
en

f-
l 

i 

Al
lo

ca
tio

n, 
re

aJ
ea

se
 a

nd
 u

til
iz

at
io

n 
of

 S
G

R
Y 

fu
nd

s 
du

rin
g 

20
02

-0
3,

 2
00

4-
05

 a
nd

 2
00

5-
06

 

(A
s. 

in
 I

ak
h)

 
f 

SI
. 

St
at

es
lU

Ts
 

20
02

-0
3 

20
03

-0
4 

20
04

-0
5 

20
05

-0
6 

~ 
N

o.
 

I 
A

llo
ca

tio
n 

R
el

ea
se

 
U

til
isa

tio
n 

Al
lo

ca
tio

n 
R

el
ea

se
 

U
til

isa
tio

n 
A

llo
ca

tio
n 

R
el

ea
se

 
U

til
isa

tio
n 

A
llo

ca
tio

n 
R

el
ea

se
 

U
til

isa
tio

n 

1 
2 

3 
4 

5 
6 

7 
8 

9 
10

 
11

 
12

 
13

 
14

 

1. 
A

nd
hr

a 
Pr

ad
es

h 
18

97
7.

31
 

24
38

0.
17

 
28

94
4.

18
 

22
01

4.
18

 
23

99
5.

5 
33

96
5.

38
 

23
48

7.
18

 
24

04
9.

88
 

22
31

7.
62

 2
81

39
.3

3 
16

88
3.

63
 

13
50

7.
54

 
!; 

2.
 

A
n.

N
ch

aI
 

Pr
ad

es
h 

98
6.

98
 

82
4.

26
 

14
27

.2
7 

11
42

.8
5 

15
60

.7
5 

12
57

.7
4 

12
46

.9
8 

13
68

.6
4 

68
5.

09
 

15
24

.0
9 

91
4-4

4:1
 

18
0.

75
 

I :.
 

3.
 

A
ss

am
 

25
62

6.
43

 
22

49
6.

96
 

27
33

2.
23

 
29

67
3.

53
 2

96
81

.0
1 

41
42

2.
14

 
32

36
8 

32
12

4.
06

 
39

53
3.

75
 3

95
60

.8
92

37
36

.5
4 

17
61

1.
54

 
i :. ~
 

4.
 

Bi
ha

r 
36

32
7.

51
 

26
72

7.
42

 
44

31
2.

74
 

42
13

7.
71

 
34

20
3.

1 
48

59
3.

41
 

46
51

2.
14

 
49

19
6.

29
 

63
47

9.
62

3 
55

72
4.

88
 3

34
34

.9
1 

16
61

9.
79

 
- ~ 

5.
 

C
hh

at
tis

ga
rh

 
92

86
.0

6 
12

01
3.

04
 

15
82

7.
2 

10
76

9.
37

 
12

02
3.

34
 

16
80

5.
85

 
13

10
8.

64
 

12
93

1.
67

 
1n

57
.3

9 
15

70
5.

09
 9

42
3.

11
 

67
12

.4
3 

- i 
6.

 
G

oa
 

15
8.

36
 

75
.0

4 
70

.5
7 

78
.9

2 
33

6.
74

 
29

2.
55

 
28

2.
73

 
40

3.
44

 
24

2.
07

 
7.

04
 

18
3.

93
 

11
0.

36
 

7.
 

G
uj

ar
at

 
n2

8.
31

 
69

42
.8

7 
90

69
.8

4 
89

66
.1

7 
96

54
.6

7 
13

59
6.

1 
10

28
3.

3 
99

41
.2

3 
14

85
6.

35
 

12
32

0.
13

 
n5

7.
1 

58
40

.5
 

8.
 

H
ar

ya
na

 
42

90
.2

5 
56

10
.3

7 
92

06
.7

1 
49

76
.9

7 
55

99
.4

5 
74

42
.9

3 
54

17
.3

8 
55

67
.6

7 
67

94
.2

n 
64

90
.4

1 
38

94
.2

5 
30

10
.8

71
 

9.
 

H
im

ac
ha

l 
Pr

ad
es

h 
18

06
.7

9 
20

46
 

18
27

.0
4 

20
96

 
23

94
.6

7 
32

56
.4

4 
22

81
.4

8 
22

59
.6

3 
36

83
.4

5 
27

33
.3

8 
14

74
.0

3 
15

59
.4

5 
cr 

10
. J

am
m

u-
K

as
hm

ir 
21

54
.8

4 
20

51
.6

1 
38

94
.8

6 
24

99
.6

1 
10

80
3.

04
 

41
95

.3
 

26
81

.0
2 

27
15

.6
1 

41
97

.5
 

32
12

.0
7 

18
76

.4
8 

30
6.

65
 

~ 
11

 . J
ha

rk
ha

nd
 

24
82

8.
98

 
17

58
4.

68
 3

25
56

.0
44

 
28

80
3.

56
 

26
67

5.
15

 
40

28
0.

58
 

31
54

3.
52

 
27

39
4.

54
 

39
48

5.
11

2 
3n

91
.4

 
24

79
0.

99
 

60
96

.2
53

 
!- il 

12
. K

am
at

ak
a 

14
09

8.
08

 
17

42
9.

04
 2

42
93

.3
4 

16
35

3.
72

 
19

42
8.

39
 2

47
48

.9
1 

17
53

9.
74

 
18

29
0.

28
 

26
68

2.
09

 2
10

13
.8

71
26

08
.3

2 
93

70
.1

2 
N

 - 0 



I\
l ..... ..... 

2 
3 

4 
5 

6 
7 

8 
9 

10
 

11
 

12
 

13
 

14
 

13
. K

er
al

a 
63

25
.5

2 
76

65
.1

7 
n

l0
.5

1
 

73
37

.5
8 

86
96

.7
4 

10
06

5.
14

 
78

70
.1

 
78

66
.5

6 
13

56
5.

39
 

94
28

.9
4 

65
16

.1
1 

46
56

1.
85

 
~ ! 

14
. M

ac
Ity

a 
pr

ad
es

h 
21

84
1.

08
 

26
87

2.
02

 
33

32
4.

5 
25

33
8.

23
 

26
97

05
.2

63
87

44
.8

6 
28

30
8.

64
 

28
71

3.
84

 
40

02
3.

35
 3

39
15

.7
82

03
49

.4
9 

17
83

2.
34

 
l 

15
. M

ah
ar

as
ht

ra
 

28
00

2.
67

 
28

96
0.

58
 

38
21

3.
83

 3
24

83
.2

4 
31

21
2.

1 
47

41
1.

11
 

34
67

2.
18

 
33

65
7.

28
 

49
00

0.
14

 
41

53
9.

16
25

23
8.

24
 

15
43

0.
76

 
I ." 

16
: M

an
ip

ur
 

17
19

.3
6 

66
9.

8 
12

57
.1

4 
19

90
.8

9 
13

31
.4

 
10

71
.1

9 
21

72
.4

2 
21

23
.4

1 
23

87
.2

 
26

55
.1

8 
15

93
.1

 
36

3.
69

 

17
. M

eg
ha

la
ya

 
19

26
.2

2 
19

05
.9

2 
18

33
.1

3 
22

30
.4

3 
20

55
.4

4 
27

16
.9

5 
24

33
.7

4 
24

39
.0

1 
31

99
.3

6 
29

14
.5

7 
11

48
.0

8 
92

8.
29

 

18
. M

iz
or

am
 

44
5.

73
 

57
3.

88
 

86
9.

41
 

51
6.

13
 

75
1.

86
 

80
1.

68
4 

56
3.

18
 

57
4.

44
 

55
7.

19
 

68
8.

33
 

41
3 

13
6.

12
 

19
. N

ag
al

an
d 

13
21

.2
9 

66
7.

28
 

11
11

.8
6 

15
29

.9
6 

11
68

.0
8 

11
70

.5
5 

16
69

.4
 

16
37

.9
1 

14
33

.1
 

20
40

.3
8 

12
24

.2
3 

~ ~ m
 

20
. O

ris
sa

 
21

35
3.

15
 

27
40

6.
55

 
32

94
7.

22
 2

47
69

.5
6 

24
74

3.
95

 3
86

08
.7

4 
26

56
7.

3 
26

93
9.

86
 

36
29

1.
37

 3
18

29
.5

3 
20

80
4.

87
 

13
85

2.
31

 
:D

 
I\

l 
$I

' 

21
. P

un
;a

b 
34

61
.0

6 
38

48
.9

8 
41

57
.2

5 
40

17
.6

3 
46

20
.0

8 
60

55
.5

9 
60

25
.6

 
58

18
.5

5 
62

15
.0

6 
72

19
.1

 
43

31
.4

8 
24

74
.1

2 
I 

22
. R

aj
as

th
an

 
10

71
0.

59
 

14
90

4.
76

 
20

51
4.

24
 1

24
24

.2
5 

13
86

0.
68

 2
20

15
.6

2 
13

31
8.

66
 

14
56

4.
91

 
20

43
1.

32
 

15
95

6.
71

 1
13

n.
16

 
10

21
1.

66
 

23
.S

ik
ki

m
 

49
3.

5 
43

9.
18

 
47

8.
25

 
57

1.
44

 
10

3.
55

 
76

0 
62

3.
52

 
68

5.
88

 
n1

.9
5 

16
2.

08
 

45
7.

25
 

44
7.

05
 

24
. T

am
i 

Na
du

 
16

56
4.

43
 

21
16

1.
09

 
27

46
7.

54
 1

92
14

.n
 

23
31

8.
54

 3
36

02
.5

28
 

20
53

8.
1 

22
47

0.
43

 
30

96
0.

67
 

24
60

6.
12

 2
43

66
.1

5 
16

09
1.

14
7 

25
. T

rip
ur

a 
31

04
.4

9 
38

50
.0

7 
42

11
.4

78
 3

59
4.

 n 
39

91
.8

9 
59

59
.2

1 
39

22
.7

6 
40

79
.0

4 
58

91
.0

76
 

47
94

.4
8 

28
76

.6
9 

17
21

.7
6 

0 
26

. U
Ha

ra
nc

ha
l 

42
58

.8
7 

43
98

.5
4 

50
31

.2
6 

49
40

.3
5 

53
55

.7
5 

74
92

.6
5 

52
42

.6
2 

53
61

.6
6 

85
02

.9
4 

62
81

.0
4 

41
16

.9
5 

35
96

.9
3 

I 
27

. U
tta

r 
Pr

ad
es

h 
63

24
3.

32
 

66
09

2.
08

 
91

86
5.

03
 7

33
62

.2
7 

65
69

5.
85

 1
11

86
3 

13
 

78
49

5.
06

 
79

27
9.

95
 

10
64

68
.4

 
94

04
2.

72
56

69
6.

13
 

39
90

9.
32

 
III

 

28
. W

es
t 

B
en

ga
l 

23
72

9.
76

 
20

64
9.

89
 

30
04

0.
03

 2
75

26
.4

1 
21

45
3.

96
 3

16
04

.0
4 

29
52

4.
26

 
26

73
1.

84
 

32
83

6.
27

 
35

37
2.

18
 2

12
23

.3
 

14
07

8.
02

 
I\

l 
..

&
 

I\
) 



1 
2 

3 
4 

5 
6 

7 
8 

29
. A

nd
am

an
 a

nd
 

13
9.

88
 

42
.3

2 
0 

16
2.

34
 

97
.4

 
2

3
.n

 
N

ic
ob

ar
 I

sl
an

ds
 

30
. D

ad
ra

 a
nd

 N
ag

ar
 

10
9.

27
 

61
.4

 
0 

1
2

6
.n

 
41

.1
3 

0 
H

av
el

i 

31
. D

am
an

 a
nd

 D
iu

 
30

.2
7 

0 
0 

35
.1

7 
0 

0 

32
. l

ak
sh

ad
w

ee
p 

48
.1

6 
0 

5.
79

 
55

.9
5 

28
.5

7 
2.

59
 

33
.P

on
di

ch
en

y 
15

4.
5 

11
2.

61
 

20
0.

97
 

17
9.

28
 

13
6.

13
 

10
1.

69
 

A
I 

In
cIa

 
35

52
53

.a
2 

36
84

63
.S

8 
50

00
01

.4
6 

41
20

25
 

41
21

03
.7

9 
59

5T
14

.7
42

 

9 
10

 
11

 

22
0.

94
 

22
0.

94
 

65
.3

5 

14
5.

46
 

87
.2

8 
0 

70
.5

 
0 

0 

11
0.

5 
28

.5
7 

11
.3

7 

22
3.

94
 

20
5.

09
 

34
.0

6 

44
95

25
 

44
96

18
.6

2 
5e

84
07

.7
48

 

12
 

13
 

14
 

26
4.

7 
0 

10
1.

16
 

17
4.

27
 

0 

84
.4

6 
0 

0 

13
2.

39
 

79
.4

3 

28
8.

3 
0 

89
.2

9 

53
86

50
 

33
98

47
.5

6 
22

27
35

.3
5 

~
 .. f.

I)
 , f • > CO

) ::u
 ~ ~ > ~
 ..... I ..., 0 • ! c; I ~
 ..... A

 



215 Written Answers NOVEMBER ~ 2005 to Questions 216 . . 

St.tement." 

Mandays generated and works_ completed unt»r SGRY during 2002..()3, 2004-05 and 2005·06 

SI. States/UTs 2002-03 2003·04 2004-05 2005·06 
No. (upto Sept. 05) 

Mandays No. of Mandays No. of Mandaye No. of Mandays No. of 

generated works generated works generated works generated works 

(in lakhs) completed (in IBkhs) completed. (in lakhs) completed (in lakhs) completed 

2 3 4 5 e 7 8 9 10 

1. Andhra Pradesh 392.09 88119 445.55 89082 336.26 84171 180.95 36491 

2. Arunachal Pradesh 16.62 2411 18.42 3426 8.53 1491 3.22 456 

3. Assam 483.5 40517 637.2 84781 626.02 96475 318 35865 

4. Bihar 442.44 66876 489.85 70077 605.32 80623 162.26 31254 

5. Chhattisgarh 377.68 37215 308.55 50152 348.85 56147 118.03 21748 

6. Goa 0.68 27 0.49 18 3.57 45 0.05 18 

7. Gujarat 201.4 20884 323.19 50477 264.68 78404 71.27 24481 

8. Haryana 119.184 29933 68.87 40302 70.118 17004 29.48 5192 

9. Himachal Pradesh 21.74 8761 39.06 17849 40.18 18954 ·13.9 7780 

10. Jammu-Kashmir 47.1 17419 47.89 20481 43.73 18060 1.85 1058 

11. Jharkhand 283.85 39153 386.05 46017 303.88 47007 52.69 11785 

12. Karnataka 619.6 126445 586.07 112144 419.24 116254 161.54 37330 

13. Kerala 70.95 12999 100.86 12257 118.91 15021 43.43 4242 

14. Madhya Pradesh 531.52 161574 585.21 175147 581.39 169110 237.52 39759 

15. Maharashtra 490.38 72068 830.96 87761 674.69 99929 195.82 30799 

16. Manipur 14.91 4278 14 3281 31.93 6923 4.374 397 

17. Meghalaya 24.43 2952 34.37 5458 36.es 5545 12.4 1418 , 

18. Mizoram 12.99 . 5277 15.38 6019 6.54 2644 0.22 716 
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1 ' 3 4 5 e 7 8 9 10 

19. Nagaland 16.39 474 398.99 0 36.71 2818 36.71 2818 

20. Orissa 599.03 96868 618.57 114536 553.94 59808 236.27 14229 

21. Punjab 25.93 17227 46 18076 33.39 26053 11.88 2622 

22. Rajasthan 377.84 57073 268.62 63643 219.48 49458 89.67 15254 

23. Sikkim 6.28 778 8.21 850 5.34 1339 3.15 575 

24. Tamil Nadu 491.96 79225 512.06 153846 519.41 137100 295.66 30805 

25. Tripura 99.46 13921 126.96 25414 108.46 24849 67.06 8842 

26. Utterancher 62.1 4654 91.44 26937 94.29 33881 46.73 10986 

27. Uttar Pradesh 1336.11 .253913 1330.53 270985 1750.45 277648 502.48 81300 

28. West BengaJ 414.39 154857 445.04 139387 377.56 112659 215.04 41483 

29. Andaman and 0 0 0.42 13 3.01 131 3.79 185 

Nlcobar Islands 

30. Dadra and Nagar 0 0 0 0 0 0 0 

Haveli 

31. Daman and Diu 0 0 0 0 0 0 0 

32. Lakshadweep 0.1 0 0.01 0 0.13 4 0 

33. Pondicherry 3.28 198 1.42 197 0.13 64 0.76 122 

All India 7482.93 1416096 8660.24 1688593 8223.09 1639619 3116.2 500210 

{English] to expand collaboration In agricultural bio-technology 

research and development to improve crop varieties 
Collaboration In Agricultural Blo- resistant to disease, drought and pests; 

Technology R .... rch 
(b) whether Minleter for Science and Technology 

493. SHRI BALASAHEB VIKHE PATIL : Will the agreed to constitute a Joint Steering Committee to 
Minister of SCIENCE AND TECHNOLOGY bepieaaed to formulate a plan to cooperate in Science and Techno-
state: logy; 

(a) whether India and the US agreed in June, 2004 (c) whether a statement of intent to euppoft joint 
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R&D projects was signed by Israel's Vice Prime Minister 

and India's Minister for Science and Technology; 

(ei) if so. the details thereof; and 

(e) the progress made so far in this regard with the 

present status? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAl) :(a) Yes, Sir. A letter of intent has 

been signed in the month of June 2004 between the 

Government of India and the United States of America to 

expand cooperation in agricultural biotechnology research 

and development. The programme will encourage the 

creation of partnership to bring together Indian and US 

institutions to pursue agricultural biotechnology research 

projects of mutual interest. The objective of these projects 

is to increase the range of safe and environmentally sound 

technological options for producing improved crop variet-

ies with pest and disease resistance and drought 

tolerance. 

(b) An Indo-US Joint Working Group has been 

constituted to implement the programme. The first meeting 

of the JWG was held on December 8-9, 2004 at New Delhi. 

The JWG identified development of biotic and abiotic stress 

tolerance and nutritional enhancement in crops as 

important areas of collaboration. Recently, a collaborative 

project on development of drought and salinity tolerance 

in rice has been initiated. 

(c) Yes, Sir. A Statement of Intent on India-Israel 

Industrial R&D Cooperation Initiative was signed on 8th 

Dec., 2004 in New Delhi by Hon'ble Minister of State 

(Independent Charge) for Science & Technology and 

Oc.an Development, Govt. of lnelia and the Vice Prime 

Minister and Min_r of Industry. Trade and Labour on 

baha" of Govemment of Israel. 

(d) The Statement of Intent .envisaged to establish 

an India-Iarael Industrial R&D Cooperation Initiative 

(IIRDCI) with the main objective of providing support for 

approved joint industrial R&D projects between entities of 

India and Israel involving at least one industrial partner 

from each side. aimed at the development of products or 

processes to be commercialized in the global market. It 

was also envisaged that a Memorandum of Understanding 

on IIRDCI was to be signed soon. 

(e) As a follow up of the Statement of Intent, a 

Memorandum of Understanding on Industrial R&D Coop-

eration Initiative was signed on 30th May, 2005 at 

Jerusalem by Hon'ble Minister of State (Independent 

Charge) for Science & Technology and Ocean Develop-

ment on behalf of Govemment of India and the Vice Prime 

Minister and Minister of Industry. Trade and labour on 

behalf of Government of Israel. To begin with five areas 

have been ldentifi,d through mutual consultations 

namely - Biotechnology, Nanotechnology, Water Manage-

ment, £pace and Aeronautical Science & Technology and 

Non-Conventional Energy Resources particulariy solar 

energy. 

Banking Potential In Rural Areas 

494. SHRI M. SREENIVASULU REDDY WHI the 

Minister of FINANCE be pleased to state : 

(a) whether there is immense potential for the 

banking in rural areas; 

(b) if so, the detailS thereof; and 

(c) the steps taken by the 30vemment for tapping 

this immense banking potential in the rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) With 

a view to provide banking services to all segments of ~ 

people, particularly poor, the Reserve Bank of India has 
isaued circular to the banks In '1.1' .2005 on the 
need to make available a basic banking 'no friUs' account 

either with 'nll'/or very low minimum balances as well as 

charges that would make such accounts accessible to vast 

sections of population. The nature and number of 
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transaction in such accounts could be restricted, but made 

known to the customer in advance in a transparent 

manner. 

Performance of Public Sector Bank. 

495. SHRI BADIGA RAMAKRISHNA: Will the Minister 

of FINANCE be pleased to state : 

(a) whether the Govemment has worked upon a 

plan to review the performance of public sector banks; 

(b) H 80, by when and the outcome thereof; and 

(c) the steps being taken to make banking more 

customer friendly? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) :(a) and (b) The 

Public Sector Banks have submitted to the Govt. a 

'Statement of Intent on Annual Goals' for the financial year 

2005-06 indicating quantitative and qualitative targets on 

various performance parameters viz. Capital to Risk 

Weighted Asset Ratio (CRAR), Earning per share, Growth 

in business, Priority Sector Lending, NPAs, Profitability, 

Improvement in risk management practices, Use of 

technology, Special efforts in Itlaci1ing out to the under· 
privileged etc. The Statements of Intent on Annual Goals 

submitted by the PSBs ai c reviewed on an ongoing 

basis. Wherever the progress is found to be lagging 
behind as compared to the Annual Goals, the banks are 

advised to take effective steps to ensure achievement of 

the target. 

(c) A number of steps have been taken to make 

banking more customer friendly viz. introduction of Core 

Banking Solutions (CBS), installation of ATMs, enhanced 

working hours, simplification of procedure and forms, IBA 

guidelines on Fair Practice Code, RBI guidelines on credit 

card operatlona etc. 

MI ..... of Export Promotion Sch.",.. 

498. SHRI ASAOUOOIN OWAIS' ~ WID the Minister of 

FINANCE be Dleued to state : 

(a) whether the number of cases of cheating the 

Government by companies by misusing export promotion 

schemes such as duty drawback scheme, debit free 

replenishment certificate scheme and duty entitlement 

pass book scheme are on the rise in the country; 

(b) if so, the details thereof, State-wise; 

(c) the monitoring and checking procedure adopted 

by Government In this regard; and 

(d) the details of cases that came up in this regard 
during the last three years, year-wise, Scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) The 
information is being collected and will be laid on the Table 

of the House. 

Outstanding Due. of NTPC 

497. SHRI SUBODH MOHITE : Will the Minister of 

POWER be pleased to state : 

(a) whether a huge amount is payable by Railway 
and public sector coai companies to NTPC; 

(b) if so, the details thereof along with the reasons 
for non-realization of dues from these PSUs; and 

(c) the manner in which the NTPC is likely to realize 

its dues from these PSUs? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : 

(a) to (e) There is no outstanding dues payable by 
Railways to National Thermal Power Corporation (NTPC) 

towards power supply. Further, NT PC does not supply 
power to coal companIes directly. 

{Translation] 

Ucenoe to Power Compen'" 

498. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH "LAlAN" : 

Will the Mini.ter of POWER be pleased to state : 
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(a) whether the Govemment ha\le Issued licence to 

many power trading companies In the country; 

(b) if so, the details thereof: 

(c) whether any criteria has been fixed by the 
Govemment for the establishment of these companies; 

and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) and) (b) As per the provision of the Electricity Act, 
2003, the Central Electricity Regulatory Commlealon 

(CERC) is empowered to issue licence for inter-
State trading in electricity and also to specify the 

requirements for being an electricity trader. The CERC 
has issued 17 licences so far for inter-State trading 
in electricity. The list of 17 licences Is enclosed as 

statement-I. 

(c) and (d) The CERC has also Issued in January, 
2004 the Regulations on Procedure, Terms & Conditions 

for Grant of Trading Licence and Other Related Matters. 
The salient features of the Regulations are enclosed as 
statement-II. 

Ust of companytrfrms who have been granted licence 

for inter-state trading In electricity 

SI. Name of appficant 
No. 

2 

1. Lanco Electric Utility limited, 
LANCO House 

141, Avenue 
8, Banjara HHIe 
Hyderabad-500 034 

Date of Issue of 
Licence/Status! 

Category 

3 

23.7.2004 
·C" Category 

2 

2. Vinergy Intemational Private 

Limited, 

403, Arun Chambers, Tardeo 

Main Road, Mumbai-400 034 

3 

12.7.2004 

"8" category 

3. Tata Power Trading Company Ltd., 9.6.2004 

34, Sant Tukaram Road 

Camac Bunder 

Mumbat-400 009 

4. PTC India Limited 

2nd Floor, NBCC Tower, 

15 Bhikaji Cama Place 

New Delhi-110 066. 

5. D'.F limited, 

DLF Galleria, 12th Floor, 

DLF City Phase-IV, 

Gurgaon-122 002 (Haryana) 

6. Adani Exports Ltd .. 

13, Palam Marg 

Vasant Vihar 

New Delhi-110 057 

7. Reliance Energy Trading Ltd., 

Reliance Energy Centre 

Santa Cruz (E) 

Mumbai-4QO 055 

8. NT PC Vidyut Vyapar NIQam Ltd., 

7th Floor, Core-6, Scope 

Complex, Lodhl Road, 

New Delhl-110 003 

9. Chhattlsgarh Electricity 

Company Ltd., 

Industrial Growth Centre 

Sittara, Ralpur-493 111 

"F" Category 

30.6.2004 

"F" Category 

.2.11.04 

"A" Category 

9.6.2004 

"F" Category 

30.6.2004 

"F" Category 

23.7.2004 

"F" Category 

3.11.2004 

"A" Category 



225 

2 

10. MMTC limited 

Core-1, SCOPE Complex, 

7, Institutional Area, Lodhi Road 

New Oelhi-110 003 

11. GMR Energy Limited 

SkIp Houle 

2511, Museum Road 

Bangalore-560 025 

12. Jindal Steel & Power limited 

Jindal Centre 

12, Bhlkajl Cama Place 

New Oelhi-110 066. 

13. Karam Chand Thapar & Bros. 

(Coal Sales) Limited, 

KCT Block, Rishyamook Building 

85-A, Panchkuin Road, 

New Oelhi-110 001. 

14. Subhash Kablni Power 

Corporation Ltd. 

8/2, Uisoor Road, 

Bangalore-560 042 

15. Spacial Blasts Ltd. 

Nathani Building, Shastri Chow\(, 

Raipur-492 001 (ChhaUisgarh) 

16. Maheshwary Ispat limited 

P-5, Kalakar Street, Ground Floor, 

Kolkatta-700 007 

17. Instinct advertisement & Mart<etlng 

Pvt. limited. 

C-201, Naralna Industrial Area, 

Phase-I, 

New Delhi-110 028 
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3 

23.7.2004 

·C· Category 

9.11.2004 

o A· Category 

2.11.04 

o A· Category 

'A' Category 

27.1.2005 

'A' Category 

26.5.2005 

'A' Category 

21.7.2005 

'A' Category 

19.7.2005 

'A' Category 

7.9.2005 

Stlltemen'-I' 

Salient fMturq of the Regulation on Procedure. Tenns 
• Conditions tor Grant of Trading Licence and Other 
Related Mattera I •• ued In January, 2004 

• 

The applicant for grant of licence for inter-State 
trading in electricity is required to be a resident 
of India, or a partnership firm registered under 
the Indian Partnership Act, 1932 or a Company 
incorporated under the Companies Act, 1956 or 
an association or body of individuals whether 
Incorporated or not or an artificial juridical 
person subject to Indian laws. 

Technical requirement - The applicant is 
required to have at least one full-time profes-
sional having experience In each of the 
following disciplines, namely, (I) Power System 
Operations and commercial aspects of power 
transfer, and (Ii) Finance, commerce and 
accounts. 

Capital adequacy requirement and credltwor-
thine.. • Considering the volume of Inter-State 
trading proposed to be undertaken, the net worth 
of the electricity trader at the time of application 
shall not be leas than the amounts spacified 
hereunder: 

SI. Category of Volume of Electricity Net worth 
No. the Trading proposed to (Rs. in arore) 

Licence be traded 
(in Kilo-Watt Hours) 

1. A Upto 100 million 1.50 

2. B 100 to 200 Million 3.0 

3. C 200 to 600 miUion 7.S-

4. 0 500 to 700 million 10.0 

5. E 700 to 1000 million 15.00 

6. F Above 1000 million 20.00 
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[English} 

Implement8tlon of Provlelon of Urban Amenltl •• 
In Rural Araa. (PURA) 

499. SHRI P. KARUNAKARAN : Will the Minister of 

RURAL DEVELOPMENT be pleased to state : 

(a) the details of States which have. submitted 

proposal for the PURA Scheme; 

implemented any scheme to provide training to unem-

ployed of rural areas through Council for Advancement of 

People's Action and Rural Technology (CAPART) with a 

view to provide them employment; 

(b) if so. the details thereof; 

(e) the number of rural people who have been 

provided treinlng under this scheme and the number out 

of them employed as on date as a result thereof, region-

(b) whether the Government has taken any wise; 

decision thereon and for the Implementation of the 

scheme; and 

(c) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) Twenty States have submitted 

the Detailed Project Report (DPR) for conslderation of 

Government for inclusion in the Provision of Urban 

Amenities In Rural Areas (PURA) scheme. These states 

are Assam. Andhra Pradesh, Bihar. Chhattlsgarh, Gujerat. 

Himachal Pradesh. Jammu and Kashmir. Kamataka, 

Kerala, Madhya Pradesh. Maharashtra, Manlpur. 

Meghalaya, OrIssa. Rajasthan. Tamil Nadu. Tripura, Uttar 

Pradesh. Uttaranchal and West Bengal. 

(b) and (c) The Govemment has decided as of now 

to Implement the Provision of Urban Amenttles In Rural 

Areas (PURA) Scheme on pilot basis in seven States viz. 

Andhra Pradesh. Assam, Bihar, Maharashtra, Rajasthan. 

Orissa and Uttar Pradesh. 
, . 

[Trans/ation1 

Training to Unemployed Youth of Rural A..... uncler CAP ART 

500. DR. LAXMtNARAYAN PANDEY : Will the 

Minister of RURAL DEVELOPMENT be pleased to 

state: 

(a) whether the Govemment has formulated and 

(d) whether the Government has taken assistance 

from NGOs also to Implement this scheme; and 

(e) if 80, the details thereof and the total expenditure 

incurred till now on this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINJSTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURvAKANTA PATIL) : (a) to (e) The Ministry of Rural 

Development has sanctioned a Special Project under 

Swaranjayantl Gram Swarojgar Yojana (SGSY) to Council 

tor Advancement of People's Action and Rural Technology 

(CAPART) to impart demand based skill development 

training to one lakh unemployed rural youth belonging to 

Below Poverty Line households at a total cost of 

Rs.1200.21 lakh covering 50 districts In 22 States. An 

amount of Rs.480.08 lakh was released as 1 st instalment 

to CAPART on 11.03.2005. The market survey for these 

selected 50 districts is to be conducted by IAMR and the 

trainer NGOs are to be Identified and an orientation 

training is to be given on the scheme. The training is to 

be imparted by the trained NGOs at local level after 

identifying the rural poor through a local committee chaired 

by the Regional Representative, CAPART. The rural poor 

after completion of the training are to be linked to other 

agenciealbanks for gainful wage/self employment. Market 

surveys for 37 out of 50 districts selected for the training 

to unemployed rural youth prognimme have been 

completed and 48 representatives from 29 NGOs (Trainer 

NGOs) have been trained under the scheme. 17 proposals 
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have since been received 80 far for the training of rural 

poor by these NGOs. 

NGOs are to be selected and trained by the Institute 

of Applied Manpower Aesearch (lAMA) to orient them on 

the programme of providing akllI training to the beneficiary 

trainees in their district. Till date an amount of As.47.88 

lalchs have been released to lAMA towards meeting the 

cost of ma!'i(et survey of the 50 districts and the orientation 

training of the NGOs. 

IT RaIds 

501. PAOF. VIJAY KUMAR MALHOTRA: 

SHRI SANTOSH GANGWAR : 

Will the Minister 01 FINANCE be pleased to state : 

(a) the amount of money recovered during the raids 

by the Income Tex Department during the current year 

alongwith the det~lIs thereof; 

(b) the number of raids conducted at the premises 

of the Government officers out of the above alongwith the 

names and details of such officers and the action taken 

against them; and 

(c) the steps takenlproposed to be taken by the 

Govemment to check the income-tax evasion? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The Details 

of Search & Seizure operations conducted by the Income 

Tax Department and the assets seized during the period 
1.4.2005 to 31.10.2005 are as under: 

No. of war-

rants executed 

1308 

Cash 

Value of Assets Seized 

(Rs. in Iakhs) 

Jewellery Other Total 

Assets 

9935.15 2471.29 5061.42 17417.86 

However, the above figures ate provisional. 

(b) No searches were conducted at the premises of 

the Govemment Officers. However, cash amount of As. 21 

lakhs was seized on 4.9.2005 from Shrl G. Anantharamu, 

lAS. Director of Technical Education, Andhra Pradesh at 

Hyderabad Airport, U/S 132A of the Income Tax Act. The 

action taken in this case consists of investigations! 

enquiries as per the provisions of the Income Tax Act. 

(c) The Government Is continuously making efforts 

to prevent evaslon of tax and generation of black money. 

In this regard various steps are being taken including 

undertaking search and seizure and surveys, scrutiny of 

Income Tax Retums, imposition of penalty and launching 

of prosecution in appropriate caS8S. The Tax Information 

Network has been set up as a repository of important Tax 

Information Network In order to find new taxpayers and 

check tax evasion. From Financial Year 2005-06 onwards, 

specified persons are required to fumish Annual Intorma-

tion Retum (AIR) in respect of certain specified high value 

transaction entered into or registered before them trom 

, .4.2004 onwatds. 

The Finance Act 2005 has introduced two anti-tax 

evasion measures. A "Banking Cuh Transaction Tax" has 

been levied from 1.8.2005 onwards in respect of 

withdrawals of cuh above specified amounts from bank 

accounts, other than savings accounts, and on 8nCashrnent 

of time deposits above specified amounts from banks. It 

has also become obligatory upon banks to report to the 

Govemment all deposits which are exempt from TDS on 

interest. 

{English] 

Smuggling Actlvltl •• 

502. SHRIK.S. RAO : Will the Minister of FINANCE 

be pleased to state : 

(a) the number of persons arrested on charges of 

smuggling through different routes during each of the Jut ., 
three yeai'll; 

(b) the amount of gold, diamond, narcotics etc. 
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recovered from them and the number of convictions during 
the above period; 

(c) whether the Govemment is aware of large 
amount of smuggling of narcotics including through the 
channel of foreign post offices; 

(d) if so, the details thereof; 

(e) whether the Govemment propOses to enact 
stringent laws to deal with smuggling cases of all varieties; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The 
details are fumished as statement-I enclosed, 

(c) and (d) Yes, Sir. The details are fumlshed as 
statement-II enclosed. 

(e) To deal with smuggling cases, stringent provi-
sions exist in the Customs Act, 1962, NDPS Act 1985, 
PITNDPS Act, 1985 etc. 

(f) The question does not arise, in view of the reply 
to (e) above. 

Statement-I 

(1 ) (2) (3) (3) 
Year Number Number Value of the Goods 

of of seized 
Persons Persons (Re. In Crorea) 
Arrested Convicted Gold Dia- Narcotic 

monds Drugs 

2002-03 501 124 6.73 3.60 30.58 

2003-04 415 131 2.04 42.59 26.64 

2004-05 400 131 1.24 8.1e 80.44 

2005-06 191' 59 1.87 1.98 55.89 
(Uplo Oct. 
2005) 

Year Total seizures of Seizure of Narcotic 

Narcotic Drugs Durgs atFPOs 

Number Value Number Value 

of (Rs. In of (Rs. in 

cases Crores) cases Crom) 

2002-03 464 32.99 10 0.07 

2003-04 647 29.36 6 0.10 

2004-05 696 87.04 43 0.38 

2005-06 347 61.48 65 8.19 

(Upto Oct. 
2005) 

MocIemlHtlon of NTC Mill. 

503. SHRI MOHAN RAWALE : Will the Minister of 

TEXTILES be plened to state : 

(a) the time by which modemization of NTC miDs 

is likely to be completed; 

(b) the names of the mills in Mumbai where surplus 

lands have been sold; and 

(c) the steps Govemment have taken about the NTC 

workers who have not opted for VRS? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) 1st Phase modemisation of the NTC mlDs 

is expected to be completed in 2006-07 depending on the 

availability of funda from &ale of surplus lands. 

(b) NTC have sold surplus lands of following mOle 

located In Murnbal 

(i) Jupiter Textile Mills 

(II) Mumbal Textile MIRa 

(iii) Kohinoor Textile Mills No.3 
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(iv) Elphinstone MiUa 

(v) Apollo Textile Mills 

(c) Workers in the mills identified for closure who 

do not opt for VRS would be paid compensation as per 

the Industrial Disputes Act, 1947. 

R.acheduling of Loan of Farmers 

504. SHRI BALASHOWRY VALLABHANENI: Will the 

Minister of FINANCE be pleased to state : 

(a) whether the Govemment is aware that due to 

rains and floods in Andhra Pradesh recently, the crops 

were swept away causing havoc to farmers: 

(b) if so, whether the farmers who took loans from 

bank are requesting for rescheduling of the loans; 

(c) If SO, the action taken by Govemment thereon; 

(d) whether the Govemment propose to direct the 

banks to waive Ioal'll given to farmers in Andhra Prade8h; 

and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) Yes, 

Sir. According to the Infonnation fumished by Andhra Bank, 

Convener of the State Level Banker. Committee (SLBC) 

for Andhra Pradesh, the Department of Disaster Manage-

ment of Govt. of Andhra Pradesh has furnished the 

information to SLBC during first week of October, 2005 on 

damage to crops due to floods/cyclone in the State. Andhra 

Bank had convened a Special Steering Committee 

SI.No. Detail of the Damages. ,.. '" 

2 

1. Lower Jhelum Hydel Station (105 MW), District 

Baramulla 

meeting on 4.10.2005 and advised the member banks to 
initiate neceaaary relief measures, including rescheduling 
of loans, .. per the ext.'lt RBI guidelines in the areas 

affected by floodIcyctone in the State. 

(d) No, Sir. 

(e) Does not arise. 

Damage to Hydro Power ProJect. 

505. SHRI JUAL ORAM : Will the Minister of POWER 

be pleased to state : 

(a) whether the recent earthquake ha. caused any 

Jamage to the existing and upcoming Hydro Power Project 

in Jammu & Kashmir; 

(b) if 80, the details thereof; and 

(e) the steps taken by the Government to repair 

these power project.? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) ; 

(a) to (c) No damage has been reported In the on-

going Central Sector Hydroelectric Projects in the State of 

Jammu & Kashmir on account of the recent earthquake 

In the region. However, certain damages have been 

caused to the approach road, some office and residential 

buildings at the Uri Stage-II HEP of National Hydroelectric 

Power Corporation limited (NHPC), which is under 

construction. 

Damages have been reported in the case of the 

existing hydrorelectriC projects In the State Sector in 

Jammu & Kashmir. The details of the damages and steps 

taken to repair them are given belOW: 

Steps taken for restoration 

3 

The 132 MV Minimum 0/1 circuit bfwakerw have been made 

operational by cannibalizing spares from non-functional 
circuit breake,.. 
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1 2 

a) Breakdown of 4 Nos. 132, KV Minimum Oil 
Circuit Breakers. 

b) Cracks in Power House building and other civil 
structures at Power House site. 

c) cracks to Store Complex at Gantamulla-Uri, 
residential quarters. 

d) Damages to office, residential and other 
buildings at BaramullalHeadworks. 

2. Upper Sindh Stage-I Hydel Power Station (22.6 MW), 
District Srinagar 

Oamagea to civil structures 

3. Ganderbal Power Station (15 MW), District Srinagar 

4. Kamah Hydel Power Project (2 MW). District 
Srinagar 

5. Mini Hydel Project (1.5 MW) Bhadewah. District 
Doda 

6. (i) Marpachoo (0.75 MW) 

(ii) Iqbal (3.75 MW) District Kargil 

(iii) Haftal (1.0 MW) 

Damages to civil atructure. 

7. (I) Dumkhar (0.50 MW) 

(Ii) Stakna (4.0 MW) District Leh 

(iii) Hunder (0.40 MW) 

Damages to civil stniotures. 

3 

Struts have been placed in position in various civil 
structures to avoid failure of the buildings. This is a 
temporary arrangement and steps are being taken for 
permanent restoration of works by Jammu & Kashmir 
Power Development Corporation (J&K PDC). 

J&K PDC has taken up repair work of the damages to the 
civil structures. 

J&K poe has taken up repair work of the damages to the 
civil structures 

The activiti .. for restoration works ar. yet to be taken up 
by J&K PDC. The area is Inaccessible during winter period 
and the damages are quite massive. 

Repair to damages of water conductor has been taken up 
which requires plugging of cracks at various locations. 

Restoration of damages to the civil structures has been 
taken up by J&K POC. 

Restoration of damages to the civil structures has been 
taken up by J&K PDC. 
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Teunaml Warning Sy8tem 

506. SHRI L. GANESAN : Will the Minister of OCEAN 

DEVELOPMENT be pleased to state : 

(a> whether the Union Govemment has studied 

the viability of Canada Model Tsunami Forewamlng 

System; 

(b> If so, the details thereof; 

(c) whether other South Asian countries In the 

neighborhood have also been consulted for a Joint action; 

and 

(d) If so, the details thereof? 

THE MINJSTER OF STATE OF THE MINISTRY OJ: 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a> and (b) The systems existing in 

Canada, USA and for other Pacific rim nations were 

reviewed and a Tsunami and Storm Surge Early Wamlng 

System was envisaged for India. In a brainstorming 

session held by Department of Science & Technology 

(DST) and 000 on 21st & 22nd Jan. 2005, it was endorsed 

that the Indian Ocean need to be monitored for generation 

and propagation of tsunami in this region. Details of 

monitoring and instrumentation were worked out and 

subsequently, a project on Early Waming of Tsunami and 

Storm Surges has been approved by the Govemment of 

India. It is specifically deelgned for Indian needs. Models 

as they exist in PacifIC region are considered to be not 

applicable for Indian Ocean. 

(c) No Sir. India is setting up Its own Tsunami 

Waming System. 

(d) Does not arise. 

Augmentation of Capital 

507. DR. K. DHANARAJU : WlH the Minister of 
FINANCE be pleased to state : 

(a) whether the Minister of Finance met the bankers 

to review the performance of public sector banks and 

also had discussed the way of augmenting their capital; 

and 

(b) If 80, the details of the discussion held and the 

decisions arrived at? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a> and (b) 

Yes, Sir. In view of the Basel" prescription, the banks 

are required to maintain adequate capital commensurate 

to their Risk Weighted Assets. In the FM's meeting 

with the CEOs of public sector banks held on 18.11.2005, 

the public sector banks were advised to augment 

their capital base by railing additional capital in 

accordance with the statutory provisions and RBI guide-

lines. 

Sale of Chine.. Garmentl 

608. SHRI VlRENDRA KUMAR : Will the Minister of 
TEXTILES be pleased to state : 

(a) whether the China made garments are sold in 

Indian market at very low rate; 

(b) whether this has very adverse effect on Indian 

Textile Industry; and 

(c) If so, the steps taken by the Govemment to tackle 

the situation? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA> : (a> to (c) Chinese garments are sold in Indian 

market at a competitive p~ as China has certain edge 
over India in respect of infrastructure, raw material costa, 
tariff structure, power-rat .. , etc. However, the import of 

Chinese garments into the country hal posed no 

considerable threat to the domestic industry as no 

complaint hal been received from the Indian Textile 

Industry in the regard. India'. Import of garments from 

China In 2004-05 haa actually declined to Rs.22 crore from 

Rs.23 crore In 2003-04. 
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[Translation] 

Depoalte In Cooperative Benks 

509. SHRI CHHATAR SINGH DAR BAR : 
SHRI JIVABHAI A. PATEL: 
SHRI KASHIRAM RANA : 

Will the Minister of FINANCE be pleased to state : 

(a) the total amount deposited In the co-operative 
bank of the country during lut one year; 

(b) the amount of loans disbursed by them during 
the said period, State-wise; 

(c) whether there Is no security to deposits of the 
people in the co-operative banks; 

(d) if so, the measures taken by the Government in 
this regard; 

(e) the number of complaints received by the 
Govemment regarding non-repayment of the deposits by 
the co-operatlve bank to the depositors during the last two 
years; and 

(f) the action taken by the Government in-this 

regard and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

State-wise total amount deposited and disbursed by the 

Cooperative Banks [District Central Cooperative Banks 

(DCCBs), State Cooperative Banks (SCBs), Primary 

Cooperative and Agriculture Rural Development Banks 

(PCARDBs), State Cooperative & Agriculture Rural 

Development banks (SCARDBs)] excluding Urban Coop-

erative Banks (UCBs) during 2003-04 and 2004-05 are 

given in statement-I to IV enclosed. Total deposits of UCBs 

have gone up from Rs. 1,04,256 erore in 2003-04 to Rs. 

1,05,017 crore in the year 2004-05, whereas advances by 

UCBs amounted to As.67,930 crore in year 2003-04 and 

Rs. 66,905 crore in 2004-05 (as per provisional data 

compiled by RBI). 

(c) and (d) Deposit Insurance and Credit Guarantee 

Corporation (DICGe) provides Insurance to the deposits 

upto Rs.1 lakh with Cooperative banks. 

(e) and (f) Govemment keeps on receiving cornplaJnts 
from customers of the Cooperative Banks on different 

aspects of functioning of Cooperative Banks on a 
continued bUis, including those related to non-repayment 

of deposits. The complaints are take up wtth respective 

banks through NABARD/RBI for redre&&al. 

Statement-I 

Deposits (As on 31 March) 

Sr. State/Union SCBs DCCBs 
No. Territory 

2003-04 2004-05 2003-04 2004-05 

2 3 4 5 6 

1. Andaman and 19060 20324 
Nicobar Islanda 

2. Andhra Pradesh 167794 186764 258360 237625 

3. Arunachal Pradesh ' 19224 20689 • 

4. AIMm 52353 54063 
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2 3 4 5 6 

5. Bihar 75136 93918 78596 73413 

8. Chandigarh 12552 11378 • • 

7. Chhattiegarh 78484 88296 129337 131564 

8. Deihl 57494 58475 • • 

9. Goa· 55321 57480 

10. Gujarat 276061 230972 675839 649075 

11. Haryana 111789 110831 230841 242106 

12. Himachal Pradesh 164951 186200 218824 241538 

13. Jammu-Ka8hmlr 28672 30538 71957 76650 

14. Jhar1<hand • • 43537 50641 

15. Karnataka 191755 197749 359870 368230 

16. Kerala ,242747 241530 630212 590223 

17. M8dhya Pradesh 150883 154843 365885 385013 

18. Mahara8htra 1329987 1340403 2388800 2482269 

19. Manipur 3959 3480 

20. Meghalaya 38750 44916 

21. Mlzoram 12042 13073 

22. Nagaland 14318 14216 • 

23. on ... 102601 107851 174714 1835H 

24. Pondlcherry 16591 18356 

25. Punjab 113715 118440 391804 417888 

26. Rajasthan 102205 113928 205074 228734 

27. Sikkim 1223 1537 • 

28. TamII,Nadu 311987 308258 689155 688838 
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1 2 3 4 5 6 

29. Tripura 196M 19921 -
30. Uttar PradeIh 329223 318103 545701 185787 

31. Uttaranchal 2379 22533 160662 176036 
' .. 
~:.',; " 315154 32. West Bengal 248033 246890 277192 

All India 4350982 4433852 7873932 8101279 

Note : Data for the yeer 2004-05 II proviIIonIl. 

-No DCC8I In the 1tIte. .. .. ,.,.",... 

L.,. ,..., (M on 31 MM:It) 

(As. Lekh) 
I 

Sr. StitelUnion see. occa. 
No. Territory 

2003-04 2004-05 2003-04 2004-06 

1 2 3 4 6 6 

1. AndemIn end NicobIr 2327 2099 -
lelandl 

2. AncbI PradeIh 328670 382885 272681 237479 

3. An.NchII Pradlih 1238 2858 - -
4. AaIIm 18730 NA -
6. BIhar 18885 27887 8707 27705 

8. Chlndlgerh 283 618 - -
7. CtIhIdIiIgerh 18848 17483 41329 42349 

8. DeIhl 8724 7040 - • 

9. Goa 21881 22118 - • 

10. ~ 137M1 245481 413050 4710&8 
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2 3 • 
.' 

4 5 8 

11. Haryana 314105 331191 435508 517034 

12. H/fnechal PMdesh 32218 32274 82283 23279 
• 

13. Jammu-Kashmir 1348 1725 82M 9250 

14. Jharkhand • 5604 8044 

15. Karnataka 172462 150585 288029 282923 
• 

16. Kerala 125810 187178 383305 458144 

17. Madhya Pradeah 187023 183997 197374 219034 

18. Maharalhtra 694557 690841 1328897 799413 

19. Manlpur 843 955 • • 

20. Meghalaya 2359 4270 

21. Mizoram 2719 3395 

22. Nagaland 1722 2374 -
23. OrIua 101982 104624 128674 147149 

24. Pondlcheny 15798 2356 -
25. Punjab 328822 338331 571111 585232 

26. Rajalthan 110232 175268 164330 274108 

27. Slkkim 815 792 

28. Tamil Nadu 230464 414038 921500 878088 

29. Tripura 3902 2418 

30. Uttar Pradesh 401963 488806 387548 382304 

31. Uttaranchal 1098 6242 80298 87428 

32. West Bengal 50718 82518 122103 130364 

AH India 3317458 3831929 5898427 5576383 

Note ~ Data for the year 2004-05 18 provl8ional. 

-No DCCBa In the 1t8te. 



247 Wrltfen Anewe,. NOVEMBER 25. aoos to Questions 248 

S,.,.",."HII 2 3 5 6 

Deposita 
19. Uttar Pradesh 615 482 " " 

(Rs. In Iakh) 
20. West Bengal 6700 4914 8810 8810 

Sr. State SCARDBI PCARDBI 

No. 
All India 60451 51784 25064 16805 

2003- 2004- 2003- 2004-

04 05 04 05 
Note : Data for the year 2004-05 Is provisional. 

"No PCARDBa in the state. 
2 3 4 5 8 

""Mantpur SLOB is under liquidation 

1. Assam 37 15 • $2004 data repeated for 2005 

2. Bihar 1963 150 • S,.tem"",..,V 
3. Chhattlsgarh 3244 2728 2821 " LoeM Iaued duIInQ the year 

4. Gujarat 7589 7248 • (Rs. In lalch) 

5. Haryana 3985 3484 228 328 Sr. State SCARDBs PCARDBs 

6. Himachal Pradesh 719 991 No. 

2003- 2004- 2003- 2004-

7. Jammu-Kuhmlr 332 222 • • 04 05 04 05 

8. Kamataka 3682 2260 8015 7667 1 2 3 4 5 6 

9. Kerala 1711 26 1. Aeaam 22 43 

10. Madhya Pradeeh 14321 15801 2544 2. Bihar 1002 1053 " 

11. Maharuhtra 118 1802 3. Chhattlsgarh 3980 3928 4043 4089 

• . 12. Manlpur·" 4. Gujarat 5992 7009 

13. Orissa 318 316 736 5. Haryana 41474 49673 42725 49511 

14. Pondlcherry 377 664 • • 6. Himachal Pradesh 5720 5278 1618 2256 

15. Punjab 4102 6929 7. Jammu-Kashmir 120 22 • 

16. Rajasthan 6306 347 282 8. Kamataka 8377 11914 12810 16247 

17. Tamil Nadu 5332 5433 8. Kerala 26854 33286 ,26883 33966 

18. Trlpura 10. Madhya Pradeeh 22750 30038 23068 30480 
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2 3 4 5 6 

11. Maharashtra 195 

12. Manlpu"·· - -
13. Orissa 1013 754 1088 

14. Pondicherry 428 867 -
15. Punjab 45779 72501 51405 76440 

16. Rajasthan 18932 21741 20222 21756 

17. Tamil Nadu 19007 1202 18745 1244 

18. Trlpura 358 411 - -
19. Uttar Pradeeh 71052 70755 -
20. Weat Bengal 21360 13006 17049 15767 

All India 294208 323481 219652 251748 

Note : Data for the year 2004-05 Ie provisional. 

·No PCARDBa In the state. 

---Manlpur SLOB Is under liquidation 

$2004 data repeated for 2005 

Rural ElectrlflClltton 

510. SHRI SHISHU PAL N. PATLE : 

PROF. MAHADEORAO SHIWANKAR : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

SHRI ASHOK KUMAR RAWAT : 

SHRI MUNSHI RAM : 

Will the Minister of POWER be pleased to state : 

(a) whether the Govemment is contampIatIng to 
leek asaiatance from the Asian Development Bank to 
achieve the target aet for rural electrification; 

(b) If 10, whether the aid bank MI given III nod 
to PfO'Iide ueI8tance for the purpoee; 

(c) If 10, the total amount to be made avallable; 

and 

(d) the details In regard to amount to be provided 
each year? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) No, SIr. 

(b) to (d) In view of above, question do not arIM. 

(EngII"'] 

New Cent,.. for Science • Technology 

511. DR. VALLABHBHAl KATHIRIA : Will the 
Minister of SCIENCE AND TECHNOLOGY be plealed to 

state : 

(a) whether Govemment has any proposal to open 
new Sctence and Technology Centres In the State of 
Gujarat during the cunent financial year; 

(b) If 10, the detaIIt thereof; 

(c) If not, the rMIOnI therefor; 

(d) the details of policy of the Govemment for 
opening of T ethnotogy lnatitut.. and their development; 

and 

(e) the Ichemel of the Government for 

modemlsatlon and upgradatlon of exlating Technology 

Inatitut8I In Gujarat? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SISAL) : (a) to (e) The Information Ie being 

collected and wAI be laid on the Table of the Houle. 

(TraM/ation] 

"wndlng PropouI~ under CAPART 

512. SHRI M. AHJM KiJMAR YADAV: 
" 
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SHRI HARISINH ettA VDA : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to ltate : 

(a) the number of propoeala, sent to Council for 

Advancement of People's Action and Rural T ecl'lnoJogy 
(CAPART) by varlout agenclealNGOt for COI1Iideration 

during each of the last three years and current year, State-

wiae; 

(b) whether these proposals have yet not been 
considered; 

(c) If so, the reasons therefor; 

(d) the statue of the proposals of Lok Viku Kendra, 
Bihar and India Development Foundation as on date; 
and 

<e) the time-timit fixed for the disposal of the 
proposals by CAPART Indicating the time by which all such 
propoeals are likely to be considered? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARUAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) A ItMIment IhowIng the Itate-
wise number of proposals Hnt to CAPART by NOO's 

during each of the last th.... years and current year (tID 

21.11.2005) Is encloaed. A total number of 13048 
propoeals were received from the NGOs during these 
years. 

(b) Out of these 13048 proposala, only 2649 
proposals are pending in CAPART u on date. 

(c) The reasons are being ascertained from 

CAPART. 

(d) The proposal of Lok Vlkas Kendra, Bihar on 

hOusing scheme was rejected in September, 2005 due to 

non response of the VO to the correspondence made by 

CAPART. The decision wu communicated to the 
organization by the Regional Comrnittee-CAPART. Patna 

vide letter dated 23.9.2005. There Is no project proposal 
pending in CAPART relating to the Incla Development 

Foundation, a. on date. 

(e) The time frame for dI8poeal of all such cases Is 
being ascertained from CAPART. 

Stlltement 

State-wise number of proposals sent to CAPART by NGOs during each of 
the la.t thfH years and current year 

SI.No. Name of State No. of project proposals sent by NGOs 

2002-03 2003-04 2004-05 2005-08 Total 

2 3 4 5 8 7 

1. AnctIra Pradeeh 494 858 390 234 1776 

2. Arunachal PradMh 5 6 0 2 13 

3. Assam 47 51 45 24 167 

4. Bihar 393 360 110 139 1002 

5. Chandigarh 1 0 0 2 
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2 3 4 5 8 7 

6. Chhattiagarh 8 18 15 8 47 

7. Deihl 14 23 13 13 84 

8. Gujarat . 22 98 77 71 288 

9. Goa 0 0 0 0 0 

10. Himachal PradeIh 78 73 87 27 243 

11. Haryana 197 191 147 85 820 

12. Jhaltchand 98 87 21 18 224 

13. Jamrnu-Kuhmlr 27 85 55 25 172 

14. Kerala 78 174 130 88 470 

15. Kamataka 138 237 180 105 858 

18. Madhya PradeIh 46 142 82 58 327 

17. Maharashtra 93 328 77 62 648 

18. Manlpur 139 133 81 eo 418 

19. Mizoram 30 12 3 3 48 

20. Meghalaya 7 4 31 2 .... 
21. Nagaland 31 64 • 20 114 

22. Orteea 282 218 178 76 812 

23. Punjab 18 28 18 12 75 

24. RaiaMhan 170 288 188 .1 727 

26. SIIddm 8 0 0 2 I 

21. Tripufa 20 18 • 33 71 

27. Tamil Nadu 213 318 1. .. IS3 

21. Uttar PI'8deeh 520 702 112 211 ICMO 

21. lJltarwIchaI 81 111 1M 30 287 
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2 a 4 

30. WHt Bengal 272 380 

31. Pondlcherry 0 

, 32. L.-h.dweep 0 o 

33. Andaman and 0 o 
Nicobar Islanda 

34. Oadra .nd Nagar Haveli 0 o 

TQtal 3571 4854 

(English) 

Dabhol Power Project 

513, SHRI OEVIOAS PINGLE : 

SHRIMATI KALPANA RAMESH NARHIRE : 

SHRI TUKARAM GANGAOHAR GAOAKH : 

Will the Minister of POWER be pleased to state : 

(.) the preHnt status of O.bhol Power Project 

(OPP); 

(b) whether .ny decision has been taken by the 
Government to set up • company In the name of Speci.1 
PUrpoH Vehicle (SPV) to look after the work and progress 
of OPP; 

(0) If 10, the details of the shareholdlng pattem of 
SPV; 

(d) the ehare pen:em.gelproportlon of Maharashtra 

Government and other Government bodies: 

(e) the total power generating capacity of the Protect 
and the time by which It Ie likely to be atart~, 

(f) . whether keeping. in view the power ,odsIs In 

M.ha .... htra and adjacent Stat., Govemment propoee to 
expedit. '. the procas: and' • 

6 8 7 

221 79 962 

o 

o o o 

o o o 

o o o 

2985 1838 13048 

(g) if so, the details thereof? 

THE MlNlSTER OF POWER (SHRI P.M. SAYEEO) : 

(a) The High Court of ~lcature at Mumbai has on 

22.09.2005 passed its order in the Consent Petition 

No.1116 of 2005 for the transfer of ..... of Oabhol Power 

Company to Ratnagirl Gas and Power Private Ltd. 

(RGPPL). RGPPL has taken over the physical possesaion 

of ...... from the Court Receiver on 6.10.2005 and has 

initiated actions for completion and restart of the erstwhile 

Oabhol Power Project. 

(b) Yes, Sir, under the overall framework for revival 

and restructuring of the project approved by the Govem-
ment after detailed deliberations with concerned stake-

hol~, the RGPPL has been set up as the project ~ 
Purpose Vehicle (SPV) to acquire. complete and operate 

the Useta of Oabhol Power Project. 

, (c) and (d) The shareholdlng pattem' of RGPPL II 
indicated below: 

NTPC Ltd. 28.33% 

Gal Authority of India Ltd. 21:".33% 

lOBI Ltd. .1,0.86% , 

ICICI Bank Ltd. 
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State a.nk of India 8.87% 

1.87% 

MSEB HoItIIng Co. Ltd. 15.01% 

(e) The total power generation capactty of the 
project Is eetimated to be 2150 MW. Subject to the 
availability of LIquefied Naturat Gas (LNG), the power 
generation from one block (of total three blocks) Is likely 
to commence by July, 2006. All three blocks are likely to 
be declared commercial by November, 2006. 

(f) and (g) In order to bridge the power shortages 
during peak summer, effoM are under way to advance the 
activities at the lite 80 that one power block could start 
supplying power by May, 2006 subject to concurrent 
completion of all related activities including supply of LNG. 

Funda to Courts 

514. SHRI P.C. THOMAS: Will the Minister of LAW 
AND JUSTICE be pleased to state : 

<a) the details of the Central Aid given 'to various 
High CourtS during the last three years of Infrastructure 
development; 

(b) whether Kerale High Court has been given 
funds for construction of court building; and 

(c) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) to (c) 
Statement Is attached. 

SI. Name of the 
No. States 

2 

1. Andhra PradeIh 

bre",.", 

(Rs. in Lakha) 

Amount reIeued Amount released 
during 2002-03 during 2004-05 

3 4 

895.28 283.82 

2 3 

2. Arunachal Pradesh 108.25 

3. AaIam 505.25 

4. Bihar 489.51 

5. Chhattlsgarh 317.28 

6. Goa 55.00 

7. Gujarat 308.80 

8. Harvana 129.00 

9. HImachal Pradesh 68.00 

10. Jammu-Kashmir 74.60 

11. Jharkhand 271.52 

12. Kamataka 438.50 

13. Kerala 283.86 

14. Madhya Pradesh 432.70 

15. Maharashtra 618.60 

16. Manlpur o 

17. Meghalaya o 

18. Mizoram 108.25 

19. Nagaland 108.25 

20. Orl .. a 360.25 

21. Punjab 171.89 

22. RajHthan 268.82 

23. Slkkim 108.25 

24. Tamil Nadu 579.53 

25. Tripura 108.25 

258 

4 

o 

o 

526.66 

234.00 

o 

324.09 

137.20 

53.20 

60.80 

112.36 

339.28 

216.51 

o 

708.00 

o 

o 

114.00 

114.00 

168.35 

177.67 

300.07 

o 

416.54 

152.00 
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1 2 3 4 

26. Utt.r.nch.1 178.00 78.00 

27. Uttar Pr.desh 1277.12 1090.88 

28. West Bengal 857.85 878.07 

Total 9198.89 8481.58 

Union Terrttorles 

1. And.man and 63.00 80.80 

Nip.r Islands 

2. Chandigarh 83.00 187.20 

3. Dadra.nd Nagar 30.00 o 
Havell 

4. Daman and Diu 30.00 o 

5. Deihl 528.70 304.00 

6. Lakshadweep o o 

7. Pondlcherry 75.00 152.00 

Total 789.70 684.00 

All India 9988.39 7185.58 

Note: No funds were released during 2004-05 for 

construction of court buildings. 

[Translation] 

Control of fluorosis 

515. SHRI HANSRAJ G. AHIR : Will the Minist.r of 
RURAL DEVELOPMENT be pIe.sed to stat. : 

(a) whether the Govemment Is aw.re of eJCCeU 

fluoride In w.t.r in tribal .reas which hes created problem 
of potable water supply .nd gIv~n birth to fluoroall In theM 
areas; 

(b) If so, whether the Govemment has Identified 

fluoride aHected ...... In tribal dominated areas In the 

country; 

(c) If so, the details thereof, State-wise and dlstrlct-

wise; 

(d) whether the Govemment hu prepared any plan 

to control fluorosis dis.... iii these .reas and ensure 

supply of potable w.ter; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVelOPMENT (SHRI A. NARENDRA) : (.) to (c) 

Yea, Sir. Auoride aHected areas have been identified in 

the country. Some of theI8 ........ tribal dominated. The 

deIaIII, _ NpCNt8d by ...... Gcwemments, are given 

In the ........ encIoNd. 

(d) and (.) Rural dl'ln'dng WIder supply Is a State 

subject. Government of India supports the State Govern-

ments in this endeavour by giving financial and technical 

aniltance under a Centrally Sponsored Programme, 

namely, Accelerated Rural Water Supply Programme 

(ARWSP). For tackling drinking water quality problems due 

to chemical contamination, a Sub-Minion programme wu 

introduced In 1992-93 to tackle water quality problems in 

the aHected habitations. 15% of ARWSP funds released 

to Statn are earmartcecl for tackling w.ter quality 

problems, and 5% for taking up' source sustainability 

measures like rainwater harvesting and water recharging, 

which inter-alia reduce contamination of ground water 

baaed drinking water sources. FuHy cov.red States can 

utHIze more funds for tackling water quality problema with 
the approval of Government of India. As per ARWSP 

Guklennes, the StatesIUTl are required to earmark and 

utilize at least 25% of the ARWSP funds for drinking water 

supply to the Scheduled cast.. and anoth.r minimum 

10% for the Scheduled TribM. Where'the percentage of 

SC or ST population in • pMlcular State is corwidenIbIy 

high warranting eannarklr9utllizatton of more than 



261 WrlttM Annwa AGRAHAYANA 4, 1927 (Saka) 10 .0uMi0na 262 

8tlpulated pr8VI8iona, additional funds can be utilized. WIth 
effect from 1/411 •• the powers to sanction projects under 

2 3 

Sub-mIe8ion programme were delegated to the State 5. Vadodora 
Govemments. State Govemments have been sanctioning 

projects for tackling fluoride problem which inter-alia 6. Sabartcantha 
Includes Installation of defluoridation plant at domestic and 

community level, hand pump attachable defluoridatlon 7. Bana,kantha 

units. units attached with Ground Level Reservoir (GLR). 
8. Narmada • supply from alternate safe sources-surface or groundwater 

baaed. 9. Navaarl 

Drinking water aupply is one 0' the six components 4. Madhya PradeIh 1. Betul 
of Sharat Nirman, which has been conceiwd aa • plan 

to be implemented for development of rural infratructure 2. Dhar 

in four years from 2005-06 to 2008-09. The various 

activities to be completed under drinking water compo- 3. Jhabua 

nents of Sharat Ninnan inctude coverage of quality- 4. Balaghat 
affected habitations. 

5. Mandla sa ..... , 
8. Dindori 

Details of fluoride affflcted Tribal dominated 
DItItrlcI8 In India 7. Seoni 

S.No. Name ot the State Name 0' the District 8. Chhtndwara 

2 3 S. Maharuhtra 1. Thane 

2. Naahlk 
1. Andhra Pradesh 1. Mahbubnagar 

3. Nandurbar 
2. Adilabad 

4. Gadchiroll 
3. Warrangal 

4. Vlaakhapatnam 
5. Arnaravatl 

5. West Godavari 6. Puna 

2. Chhattlagarh 1. Oantewada 1. Jalgaon 

3. Gujarat 1. Sural 8. Veotmal 

2. Bharuch 9. Nagpur 

3. Valued 10. Chandrapur 

4. Panchmahal and Dehod 11. Nanded 
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2 3 

6. Orissa 1. Malkangiri 

2. Nawarangpur 

7. Rajasthan 1. Baneware 

2. Dungarpur 

3. Sirohl 

4. Chlttorgarh 

5. Udaipur 

8. Jharkhand 15. Habitations 

Schedule Statu. for Urben ~ 

ope .... " Bank. 

516. SHRI VIJOY KRISHNA: Will the Mlnllllr of 
FINANCE be pleased to state : 

(a) the detalle of Urban Co-operative Banks which 

have requested for their conve ... ion Into Scheduled Banks: 

(b) whether any the said banks has been ~lared 
as Scheduled Bank, 80 far; 

(c) If 80, the number thereof; and 

(d) If not, reasons for not including any of the .ald 
bank on the category of Scheduled Bank? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) Urban 

Cooperative Banks (UCBs) have been Included in the 
Second Schedule to the Reserve Bank of India Act 1934 
80 far. Applications received from 34 UCBs have not been 

favourably coneIdered by RBI. 

(d) The said 34 UCBs have not been Included 

In Second Schedule mainly becauee their financial 
poattIon .. reftected In the level of non-pertonning ..... 
(NPAa) was not conekIenKI aatiaf8ctory eDough. Further. 

a. per the Annual Monetary and Credit Policy for the 

year 2004-05, the R..-rve Bank of India has decided to 
consider Issuance of fresh licences only after a compre-

hensive policy on UCBs Including an appropriate legal and 

regulatory framework for the sector Is put in place and a 

policy for improving the financial health of the urban c0-

operative banking sector is formulated. 

Lend Reform. 

517. SHRIMATI NEETA PATERIYA : Will the Mlniater 

of RURAL DEVELOPMENT be pleased to state : 

(a) whether land reforma marked in the Tenth Plan 

have been coneIde,red al an Important policy measure for 

eraclcatlon of poverty In the Nral area; 

(b) If 80, the progrea made 80 far In this regard, 
Stete-wiIe; and 

(c) the .......... bIIng ...." by the Govemment 

If the progr.a .. not IIIliIfIIctory? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI A. NAR£NDAA) : (a) Yes, 
Madam. 

(b) and (c) Statements showing the State-wise 

progress of Distribution of Ceiling Surplus Land. Govt. 
Wastelands and Bhoodanland. and Conferment of 

Ownership Rights on Tenants, Alienation and Restoration 

of Tribal Land and Consolidation of Land Holdings are 

enclosed statement I, II, III. tV. V and VI respectively. 

Land and its management comes under the exclusiv. 

Jurisdiction of States. Ministry of Rural Development plays 

an advisory and coordinating role in the field of land 

refonns. Land Reform is a continuous proc .... Ministry of 

Rural_Development plays the role of evolving a national 

consensus for initiating effective land reforms. It organizes 

conferences of Chief Mlnist .... and Revenue Mlnlste,ra from 

time to time and monlto,.. conferment of owne ... hlp rights 

on tenants. restoration as well as prevention of alienation 

of Tribal Land. consotidation of land holdings, distribution 

of Govemment wuteIand. ceiling IUrpiua land and 

Bhoodanland etc. 
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Dl8trlbut1on of c.IIIng Sutplul und (A,.. In AcrN) 

SI. Stateal\JT8 Area Area taken Area DIItrtbuted Total 
No. Decl.~d to IndMduaI No. of Benefits 

Surplus Beneficia .... clariea 

2 3 4 5 8 

1. Andhra Pradeeh 855943 849417 587920 531702 

2. Aa8am 81340& 575337 545875 445882 

3. Bihar 415447 390752 308984 379528 

4. Qujarat 228043 181718 148578 33312 

5. Haryana 105783 101932 101188 29349 

6. Himachal Pradesh 318558 304895 8187 6259 

7. Jammu·Kuhmlr 8838 Nil Nil Nil 

8. Karnataka 28847. 184875 123412 33727 

9. Kerala 141427 88851 88745 188814 

10. Madhya PI'IIde8h 219927 189588 133883 46887 
'. 

11. Maharalhtra 708140 850073 814481 135472 

12. Manlpur 1830 1885 1882 1258 

13. Ortssa 180301 188035 158030 141155 

14. Punjab 223115 105858 104257 28582 

1 &. Rajasthan 813034 570395 484295 82938 

16. Tamil Nadu 205494 197025 188503 '''7733 

17. Tripura 1995 1944 1598 1424 

18. Uttar Pradesh 386147 335525 260509 300183 

19. West BengaJ 1398943 1306778 1098537 2800120 

20. Oadra and Nagar Haveli NR NR 7287 3749 

21. Deihl 1132 394 394 654 

22. Pondicherry 2328 1288 1070 1484 

iC 
Total 8872302 5974457 4919313 5318132 



267 Written AnI .. ,. NOVEMBER 25, 2005 268 

Distribution of Govemment Wate1and8 

S. Name of StateIUT 
No. 

2 

1. Andhra PradMh 

2. Alum 

3. Bihar· 

4. Gujarat 

5. Haryan. 

6. Himachal PradMh 

7. Kamataka 

8. Kerala 

9. Madhya Pradelhl 

10. M.haruhtra 

11. M.nlpur 

12. Punjab 

13. on... 

14. Tamil Nadu 

1S. Tripura 

18. Uttar Pradeeh. 

17. West Bengal 

18. Goa 

19. Mizoram 

20. Raluthan 

Area Distributed 
(In Lakh Acres) 

3 

42.02 

S.89 

13.21 

13.81 

0.00 

0.17 

13.72 

4.S7 

0.79 

10.23 

0.32 

1.10 

7.26 

2.07 

1.32 

24.89 

4.32 

0.05 

0.74 

0.83 

1 2 3 

21. Deihl 0.08 

Total 147.47 

·Including Jhartdland. 

'Including Chhattlsgarh, $Including Uttaranchal. 

DlfItrlbuIion of Bhoodan/and 

(Area in lakh acree) 

SI. States Area 
') 

No. 
Donated Distributed Balance 

2 3 4 5 

1. Andhra Pracleeh 2.S2 1.10 1.42 

2. Assam 0.01 0.01 Nil 

3. Bihar· 21.18 7.23 13.95 

4. Gujarat 0.34 0.27 0.07 

5. Haryana 0.02 0.02 Nil 

6. Himachal Pradesh Neg. Neg. Neg. 

7. Jammu-Kashmir Neg. Neg. Neg. 

8. Kamataka 0.11 O.OS 0.08 

9. Kerala 0.02 0.02 Nil 

10. Madhya Pradeehl1.72 1.41 0.31 

11. Maharashtra 1.04 0.27 o.n 

12. OrIlla 6.39 5.80 0.59 

13. Punjab O.OS 0.01 0.06. 

14. Rajaathan 1.15 1.14 0.01 
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2 4 5 

16. Tamil Nadu 0.24 0.21 0.03 

18. Uttar Pradeeh% 4.37 4.21 0.18 

17. West aeng.I Neg Neg Neg 

Total 39.18 21.75 17.41 

o Area nOl taken poaeaion. -Including Jhartchand. 

IIncIudfng Chhattisgarh %Including Uttaranchal 

Number of rM1antl eonlerr.d Ownerlhlp Rights (or 
RIght. Prot«:t«I) Mtd AtN AcctWd to them. 

SI. 
No. 

States 

2 

1. Andhra Prade8h 

No. of Tenants Area Accrued 
(In Iakhs) (In lakhs) 

3 4 

1.07 5.95 

2. Arunachal Pradesh System not 
prevalent 

3. Assam 

4. Bihar-

5. Gujarat 

6. Goa 

7. Haryana 

8. Himachal Pradesh 

9. Jammu-Kashmir 

10. Karutaka 
I 

11. Kerala 

29.08 

NR 

12.78 

NR 

System not 
prevalent 

4.01 

8.10 

8.05 

28.i2 

31.75 

NR 

25.92 

NR 

NR 

NR 

26.32 

14.&0 

1 2 

12. Mdya PradeIhI 

13. Maharuhtra 

14. Manipur 

15. Meghalaya 

18. Mlzoram 

17. Nagaland 

18. Orilla 

19. Punjab 

20. Rajaethan 

21. Slkklm 

22. TamH Nadu 

23. Tripura 

24. Uttar PI'IIdMhO 

25. West Bengal 

Union Territo ..... 

26. Andaman and Nlcobar 
'lianda 

27. Chandigarh 

3 

14.92 42.90 

NA NR 

Nil Nil 

Nil Nil 

NR NR 

1.65 0.98 

NR NR 

0.18 NR 

NR NR 

4.98 8.95 

0.14 0.39 

NR NR 

14.80 NR 

Nil Nil 

NR NR 

28. Dadra and Nagar Haveli 0.26 0.84 

29. Delhi 

30. Daman and Diu 

31. Lakshadweep 

32. Pondlcherry 

An India 

NR . Not reported., 

ttnclu&tng CtNItiagarh, 

NR NR 

NR NR 

Neg 

Neg Neg 

124.22 158.30 

*1ncIudIng Jhartchand, 

o Including l.JItaranctwI. 



N 
BrlIII",.,,-V ..... -

srar... InIonnaIJon on AIfenaIIion and RsstoraIion of Tribal UInds 

(Area in 8CI'88) I 
! sa. Stale No. of Area Cases Area Cases Area Cases Area Cases Area c.... Area 

I No. CIII8a filed Disposed Rejected Decided in in which Pending 

in the of by the favour of land was ii1 Court 
Court Court Tribals reStored 

to Tribais 

2 3 4 5 B 7 8 9 10 11 12 13 14 

1. AncIn Pradesh 65875 287776 58212 258452 31737 150227 26475 108225 23383 94312 7683 31324 

2. AIa.-n 2042 4211 50 19 50 19 50 19 1992 4192 § 
i 95151 31884 9773 9742 3. Bihr 88291 104893 76518 49730 44634 45421 44834 45421 m 
:D 
N 

4. GujIInd 47928 140324 40400 120891 119 497 40281 120194 39503 118269 7528 19833 -57' 

5. HiInachaI PradIeh NEGUGIBLE I 
8. Kamataka 42582 130373 38521 115021 16687 47159 21834 67862 21834 67882 4081 15352 

7. Madhya Pradeshl 53808 158398 29596 97123 29596 97123 NR NR NR NR 24210 81275 

8. MaharashIra 45834 NR 44824 99488 24681 NR 19943 99488 19943 99486 1010 NR 

9. 0riIsa 1431 1712 594 816 152 204 442 612 212 455 837 896 

10. Rajaslhan 651 2300 240 774 53 187 187 587 187 587 411 1528 ct 

I 11. Tr1Jura 28928 25295 28888 25274 20084 18368 8804 6908 8551 6732 38 21 

ToCaI 375164 855282 317643 810807 154993 363493 162650 447314 158297 433133 57521 143961 

.1ncIuding JtIarkhand, '" "ncIudIng Chhattisgarh, .figures Inclusive. ~ 
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(Area In Iakh Acres) 

S.No. StatellUT. Area ConaoIIdaIed 

1. Andhra PradMt\ 8.18* 

2. Bihar 96.05* 

3. Gujarat 89.98* 

4. Haryana 104.38 

5. Himachal Pradesh 29.91 

8. Jammu-Kuhmir 1.3r 

7. Karnataka 26.76' 

8. Madhya PredeIh 86.63 

9. Maharuhtra 526.50$ 

10. Ori888 28.74 

11. Punjab 121.81 

12. Rajuthan 42.30. 

13. Uttar Pradesh 481.63 

14. Deihl 2.33 

Total 1833.47 

*Scheme has been discontinued (In Andhra Pradesh from 
1988, In Bihar and Gujarat from 1992. 

fConeoIldation 01 holding Ad.. 1988 has been repealed 

In 1881. 

.Scheme diacontInued from 1965. 

Simplementation of the echeme stopped w.e.f. 1.4.93 

518. KUNWAR MANVENDRA SINGH: 

SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 

WHI the MInister of FINANCE be pIeued to state : 

(a) the number of banks In the Jammu-Kashmir 8IH 

damaged during the recent earthquake and the 10 .... 

IncumJd by them; 

Cb) the stepa taken by the Government to compen-
sate the losses; 

(c) whether the Indian banks In Pakistan suffered 

major Ioues during the recent earthquake; and 

(d) If 10, the delalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANfCKAM) : (a) to Cd) 

The information Is being collected and to the 

extent available wID be placed on the Table of the 
Hou ... 

(English] 

8t8ndard Mark for HIIndioom Products 

519. SHRI RAVI PRAKASH VERMA; 

SHRI ANANDRAO VITHOBA ADSUL ; 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

WUI the Minister of TEXTILES be pleased to state ; 

Ca, whether there IS any standard mart< for handloom 

producta to prevent duplication; 

(b) if not, the .. faUn by the Government In this 
regard; 

(c) the atrategles Mel preparation made by the 

Government 10 cop wIIh the chaIIengealo exports in the 
post quota matket; 
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(d) whether the Govemment has provided funda for 

setting up design centres; and 

(e) if so, the details thereat, Stat.wiae? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) No. Sir. 

(b) The Development of handlooOl mark on the linea 

of silk Mark and wool mark has been entrusted to Textile 

Committee of Ministry of Textile. 

(c) The Strategies being adopted by Govt. are as 

Appointment on eom ..... lonete Ground. 

520. SHRI CHANDRAKANT KHAIRE : Win the 

Minister of FINANCE' be pleased to state : 

(a) the details of rules govemlng appointments on 

compassionate grounds in nationalised banks: 

(b) the details of appIicatlona received during the 

last three years from different regional offices of that 

zone. the action taken thereon and the reasons for 

rejectIOns; 

follows: (c) whether some rejected cases from Meerut 

A trade mark for handIooma Is being developed on 
linea similar to "woolmark" , which will e"'" hancIoom 
products to develop a distinct identity. 

• 

In the International market USP of the handIoom 
should be projected as unique, ...... , 

custom dH6gned, niche product. The high-end 

aegmenta of deVeloped countries continue to be 

potential market for the growth 01 hanc:loom 

exports. 

Efforts are being made to focus on the 
unexplored countries. There will be a special 

thNat on the development and promotion of new 
and potential product ranges such as garments, 

Iffeatyle producIa, acceaories, made-upa, gifts, 
nature fibre, natural dyed products. organic 

textiles, etc. 

Tariff exemption will be sought for hand-
loom products through WTO negotiation by 

treating handloom as heritage product and 
also on the. ground that Ita auatenance and 

growth will mitigate unemployment and reduce 
poverty. 

(d) .., (e) No SIr, How .... , 2& w..... 8eMce 
CenIr8a .. 'ullclonlng In .. Country to ..,.. .... prcMda 
IitxtIe de8Igna to the ....... 

regionS have been approved by the Punjab National Bank 

upon reconsiderations: and 

(d) " 10, the rMIOnI for c:IIcrimlnatory yardsticks in 

IImIIar «:Me? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANfCI' AM) : (a) to (c) In the 

light of the principles laid down by the Supreme Court. the 

appointment on compaasionate grounds to the dependent 

of an employee who died in hamess is admissible only 

if the family of the deceased employee is driven to penury/ 

Indigence. Thus, the subject of granting compassionate 

employment is to enable the family to tide over the crisis 

and not to give a post. Keeping this perapectlve In view 

and to bring about a balance between the business 

objectlvea of the banks and their social obligations towards 

the famil_ of employees dying in harness. a model 

ICheme for payment of e.gratia lump sum amount In 

lieu of appointment on compassionate grounds. was 

circulated by Indian Banks' Aaociation in July 2004. to 

all Public Sector Bankl (PSBI) for framing their own 
Schemes with the approval of their Boama. Accordingly, 
the Punjab NatIonal Bank (PNS) replaced Ita old 
Scheme w.e.f. 29.10.2004 by • new Scheme tot payment 

of exgratia (Lump-eum) amount u per IBA's model 
Scheme as stated Ibove. The ~ 01 applications 
recetved by PN8 durtng the ......... ,...,.. In the MeeM 
zone. the action tIIken ttMnon and the reasons for 
rejecIona ... • &nier;. 
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V.ar No. of·caeet No. 01 cue. No. of C8I8I 

approved decHned 

2002 14 7 7 

2003 10 4 8 

2004 10 1 -
Thus, In the Meerut RegIon of the PNB between 2002-

2004, 12 C8I88 were approved. out of whtch 3 caMI W8I'8 

approved on ~. AIIo, In the yeera 2002 & 
2003, 13 CU8I .... declined 81 the financial condition 
of the famillet of the deceued employ... wu not 
considered to be indigent. 

-As regard the remaining 9 easel, (excluding the 3 
cases already sanctioned, on reconsideration u men-
tioned above) the same are now being considered under 
the scheme for payment ex-gratia. 

(d) There was no discrimination and each cue 0' 
compassionate appointment was considered on mertts, 

keeping in view the financial position of the 'amlly. As 
regards the cases that have been approved on reconsid-

eration, some changes In the financial position of the 
concemed families were reported necessitating reconald-
erat/on. 

CAG Report on Indian Jut. Induetrlel 
R .... rch Alloel.tlon 

521. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of TEXTilES be pleased to state : 

(a, whether the Comptroller and Auditor General of 
India hal observed in Its report for 2004 that daflclent 

planning and management failure 0' Indian Jute Industries 
Research Association, Kolkata delayed a project of jute 

diveraffication by. 12 years despite an expenditure of Rs. 
1.34 crore; 

(b) H so, reasons therefor; and 

(c) the steps taken by the Government in this 

regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) to (c) The Report of Comptroller & AudItor 
General of India (No.4 of 20(4) rnak .. an observation 
that the ...... aacountIIInform in NepeCt of n 
bodieI went not fumilhed by the concerned bodies, which 
Includel Indian Jute Industries A8aoclatlon (IJIRA). The 

Report of C&AG of India (No.4 of 2001) has an Audit Para 

regarding the delay In commencement of a project by 

IJIRS. In thiI regard, It hu been clarified to C&AG that 

any development project In general, and R&D project In 

particular, has an Inherent element of riIk. The rilk II 
directly proportionate to the venture Intereets of the Industry 

partner in the project who, In the ultimate analysis, Is the 
beneficiary of the project. BaNd on the recommendations 
of several Expert Groups, the Govemment decIded to 

help the jute Industry by taking up jute product 
dive ... lflcatlon projects. IJIRA lubmltted a report to the • 
Ministry in this regard. The indultrial partner, who provided 

land, etc., Jolt Inte"" .. , ..... the trial Nns. it was 

found by them that thereaultl of the re .. arch project could 
not take off commercially. The Implementation or the 
project was to be undertalcan In various stages. The trial 

runs of the Protect were COf11)Ieted within time. but the 
results of the project were found unvlable by the Indultry. 
In view of the foregoing facts, It would not be correct to 
say that there W8I • delay of 12 ye .... In commla8loning 

the project. 

Training c.ntrH for Weave,.. 

522. SHRI G. KARUNAKARA REDDY Will the 
MiniSter of TEXTilES be pleased to state : 

(a) whether Government has formulated any scheme 

to create new akUI training cent..... for weav.... In the 
country. specially In Kamataka; 

(b) If 80, the details thereof. location WIse: 

(C) whether the centers would be equipped with 

modem and latest technology; 

(d) If so. the extent to which these centers are likely 

to be helpful 'or weavers: and 
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(e) the detaIta of existing training centent In the 

country, location-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA): (a) No, Sir. 

(b) to (d) Does not arise. 

(e) PreHntIy, 25 Weavent' Service Centres are 
functioning In the country to Inter·alla provide training to 
the weav.,... These Centres are located at Delhi, Meerut, 
Panipat, Chamoll, Jalpur, Varanaai, Srlnagar, Channel, 
Hyderabad, Vijayawada, Salem, Kancheepuram, Kannur, 
Bangalore, Murnbal, Nagpur, Indore, Ralgarh, Ahmedabad, 

Guwahati, Kolkata, Bhagalpur, Bhubannhwar, Irnphaland 

Agertala. 

W ...... hecI Development Profect. 

523. SHRI PARSURAM MAJHI : WI. the ... 1II •• r 01 
RURAL DEVELOPMENT be pIeued to atate : 

(a) the number of watershed development project8 
launched In the country .. on date and the 8I"I1CMd spent 
thereon. Stat.wiae; 

(b) whether Iheae w.terahed projects have achieved 
desired results; 

(c) If 10, the extent thereof and If not, the reasons 
therefor; and 

(d) the It.,. taken to plug IoophoIn so that. the 

main objectivei of launching theIe PfOIedI are achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a) The 

Department of Land Resources is implementing three Area 

Development Programmes namely Integrated Wastelands 
Development Programme (IWOP), Drought Prone Areas 

Programme (OPAP) and DeaeIt Development Programme 
(DDP) on watershed baBilln the country. Since 1.4.1995, 

1225 IWDP, 24353 DPAP Met 13478 DDP projectl haw 

been aanctioned to the Statea. State wile funds releaaed 

to theee projects from 1.4.1995 ttl 18.11.2005 II gWen In 

ltatement enclosed. 

(b) and (c) V .. , SIr. "I"he '"'*' Evaluation Studies 
canIed out for ~ praJecfa In 18 States have 
..... ... d thai owraII productivIIy 01 land has Increased, 
..., tIbIe hal gone up and tMr8 has been a significant 

pOIIIive Impact on ovard economic development of the 
InhabitMI8 of the project .,.... 

(d) Monitoring. of projects II canted out regularly 
through quartetty progreas. reports, auditing of year1y 

accounts, Mid-term evaluationa by Independent evatuatora, 
viIIts of the Area OffIcers, National Level Monltora and 
through the conatituted Vigilance and MonItoring CommIt· 
t... of MonItoring Divialon of the Ministry of Rural 
Development. 

s"".".."t 

SI. Name of 
No. the State 

2 

Statewi .. ,.,.. .. of funds under IWOP. OPAP and OOP during the 
period 1995-98 to 2005-2006 (M on 18.11.2005) 

IWDP DPAP DDP 

No. of Total No. of Total No. of Total 
Projecta Rete .... Projects R.te .... Projectl Rei ..... 

(Re. In (Ra. In (Rs. In 
crores) crores) erores) 

3 4 5 6 7 8 

,. Andhra Pradeah 74 155.11 3882 3514.83 906 93.78 

Total 

Project Total 
Area Rete .... 

(In lakh (fie. In 
he.) erores) 

9 10 

28.82 3763.8 
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1 2 3 4 5 6 7 8 9 10 

2. Bihar 37 18.46 453 29.47 3.28 46.93 

3. Chhattiagarh 43 52.38 1020 89.47 6.93 121.85 

4. Goa 4 1.07 0 0 0.10 1.07 

5. Gujarat 62 88.14 2149 179.58 2842 287.25 27.81 554.98 

6. Haryana 20 30.41 1030 111.98 8.03 142.39 

7. Himachal Pradeeh 47 72.82 385 28.58 504 49.90 7.37 151.08 

8. Jammu-Kashmir 22 24.81 483 28.23 887 80.02 8.58 131.78 

9. Jharkhand 20 10.12 1453 51.89 8.04 82.01 

10. Kamataka 59 101.98 2105 178.1 1382 97.89 20.82 377.75 

11. Kerala 18 15.30 0.45 15.30 

12. Maharuhtra 58 88.04 3170 187.50 18.93 253.54 

13. Madhya Pradeah 82 158.11 2934 324.72 19.36 480.82 

14. on... 81 83.89 1148 70.41 8.89 154.35 

15. Punjab . 13 5.81 0.30 5.81 

16. Rajaethan 82 93.84 987 108.48 8290 142.11 39.80 842.41 

17. TamI Nadu 84 90.12 1414 127.04 9.85 217.15 

18. Uttar PI'IIdMh 83 143.n 1578 141.83 13.29 285.58 

19. lJttarMchal 38 36.95 737 36.52 5.32 71.47 

20. Weet a.ng.I 14 4.eo 479 21.36 2.89 21.35 

Total 879 1248.09 24353 1983.15 13478 1383.81 234.19 4574.88 

0Ihera 0 11.17 n.17 

1. Arunachal Pradeah 53 20.74 1.88 20.74 

2. Aaam 112 108.45 6.49 108.45 
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2 3 4 5 

3. Manlpur 33 28.81 

4. Meghalaya 29 14.02 

5. Mizoram 44 47.98 

6. Nagaland 39 89.62 

7. Slkklm 20 18.05 

8. Tripura 16 8.20 

Total of NE 346 336.95 

Grand Total 1225 1585.05 24353 

Export of Textile. 

524. SHRI E.G. SUGAVANAM : 

SHRI RAVICHANDRAN SIPPIPARAI : 

Will tn. Mlni"er of TEXTILES be pleased to state : 

ta) whether India's textll. exports has reglsteract an 
all time high figure; 

(b) If so. the details thereof and the expected 

Increase of foreign exchange due to increased textile 

exports: 

(c) the target of textile exports fixed for the next five 

years; and 

(d) the steps taken by the Govemment to make India 

a 'trend setter' In "xtlie exports In the global market? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : <a) and (b) V., Sir. As per the Directorate 
Genetal of Commerciallntell/gflnctl • Staab (OGeI'S). 
Kolkats India's export of textile Iten'll during April-Auguat. 

2005 has Increase to USS 5885 milUon from USS 5389.5 
million during the corresponding period of previous year 

Ihowlng an increase of USS 515.5 million. 

8 7 8 9 10 

1.89 28.91 

o.n 14.02 

2.34 47.88 

3.18 89.82 

1.12 19.05 

0.47 8.20 

16.92 336.85 

1974.32 13476 1300.82 236.11 4860.18 

(c) The target of textile exports (textile & clothing) 

gi"en to the Export Promotion CouncHs for the next five 

years Is as follows:-

(In US$ billion) 

? 2005 2006 2007 2008 2009 2010 

Clothing 9.01 11.77 15.37 20.12 26.32 34.48 

Textiles 5.56 5.59 8.02 9.95 12.64 16.36 

Total 14.57 18.36 23.39 30.07 38.96 50.85 

(d) The following steps have been taken by the 
Govemment to make India a 'trend setter' in textile exports 
In the global market :-

(I) 100% Foreign Direct Investment fa anowed In 
the textile sector under the automatic route. 

(II) The Govemment has de-reserved readymade 

gannents. hosiery and knitwear from the SSI 
sector. 

(iii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
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1 .... 1999 to facilitate the modernisation and 

~ of the aeclor. 

(Iv) To ~ the productivity and quality of COlton. 
Government has IaLmCtled the Technology 
Milslon on Cotton (llJIC). Incentives are pro-
vided for better farm practices. quality seeda. 
Improvement In market infrastructure and 

modernisation of the ginning & prelSlng sector. 

(v) The Ministry of Textllet hal recast the Textile 
Cent,.. Infrastructure Development Scheme 
(TCIOS) and Apparel Partes for Exports Scheme 
(APES). for speeding up the implementation of 
the Schemes and to actualize the vision of 
attaining the export target of ISO billion by 2010. 
This scheme il baled on Public-Private Partner-
Ihlp (PPP), and envisages the engagment of a 
profesaionel agency for project execution. 

(vi) The fllC8l duty ItrUCture hM been generally 

rationalized to achieve growth and muunum 
value addition within the country. Except for 
mandatory excise duty on man-made filament 

yams and man-made staple fibres. the whole 

value addition chain has been given '''e option 
of excise exemption. 

(vii) The Import of specified textiles and garment 
mechtnery Items has been IIIowed at a 

conceealonal rate of cUltOml duty to encourage 
investments and to make our te.. producta 

compeIItive in the global ....... The coet of 
mllChlnery hal also been reduced through fIIcaI 
policy ....urea. 

(viii) Duty.fnIe Ift1xHta of 21 Itenw of trimmings and 
embelliahment ItemI are .... to the gannenI 
exporaer.. upto 3% 01 their actual export 
perforrnn:e during the prwvioul year. 

(Ix) For the ..,..ely modemINtion 01 the .... 
proaliling .ector. Governrne .. 1 hila Ir*oduced. 

w.e.f. 20.4.2005. a CNdllIInkecI CIpbIIWIIdy 

ICheme .10% under TUFS. in addition to the 
exlating 5% interest reimbursement. 

(x) National Institute 'or Fashion Technology (NIFT). 
Its aeven branches. and the Apparel Training & 
Design Centres (A TOCs) are runnmg various 
courses/programmes to meet the skilled man-

power MqUlrementa of the textile Industry. 
especially apparel. in the field of deelgn. 

merchandiSing and marketing. 

(xi) Facilities like .eo-t .. tlng laboratories have been 

created to enable exporters to get garments! 
t •• I1," pre-... ted eo thet they conform to the 
requirements 0' the Importing cOI,ntries. 

[T,..".,afIonJ 

525. SHRI TUKARAM GANPATRAO RENGE PATIL : 
WAf the Minister of POWER be pleased to state : 

(a, whether Installed power generation capacity of 
the power plants. whICh supplies power In Maharuhtr. 
has not been augmented during the last two years: 

(b) If so. the details thereof; and 

(c) If not. the I'HIOnI the .... ore? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : 
(a) to (c) The irwtaIIed power generation capIICity 01 the 
power pIanIa ~ power in Maharuhlra hal been 
augmented duftng the last two yea,. u per the dNiIs 
given below: 

(i) Renovation. Modernization (RIM) 8nd Uprating 

of Tillari H.E. Project (1nItaItd Cllpacity , leOO 

MW) completed dunng the rear 2004-05 
rMUIIIng in upr8Iing 01 Ir.....a.d cap.city j)' the 

uriI from 80 MW 10 ee tAW. 

(U) AIM. lJpnding 01 Kayne GeMrIlllng Complex 
Slllge-ito au (1nItaIIed CIipeclty 4x7r1f1oN .4x8G 
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WI + 4x80 MY/) completed during 2004-05 
!'NUlling In Improvement In reliability/availability 
of the project. 

2. Further. certain R&M worb of the following three 
hydro electrtc power projects are presently In progress and 
are likely to be completed by the end of the 10th Plan: 

(I) Koyna I & II (Inetalled Capacity 4x80 WI + 4x80 
MW) 

(iI) Valtama (inetalled Capacity 1x60 WI) 

(iii) Koyna III (Installed Capacity 4x80 WI) 

528. SHRI JASWANT SINGH BISHNOI : WIN the 
Minister of RURAL DEVELOPMENT be pleased to &tale: 

(a) the amount being spent 8V8fY year on Nral 
development in Rajasthan; 

(b) whether the Government proposed to incre ... 
the amount In the desert dIatrIcta; 

(c) If 10, the time by which It Is Nicely to be Increased; 

and 

(d) If not. the reuon. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MlNISTER OF STATE IN 
THE MINISTER OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL) : (a) Total fundi allocated and 
reIeued to the Stat. of Rajasthan for ImplemelIIation of 
Aural DeYeIopment Schemes during the lilt three YMJ'I 
I.e. 2002-03. 2003004. 2004-05 and current year 2005-08 
are given below: 

Year Fundi R., .... d 
(Centre + Stat8) under SGRY and NFFWP 

(AI. In crore) (Unit In Tonnea) 

1 2 3 

888.80 183858 

2 3 

2003-04 841.10 224972 

20()4.()5 1449.94 196871· 

2005-06 844.46 122580· 
(up to Oct. 2005) 

SGRY : Sampooma Grameen Rozgar Yojana 

NFFWP : NUonaI Food For Work Programme 

• : Including NFFWP 

(b) to (d) The funda under the mator Rural 
Development Programmes are allocated on the DaaIa of 
the InCidence of poverty In the States includIng Rajaethan 
.. per the .. tlmale8 prepared by the Planning Commis-

sion on the basis of the resulta of National Sample Survey 
Organilalion (NSSO) survey. Besides oth.r parameters 
like absorption capacity, proportion of Nral poor in a State, 
to the total Mal poor, housing Ihortage are also given 
weightage as per the specific programme guidelines. 

(EngliehJ 

S81 cap Securtttea 

527. SHRI BRAJA KISHORE TRIPATHY : WIH the 

Minister of FINANCE be pleuecl to state : 

(a) whether State Bank of India has atarted Ita SBI 
Cap Securities; 

(b) If 10, the detail In thll regard; 

(e) whether SBI propoeed to converge domeetic and 
InternatioMl banka; 

(d) If 10, the daIII thereof; and 

(e) the atepa taken by the SBI In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANlMANICKAM) : (a) and (b) S81 
cap SecurItIes Umited II a wholly owned 8Ub8idiary of SBI 
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CapItal Markets Limited and has been incorporated on 
19.08.2005. 

(c) No, Sir. 

(d) and (e) Do not arise. 

[Translation] 

Blo Fuel Policy 

528. SHRI MAHBOOB ZAHEDI : Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased to 
state: 

<a> whether the researchers at TERI in New Deihl 
have proven that they can grow Jatropha even in the arid 
Rajasthan soil; 

(b) If 80, whether technologies exlat in India to 
produce ethanol from agricultural wastes like rice husk and 
sugarcane bagasse to drive cars; 

(c) whether the Govemment has a plan to set an 
ambitious target toe obtaining minimum 6Ou4 of automo-

biles fuels from renewable bio-fuels by 2025; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL. ENERGY SOURCES (SHRI VILAS 
MUITEMWAR) : (a) The energy and Resource Institute 
(TERI) have infooned that they have taken up demonstra-
tion of Jatropha on 90 hectares of wasteland at 
Sardarsamand near Jodhpur (Rajasthan) since 2003-

2004. 

(b ) Technologies for producing ethanol from agricul-
tural wastes like rice husk and sugarcane bagasse are not 
available on commercial scale, in India. 

(c) and (d) No Sir. 

{English} 

Cultivation of Jatropha 

. 629. SHRI RAVICHANORAN SIPPIPARAI : 

SHRI N.S.V. CHIITHAN : 

SHRI B. MAHT AB : 

SHRI K.C. PALANISAMY : 

SHRI S.K. KI4ARVENTHAN : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) whether the Government proposes to constitute 

a Committee to promote the cultivation of Jatropha and 

other trees used for the production of bio-diesel; 

(b) if so, the details of terms of reference thereof; 

(c) the time by which the Committee Is likely to be 
constituted; and 

(d) the steps taken to promote the cultivation of 

Jatropha and for the utilization of bio-dilsel as an 

ahemative to petrol/diesel? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI A. NARENORA) : (a) to (c) 

The Committee Bet up by the Planning Commission. on the 

Development of Bio-fuel has submitted its Report in April 
2003. The Committee recommended launching of a 

National Mission on Bio-Diesel with special focus on the 

plantation of Jatropha, ,the seed of which forms the 

feedstock for production of bio-dieeei. The Ministry of Rural 

Development has been identified as the nodal ministry for 

launching the National Mission. For this purpose. a 

Detailed Project Report (DPR) was submitted for the "in-

principle approval" of the Planning Commission!. 

(d) The DPR proposed a Demonstration Project for 

promotion of Jatropha cultivation In forest and non-forest 

areas (2.00 lakh ha non-forest lands and 2.00 lakh ha 
forest lands). especially in wastelands. over a period of 

5 years. For utilization of bio-diesel. the Ministry of 

Petroleum & Natural Gas has announc1d a Bio-Dlesel 

Purchase policy on 9th October 2005. Under this policy, 

with effect from 1.1.2006, the public sector oil. marketing 

companies will purchase bio-dieeel at a uniform price o' 
RS.25 per litre. which meets the fuel quality standard 
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prescribed by the Bureau of Industrial Standards (BIS) 

specification formulated vide PCD3(2242)C dated 

26.7.2004. The uniform price once fixed shall be In 

operetion for six months, . at the end of which it would be 

reviewed. 

Pen.lon Scheme for Aetlntel Employ ... of 
National Textile. Corporation 

530. DR. M. JAGANNATH : Will the Minister of 

TEXTILES be pleased to state : 

(a) whether all the employees retired from the 
Holding Company of the National Textiles Corporation In 

July, 2004 has been sanctioned pension; 

(b) if so, the details thereof: 

(c) if not. the reasons therefore; and 

(d) the time by which all such retired employees 

would be sanctioned their pension? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : <a> to (c) 83 employees of the National Textile 

Corporation Holding eomp8ny, New DeIhl have taken 

MVRS ir. July 2004. 

(I) Out of 83 cases 2 employees were not the 
members of Family Pension SchemelPension 
Scheme. 

(iI) 53 cases have been settled directly by Regional 

Provident Fund Commiuioner New Delhi. 

(iii) 22 employees have not submitted. the applica-
tion for pension. 

(Iv) 6 cases are stHI pending In Regional Provtdent 

Fund Commission office New Delhi for want of 
clarification from employees. 

(d) National Textile Corporation forwards the app1i-
cation of the ex-8fY1)Ioyees duly vertfled ·to the office of 
Regional Provident Fund Commisaloner New DelhI, for 

fixing the pension. Thereafter the Regional Provident Fund 

CommiI8ion New Delhi, processes the papers and ~e. 

the pension under Intimation to the individual concerned 

directly. No applications are pending with NTC for 

verification. 

{Transl.tlon} 

Fa.t Tl'8ck Soun. 

531. DR. RAJESH MISHRA : 

SHRI G.M. SIDDESWARA : 

SHRI KAILASH MEGHWAL : 

Will the Minister of LAW AND JUSTICE be pleased 

to Itate : 

(a, whether Supreme Court ... recently criticised 
the _ whIct. have c:WauIted In I8ttlng up of the 

requiIIle runber of FMt TMCk Courts despite procuring 

fun Central grant for the purpoee; 

(b) if eo. the Sta ... which have defaulted in setting 
up of the requlaite number of Fat track Courts; and 

(c) the time by which these State. are likely to .et 
up the Fast Track Courts? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENKATAPATHY) : (a, In the case 

of Brlj Mohan LaI VI UOI and others, the Supreme Court 
In Its order dated 29th April, 2004 and 29th July. 2005 

observed that many State Govemments did not file their 

replies despite Apex Court'. direction about setting up of 
Fast Track Courts. 

(b) The State Govemmenta in default In setting up 
of requisite number of Fast Track Courts are Bihar, 

Haryana. J&K, Kerala. MP, Orissa, Punjab and West 

Bengal. 

(c) The term of FTC. which were functional and 
whose term expired on 31.3.2005 went further made 
operational for a period of five years tUl 31.3.201C with 
100% Central funding. Only these FTC. (1562) which were 
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made functional by State Govemments were taken Into 

consideration for extending their term. 

Inetructlon. by I. T. Depart,,*,t 

532. SHRI VIJAY KUMAR KHANDELWAL : Will the 

Minister of FINANCE be pleased to state : 

(a) whether the Income Tax Department has Issued 
Instructions to banks to keep a track on transactions in 

individual PAN card holders bank accounts where huge 

transactions are taking place; 

(b) if sO, the details thereof: 

ee) whether this had led to a situation where by 

several account holders have started closing their bank 

accounts; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

Under the Banking Cash Transaction Tax Ru_, 2005, 

every branch of a scheduled bank Is required to maintain 

the partk:ulars of taxable banking transactions entered Into 

that branch. The scheduled banks are also required to 

fumish periodically to the Income Tax Department details 

of the taxable banking transactions in the manner 

prescribed under the Rules. 

I 
Under Section 285BA of the Income-tax, Act, 1961 and 

Rules made thereunder, banks are required to fumilh an 

Annual Infonnation Return In respect of cash deposits of 
RI.10 lace or more in a year in any aavlngt account of 
a p8raon maintained In that bank. 

(c) No such instance .has come to the notice of the 

Govemment. 

(d) NoIapplicable, In VIew of reply to part (c) ave. 

KI .. n Credit card 

533. SHRI RAGHURAJ SINGH SHAKYA : 

SHRI AJOY CHAKRABORTY : 

SHRI ALOK KUMAR MEHTA ; 

SHRIMATI SUSHEELA BANGARU LAXMAN : 

DR. K. DHANARAJU : 

SHRI IQBAL AHMED SARAOGI : 

Will the Minister of FINANCE be pleased to state : 

(a) the criteria followed for I .. uing Kisan Credit 

Card to the farmara; 

(b) the number of Kisan Credit Cards iaaued to the 

fannets In each StatelU.T. aIongwith target .. t during each 

of the 1811 three years; 

(c) whether the Govemment has recently made any 

assessment of the acheme; and 

(d) If so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a), (C) and (d) 

The scheme was primarily intended to cater to the short-

term credit requirements of the farmara and the banks 

iMUed the Klsan Credit Card (KCC) to farma,. who were 

eligible for sanction of production credit for cultivation 

purposes. 

A National Impact AMessment Survey of KCC Scheme 
was comml .. ioned by the RBI through National Council 

of Applied Economic Research. Some of the positive 

features of the scheme brought out by the study are as 
under :-

Reduction in coat of borrowing. 

Significant reduction in time for processing the 

loan applications. 

Oecine in bon'owinga from· Informal 80Urcea 

(money lendera, etc.) 

Decrease In operational expen881 of banks. 

etc. 

The study also identified some weak08ll88 in the 
scheme such as:-
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Non provision of cheque book withdrawal facility 

to KCC holders. 

Inability of farmers to use the KCC outside the 

normal limited area of operation. 

Restriction on number of transactions. 

Variations in service as well as inspection 

charges levied by banks. 

The scope of the scheme has since been widened to 

cover other related purposes like term loan/worklng capital 

for agricuhure and allied activities and a component for 
consumption. Moreover, all the new eligible borrowers 

including tenant farmers, oral lessees, share croppers and 

defaulters can be covered under KCC. 

(b) The information is being collected and will be 

laid on the Table of the House. 

Moblllaation of Money from NRla 

534. SHRI RATILAL KALiDAS VARMA: 

SHRI AVINASH RAI KHANNA : 

Will the Minister of FINANCE be pleased to IItate : 

(a) whether the Govemment purposes to mobilize 

money from NRla; 

(b) if so, the details thereof; and 

(c) the purposes for which the said amount Is likely 
to be utilized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) 

Various facilities are available to NRls for Investments In 

India under FDI Scheme and· Portfolio Investment Scheme 
with repatriation benefits. Apart from Investment opportu-

nities, varioul Bank Deposits for NRls are also operative, 

like FCNR (8) Deposit Scheme, NRE RIIpM Deposit 
Sc~. 

No propoaal Is under consideration of the Government 

to mobilize money from NRls for utilization by the 

Govemment alone. 

[English] 

Power Criala In Andaman and Nloobar 

lalands 

535. SHRI MANORANJAN BHAKT A : Will the Minister 

of POWER be pleased to state : 

(a) whether the Union Govemment is aware of 

acute power shortage in Union Territory of Andaman and 

Nicobar Islands; 

(b) if so, the details thereof along with the reason 

Ili .. ,cfore; and 

(c) the re"..edlal measures taken by the Govemment 

and the Administration in A&N Islands to improve the 

power situation in the islands? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) and (b) There is no power shortage at present in the 
Union Territory of A&N Islanda. 

(c) Due to the Earthquakes & Tsunami on 26th 

December, 2004, twenty two (22) of the thirty six (36) 

Power Houses in A&N Islands were damagedlwashed 

away. Around 37 MW generating capacity out of a total 

of 65 MW capacity all over the Islands was dislocated and 

were under shu\down due to the same. Generating 

capacity of 30.75 MW has since been revived and 5 MW 

Dle&eIGenerator Capacity has since been added. Power 
supply to all the major Inhebitated Islands has since 

been restored including that at intarmediate shelter 

locations. 

Opening Indian Banks In Pald"'n 

636. SHRI UDAY SINGH : wm the Minister of 
FINANCE be pleased to state : 

(a) whether India and Pakistan have decided to set 
up bank branchee In each other's country; 
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(b) if so, the details thereof; 

(c) whether safety and security aspects of setting up 
of bank branches in Pakistan have been assessed; 

(d) If so, the details thereof; and 

(e) the extent to which this decision would be 

mutually beneficial to both the countries? 

THE MINISTER OF STATE IN THE MINISTRV OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) As 

approved by Inter·Departmental Committee (IDC),Reserve 

Bank of India has issued a Press release on 7th November 

2005 on granting permission for opening two branches of 
banks from India in Pakistan and two branches of banks 

from Pakistan in India, on a reciprocal basis. The specHic 

banks to be permitted to open the branches would be 
mutually agreed upon by the RBI and the State Bank of 

Pakistan (SBP) keeping in view their respective regulatory 

policies and procedure. The licensing of subsequent or 

additional branches of the banks would be decided by RBI 

and SBP as per their policy and licensing norms applicable 

to foreign banks from time to time. The decision would 
benefit in enhancing trade and bi·lateral relations between 

the two countries. 

World Sank Loan 

537. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD : 

Will the Minister of FINANCE be pleased to state : 

(a) whether any agreement has been reached by 

the Government with World bank for loan of $325 million 
to Maharashtra In recent months; 

(b) H 50, the terms and Cf)ndItIons laid down by the 
World Bank; 

(c) the projects to be undertaken under .. 10M; 
and 

(d) the time by which these proJeca arellk8ly to be 

commenced? 

THE MINISTER OF STATE IN THE MINISTRV. OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Vea, 

Sir. 

(b) The loan frQm Intemational Bank for Reconstruc-
tion and Development (IBRD) Is payable in 20 ye .... 
Inclusive of a grace period of 5 years. The interest rate 
Is determined based on 6 months UBOR plus a variable 

spread. 

(c) The components under the Maharashtra Water 
Sector Improvement Project are: 

(I) Water Sector Institutional Restructuring and 

Capacity Building 

(ii) Improving Imgatlon Service Delivery and Man· 

agement 

(iii) Innovative Pilots. and 

(Iv) Project Management 

(d) The project has been declared effective from 

September 28, 2006. 

Lea.lng out of NTC Mill. 

538. SHRI NAVJOT SINGH SIDHU: Will the Minister 

of TEXTILES be pleased to atete : 

(a) whether the Government PropoMI to allow the 
National rextlln Corporation to leaH out Its miHs to 
private sector; 

(b) H 50, the detalla thereof; 

(c) the number of mills to be luted out; and 

(d) the details of NTC mille to be modernized and 
to be operated by NrC bel? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHElA) : (a) and (b) Vee, SIr. WIth • ~ to quicken 
the rnodemIzaIIon procea, the Government hu dIcIded 
to seek prlYaIIe pamerahIp to ... over, modernize and 
run aorne of .. milia on ..... basil. An e.prelaion of 
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Interest In this respect has been published In the leading 

newapapers on 18.11.2005. 

(c) 29 milll have been Identified for leasing out 

subject to approval by BIFR. 

(d) NTC Ud. propoaes to modernize and operate by 
Itself 22 mills by meeting the COlt from funds generated 
through I8Ie of surplus assets of NTC mills. A list of such 
mille II enclosed as statement. 

List of 22 mills (out of 52) to be modemised 

S.No. Name of the Mlns location 

2 3 

A. 15 Milia to be Modernl .. d In 
Firat PhIl .. 

NTC (APKKM) LTD. 

Kamataka 

1. Minerva Mills Bangalore 

Kerala 

2. AIgappa Textile MIlls Alagappanagar 

3. Cannanore Spg. and WVG. Cannanore 
Mills 

4. Kerala laxmi Mille Trichur 

6. Vijayamohlni Mills Trivandrum 

Mahe 

6. Cannanore SPG. and WVG. Mahe 
MIIII 

NTC (lIN) Ltd. 

Mahara.htra 

7. Podar MilIa Mumbal 

2 3 

NTC (SM) Ltd. 

Maharashtra 

8. Barshi T exlile Mills Barshi 

9. Finlay Mills Mumbai 

N.T.C. (TN • P) Ltd. 

Tamil NadU 

10. CambOdia MiIIl Coimbatore 

11. Coimbatore Murugan MiDs Coimbatore 

12. Panka;' Mille Coimbatore 

13. Pioneer Spinners Mills Kamudakudi 

14. Sri Rangavllas S. & W. Mills Coimbatore 

15. Ka!eeswarar Mills 'B' Unit Kalayarkoil 

B. 7 Milia to be modernised In Addition to 

above 15 MIIII 

NTC (DPR) Ltd. 

Rajasthan 

1. Udaipur Coton Mills Udaipur 

NTC (GW.) Ltd. 

Gujarat 

2. Rajnagar Textile Mill No. Ahmedabad 

NTC (MN) Ltd. 

Maharashtra 

3. Tata Mills Mumbai 

4. India United MiN No. 5 Mumba. 
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1 2 3 

NTC (WBABO) LId. 

West Bengal 

5. Arati CoHon Mills Dasa Nagar 

NTC (UP) Ltd. 

Madhya Pradesh 

6. Burhanpur Tapti MIlIa Burhanpur 

7. New Bhopal Textile Milia Bhopal 

Co-OperMIw Credit Syatem 

639. SHRI NlKHIL KUMAR : 
SHRI ADHIR CHOWDHURY : 

WIH . the Minister of ANANCE be plelHd to ... : 

(a) whether the co-opfratlve credit system In the 
Stat .. has failed to achieve the targe~ Groea DomestIc 
ProdIIot growth; 

(b) If 110, the reasons therefor; and 

(c) the new Initiatives to be taken to strengthen ~ 
operative credit aystems in the Stlltea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRl S.S. PALANIMANICKAM) : (a) to (c) GOP 
growth is Influenced by many factors and cooperative 
credit Is only one of them. In order to revitalize the c0-

operative credit structure, the report of the Task Force 

under Prof. A. Vaidyanathen with regard to short term crec:It 
structure has been accepted In-principle for imp1ementa-

tion In consultation with State Governments. 

[Translalion] 

VRS In Public Sector 8enb 

540. SHRI SURAl SINGH : 

SHRI RAMCHANDRA PASWAN : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Government is contemplating to 
introduction of any Voluntary Retirement Scheme for the 
~ of nationalised banks Including State Bank of 
India and ita subsidiary banks; 

(b) If so. the details thereof; and 

(c) the time by which the new scheme Is likely to 

be Introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a, to ee) Under 

the existing Pension RulesIRegulations In the Nationalised 

banks and State Bank of India and ita subsidiary banks. 

an employee who has completed 20 years of qualifying 

service can seek voluntary retirement from service. by 

giving a noticIe to the appointing a.,ahorlty of not Ie .. than 
3 months In writing. Thera la, however, no propoeal under 

conaIdenltioti to Introcb:e Specta/ Voluntary Retirement 

Scheme for the employ ... of the nationalized banks and 

State Bank of India and Ita aubaldiary banks. 

(English] 

Poet of Notary Public 

541. SHRI AJOY CHAKRABORTY : Will the Minister 
of LAW AND JUSTICE be pleased to ltate : 

(a) whether a number of posta In Notary PublIc a .. 

lying VllC8n1 In various cout1a of West Bengal; 

(b) If so, the details of the posta lying vacant, district-
wile; and 

(c) the ... taken by the GoYemment to fill-up • 
thole polls? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY) : Ca) and (b) 
It has been prncribed by the Nota ..... Rules. 1958 that 
maximum number 01 notaries to be appointed by the 
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Central Govemment In respect of west Bengal State is 450 
and out of which 137 notaries have been appointed by 

the Central Govemment so far. No quota has been 

specHied for district-wise. 

(c) On the receipt of an application, It shall be 

examined by the Cortlpetent Authority and if he is satisfied 

that the applicant does not possess the qualifications 

specified In Rule 3, or that any previous application 
of the applicant for appointment as a notary was rejected 

within six months before the date of application, shall 

reject It and inform the applicant accordingly. If the 

Competent Authority does not reject the application, he 

may if he thinks fit, leek comments from Bar Council, 

Bar Association etc. in the area where the applicant 

proposes to practice objections if any to the appointment 
of the applicant as notary and seek an affidavit from 

applicant. The' number of application being large, 

processing in respect of each application takes sometime. 

Moreover, a separate Notary Cell has also been set up 
to expeditiously ptocess applications for appointment of 

notari6s. 

Value of Indian Rupee 

542. SHRI EKNATH MAHADEV GAI~JAD : 

SHRI KIRTI VARDHAN SINGH: 

SHRI THAWAR CHAND GEHLOT : 

WiU the Minister of FINANCE be pleased to state : 

(a) whether the value of Indian rupee has been 
declining continuously against American Dollar and 

Euro; 

(b) if so, the details thereof during each of the last 
six months; 

(0) the reasons therefor, and 

(d) the fiscal measures to be taken for toning up the 

value of, Indian rupee? 

THE MINISTER OF STAlE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANtMANICKAM) : (a) to (d) No, 

Sir. The value of the Indian rupee has not been declining 

continuously against American Dollar and Euro. The 

exchange rate 01 the rupee against theM two curNnclea 

shows a mixed trend during the first seven months of the 

current financial year (i.e. April-October 2005-06). The 

movements in the valu. of the rupee vis-a-vis other 

currencies is determined by the forces of demand and 

supply in the domestic foreign exchange market. No fiscal 

measure in relation to the exchange rate of the rupee is 

presently under consideration. 

Ag .... m.nt B.tween India II US 

543. PROF. M RAMADASS : 

SHRI BALASHOWRY VALLABHANENI 

Will the Minister of SCIENCE AND TECHNOLOGY be 

pleased to state : 

(a) whether India and the Un!ted States of America 

have signed a landmark agreement on science and 

technology; 

(b) if so, the details of wide range of scientific and 
technical cooperation effected by this agreement; 

(c) whether this agreement would ensure shared 

responsibility and equitable contributIons and benefits; 
and 

(d) if so, the details of such responsibilities, 

contributions and benefits? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a) and (b) Yes Sir. an Inter 

Governmental Agreement for Science and Technology 

Cooperation between the Government of the Republic of 

India and the Government of the United States of America 

has been signed at Washington DC on October 17, 2005. 

This is an umbrella Agreement that provides different 

modes of cooperation in the course of implementation of 
the Agreement. 
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(c) and (d) Cooperation under this Agreement Ihall 

be baed on shared rnponsibilitiea and equitable 
contrIbutionI and benefita, commensurate with the Parties' 

rnpective lCientlfic and technological &treItgtha and 
reeourcel. Re8ponIibIIIties, contributions and benefita to 
the Parties through cooperation activities will be on a caee-
to-call basis. 

[Translation} 

Review of Poverty Alleviation Program .... 

544. SHRI RAMDAS ATHAWALE : 

SHRI JOACHIM BAXLA : 

SHRIMATI SANGEETA KUMARI SINGH DEO : 

SHRI RANEN BARMAN : 

WiH the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) the number of families living Below Poverty Line 

(SPL) in the country at present and the number of families 

out of them belonging to Scheduled Castes and Scheduled 

Tribes. State-wise; 

(b) whether the Government has set the target for 

uplifting all s~h families by 2009; 

(c) If so, the number of families targeted to be 

brought Above Poverty Line (APL) every year till 

2009; 

(d) whether any review of implementation of various 

poverty alleviation programmes has been made during the 

last and current Five Year Plans; 

(e) if so, the details of success achieved in this 

regard, State-wise; 

(f) whether the Government propose to spend more 

lunda under these programmes during the current Plan, 

particularly In backward States; and 

(g) If so. the details thereof alongwith new schemes 
to be taken up for uplifting the poore? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAl DEVE1-0PMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) to (c) Sued on the information 

fumi8hed by the Planning Commilsion, the estimates of 
poverty at national and State level are made from the large 

sample survey on 'Household Consumption Expenditure' 

conducted by the National Sample Survey Organisation 

(NSSO) at an Interval of approximately five years and these 

estimates of poverty are done for persons and not famill ... 

According to the latest such survey conducted in 1999-

2000 (55th Round), the State-wise data on the percentage 

and number of persons living below the poverty line at all 

India level and the percentage of SCIST population living 

below the poverty line II given in enclosed statement-I & 

II. 

At the All India level, the Tenth Plan document hal 

projected that the proportion of people living below poverty 

line is expected to decline to 19.3"10 by 2006-07. as 
compared to 26.1% in 1999-2000. 

(d) to (g) The rl'view of Implementation of varioUl 

poverty alleviation Programmes is undertaken by the 

Ministry constantly through a comprehenSive monltonng 

and evaluation mechanism. The outcome of these reviews 

is utilized lor necessary policy interventions at different 

levels. The Planning Commission also undertakes the 

review of these programmes from time to time. The present 

self employment programme i.e. Sawaranlayantl Gram 

Swarozgar Yojana (SGSY) and wage employment 

programme i.e. Sampooma Grameen ROlger Yojana 

(SGRY) were restructured on the basis of the outcome of 

such reviews. 

The Increased allocation of Rs. 78,774.00 crore has 

been made for the rural devefopment and poverty 

alleviation programmes for the Xth Plan as compared ~o 

IXth Plan allocation of Rs. 42873.80 crore. Beaidel the 

Increased anocation a new programme I.e. National Food 

For Work Programme (NFFWP) was launched during 

2004-05 in 150 most backward districts of the country wiIh 
the objective to auppIement the efforts to generate men 
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wage employment opportunities In theM .rea. The 

National Rural Emptoyment Guarantee Act, 2005 hal .180 
been paSHd under which a Nation.1 Rural Employment 

Guarantee Scheme wHI be implemented In 200 dlltrictI 

(including 150 NFFWp· districts). The national Rural 

. Employment Guarantee Act provides livelihood HCurity for 
the houaeholdl in rural al'88l of the country by providing 
at Ieut one hundred day. of guaranteed wage emp1oy-
ment In fIIIfK'/ financial year to every household whose 
aduh members volunteer to do unskilled manual work. 

No. and Percentage 01 Population 01 Below Poverty. Line by States - 1999-2000 

SI.No. States Rural 

No. of Persona 
(Lakhs) 

2 3 

1. Andhra Pradesh 58. 13 

2. Arunachal Pradesh 3.BO 

3. Assam 92.17 

4. Bihar 376.51 

5. Goa 0.11 

6. Gujarat 39.80 

7. Harvana 11.94 

8. Himachal Pradesh 4.84 

9. Jammu-Kashmir 2.97 

10. Kamataka 59.91 

11. Kerala 20.97 

12. Madhya Pradesh 217.32 

1~. Maharashtra 125.12 

14. Manlpur 6.63 

15. Meghalaya 7.89 

16. Mlzoram 1.40 

%of 
Persona 

4 

11.06 

40.04 

40.04 

44.30 

1.36 

13.17 

B.27 

7.94 

3.97 

17.38 

9.38 

37.06 

23.72 

40.04 

40.04 

40.04 

Urban 

No. of Persons 
(Lakhs) 

5 

80.88 

0.18 

2.38 

49.13 

0.59 

2B.09 

5.39 

0.29 

0.49 

44.49 

20.07 

81.22 

102.87 

0.66 

0.34 

0.45 

% of 
Persons 

IS 

26.83 

1.47 

7.47 

32.91 

7.52 

15.59 

9.99 

4.63 

1.98 

26.25 

20.27 

3B.44 

26.B1 

7.47 

7.47 

7.47 

Combined 

No. of Persons 
(Lakha) 

7 

119.01 

3.98 

94.55 

425.65 

0.70 

67.B9 

17.34 

5.12 

3.46 

104.40 

41.04 

298.54 

227.99 

7.19 

8.23 

1.B5 

o.Ioof 
Persons 

8 

16.77 

33.47 

36.09 

42.60 

4.40 

14.07 

8.74 

7.63 

3.4B 

20.04 

12.72 

37.43 

25.02 

2B.54 

33.87 

19.47 
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1 2 3 4 6 8 7 8 

17. Nagaland ·5.21 40.04 0.28 7.47 5.49 32.87 

18. OrIssa 143.89 48.01 25.40 42.83 189.09 47.15 

19. Punjab 10.20 6.35 4.29 5.75 14.49 6.16 

20. Rajasthan 65.06 13.74 26.78 19.85 81.83 15.28 

21. Sikkim 2.00 40.04 0.04 7.47 2.05 38.55 

22. Tamil Nadu 80.51 20.55 49.97 22.11 130.48 21.12 

23. Tripura 12.53 40.04 0.49 7.47 13.02 34.44 

24. Uftar Pradesh 412.01 31.22 117.88 30.89 529.89 31.15 

25. West Bengal 180.11 31.85 33.38 14.86 213.49 27.02 

26. Andaman and 0.58 20.55 0.24 22.11 0.82 20.99 
Nicobar Islands 

27. Chandlgarh 0.06 5.75 0.45 5.75 0.51 5.75 

28. Dadra and Nagar 0.30 17.57 0.03 13.52 0.33 17.14 
Haveli 

29. Daman and Diu 0.01 1.35 0.05 7.52 0.06 4.44 

30. 0""1 0.07 0.40 11.42 9.42 11.49 8.23 

31. Lakshadweep 0.03 9.38 0.08 21.27 0.11 15.60 

32. Pondicherry 0.64 20.55 1.77 22.11 2.41 21.87 

Total 1932.42 27.09 670.07 23.62 2602.50 26.10 

1. Poverty Ratio of Assam is used for Sikkim, Arunachal Pradesh, Meghalaya, Mlzoram, Manlpur. Nagaland and Tripura. 

2. Poverty Ratio of Tamil Nadu II used for Pondlcherry and Andarnan and Nlcobar Islands. 

3. Poverty Ratio of kerala is used for Lakshadweep. 

4. Poverty Ratio of Maharashtra and expenditure distribution of Goa II used to eltimate Poverty Ratio of Goa. 

5. Urban Poverty Ratio of Punjab is used for both rural and urban Poverty of Chandlgam 

6. Poverty Une of Himachal Pradesh and Expenditure distribution of Jammu and Kashmir is used to estimate Poverty 

Ratio of Jammu and Kashmir. 

7. Poverty Line of Maharashtra and Expenditure dlatribution of Dadra and Nagar Havel! is uaeo to esttmate Poverty 

Ratio of Dadra and Nagar Havell. 

8. Poverty Ratio of Goa Is used for Danwt and Diu 
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..,..",."t-ll 

Pen:entlJge of SCIST Popullltion s.Jow Poverty Une by States for 1999-2000 

S.No. Stat .. Rural Urban 

Scheduled Calte Scheduled Tribes Scheduled Caste Scheduled Tribes 

2. 3 4 5 6 

1. Andhra Pradesh 16.49 23.82 41.42 44.99 

2. Assam 44.00 38.73 19.99 2.70 

3. Bihar 59.81 59.68 51.91 39.47 

4. Gujarat 17.n 21.11 21.13 38.88 

5. Haryana 19.03 25.38 

e. Himachal Pradesh 13.15 5.73 6.74 

7. Kamataka 26.22 25.49 47.01 51.37 

8. Kerala 14.64 24.20 24.15 

9. Madhya Pradesh 41.29 56.28 54.24 52.59 

10. Maharashtra 33.27 43.56 39.88 ~.98 

11. Orlua 51.83 73.93 70.59 59.59 

12. Punjab 12.39 17.99 11.30 12.95 

13. Raja.than 19.82 25.27 41.82 20.71 

14. Tamil Nadu 32.59 43.20 44.94 6.22 

15. Uttar Pradesh 43.65 34.06 43.51 13.27 

16. West Bengal 35.10 50.02 28.15 31.88 

All India 38.25 45.86 38.47 34.75 

1. The Poverty Une for an population Is UMd for SCI and sr •. 
2. All India poverty ratio Is worked out from the NSS distribution of persona and (implicit) of at India PCMfty line. 
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{Engnsh] 

IIocIemIatIon of T.xtlie Incluetry 

545. SHR1 M. RAJA MOHAN REDDY Will the 

MinIate; ot TEXTILES be pleaaed to state : 

(a) the ateps the Government propose to take to 

modemIie Ita textile induItYy and capture a large share 

of international tnIde before the restrictions on China are 
removed In 2008; and 

(b) If so. the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) The Government has been taking 

a number of ItepI from time to time to promote textl/e 

exporta. Some of the Important inltialv.. taken are given 

as under.. 

1. 100% Foreign Direct Investment Is IIowed in 

the textile HClor under the automatic route. 

2. The Government hal de-reservect the readymade 
garmenl8. hosiery and knitwear from the SSI 

sector. 

3. 
r 

The Technology Upgradation Fund Scheme 
(TUFS) Me been made operatfonal from 

1-4-1999 to faclHtate the modernisation and 

upgradatlon of the sector. 

4. To Improve the productivity and quality of 
cotton. Government has launched the Technol-

ogy Mi8s1on on Cotton (fMC). IncenliVn are 

pr'OVlded for better fann practices. quality seeds. 
Improvement In market infrastructure and 

modernisation of ginning & prnalng HCtor. 

5. To provide the Industry with WOf1d cIaII 
Infrastructure facilities for setting up their textile 
units. a new scheme n&meti. the Scheme for 
Integrated Textile Paries' has be8n launched by 

merging existing two ec:I'Ier.- I... Textile 

Centres I~ Development Scheme 

(TCIDS) and Apparel Park for Exports Scheme 
(APES). Govt. of India support under the scheme 
by way of grant or equity shaH be limited to 40% 
of the project colt subject to a ceiJIng of Rs. 40 

croree. 

6. .Appa .... Park for Exports Scheme (APES), wu 
launched with the objective of Imparting a 
focused thrust for setting up apparel units of 

International standards at potential growth 

cent,... and to give a fillip to exports. Under 

APES. 12 projects have been sanctioned with 

an estimated support from Government of India 

of Rs. 191.70 crores. 

7. For upgrading Infrastructure facilitie. at 

Important textile centreI. the 'Textile Centre 
InfrutruCture o.v.Iopment Scheme (TCIOS)' 

was launched. Under TCIDS. 18 projects 

have been unctIoned with an estimated support 
from Government of India of Rs. 270.80 ero ..... 

8. The fllcal duty struclUre hal been generally 

ratIonaIiHd to achieve growth and maximum 

value addition within the country. Except for 

mandatory exclle duty on man-made filament 

yal'nl and man·made staple ftbreI. the Whole 

value addition chain hal been given an option 

of exdM exempllon. 

9. The Import of specified textiles and garment 
machinery items hu been allowed at a 

conceIIional .... of customs duty to encourage 
inwItmenII and to make our textile productI 

competitive In the global market. The COlt of 
machinery hu aIIo been reduced through filc* 
policy meeeu ..... 

10. For the speedy modemllation of the textile 
pt"OC8IIing NCtor, Government hal Introduced. 
w.e.f. 20.4.2005, a credit Hnked cepIteI sublidy 

ICheme .10% under TUFS. In addition to the 
eIddng 6% inIereIt reimburNment. 
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11. The National Institute for Fashion Technology 

(NIFT), Its seven branches. and the Apparel 

training & Design Centres (AlOCs) are running 

various courseslprogrammea to meet the skilled 

manpower requirements of the textile Industry. 

especially apparel, in the field of design. 

merchandising and marketing. 

12. Facilities like eco-testing laboratories have been 

created to "enable exporters to get garmentsl 
textiles pre-tested 10 that they conform to the 

requirements of the Importing countries. 

[Translation] 

Bokaro The,.,... Power Plant 

546. SHRI TEK LAL MAHTO : wm the Minister of 

POWER be pleased to lhIte : 

(a) whether BoIcaro Thennal Power Station No. A il 

cfoIed down for many years; 

(b) if 10. the details thereof along with the reasons 

therafore; 

(c) whether the Govemment Is considering to re-

open this plant; and 

(d) If 50, the time which It Is likely to be re-opened? 

THE MINISTER OF POWER (SHRI P.M. SAYEE D) : 

Item Production 

2001 2002 

1 2 3 

Raw Cotton" 2312 

VIIcoIe ItapIe fibre 110 234 

(a) and (b) The Bokaro 'A' Thermal Power Station is 

closed since July, 2000 due to non-fulfillment of pollution 

control norma and non-installatlon of Electrostatic PrecipI-

tators. 

(c) Damoder Valley Corporation (DVC) Is consider-

Ing to revive this plant. 

(d) The notice for Inviting tender for instailation of 

Electrostatic Precipitators (ESPs) has already been issued. 
According to Damoder Valley Corporation (DVC) the plant 

is likely to be oPened by March, 2008. 

Textile Production 

547. SHRIMATI SANGEETA KUMARI SINGHDEO : 

win the Minister of TEXTILES be pleased to state : 

(a) the quantity of textiles produced in the country 

during each of the last three years alongwith its percentage 

at !ntelltatjonal level; 

(b) whether production of textile and its percentage 

at International level have decreased in the country; and 

(c) If 50, the steps taken by the Govemment In this 

regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) The quantity of textile produced in the 

country alORgwith Its share during lalt 3 years i.e. 2001, 

2002 and 2003 are as under:-

(Mn.Kg.) 

% of India to World 

2003 2001 2002 2003 

4 5 6 7 

3009 12 15 

218 12 14 12 
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2 3 

Cellulosic 62 62 

Synthetic Fibre 652 666 

Synthetic Filament Yam 913 1093 

Raw wool (Greasy) 50 51 

Jute" 1890 2061 

Source : WTO. ITMF. ICAC. ISA. JMDC. AMFI. ASFI. 

• : Refers to financial year 2002-03. 2003-04. 

" : Refers to financial year 2001-02. 2002·03. 2003-04. 

(b) Production of textile and Its percentage in the 

country compared to world showed more or less ume 

trend during the year 2001. 2002 and 2003. 

(C) Dose not arise. 

{English} 

Satellite Datil for EarthqUtlk. 

548. SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUL : 

Win the Minister of SCIENCE AND TECHNOLOGY be 

pleased to state : 

(a) whether the French. Japanese and ScienIiet8 of 
few other countries have been applying satellite data for 

earthquake prediction; 

(b) If so. whether there is a need for dlauter 

prediction. prevention and mitigation; 

ec) If so. whether the Govemment has any pIM for 

development of warning system; and 

Cd) If 80. the at. lateen by the GoYemment In this 

4 5 8 7 

66 13 13 14 

715 6 6 6 

077 6 7 6 

49 2 2 2 

1978 61 65 65 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a) and Cb) The utellite data have 

been used by geoscientilts In different countries in 

research and development related to earthquakes. Satel-

Iii. data have prayed inIIdequate In earthquake prediction. 
At present there II no IOientIfic technique available 
anywhere In the world to predict the occurrence of 
earthquake with reuonable degree of accuracy in te".. 

of epace. time and magnitude. HoweYer. IoIHe due to 
earthquMe may be conaiderebly reduced through proper 
planntng lind adoption of building codH prepared by 

Bureau of Indian Standarda. 

(c) and (d) At prnent the 8Cientiflc knowledge for 
predictlng .. rthquakes is inadequate. It is not feuible to 

establish a warning Iystem for .arthquakes. 

(TraM/.Iion] 

459. SHRI BRAJESH PATHAK: WIt the Minister of 
LAW AND JUSTICE be pIHNd to ate .. : 

regard? (a) the detaIIa of progrM8 made tIU date regMIng 
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delimitation of Lok Sabha ConItItuencieI and State 

Legislative A8lemblles a" over the country; 

(b) whether the woft( of delimitation is in its last 

stage; 

(c) if so. the details thereof; 

(d) if not, the reasons therefor; 

(e) the reasons for delay in this regard; and 

(f) the time by which the woft( of delimitation is 

likely to be completed? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

BHAROWAJ) : (a) to (f) The Delimitation Commission has 

completed Its waft( for the States of Goa. Mizoram, Kerala, 
Pondlcherry and Tripura and fumlshed Its final orders in 

respect of these States to the Govemment. The Selimitation 
Commlasion has reported that the delimitation waft( for the 

States of Rajasthan, Slkkim and West Bengal are in its final 

stages. 

2. The Sellmltation Commisalon was constituted in 
July, 2002 for the ~8e of deHmlting the Lok Sabhaand 

Legislative A81embly constituencies all over the country as 

per the provt.lone of the Delimitation Act, 2002. The 
Commlnlon became functional in NovernberlDecember 
2002. The CommIaIon in terma of the constitutional 

provisions-was to delimit the conatItueneies on the basis 
of 1991 census figures. By June, 2003, the Commission 
had completed almost 60% of Its woft( based on the 

population figures of 1991 general census. However, the 
woft( had to be sopped since the Pariiament through the 

Eighty-seventh Amendment dated 22nd June, 2003 
amended the Constitution of India to provide for 

delimitation of conatItuencies on the basis of population 
figures of 2001 census and not on 1991 cen,us figures. 
Aa a consequence, the work done by the Commiaeion on 
the buIa ot 1991 Census became non-est by the operation 
of law. Although the Conwnieaion started the delimitation 

exercise afresh with provisional 'figures of 2001 cenaua 
after the pa_ng ot the Act, It could not proceed fast since 

the provisional 2001 census figures relating to the 
Scheduled Castel and Scheduled Tribe, were not 
available. The 2001 C8fl8U8 figures were published on 
December 31st 2003. Thereafter, the Commiasion took up 

the woft( of collecting data and tabulating the same. While 

the process was going on, the Lok Sabha was dissolved 
and fresh elections were declared. 

3. The Commission ha. five Lok Sabha memberI 
from each State al its Associate Members. Where the 
number of MPI in a State is Ie., than five, all are 

Commiasion's members. With the dissolution of the Lok 

Sabha, the Associate members ceased to be Members by 
operation of law. Even otherwise during the elections, the 
fieldwoft( by the Commission was almost stopped. After the 
constitution of the fourteenth Pariiament the Commission 

requested the Hon'ble speaker to nominate Associate 
Members to the Delimitation Commll8ion from each State. 

After receipt of the nominations the Commission restarted 
the delimitation woft(, which is progreSSing on a tight 
schedule. 

4. The delimitation of the Lok Sabha and Assembly· 
Constituencies in the all States is a time consuming work. 
Under the scheme of the Act, Associate Members are to 

be associated with the delimitation woft( from the very 

beginning. As a consequence there have to be more than 

one meeting with the Associate members from each State. 
Thereafter, the final delimitation draft is published in 

newspapers and suggestion and views are invited from the 
public. Finally public meetings are held by the Commission 
in all the States and the draft finalized. The Delimitation 

Commiasion has further stated that the delimitation woft( 
is proceeding In fuR swing, on a tight echedule and the 
Commission will endeavor to complete the work at the 
earilest. 

5. The Delimitation Commission was initially given 
• term of two years to complete the waft( of delimitation 
in an States and Union Territories but due to many factors , 
such as amendment in the Oelimitation Act. 2002 replacing 
figures of census 1991 with that of census 2001, 
dIsaoIution of Lok Sabha and consequent re-nomination 
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of Associate memberl, etc. the term of 1he Commisaion 
was extended twice.The present term of the Delimitation 
Commission is upto 31st July, 2006. However, the 
Delimitation Commiaaion has stated that it is expected that 

the work of the Delimitation Commission is likely to be 
completed by December. 2006. 

(English] 

EIeotorIII Rolle 

550. SHRI A. SAl PRATHAP : Will the Minister of LAW 

AND JUSTICE be pleased to state : 

Ca) whether Government hu given instructions to an 
State Govemments to keep the electoral rolls updated; 

(b) If so. the States which have completed the work; 

and 

(c) the status in each State for issuing of photo 

identity carda to voters? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

BHARDWAJ) : (a) and (b) As per the provisions of article 

324 of the Constitution, the superintendence, direction and 
control of the preparation of the electoral rolls for, and the 

conduct of, all elections to Parliament and to the 

Legislature of every State Is vested in the Election 
Commission. Hence the question of Govemment laauing 

any instruction to the State Govemments on keeping of 

electoral rolls up-to-date does not arise. However, the 
Election Commission has informed that the electoral rolls 

are revised/updated as on 1st January, 2005 as the 

qualifying date in respect of all the States and Union 
territories except the State of Jammu and Kashmir and 

have since been finally published. The electoral rolla of 
the State of Jammu and Kashmir are due for final 

publication on 30th November, 2005. However, no revision 
could be taken up by the Commission In the State of 
Arunachal Pradesh as on 1st January, 2005 as the 

qudtytng dille due to certain reaaona. 

(c) A Statement ehowing the status In each State 
for Issuing of photo identity carda to YOI8ra Is encIoMd. 

Election Commission oflnells 
Status for the progress of Elector's Photo 

Identity carr:t 

SI. StatelUnion Total electors Electors 

No. Territory w.r.t. iaaued with 

2 

1. Andhra 

Pradesh 

2. Arunachal 

Pradeah 

3. Assam 

4. Bihar 

1.1.2005 Identity 

roll Cards 

3 4 

52,215,678 38,889,946 

624,086 304,822 

14,995,084 67,479 

51.144,882 40,701,930 

5. Chhattisgarh 13,904,884 9,620,499 

6. Goa 952,723 776,688 

7. Gujarat 33,847,275 24,807,957 

% of 
EPIC 

luued 

5 

74.48 

48.84 

0.45 

79.58 

69.19 

81.62 

73.29 

8. Haryana 12,642,552 11,187 ,8M 88.49 

9. Himachal 

Pradesh 

4,159,962 3,053,116 73.39 

10. Jammu-Kashmir 6,345,696 3,198,936 50.41 

11. Jhat1chand 

12. Kam.taka 

13. Kera .. 

14. Madhya 

Pradesh 

17,738,462 10.635,945 59.97 

39.947,927 32,517.985 81.40 

20,824,302 20,824,302 100.00 

38,388,851 27.2M,099 71.00 

15. MehIIrMhIra 12.817,450 44,455,899 70.M 
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2 3 5 

16. Manipur 1,667,729 2,841 0.17 

17. Meghalaya 1,335,812 723,657 54.17 

18. Mizoram 559,132 401,814 71.86 

19. Nagaland 1,040,347 723,749 69.57 

20. Orilla 26,231,561 20,701,672 78.92 

21. Punjab 16,669,243 12,026,689 . 72.19 

22. Rajasthan 34,751,347 26,900,347 77.41 

23. Sikkim 288,674 220,297 78.31 

24. Tamil Nadu 46,288,197 35,026,158 75.67 

25. Tripura 2,130,299 1,427,148 66.99 

26. Uttar Pradesh 114,012,751 63,895,986 56.04 

27. Uharanchal 5,640,034 3,938,864 69.84 

28. West Bengal 48,085,522 40,862,587 84.98 

29. Andaman and 250,191 214,282 86.85 
Nicobar Islanda 

30. Chandigarh 

31. Dadra and 

Nagar Havel! 

583,810 

126,256 

32. Daman and Diu 80,981 

33. lakahadweep 39,892 

34. NCT of DeIhl 9,337,971 

35. Pondicheny 838,099 

301,888 53.53 

83,615 66.23 

59,847 73.92 

36,508 91.51 

838,098 100.00 

Total 880,123,242 412,489,948 70.M 

Natlonel ...... roh lnatltutea 

551. SHRI VARKALA RAOHAKRISHNAN : Will the 

MiniSter of SCIENCE AND TECHNOLOGY be pleased to 

state: 

(a) whether the Govemment of Kerela had submit-

ted any proposal for sening up of a National Research 

Institute at Trivandrum for conducting research wor1<s in 

electronics and nanotechnology: 

(b) If so, the details thereof: 

(c) whether the State Govemment has offered! 
provided land for aetting up this Institute; 

(d) If 10, .,. detIIIII thereof; 

(e) the tlrre by which the proposal is likely to be 

given final apprcMII; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 
OF THE DEPARTMENT OF OCEAN DEVELOPMENT 
(SHRI KAPIL SISAl) : (a) and (b) No proposal for sening 

up a National Research Institute for electronics and 

nanotechnology at Trivanclrum has been received. 

(e) to (I) Do not ariM. 

lnaul'llnC8 for Auto Ricke'" 

552. SHRI P. MOHAN: Will the Minister of FINANCe 

be pleased to atete : 

(a) whether instructions were lasued to General 
Insurance Companies by the Govemment not to accept 

renewal of Insurance Policy for Auto-Rickshaw; 

(b) If la, the reasons therefor: 

(c) whether the Govwnment prOpo.. to maU 
changea in the insurance policy; and 

(d) If 10, the ..... thereaI? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

FJNANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 

(b) 0081 not arise. 

(e) No. Sir. 

(d) Does not arlae. 

Energy Coopel'lltlon with RUllla 

553. SHRI JYOTIRADITYA M. SCINDIA : Will the 

Minister of POWER be pleased to state : 

(a) whether negotiations have been going on with 
Ruula at different IeveII for energy cooperation, including 

oN sector; 

"t' ,~ ! ~'\' t,..,. .. '. '·v 
(b) if SO, the details thereof; 'rd) .. _, 

(e) the accord or understanding, If any, reached as 

a result thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) to (c) Energy Is one of the areas on which discussions 

have been taking, place in the Indo-Russian Inter-

Governmental Commlselon for Trade, Economic, Scientific, 

Technological and Cultural Cooperation (IRIGC). Under 

the aegis of this Commission, there is a Working Group 

on Energy. In its last meeting, the Working Group 

discussed the cooperation In 011 & Gas sector and Power 

Sector, Following priority tasks have been identified for 

cooperation In Hydrocarbon sector: 

Concretize bRateral cooperation on prospective 

011 and gas projects in India, Russia and third 

countries. 

Actively encourage progress in Implementation 
of MOUe signed betWeen Aosneft & OVl and 

GAIL & Gazprom. 

AcIIveIy SUpport paI1Icipa. of RuIIian oil and 

gas compenIes In I,"" 8th round of New 
Exploration lIcenIing Policy (NELP-VI). 

OIgMiu 2nd Energy Seminar in AuuIa to 

explore opporbM1itiee for stepping up b1 ........ 
energy cooperation. 

OVL and Roaneft to explore ways to derive 

maximum value from SalchaHn-1 gas by jointly 
studying vartoua alternatives including It in LNG 
form to India either dlrectty or through aw8p 

arrangement. 

There is a longstanding cooperation with AuuIa In 
development of Hydropower projects. 

There is also ongoing cooperation with Russia In the 
sphere of cMI nuclear power. Two units of nuclear plants 

of capacity 1000 MW each are under construction at 

Kudank\.Ilam, Tamil Nadu with Russia uslstance. 

Education Loan by PrI"... Banks 

554. SHAI CHENGARA SUAENoRAN : 

SHAI C.K. CHANoRAPPAN : 

SHAI P. RAJENDAAN : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Government is aware that I\'I08t of 

the new generation private banks are not extending 

education loan to the 1tUdenII; and 

(b) If 80, the detalls and reaction of the Government 

thereto? 

THE MINISTEA OF STATE IN THE MINI STAY OF 

FINANCE (SHAI S.S. PAlANIMANICKAM) : (a) and (b) 
Reserve Bank of India had advised all Scheduled 

Commercial Banks (Including new generation private 

bank) to implement the new education loan acheme 
prepared by Indian Banks Association (ISA). New 
generation private banks as well as other banks do offer 

education Ioane to Mudents. 

555. SHRI SUGAIB SINGH : Will the Minister of 
FINANCE be pIeued to .... : 
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<a) whether ABI pn:IpOH to print hl-tech currency 
notes to check fake notea In the country; 

(b) If so. the details thereof; 

(c) the expenditure likely to be incumKt by ABI to 
manufacture the printing plates for the new denomination 
notes by luch technology; and 

(d) the time by which high-tech currency notes are 
likely to be introduced? 

THE MINISTEA OF STATE IN THE MINISTRY OF 

FINANCE (SHAi S.S. PALANIMANICKAM) : (a) and (b) 
Yes. Sir. In order to combat the menace of counterfeiting. 
Government of India had constituted a High Level 

Committee (HLC) in the year 2000 to look into the entire 

gamut of counterfeiting of bank notes. Bued on "", 
recommendationa of the HLC. it has been dectded by the 
Government of India and ABI to introduce bank notes with 
new/additional security featu ..... 

(c) The cost of the Intaglio printing plates will be of 
the order of As.1 lakh. 

(d) The banknotel with new/additional security 
features of R •. 5OI· & Re.100/· were luued in August. 2005 
and the bank notes of AI.5OOI· and Rs.10001- were issued 
In October. 2005. The new banknotes of AI.101· and 
R'.201- will be Issued in 2006. 

'nte,. .. on " RebIde 

558. SHRI RAWI LAL SUMAN : 
DR. CHINTA MOHAN: 
SHRI MOHAN RAWALE : 

Will the Minister of FINANCE be pleased to state : 

(a) the amount paid by Income Tax OeparbMnt In 
the form of interea' due to delay in repayment of IT refund 
during the lalt three years, year-wise; and 

(b) the effective atepa taken/proposed to be taken 

for speedy dispoIal of cues of refund of Income tax? 

THE MIN.STEA OF STATE IN THE MINISTAY OF 

FINANCE (SHAI S.S. PALANIMANICKAM) : (a) The 
amount paid during the last three financial years Is as 

under :. 

F.Y. (As. in crores) 

2002·03 6.268.07 

2003-04 4.701.16 

2004-05 3.865.98 

(b) The Departmental guidelines are that the returns 

receIYed claiming refundI should be proceaed within 

4 months of MCeIpI of the returns. Normally the time 

I!ml! pntIcrtbed In the guidelines Is adhered to. The 

proc... of ... ' ot refunds Is monitored by the higher 

authorities. 

[English} 

Steering Committee for Development of 
Ru,., Inau,.nce 

557. SHRI RAYAPATI SAMBASIVA RAO : Will 

the Minister of RURAL DEVELOPMENT be pleased to ..... : 
(a) whether the Government hal decided creation 

of national level steering committee to oversee the 
development of rurel insurance; 

(b) If so. the details thereof; 

(e) the time by which it il likely to give Its 
recommendations; and 

(d) the .tepa takenlto be taken to implement the 
same for rural development? 

THE MINISTER OF STATE IN THE ~INISTRY OF 

RURAl DEVELOPMENT AND MINISTER OF STATE IN 

1lfE MINISTRY OF PARliAMENTARY AFFAIRS (SHAIMATI 

SURYAKANTA PATIL) : (a) No decision has been taken 
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by Ministry of Rural Development to create national level 

Steering CommItt .. to oversee the devetopment of Nral 

in~rance. 

(b) to (d) 00 not arile. 

High Coet Loll,.. 

558. SHRI SURAVARAM SUDHAKAR REDDY: 

SHRI C.K. CHANDRAPPAN : 

WUI the Minister of FINANCE be pleased to 

state: 

(a) whether the Union Govemment has allowed 

Stat .. to pay In advance the high coM negotiated loans 

from financial Institutions and Insurance companiee; 

(b) H so, the details of the States loans from the8e 

institutions, State-wise for the year 2004-05; 

(c) whether the financial insmuttons and Insurance 

companies have oppoeed this pre-payment loan plan; 
and 

(d) H so, the details and the Govemmenrs reaction 

thereto? 

THE MINISTER OF STATE IN MINISTRY OF FINANCE 

(SHRI S.S. PALANIMANICKAM) : (a) Yea, Sir. States 
have been permitted to pre-pay their outstanding high cost 
loans by raising fresh low Interest bearing loans from 
Banks/Fls and by allocating them addltlonaJ open martcet 
borrowing. 

(b) A statement to this effect Is enclosed. 

(c) and Cd) Though no financial institution has oppoNd 

prepayment of loa"" they have their own policy on 
prepayments, keeping In view the financial hedh and 

implication of prepayments. Most of the ffnanciat Indlu-
tIonI charge a premium on prepayments while few of them 
have a policy not to extend further loan to a State In the 

yearof~. 

"""",.nt 

IndIcIlfIng the IIIJJOUnIs permitted to be raJHd IhtDugh 
AIIItIc« ~ and conNIJI given to SM_ 
under ArtJcIe 293(3) of the Constitution of IncIM 
for ",...".yment of their high cost ,nstitutlon.' 

loans during 2OtH-D6 

(Rs. In erore) 

SI. Name of State Additional Article 293(3) 
No. Market permisalon for 

Borrowlnge funda from Banks/ 

Financial 

Institutions 

1. Gujarat 390.21 

2. Kerate 327.19 

3. Madhya Pradesh 337.25 

4. Maha,.shtra 941.88 

5. Meghalaya 49.21 

6. Mizoram 48.82 

7. Nagaland 8.93 

8. Oriala 37.47 

9. Rajasthan 893.90 

10. Sikkim 19.48 

11. Uttar Pradesh -984.97 

*The State of Uttar PradHh was permitted to raile MarkM 
BorrowIngs of Ra. 884.97 CIOf8I for pre-.,.yment of RIDF 

loans to NABARD. The amount could not be raised by RBI 
due to poor response. 

8eIeoIIon of Dlatrtota under SGSY 

559. SHRI ABDUL RASHID SHAHEEN : WIH the 
MIniater of RURAL DEVELOPMENT be pI .... d to ..... : 
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(a) the ItepI taken by the Government In imple-

menting Inter-Ministerial Group recommendations for 

launching pilot programme under Swarnjayanti Gram 
Swarozgar Yojana for unemployed youth in rural areas for 

2005·07; 

(b) the name of districts selected for launching the 

programme In the 1st and 2nd phase; and 

(c) the amount allocated for the project for the year 

2005·067 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRlMATI 

SURYAKANTA PATIL) : (a) k) (c) Inter·Ministerial Group 

(IMG) had recommended that a demand-drlven skill 

development programme may be designed to equip the 
unemployed rural youths hom the Below Poverty Une 
(BPL) households with marketable skills which would 
enable them to either secure placement In the organized 
establishments or secure sustainable seH·employment 

through micro enterprise. Subsequent to the recommen-

datIOns of IMG, the Government decided to 'aunch a pilot 

programme for skill development under SGSY for the 
unemployed youths from BPL families In the rural areas. 

The guidelines of the pilot scheme has been issued and 

circulated to the states. 

During the pilot phase of the scheme (2005-2007) It 

is proposed to cover at least 1000-2000 rural youth per 
year in 100 selected districts. These pilot projects 
would be funded as Special Projects under SGSY, with 

the same pattem of assistance (75:25) applied mutatis 

mutandis to the training programme. So 'far . no .uch 
special projects have been received from the State 
Government. 

Hydro Poww Generltlon 

560. DR. DHIREDRA AGARWAL : 

SHRI BIR SINGH MAHATO : 

WiH the Mlnlater of POWER be pleated to state : 

(a) the detail. of potential/untapped source of Hyde! 
power in the country; 

(b) whether the Govemment Is aware that Hyde! 

power could be generated by harnessing the west flowing 

river waters in certain regions of the country; 

(c) If 10, the rivers where Hydel power generation 

is possible atter harnessing their water; 

(d) whether the Govemment propose to take stepa 
to harness these river waters to generate energy at 

affordable cost; and 

(e) if 10, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) to (c) The r8-assessment studies of hydro-electrlc 

potential of the country, completed by Central Electricity 
Authority in 1987, have placed the economically exploit-
able hydro power potential at 84,044 MW at 60% load 

factor. when fully developed would resuh in an In.talled 
capacity of about 1,50.000 MW on the basis of probable 

average load factor. A tolal of 845 hydro-electrlc schemes 
have been identified in the various basins. So far. 28,625 

MW (19.2% has been developed and 13.382 MW (9.0%) 
is under development. The status of Basin wise Hydro 
Electric Potential development in the country in terms of 

pot.~ at 60% load factor Is given In the statement 
enclosed. 

(d) and (e) The Central Electiiclty Authority (CEA) 

had conducted a Ranking Study in 2001-02 in which 399 
schemes with an aggregate capacity of 1,06,910 MW were 

prioritized on the basis of various aspects Involved in the 

development of hydro schemes. Baaed on the Ranking 
Studies the 50,000 MW Hydroelectric Initiative W88 

launched by Government of India during 2003-04 under 
which PreHminary Feuibillty Reports (PFRs) of 182 
attradIYe hydroelectric projects in 16 stat.. have been 
prepared. BuecI on the resultl ~ the Pre-feulbility 
Reports, n schemM aggregating to an in8taUed capacity 

of 33.951 MW, whoM first year tariff works out below 
Rs.2.501 KwH. have been taken up for detajled survey & 
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Investigation and preparation of DPRa and eventual 

Implementation. This exercise woufd provide a shelf of 

bal\kable DPRs tor development of hydroelectric achemes 
whICh would yield benefits during 11 th Plan period and 
beyond. 

In addition to above. the Government has taken 

the following steps to harness the untapped hydro 
potential: 

(I) A Hydro Policy was announced by the Govem-

ment in August. 1998 incorporating several 

steps and measures to facilitate accelerated 

development of hydro power. The Policy 8110 

encourages greater particlpltton by pnvate 

sector. 

(ii) A number of hydro Power Corporatio,. in the 
Central Sector and Joinlll\lentures with State 

Governments have been created tor deve1op-
ment of hydro power. 

(iii) The Government has also approved a Three-

Stage Clearance procedure for expeditious 

execution of hydro electric projeCts in the Central 

Sector. Other procedural reforms have allO been 
undertaken. 

(Iv, To meet the aU India peak demand and 

energy requirement af the end of 11th Plan. 

based on the demand projections as per 18th 

,Electric !=lower Survey (EPS). advance 

action has been taken to Identify hydroelectric 

schemes for inclUSion for benetils in the 11 th 

Plan period. 

(v) The Electricity Act. 2003 has been enacted from 

10th June, 2003 which. establishes direct 

commercial relationship between generating 

companias and consumers/electricity traders. 

The right to open acoe8I to the State and Central 

t~ network tor wheeling of eleCtricity 

hal been allowed. Statutory Bodies like Central 
Electricity Regulatory Commission (CERC). Slate 

Regulatory CommIaaIona (CRC) and Appellate 

CommissIon to fix tariff In an objective and 

tranaparent manner have been set up. 

Status of H.E. Potential De~t (8Bsin-wise) 

A. on 01.11.2006 

River Potential Potential '" Potential '" '" CEA "10 CEA % 
Baaln Assessed Developed Dev .. Under Under developed cleared cleared Total 

at 60% at 60% loped develop- Develop- + Under Potential Potential 

Load Load ment ment Develop- at 60' 
Factor Factor ment Load Factor 
(MW) (MW) (MW) (MW) (MWl 

1 . 2 3 4 5 8 7 8 9 10 

1ndu8 19988.00 3730.85 18.87 1475.42 7.38 H.05 948.76 4.75 30.78 

'.'~ 

Ganga 10715.00 1989.08 18.38 1298.88 12.12 30.50 528.47 4.81 35.41 

Central IndiwI Rivers 2740.00 1151.88 83.93 455.28 18.82 80.55 180.50 8.95 87.50 
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1 2 3 4 5 6 7 8 9 10 

West Flowing Rivera 6149.00 3704.17 60.24 82.03 1.33 61.57 415.80 6.78 88.34 

Eat FIowtng Rivers 9532.00 4215.23 «.22 126.85 1.33 45.55 212.70 2.23 47.78 

Brahmaputra Buln 34920.00 660.83 1.89 1138.63 3.26 5.15 409.00 1.17 6.32 

All India 84044.00 18031.86 19.08 4577.10 5.45 24.52 2703.22 3.22 27.74 

Sdlng up of • National Poww 
Grtd 

581. SHRI JASHUBHAI DHANABHAI BARAD : Will 

the Minl8ter of POWER be pleased to state: 

(a) the progr8IS made by the Government 80 far 

in developing of a National Power Grid through integration 

of an the regional trInImIIeIon system In the country: 

and 

(b) the total funds epent thereon tlU date? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) The present inter-regional tranamlsslon capacity Ia 
9,500 MW which Ia Ukely to Increue to over 30,000 MW 

by 2012. Formation of National Power Grid through the 
process of Integration of the regional grida Ia an 

evolutionary proceas. At prnent, all the five existing 

regional girds have been Hnked through either synchro-

nous or asynchronous Inter-connectlona. 

Eastem, North-Eastern and Westem Regions are 

Integrated through eynchronous linked with a capacity of 

1250 MW between Eastem Region and North-Eastem 

Region and 1800 MW between Eastem Region and 

W..-rn Region. 

Nof1hem Region Is cunentIy connected through 

asynchranoul radial mode and HVDC back-to-back 
Inter-regional tranemi8eion cortMCtlvlty of 800 MW with 
the EaItem Region and 1000 MW with the Western 
Region. 

Southem Region is connected through HVDC Bipole. 

Back-ta-Back and radial links 0' 3100 MW capacity with 

Eastem Region and through 1700 tNN asynchronous links 

with Eastern Region. 

(b) Power Grid Corporation 0' India Ltd. (PGCll) 

has made a totallnveatment of about R •. 21,500 crore upto 

March. 2005 on power evacuating. grid strengthening, 

inter-regional, and Inter-regional transmtsalOf1 schemes for 

development of National Grid. 

(Translation] 

o.nel1ltlon of Power In Uttaranchal 

562. SHRI BACHI SINGH RAWAT "BACHDA" : Will 

the Minister of POWER be pleased to state : 

(a) the quantum of power being generated in 

Uttaranchal 88 of now and the States to which this State 

Ia supplying electricity oland the rates at which It Is being 

supplied; and 

(b) the detaHs of the scheme being formulated to 
ensure proper suppJy of electricity In Deihl along with 
detalls thereof from Uttaranchal? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : 

(a) During the current year (April-October, 2005), 2988 

MUs power were generated In una,ranchal (including 
generation from central sector). The details of energy 

supplied by Uttaranchal during the period (Aprlt-October, 

2005) to other statea are .. under:-
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State 

Haryana 

Himachal 

Pradesh 

Punjab 

Energy 

Supplied 

(MU) 

84.8 

333.8 

94.0 

Uttar. Praduh 96.4 

.. 

Remarks 

82.0 MU against banking 

arrangement 

Against the share of HP in 

Uttaranchal projects 

Against banking arrangement 

Against bilateral sale at 

Rs.2.701kWh with 2% rebate 

'or off-peak power through 
PTC during April and May. 

2005 . 

(b) Electricity being a concurrent subject, supply 

and distribution of electricity in a State is in the purview 

of the State Govemment/State Power Utility concemed. 

Govemment of India only supplements the f;fforts of State 

Govemment (s) by commissioning power projects through 

Central Public Sector Undertakings. However. the follow-

ing steps are being taken by the Govemment to ensure 

proper supply of electricity in Delhi: 

(i) A target of 225.78 MW of capacity addition in 

Delhi (Pragalt CCGT) was fixed during 10th Plan 

which has since been achieved in the year 

2002-03. Further. a number of new units/projects 

in the central sector such as 500 MW Rihand 

Stage-II (located in UP). 3x130 MW Dulhasti 

(located in J&K. 210 MW Unchahar-III (located 

in U.P.). 220 MW Rajasthan Atomic Power Plant 

Unit 5 Oocated in Rajasthan) and 4x250 MW 
Tehri HPS (located In Uttaranchal) are under 

Implementation in which. Delhi wlH have share 

as per Its entitlement. 

(ii) Under the Accelerated Power Development & 

Retonna Programme (APDRP) launched by the 

Govemment of India for improvement of sub 

transmission and distribution system. projects 

amounting to Rs.922.61 crores have been 
sanctioned and Rs.106.51 crores have been 

released to Delhi till date. 

APDRP 

583. DR. CHINTA MOHAN: 

SHRt RAJIV RANJAN SINGH "LALAN" : 

SHRI G.M. SIDDESWARA : 

Will the Minister of POWER be pleased to state : 

(a) whether the Government had launched an 

Accelerated Power Development and Reforms Prog-

ramme few years back to expedite reforms In the power 
lector; . 

(b) if 80, the details thereof along with the date on 

which the said programme was launched and the 

total amount spent under this programme till 31st March. 

2005; 

(c) whether a need for revamping of the said 

programme is being felt; 

(d) if so. the reasonstheretor; and 

(e) the steps taken by the Govemment so far for 

revamping of the said programme? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : 

(a) and (b) Yes. Sir. Govemment had launched Acceler· 

ated Power Development and Reforms Programme 

(APDRP) in the year 2002-03 in order to reduce Aggregate 

Technical and Commercial losses. improving quality of 

supply of power. increasing revenue collection and 

improving consumer satisfaction. The said programme hal 

two components viz. (i) investment component; and (ii) 

incentive component. Under investment component. funds 

ant released 8S Addftional Central Plan Assistance to the 

States for strengthening and upgradation of sub-tranamis· 

sfon and distribution system. Under the incentive compo-

nent of APDRP, 50% of the actual cash loss reduction 
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effected is given as grant to luch Utilities that reduce calh 

IOSHS over the base year of 2000-01. The G~ernment 

has sanctioned projects amounting to Rs.19182.33 crores 

under investment component of APDRP 80 far. out of 
which APDRP component is R8.11279.87 ero.... and 

the Government has already released an amount of 

Ra. 5642.58 crorea under this component of progranvne. 
An aggregate amount of 1471.36 crore has been released 
a8 Incentive to seven States under incentive component 

of APDRP. 

(c) to (el Component of Independent evaluation has 

been buih In for every project that Is completed. So far. 

Independent evaluation was entrusted to AdminiItrative 

Staff College of India (ASCI). Hyderabacl. The Energy 

and Resources Institute (TERI). New Deihl, I~ irWtP.;:t, 
of Management (11M). Ahmedabad, SBI Capital MIll .... 
Ltd., Mumbal and TATA Consultancy Servlcel (TCS). 

New Deihl for 86 projectl. Changes in the progrMIM. 

if any. will depend on the outcome of the evaluation 
reports. 

(English) 

FDI In R_I Eetate 

564. SHRI K.S. RAe : win the Minieter of FINANCE 
be pleased to etate : 

(a) whether the Government ha8 formulated the 

guldeN"" to attract foreign direct inveItment In real 
eatate; 

(b) If 50, the detalla thereof; 

(c) whether the tunda received under FOI be UMd 
for both I'8IIdentIaI and c:ommerciaI properties; and 

(d) If 80. the detalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICt<AM) : (8) and (b) 

PreeentIy Fcnign DIrect Irwwtment (FOI) II anow.d up to 
100% under the automaIIc route In townIhlpe, houIIng, 

built-up Infrastructure and conatNction-develop 

pr0ject8 (which would include, but not be .... tricted to. 
housing, commercial premlsel, hotels, resorts, hoepitall, 

educational Institutions, recreational facilities. city and 
regional level Infrastructure), lubject to the following 

guldelinel: 

(1) Minimum area to be developed under each 

project would be as under: 

(I) In case of development of aerviced 

hou81ng plots. a minimum land area of 10 

hecta ..... 

(II) In case of construction-developrnent 

pro;ects. a minimum built-up area of 

50.000 lq.mII. 

(HI) In cue of • contMnatIon project. any one 
Qt 1M above two conditione would suffice. 

(2) The Investment would further be subject to the 

folloWing conditions: 

(I) Minimum capitalization of USS 1 0 milHon 

for wholly owned subsidiaries and USS 5 

miIIon for joint ventures with Indian 

partners. The funds would have to be 
brought In within Iix month8 of commence-
ment of bUSiness of the Company. 

(II) OrIginal Inveatment cannot be repatriated 

before .. period of three years from 

completion of minimum capitalization. 

However, the Investor may be permitted to 
exit eartler with prior approval of the 
Government through the FIPS. 

(3) At Ie .. t 50% of the project must be developed 

within • period of ftve years from the date of 
obtaining all statutory clearances. The Invntor 
would not be permitted to, .. n undeveloped 

pIoIs. 

(4) The project ahaH conform to the norms and 
1tMdardI, including land use requiremenlll and 



341 AGRAHAVANA 4, 1927 (Saka) 342 

.-

provision of community amenlt\ea and common 
facilities, .. laid down In the applicable building 
control regulationa, bye.laws, rules, and other 
I8gUIationa of the State GovemmentNJunicipall 
Local Body concerned. 

(5) The investor ahall be responsible for obtaining 

all neceaaary approvals, Including those of the 
bulldlngllayout plana, developing internal and 
peripheral areas and other Infrastructure 

facilities, payment of development, eldernal 

development and other charges and complying 

with all other requirements .. preecrtbed 
under applicable ruleslbye-lawalregulationa of 
the State GovemmentlMuniclpalllocal Body 
concerned. 

(6) The State GovemmentlMunicipallLocal Body 
coneemed. which approves the buildin~ devel-

opment plans, would monitor compliance of the 

above conditions by the developer. 

(c) and (d) V .. , Sir. Such FOI II allowed both for 

housing and commercial preml8es subject to guidelines 

Indicated above. 

Scheme. for Handloom SocIetIH 

565. SHRI MOHAN RAWALE : Will the Mlnlater of 

TEXTILES be pleased to state : 

(a) whether the Govemment is conaldering any 
scheme to encourage handloom societies to enter into the 
field of garment manufacturing; and 

(b) If 10, the details thereof? 

l-
THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) No, Sir. 

(b) Ooes not arile. 

Rura' Electrltlcdon 

566. SHRI BALASHOWRV VALLABHANENI : WiN the 
Mintlter of POWER be pleased to Ita .. : 

(a) whether the Rural Electriftcatlon Corporation has 

recentty agraed to provtde Ra.487 crores for rural 
electrification In Andhra Pradeeh; 

(b) If 10, the detalla thereof; 

(c) whether the State Government has asked for an 

additional grant of Rs.400 CfOI'88 for the purpose; 

(d) If 80, the declsion taken by the Govemment In 

this regard; and 

(e) the time by which amount is likely to be 

released? 

THE MINISTER OF POWER (SHRI P.M. SAVE EO) : 

(a) and (b, Based on the project propoeals received from 

Andhra Pradesh, the Rural Electrification Corporation 

(REC) has approved 4 district based projects with an 

outlay of Rs. 1 6O.9S crore covering electrifICation of 6.5 

lakhs rural households (Including 5.2 lalehl BPL HOUM-

hoIda) under Rajiv Gandhi Grameen Vidyutlkaran Vojana 

(RGGVY). 

(c) and (d) The State Government has forwarded 

additional eighteen diItrIct based profects under RGGVY 

which is under consideration of REC. 

(.) The funds are to be releued in instalments 

based on the progress reported by Implementing agencies 

agalnst the sc:hame •. The firat Instalment II to be released 

on award of contract by the Implementing agencies. 

MIning Le ... by Foralgn Companl •• 

567. SHRI JUAL ORAM : Will the Mlni.t.r of MINES 

be pIeued to state : 

(a) whether some foreign companle' including 

AuatraUan companies are keen to take mining .... e In 
India; 

(b) If 10, the detaIIe thereof; 

(C) the mInea under conaIderation for ..... ; and 
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(d) the steps taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY COAL 

AND MINISTER OF STATE IN THE MINISTRY OF MINES 

S. 
No. 

1. 

2. 

Name of the applicant 

Mis. Transworld Gamet India 

Pvt. ltd. 

Mis. Transworlcl Gamet India 

Pvt. Ltd. 

Minerals 

Gamet 

Gamet 

(DR. DASARI NARAYAN RAO) : (a) to (e) The following 
proposals have been received from State Governments 
for grant of mining lease in favour of Indian compani .. , 
which are subsidiaries! Joint ventures of the foreign 

companies: 

State 

Andhra Pradesh 

Andhra Pradesh 

Nationality of 

Promoter foreign 

company 

Canadian 

Canadian 

3. Mis Gee Myaore Services 

India Pvt. Ltd. 

Gold. Copper, Lead, 

Zinc, SIIv8r and aD 
other IIIOCIated 

minerals 

Andhra PradHh Australian 

(d) Action has been initiated for examining the 
proposals in the light of the relevant Act and Rules. 

Integrated Wool Improvement Programme 

568. SHRI DUSHYANT SINGH: Will the Minister of 
TEXTILES be pIeued to atate : 

(al whether the Government has evaluated the 
achievements made under the Integrated Wool Improve-
ment Programme during the Tenth Plan In the country; and 

Vear 2003-2004 

(b) If so, the details thereof, State-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) and (b) Ves, Sir. The National Institute 

of Rural Development. Hyderabad has undertaken 
a concurrent evaluation of the Integrated Wool Im-
provement Programme. In the first report submitted by 

the Institute. achievements in regard to utilization of 
central funds by the States have been indicated as 
follows :-

Vear 2004-2005 

Item State Allotment Utilisation Utilisation (2003-05) 

(Rs.) 
Amount (Rs.) 0.4 Allotment Amount (Rs.) % Allotment" 

2 3 4 5 6 7 

Total Gujarat 13,350,000 ',630.612 21.42 6,249,056 59.02 
Funds 
(Rs.) Himachal Pradesh 12,505,000 Funds re .... ed late 9,963,068 79.67 
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2 

Jammu and 

Kashmir 

3 

37.085.000 

4 

14,446.000 

6 e 7 

38.95 16,724.000 84.05 

Uttaranchal 7,612.000 Board fonned In late 2004 5.820.741 76.46 

• Cumulative for both the years 2003-04 & 2004-05. 

Note : A further sum 0' As. 43.2 lakh was released to Gularat for the year 2004-05. 

Development of NeES 

589. SHRI SANAT KUMAR MANDAL : Witl the 
Minister of NON-CONVENTIONAL ENERGY SOURCES be 

pleased to state : 

(a) whether the Govemment propose to encourage 

private sector In the field of non-conventional energy 

sector; 

(b) if 80. the details thereof; 

(0) the efforts made by the Gov.mment in this 

regard during the last three years; and 

(d) the response of private entrepreneurs there-

to? 

THE MINISTER OF STATE OF THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

MUTIEMWAR) : (a) and (b) Yes. Sir. Private partlci-patlon 

Is being encouraged for setting up grid-interactive 

renewable power projects. To encourage Inve8tment In 

these projects. financi~1 and fiscal Incentives are 

being provided which include capital! Interest subsidy. 

accelerated depreciation and relief from taxes & duties. 
In addition. preferential tariff is being given to grid-

interactive renewable power In most potential stat ... 
A higher level of central financial assistance is 

being provided to special category states and laland 

territories for setting up non-conventional en.rgy 

projects. 

(c) and (d) RenewabIes contribute IIbout 6 per cent 

(6160 MW) of the total installed capacity in the 
country. 88 on 31.3.2005. As much 88 18 per cent. i ••.• 

2643 MW of the additional installed power generating 

capacity has been commiIIIoned during the .... 3 years 
(FY2002-03. 2003-04 & 2004-05). Of this. 13 per cent 
(1967 MW) hu come from wind power. 2 per cent 
(267 MW) from emaJl-hydro power and around 3 per cent 

(407 MW) from blo-ene!vy. Over fWo.third ahare in the total 

grid· Interactive renewable pow.r installed capacity is that 
of the private sector and around one-third of the 
Government. 

[Translation) 

Loan by RRB to FanMr8 

570. SHRI CHANDRABHAN SINGH 

Minister of FINANCE be pleued to .tate : 

Will the 

(a) the number of small farmers of Scheduled 
Tribes and backward cIasIes in Madhya Pradesh to whom 
loans have been giv.n by Regional Rural Ban~ during 

the last three years; and 

(b) the extent to which the Govemment haIJ 
achieved success 88 a result of mealur .. taken by the 
Govemment to remove the dlfflcultl.. being faced by 

farmers in getting loan 'rom RRBI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRt S.S. PALANIMANICKAM) : Ca) As per 

information fumilhed by NABARO. the IoanI given by 

RRBs to persona beIongIng.to SCIST in the last three years 
In the State of Madhya Prade8h Is .. under: 
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Loans OutstandIng Loans Iuued 

No. of Amount No. of Amount 

Accounts (As. crore) Accowtts (RI. crore) 

2003 154582 180.27 16054 47.67 

2004 147515 230.05 19046 65.81 

2005 144474 264.20 23823 74.34 

The existing system does not generate Infonnatlon 

relating to backward c .... , separately. 

(b) -RRBa have been lucceeaful In enhancing the 

outreach of the financial Iystem beeldes providing loans 
to Individual borrowal accountl. RRBa have aIIo financed 
4192 Self Help Groups (SHG.) during the year 2004-05 

and cumulatively provided financial Hrvicel to 17678 
SHGa In the State. 

{English} 

uc s.teIUte Centre 

571. SHRI KISHANBHAI V. PATEL: Will the Minister 

of FINANCE be pleased to state : 

(a) whether Life lnaurance Corporation (LIC) hu 

started satellite centrel in the country; 

(b) If 10, the details and the aaIIent ...... ; 

(c) the number of euch cent,.. LIC Pf0P0M8 to 

Itart during 2005-08, State-wlM; and 

(d) the criteria fixed for starting such centres? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) and (b) .... 

SIr. The ute Insurance Corporation ot India (LlC) hu 
llarted the Satellite Cent.,. in their 20 offIceI. The satellite 
office will collect propoul deposit in respect of rnadIcaI 
c-. and ~er the medical propouJ and forward It to 
the parent Innch. In rnpect of non medical cuea the 

proposal will be registered and completed under green 
channel and Am Premium Receipt (FPR) will be issued 

8CfOII the counter. All the job at satellite offICe will be done 

uncler Single Window concept. The satellite office will also 

take care of policyholders servicing like premium collection. 

giving loan/surrender/revival quotes. effecting change of 

addresa/nominatlon/asslgnment. 

(c) The LIC proposes to start 30 satellite centers 

during the year 2005-06. 5 each in West Bengal. Delhi 

and Maharuhtra, 3 each in Tamil Nadu and Kamataka, 

2 each in Madhya Pradesh, Uttar Pradesh and Andhra 

Pradelh and one each In Chhaltis Gam, Kerala and 

Gujarat. 

(d) The criteria fixed for starting such centers are 

.. under: 

(1) The Main Branch should be headed by a Chief 

Manager. (2) The Main Branch should have atlealt 15 
Development Officers. 600 agents and 1.50 lakh 

inforce and paid up policies put together. (3) The 

Main Branch should have completed atleast 10000 
policies in the previous financial year. (4) Where the 
decadal growth in population 81 per Census 2001 is 

at lealt 50% over Cen.us 1991. (5) Where new 
residential. office blocks and new industrial units have 
emerged. 

FDI In Financial and ot .... r Sector. 

572. SHRI BADIGA RAMAKRISHNA 

Minister of FINANCE be pleased to state : 
Win the 

(a) whether the Govemment plan to allow more FDI 
In financial and other sectors; 

(b) if so, the action plan drawn up for the purpose. 
sector-wise; 

(c) the benefits likely to be accrue therefrom; 

(d) the manner In which It wlY help in checking the 
InftaIIon ..... and riling prices of eeaentlal Items? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANtCKAM) : C.) to Cd) In 
terms of FOI Policy, FOI " pennIIted In the following 
financial services: 

(i) In 19 NBFC actMtiea, FOI upto 100% is 

permitted 8ubject to minimum capital_lion 
norms. 

(Ii) In B8nking sector, subject to caps. 

(iii) In Asset Reconstruction Companies. IUbject to 
caps. 

Separately. in Insurance sector FlO " permitted .ubject to 

caps. 

Review of FOI Policy i. an ongoing process. In 

general. FOI inflows augment domestic investible re-

sources. c.... of Fraud In CentI1lI !xol .. 

573. SHRI RAGHUNATH JHA : Will the Minister of 

FINANCE be pleased to stale : 

Ca> whether Department of Central Excise detected 
5573 cases of fraucUpresumptive fraud involving duty of 
Rs.4.478 crores during the yeara 2001-04; 

(b) if 80. the details of the companies involved 

in fraud.. and action taken agatnst thole companies; 
and 

(c) the quantum of amount recovered from those 

companlel during the year 2003-041 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE CSHRI S.S. PALAltiMANICKAM) : C.) to Cc) The 
information II being collected and wII be laid on the Table 
of the Houle. 

at.mp Duty In 811 

674. SHRI PARAS HATH YADAV : WII the MiniIter 
01 FINANCE be pIeaHd to ..... : 

C.) wMIher the Govemment 01 MIhnIhIra had 

decided to Impoee ...., duty on membefa of Bombay and 

National Stock Exc:hangee and Membera have paued on 
thIa duty on the 1rwestoraI.~: 

(b) if .0. whether some State Govemmentl have 

also impoaec:l stamp duty on the Membel'l Qf BSEINSE 

who have routed through terminals outside Maharaahtra 

State; 

(c) if so. the dlltai18 of thole State. thereof' 

alongwlth the reasons for impoling double stamp duty 
therefor; 

Cd) whether his Ministry has Issued any Instruc-

tions to the State Govemments that the double charges 

of stamp duty should be abolished in States on aU 

atock transactiona particularly on non-delivery based 
transactions: 

Ce) if 10, the deIdI thereof aIongwIth the name 01 

those States who have Implemented thole lnatructlona; 

and 

(f) If not. the lime by which thee. lnatructi0n8 are 

likely to be i88ued In view to 18teguard the Inte,.._ of 
the general Investors? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) Under 

the Constitution of India. Stamp Duties (but not including 

,.... of Itamp duty) fall under Entry 44 of the Concurrent 
LIlt. ThuI, both the Centre .. well .. the Stat .. haw the 
powers to legislate. Regarding rat.. of &tamp duty. the 

Central Govemment h .. powers to fix the rates in reapect 
of 10 inltNmen18 lilted in Entry 91 of the Union LiII. 
whereas States have the powers In reepect of the 
I"M1'l8ining inItruments by virtue of Entry 83 of the S18t. 
lilt. The revenue from llamp duty Is collected and 
approprtMed by the State ooncerned. Generally. the Itamp 

duty wall being levied by varioul States on the contract 

nolet. In reepect of HCUttty nneactIonI, MnI by the broker 

Government of Maharuhtra has amellded the Bombay 
Stamp Act. 1968, _ a reeuIl of which, record 01 

IrW1ACIionI effected by a trading menmer through a IIock 
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exchange has been eubjectecl to stamp duty, which would 
also cover transaction. taking place through stock 
exchanges In Maharashtra, but for which the brokers or 
Investors are located outside Maharashtra, thereby 
relultlng in luch brokeralinvestors being subjected to 
stamp duty by two States, In some cases. 

(d) to (f) The constitutionalllegal validity of the 
amendment carried out by the Govemment of Maharashtra 
has been challenged by a petitioner In Hon'ble Deihl high 
Court. The Union of India has also been made party to 
the case. The matter Is presently sub-judice. In view of thil, 
the Central Govemment has not Issued any instructions 
to the States in this regard. 

[Translation} 

(c) whether there Ie huge gap between demand 
and supply of the electricity In the countlY and If 10, the 
details thereof, Sta .. wI8e; and 

(d) the measures taken/proposed to be taken to 
reduce the gap between demand and supply giving details 
thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
The commercial losses which include losses due to theft 
etc. of power utilities during the year 2003-04 were 
Rs.20623 cror88. 

(b) The steps taken by the Govemment to improve 
the transmission and distribution system include: 

(i) Metering of 1 1 kV feeders and consumer 
FundI to Court metering; 

575. SHRIMATI NEETA PATERIYA : Will the Minister 
of LAW AND JUSTICE be pleased to state : 

(a) whether Govemment of Madhya Pradesh has 
sent a proposal worth Rs.200 crores to the Union 
Government for approval for construction addition and 
alteration of court buildings in order to upgrade judicial 
administration of the State; and 

(b) If 80, the action being taken by the Govemment 
and the tima by which approval Is likely to be accorded 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) No, Sir. 

(b) Does not arise. 

(English) 

T and D Lo .... 

576. SHRI PRABHUNATH SINGH : Will the Minister 
of POWER be pleased to state : 

(a) whether the Govemment Is incurring I08MI to 
the tune of Rs.20,OOO crore ~nually due to theft and un-
metered supply of power; 

(b) If so, measureS takenlproposed to be taken to 
Improve transmission and distribution system; 

(Ii) Energy accounting and auditing; 

(iii) Strengthening the provisions, relating to theft of 
power in Electricity Act, 2003; 

(Iv) Upgradation and strengthening of sub-
transmission and distribution system under 
APDRP; 

(v) Incentivislng for reduction of cash losses by 
State power utilities under APDRP; 

(vi) Introduction of High Voltage Distribution System 
(HVDS); and 

(vii) Introduction of IT applications. 

(c) A statement showing the actual power supply 
poSition in the country for the period April 2005 to October 
2005, State-wise Is enclosed. 

(d) The following steps are being taken to bridge 
the gap between demand and supply of power in the 
country: 

(I) A capacity addition of 41:1 10 MW has been 
targeted for 10th Five Year Plan consisting of 
22,832 MW In Central Sector, 1 , ,157 MW 
In State sector and 7,121 MW in Private 
Sector. 
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(Ii) Earty 8tabII1z1dlon of newly commissioned units. 

(ID) CfMIion of a rot...t National Grid for optimum 
utilization of generation capacity and inter-

regional tranamil8lon of power. 

(Iv) To bring about reforms in distribution, 
Govemment of India is implementing the 

AoceIeI'lded Power Development and Reforms 
Progranvne (APORP) for strengthening and up-
gradation of sub-transmission and diItrIbutIon 
system in States as a major step towards 

reduction of aggregate transmission and 
commercial losses and attaining commercial 
viability of the power lector. Fund8 are being 

provided to States for undertaking scherM8 for 
sub-transmission and distribution systems under 

the APDRP. 

(v) Demand side management, energy efftc:tenc:.~ 

and conservation measures. 

(vi) Provided interest subsidy on loans by the Power 
Finance Corporation for renovation and 
modemlzatlon and life menllon of okf and 
lnefftcient generating units. 

(vii) ExploItation of hydro potentiat at a f ...... pace. 

State System 
Region 

Chandlgarh 

Deihl 

.,.,.",.", 

Actual PO'IIItIf Supply Position 

(Flguree In MU net) 

April, 05 to October, 05 

Requlre- Availability SurplullDellcit (-) 

ment 
(MU) (MU) (MU) (%) 

2 3 4 5 

814 812 -2 ..Q.2 

13.790 13.602 -188 -1.4 

Haryana 

Himachal 
Pradeeh 

2 3 

14,689 13,498 

2,375 2,371 

Jammu and 4,895 4,351 
Kuhmir 

Punjab 23,824 21,515 

Rajalthan 17,251 18,871 

Uttar Pradesh 32.488 25,567 

Uttaranchal 2.940 2.871 

4 5 

-1,171 -8.0 

-4 ~ -0.2 

-544 -11.1 

-2.109 -B.9 

-380 -2.2 

-8,901 -21.3 

-89 -2.3 

Northam 
RegIon 

112.121 101,451 ·11,388 ·10.1 

Chhattisgarh 7,587 7,341 -226 -3.0 

Guja,.t 32.838 29.878 -2,958 -9.1 

Madhya 18,454 16,612 -1,842 ·10.0 
Pradelh 

Maharashtra 55,901 47.999 ·7,902 ·14.1 

Daman and Diu 783 763 a 0.0 

Dad,. and 1,435 1,435 a 0.0 
Nagar Havel! 

Goa 1,345 1,345 o 0.0 

w....-n RegIon 111,101 105.173 ·12 •• 21 ·10.' 

Andhre PradeIh 29.780 29.333 ·427 -1.4 

Kamataka 18,381 18,238 ·125 ..Q.7 

Ketala 7.795 7,738 -57 ..Q.7 

Tamil Nadu 32.528 32,340 ·188 -0.6 

Pondicherry 1.005 1.005 a . 0.0 
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2 3 4 5 ExterMIIy AIded ProJeota 

5n. SHRI CHANDRAKANT KHAlRE WI! the 
Lakshadweepl 14 14 0 0.0 MInIster of FINANCE be pIeued to ..... : 

Southem 11,447 11,112 -785 .0 .. 
(a) The total number of ongotng externally-aided 

Region 
project8, State-wile and cost Involved the""n; and 

Bihar 4,848 4,098 -550 -11.8 
(b) the ehare of Maharuhtra out of the total 

DVC 5.713 5,668 -45 -D.8 extemally-alded projectI approved from 1. April, 2001 to 

31st March, 20041 
Jharkhand 2,307 2,230 -n -3.3 

THE MINISTER OF STATE IN THE MINISTRY OF 

Orissa 8.762 8.655 -107 -1.2 FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Information 

II being coIIecIed and will be laid on the t.tJle of the 
West Bengal 15,195 14.920 -275 -1.8 House. 

Sikklm 126 125 -1 -G.8 (b) The .: .... of Maharaehtra out of the total cost 

Andaman and 140 100 -40 -28.6 of the externllly-aldld projecta .pproved during the period 

Nlcobart II 6.22 per cent 

lE8atem Region 36,751 35,1. -1,055 -2.' New Scheme. of UC 

Arunachal 121 120 -1 -0.8 578. SHRI E.G. SUGAVANAM : WIll the Mlniater of 

Pradeah FINANCE be pIeued to state : 

Assam 2,362 2,217 -145 -6.1 (a) the number of policy hoIderI of life Insurance 
Corporation In the country _ on date: 

Manlpur 305 298 -9 -3.0 
(b) the details of buIIne8s of LIC during the last 

Meghalaya 810 681 -129 -15.9 th .... years and the expected business durInG the current 

year; 
Mizoram 130 121 -9 -6.9 

(e) whether the L1C propoees to ... up worId-cIuI 
Nagaland 282 249 -13 -5.0 data warehousing facility pertaining to Ita poIlcy-hoIderI; 

Tripura 460 413 -47 -10.2 (d) If 10, the details thereof; 

North-E •• tem 4._ 4._ -as3 -1.' (e) whether the LIC propoee. to Invest more 
RegIon 

money in atocka and to Introduce new IChemes during the 

All India 361,575 335,076 -26,499 -7.3 
year: 

(f) If 10, the details thereof; and 
, Lakshadweep and A & N I .... atand-alone ayat8mI, 

( 
power supply poaitIon of these. does not form part of (g) the amount proposed to be mopped up with the 

regional requirement and availability Introduction of the new schemes? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHAI S.S. PALANIMANtCKAM) : (a' The total no. 
of policy hoIde.. of Life Insurance Corporation In the 

courmy .. on date are 18.78 crontI. 

(b) The detaIII of buIinesa of LIC during the last 

three yea... are .. followl: 

Financial PoIlciea Sum Auured FPIO 

Year (Crs.) (Lacs) 

2004-06 23859703 182880.28 1217411.13 

2003-04 28951919 199898.31 858888.58 

2002-03 24628848 17e883.04 988888.86 

The expected bualnea during the current year II .. 
under:-

Financial Vear Policies 

2005-08 33200000 1889800.00 

(c) and (d) ,... Sir. LlC hu decided to Nt up a data 

ware-housing fIIcIIIty. which would atore data at a 
centralized place about the poIicIeI and traneactionI on 

policies of all the poilcyhoiders spread over the whole 
country. 

(e) and (f) .... 86r. During the year til October, 

2005, LlC InYeeIed about RI.e915 cror. In equIIieI 
through HCOndary me..... operation8 .. againIt the 

correepondIng amount of RI.8873 Crore lui year, showing 

a sma. Inc,.... of RI.232 crore onty. LlC'a equity ..... 
weN Il1o hIgtw. at AI.4532 CfOnt ...... AI.3082 

. Ct'OfW fMJIzIng a profit of AI.2000 crore .. agaInIt AI.1238 

CfON IMt Y88r. 

(8) T1we II no ....... targII for .... tID be 
collected ..,., the fIIIW ___ • 

[1Ja"..tIonj 

C' • .". of lI'nn 

579. SHRI JASWANT SINGH BISHNOI : Will the 
Minister of MINES be pleased to atate : 

(a) the number of mines that have been cIoled 
down in the country during the last three years. State-wile 
apeciaIIy In Rajasthan: 

(b) whether the closed mines are likely to be 
revived; 

(c) if so, the time by which it is likely to be revived: 

and 

(d) If noI. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 

COAL AND MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. CASARI NARAVAN RAO) : (a) DetaIls of 
number of mines closed down during the last three years, 

State-wile are mentioned below:-

S. Name of Stata Number of Number of Number of 

No. Government mines mlnee mine. 

closed In closed In closed In 
the veer the year the year 

of 2002-03 of 2003-04 of 2004-05 

2 3 4 5 

1. Andhra PradMh 39 05 01 

2. AINm 00 00 00 

3. Bihar 02 02 81 

4. Chhatti8garh 01 01 82 

5. Goa 01 09 198 

e. GujaIat 27 48 08 

7. Haryana 103 00 00 
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2 3 

8. Himachal Pradesh 00 

9. Jammu and 

Kalhmir 

10. Jharkhand 

11. Kamataka 

12. Kerale 

13. Maharashtra 

14. Manipur 

00 

01 

01 

00 

00 

00 

15. Meghalaya 00 

18. Madhya Pradesh 02 

17. Orissa 00 

18. Rajasthan 144 

19. Tamil Nadu 00 

20. Uttar Pradesh 00 

21. Unaranchal 02 

22. West Bengal 00 

Total 323 

4 6 

00 00 

.00 00 

12 175 

00 07 

00 02 

00 73 

00 00 

00 00 

00 93 

00 00 

21 127 

00 01 

00 00 

00 00 

00 00 

98 809 

(b) to (d) Revival of closed mines depends on a 

number of factors Including avallMHllty of minerai resources. 
reViVal of demand and Improvement In ec:onomica of 

mining. No time frame can be I8Ilgned. 

{EngHsh} 

Tariff on Textile 

580. SHRI RAVICHANDRAN SIPPIPARAI : Win the 
Minister of TEXTILES be pleased to ltate : 

(a) whether Government is required to reduce the 

tariff pertatning to textU. to «r6 per cent within 7 ~ 
under South Asia Free Trade Agreement which II going 

to be operational from January 1. 2008; 

(b) if eo, the details thereof alongwith salient 

features of the agreement: 

(c) whether Government has already offered to 

remove specific duties on 189 tariff lanes pertaining to 

textllea and remove another 117 textile Items: and 

(d). if eo, the delaila thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINGH 

VAGHELA) : (al and (b) Yes. Sir. South Asia Free Trade . 
A~ (SA"Alwaligned to promote and enhance 

mutual trade and f ~OnOmIC cooperation among Contracting 

States. by, Inter·8.; 

(i) eliminating barriers to trade In. and facilitating 

the cross·border movement of goods between 

the territoriea of the Contracting State.; 

(ii) Promoting conditions of fair competition In the 

free trade area, and ensuring equitable benefits 

to all Contracting States. taking into account 

their respective levels and paltem of economic 

development; 

(iii) Creating an effective mechanism for the 
implementation and application of this 

Agreement, for its joint administration, and for 

the resolution of disputea; and 

(Iv) Establishing a framework for further regional 

cooperation to expand and enhance the mutual 

beneflta of this Agreement. 

(c) and (d) The Government hu offered to remove.to 
phua 8p8Cific duties on the import of C8I1aIn textile 

procluctl under SAFTA In the ongoing negOtiations. 8aMd 
on threat of Import from SAFTA countrlea to India. textiIeI 

It ..... with 8p8Cific duly (on 8-cIgII HS CIMeIficatIon) have 
been divided into four Clapp_ ,..,. 
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(I) Minimal Threat Category - 99 items 

(II) Mild Threat category - 90 .tems 

(iii) Medium Threat Category • 39 items 

(Iv) Severe Threat Category • 43 items 

The Govemment has also aeclded to delete 116 texllle 

tariff lines from India's sensitive list of 429 textile tanH lines 

(on 8-digit HS CIa88ificatlon). 

erectl to SSI 

581. SHRI G. KARUNAKARA REDDY : 

SHRI RATILAL KAUDAS VARMA : 

SHR' P MOHAN : 

SHRI RAJNARAYAN BUoHOlIA : 

Will the Minister of FINANCE be pleued to state : 

(a) whether the RBI has decided to encourage flow 

of credit to medium industries and facilitate coordination 

between branches of commercial banks and the Small 

Industries Development bank of India (SloBI) in the 

delivery of credit to sma" scale industries; 

(b) if 50, the details thereof; 

(C) the time by which this mode of SSI financing 

is likely to be Introduced: 

(d) the extent to which it will be beneficial for the 

small scale Induatriel sector; 

(e) whether the Govemment proposes to increase 

the loan amount for smal and medium scale induatries; 

(f) If 10, the dNifa theNof; and 

(g) the amount of loan given by public eector banks 
during the Iut one yeer to Imd ecaIe 1nduMries, State-
wlee? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. IW.ANIMANICKAM) : (a) to (d) 'The 

Reserve Bank of India (RBI). on 20th May 2005. has 

aelvlsed an Scheduled Commercial Banks and SlBC 

Convenor . Banks to initiate earty implementation of • 
scheme for ·Small Enterprises Financial Centres (SEFCI)". 

Undef' the scheme. banks are encouraged to esteblilh 

mechanisms lor better co-ordination between their branches 

and branches of SloBI which are located in the clustera 

identified by the Ministry 01 Small Scale Industnes for co-
financing of SME sector (including tiny and Mt'VIces sector) 

on mutually agreeable operational rnodaIIIies to be woIUd 
out by SIOBI. and the strategic partner banks. The Small 

Industriel Development Bank of India (SloBI) had Initially 

decided to Implement the scheme in 149 clusters and has 

80 far executed MOU with 9 banks. 

(e) No, Bir. 

(I) 00 not arise. 

(g) The amount of loan given by Public Sector 

Banks to SSI during March 31. 2004 state·wise .s enclosed 

as statement. 

St.,.... Tcn.1 Adv.nces to 551 by PublIC Sector 

s.nkI for the Year 2004·Lok Sabha Unstarred 
au.tion No.58t lor 25th November. 2005 

Regarding CrtKJlt to 55 .. 

(Rupees in thousanell) 

Total Advances to 5S1 

No. of Amount 

Accounts Outstanding 

2 3 

Harylft8 48313 23073618 

/oImacMI Pradesh 17983 2909828 

J ........ Iftd Kashmir 7882 1188422 
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2 3 2 3 

Punjab 99840 45508933 Daman and DIu 382 231008 

Rajasthan 57883 20884293 Goa 3077 1455858 

Chandigarh 3331 3890335 Dadra and Nagar Havell 318 138507 

Deihl 28784 43924710 ·Andhra Pradesh 70584 37339573 

Aaam 26419 3257093 Kamataka 88398 34694058 

Mlnlpur 2741 231885 Kerala 96413 17165157 

Meghalaya 3211 342880 Tamil Nadu 222201 71172364 

Nagaland 2294 229582 Pondlcherry 1328 807713 

Trtpura 7351 298431 Lakahadweep 23 2319 

AnI1achal Pradesh 869 85777 All Incla 1709522 583113450 

Mlzoram 1064 97877 
[Ttanslation} 

SlkkIm 378 51387 
T8klng Over of IMtka by S81 

Bihar 89544 5928170 582. SHRI REGHURAJ SINGH SHAKYA : 

Jhartchand 37049 8358963 SHRI AlOK KUMAR MEHTA : 
SHRI BAOIGA RAMAKRISHNA 

OrlaN 42247 8584848 DR. K. DHANARAJU : 

Weat Bengal 384498 38470878 Win the MinIster of FINANCE be pIeued 10 state : 

Andaman and NIcobar 805 227973 (a) whether the State Bank of India h.. recently 
tllanda IICqUked 78% equity with management control of PT 

Monex Bank of IndoneaIa: 
MacIlya Pr.deeh 52712 17151905 

(b) tI eo, the .... thereof; 
Chhdtagarh 14578 5231700 

(c) the dNIIa of other auch foMIgn banks abfead 
Uttar PradeIh 177325 48517727 whoM control hal been acquired by the SBt 80 far; 

lJtIamncNI 9274 2827010 (cit the beneIIlkeIy to ICCrw ther8by to State Bank _rat 
58335 .. 348UH3 of India; Iftd 

107118758 
(e) the ftNInciIII poaIMon of SUCh ... Including 

Matwuhlra 78802 IhIII of PT Monu IMk dI.Itng the .... IhrM yea,.? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 
State Bank of India (S91) has executed tranaactiona with 
the 'Principal Shareholders' of PT Bank Indo Manex, 
Jakarta. Indonesia for acquiring 78% equity stake with 
management control. 

(c) S91 hal also .cquired 51% equity stake with 
management control In Indian Ocean Intemational Bank 

Ltd. Mauritius. 

1019, Mauritiua 

Cd) These acqulsftlona provide S91 with an exiatlng 
client bale. branch network. operating Iystems and a 

ready acee .. to local markets without having to go through 

an extended gestation period to build up a buaInesa 
profile. 

(e) The financial position of Indian Ocean 

Intemalional Bank (1019), Maurttlus and PT 9ank Indo 
Mone", IndoneIIa Is .. under:-

(Amount in USD Minion) 

PT Bank Indo Monex 

Dec.02 Dec.03 Dec.tM Dec.02 Dec.03 Dec.04 

Deposita 95.268 97.920 102.983 27.9830 31.0853 33.2247 

AdvMC8 52.909 48.352 47.098 19.0779 20.0898 20.4332 

Net profit 1.428 1.377 

(English] 

New Scheme to Combine flexibility Md 
Tax f'bltUa of a Partnerahlp 

583. SHR. MANORANJAN BHAKTA : WIll the 
Mlnlater of COMPANY AFFAIRS be pIeued to atete : 

Ca) whether the Government Pr0p0M8 to Introduce 
any new tcheme to combine the flexibility Md tax atatuI 
of a partnership; and 

(b) If 80, the details thereof a.ongwlth Its alieni 
featurea? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a) 
No, Sir. 

(b) Does not arile. 

Promotion of Taxtlte Sector 

584. SHRI UDAY SINGH : 

1.112 0.0522 0.1496 0.2721 

SHRI ADHIR CHOWDHURY : 
SHRI TUKARAM GANPATRAO RENGE PATll : 

Will Ihe Minister of TEXTILES be pleaaed to Itate : 

(a) whether the Government proposes to announce 

several measures Including reduction In ""pon duty on 
man-made fibre yam to promote textile sector; 

(b) If 80. the detail. thereof; 

Ce) whether the textile HCtor In the past few years 
18 facing receaion; and 

Cd) if 80. the effective ItepI to be taken by the 
Govemment to promote the textile HClor In the country? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) and (b) The CUllom duly on Import of 
man-made fibres & yams including polyester/nylon 

chipa. yam. fibre and intermediates of man-made fibre& 
has been Nduced hom 20% to 15' In the budget 
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2005-06. The government has also taken the following 
measures rec('ntly for promoting various sectors of textile 

industry: 

Ii) The allocation to TUFS has been enhanced to 

Rs.4 ~~) crores, along with an additional capital 

subs j~1 of 10% for the processing sector. 

(iI) 30 ite", of textile products and hosiery have 

been dentlfied for dereservation from Small 

Scale '''Idustry. 

(iii) A cluster development approach has been 

Introduced for uplifting the nandloom sector. 

Bunkar Sima Yojana and 'Health Insurance 

Scheme have been introduced for the benefit 

of handloom weavers. 

(Iv) Excise Duty on polyester Filament Yam (PFY) 

and Polyester Texturised Yarn (PTV) has been 

reduced from 24% to 16%. 

(v) Optional CENVAT Scheme has been extended 

to stand alone Texturising Units at 8% excise 

duty with CENVAT credit or at nil duty without 

CENVAT credit. 

(vi) DutIes on specified textile machinery Items, raw 

materiala and IP8re parts for manufacturing of 

euch machinery has been brought down from 

20% to 10%. The existing concessIonal duty of 

5% on aome other machinery is being continued. 

: Ci The measures taken by the government have 

accelerated the growth of investment in textile sector and 

removed r_lon. It has also hefped In reducing the coat 
of production for maintaining competitiveness of Indian 

Textiles In the worta Market. 

Cd) Does not arise. 

585. SHRiMATI NIVEDITA MANE : 

SHRI EKNATH MAHADEO GAlKWAD : 

SHRI KIRTI VARDHAN SINGH : 

Will the Minister of FINANCE be pleased to state : 

(a) whether crores of rupees are lying in suspense 

account With the Public Sector Banks under the online Tax 

Accounting System; 

(b) if so, the detalla thereof and the reason. 

therefor; 

(c) whether eHorts have been made to fix 

responsibility for this; 

(d) if not, the reasons therefor: and 

(e) the measures propose to be taken to avoid 

recurrence of such lapses? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : Ca) No amount 
of direct tax is lying in sU8pense account with the Public 

Sector Banks under the online Tax Accounting System. 

(b) to ce) Not applicable. in view of reply to part (a) 

above. 

586. SHRI NAVJOT SINGH SIDHU: Will the Minieter 

of FINANCE be pleased to state : 

(a) wheIher It II a filet that ,.... of VAT are lower 

in neighbounng States of Punjeb than In Punjab; 

(b) if so, the details thereof; and 

(c) whether the Government has received any 
repreeentation from Y8rioua Trader organiNIiona 01 Punjab 

to review the matter and In1)OM uniform VAT ,. ... In au 
Stat .. ? 

THE MINISTER OF STATE fN THE MINISTRY OF , 
FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) and (b) 

Under Entry 54 of list II (State List) of the Constitution of 

India. States Sales Tax (as also State VAT, which has 



388 AGRAHAYANA 4. 1821 (Saka) 970 

replaced the Stat. SaJee Tax) is State 1Ubject. An 
Empowered Committ.. of State FInance Min ... ,. (EC) 

has been constituted to deliberate upon and decide an 
matte,. concemlng State VAT. The EC has decided the 

structure of rates of ~ under the State VAT implemented 

w.e.f. 01 April 2005. However, the EC it .. " has 
permitted flexibility to the States in certain respecta. For 

Instance. each State can exempt upto 10 Items from tax, 

as goods of local importance. Similarly. each State is 
entitled to notify its own list of Industrial Inputs which 

will be subject to 4% tax rate. Such flexibility may resuH 

in some limited difference in rates in various States. 
Further. it Is also true that some States have deviated from 

the EC approved ratel in respect of some of the items. 
However, the EC .. cIoeeIy monitoring th. matter, to ensure 

that all the State8 adopt EC approved rates in rnpect of 

atl items. 

(c) The Department of Revenue has received lome 

representations from various trade organizations regarding 
VAT rates in Punjab, which have been referred to the EC 
for appropnate consideration. 

Implementlitlon of Poverty Allevl.tlon 

Programm •• 

587. SHRI RAVI PRAKASH VERMA : 

SHAI ADHALAAO PATIL SHIVAJIRAO : 

SHRI SURAVARAM SUDHAKAR REDDY : 

SHRI ASADUDDIN OWAISI : 

SHRI C.K. CHANDRAPPAN : 

DR. CHINTA MOHAN : 

SHRI RAJIV RANJAN SINGH "LALAN" : 

SHRI ANANDRAO VITHOBA ADSUL : 

WlH the Miniltes of RURAl DEVELOPMENT be 

pleased to state : 

(a) whether there haa been complalntl agaln8t the 
methodology uaed In identifying the Below Poverty Line 
(BPL) families in the year 2002: 

(b' If 10. the ..... thereof alOng wtth IICtion 18ken 
to correct the .... : 

(c) whether the Government is aware that non-
availability of the lilt of Below Poverty line (BPl) people 
baaed on 2002 census is affecting the implementation of 
poverty alleviation achemea; 

(d) If so, whether Govemment hal asked the States 

to prepare the list of luch people on the basis of 2001 
census; 

(e) if so. the details thereof; 

(f) the time fixed by Government for submitting 

SUCIl lists to release funds: 

(g) the name of States Who have submitted list to 
the Govemment: and 

(hI the atepe taken or being taken by Govemment 

to ensure thai poverty alleviation schemee are implemented 

as per their targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) and (b) The Ministry of Rural 

Development had .. t up an Expert Group to suggest the 
methodology to carry out BPL Census 2002. The 

methodology recommended by the Expert Group was 

finalized after extensive discussions with the State 

Govemmenta, Central Ministries. Academicians and 

Professionals in the field. The Ministry has not received any 
specific complaint against the methodology. however, 

various doubts expressed by different State Govemmental 
UT Administrations were clarified from time to time. 

(c) to (9) The Government Is aware of the difficulties 

being faced by the StatN/UTI In Implementation of various 
poverty alleviation programmes in the absence of BPL Liat 
based on the results of BPL Census 2002 which could not 
be fInaItud beclluae the matter WIll pending before the 

Hon'ble Supreme Court. The Govemment has not uked 

the States to prepare the LJat of BPl f.mIIIeI on the buI8 
of 2001 Cenaus. H0weY8r, baNd on the advice of the 
MinIatry of law, the StatealUTl have recenUy been asked 
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to finalise the results of BPL Census 2002 within a period 

of 3-4 months without violating the ordera of Hon'ble 

Supreme Court of India dated 5th May. 2003. The rele ... 

of funds is not linked to submission of BPL List. 

(h) The Ministry of Rural Development has put In 

place a comprehensive monitoring and evaluation system 

through which the progress of various programmes is 
reviewed from time to time. The outcome of such reviews 
reveals that the Schemes are being Implemented as per 

guidelines, by and large, and wherever shortcomings are 

noticed, appropriate follow up action Is taken. 

Filing of I.T. R.tum, 

588. SHRI NIKHIL KUMAR : 

MS. INGRID MCLEOD : 

Will the Minister of FINANCE be pleased to state : 

(a). whether the Income Tax Department has 

recently decided to reduce Its work burden by relaxing the 

salaried class from filing IT retums: 

(b) it so, the details thereof: 

(c) whether lakhs of Central Govemment e!l1)loyees 

are unduly harassed to file IT retums every year; and 

(d) If so. since wh.n filing of IT r.tums by Central 
Govemment employees is likely to be abolished; 

(e> whether senior citizens above the age of 
72 years are also proposed to given the same exemption; 

and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 

(b) Does not arise In view of reply to Part (a). 

(c) Law casta an obll~ on .very pereon to 
fumish retum of Income If his Income Is above the 
stipulated thrashold limit. However, for the convenience of 

salaried taxpayers to fumlsh their return of income, the 
Government hu taken several steps IUCh as-

(i) designing of a SARAL retum; 

(II) designing of TDS-cu-return Form; 

(IH) laue of schemes of fumlehlng of return 
through-

(a) the employer; 

(b) e-intermedlary; 

(c) intemet; 

(d) There II no proposal to abolish the requirement 

ft>r reporting of ""nuaI Income of an employee liable to 

Income tax. HOI~oJII8r, there is a simplified scheme for 
employees to rr,port their income by fumishing a retum 

through their enlPk¥tr. this Simplified scheme Is applicable 

to an employee having gross annual salary upto 

Rs.l,50,OOO and not having-

(i) Income from business or profession; or 

(ii) income from capital gains; or 

(iii) agricultural income; or 

(iv) any other income from which tax has been 

deducted at source by a person other than the 

employer: 

(e) and ef) Does not arise In view of reply to Part (d) 

RRS, Depoalta with SponHl' aanks 

589. SHRI BASU DEB ACHARIA : Will the Minister 

of FINANCE be pleased to state : 

(a) the amount of Regional Rural banks (RRBs) 

deposited with sponsor banks both in SlR and non-
SLR: 

(b) the rate of Interest off ..... to RRB by eponsor 

banks on SLR. non-SLR and special current accounts: 
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(c) the amount of reflnanoe taken by RRB from 
Sponsor Banks; and 

(d) the percentage of refinance of sponsor bank 

• and NABARD to the total outstanding advance of 

RRes? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) As per 

the information furnished by NABARD, on the basis of 

the provisional data provided by the Sponsor Banks the 

SLR and non-SLR deposits of RRBs as on 31 March 

2005 is RS.1923744.76 lakh and RS.1517174.89 lakh, 

respectively. 

(b) As per the RBI instructions to sponsor banks. 

they are required to pay interest, on SLR terms deposits 

of RRBs held with them, at 0.5 per cent above the 

maximum term deposit interest rate of sponsor banks. 

RBI has not prescribed any interest rate payable by 

sponsor banks on non-SLR deposits of RRBs. However, .. 
in respect· of current account balances maintained by 

RRBs with their sponsor banks the interest is paid by 

sponsor banks at such rates. as may be mutually agreed 
to. 

(C) The amount of refinance taken by RRBs from 

sponsor banks in the year 2004-05 Ie Rs.441.37 crore. 

Cd) The percentage of refinance of sponsor banks 

and NABARD to the total outstanding advance of RRBs 

as on 31 March 2005 forms 1.34% and 15.44%, 

respectively. 

590. SHRI EKNATH MAHADEO GAIKWAD : 

SHRI KIRTI VAROHAN SINGH : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Indian Stock Market has been 
going down sharply during the last two month.; 

(b) If 10, the detail' and reasons therefor; 

(c) the inYeIIment made by Fit's each of the last 
two months of 2005; and 

(d) the 8tepI taken by the Government to relieve 

the stock market and also coming with a regulating policy 
o 

In respect of FII'.? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : <al to (d) The 

information is being collected and WIll be placed on the 
Table of the House. 

Hydro Power Generation 

591. PROF. M. RAMADASS : Will the Minister of 

POWER be pleased to state : 

Ca) whether there has been slow progress in 

achieving the target fixed for hydro power generation for 

the year 2005-06; 

(b) If so, the reasons thereof; 

(c) the present status of 500 MW lignite based 

Neyveli TPs Exp-I! and Barsingsar power projects; 

(d) whether the Govemment ha. chalked out any 

time bound programme for the completion of the.e 

projects; and 

(e, If so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a, 

and (b) The targets fixed for the hydro power generation 

in the country for 2005-06 is 91,480 MU and the target 

for the period April to October. 2005 was 59,681 MU. The 

actual hydro power generation during April-October. 2005 

was 65,886 MU. which Is 10.40% more than the target for 
the period. Thus, there Ie no slow progress in achieving 

the target. 

(c) to (e) As Informed by Central Electricity Authority, • 

NeyveH TPS Exp-II (2x250 • 500 MW) being executed by 

NeyveIi UgnIIe Corporation (NLC), main plant order has 

been pieced in Auo&*. 2005 on MIa BHEL and WOfb are 
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in progress with commiaeioning ICheduIed being January, 

2009 and June, 2009. 

Barsingsar lignite TPP (2x125 -250 MW) II being 

executed by NLC. Preliminary Inveltigatlon workl are In 
progress and funding Is being tied up with REC. Bide for 

Main Plant package were opened on 17.6.06 and the 

same are under evaluation. Letter of Acceptance (LOA) Is 

likely to be placed by December 2005 and the scheduled 
commissioning of unlt·1 and unlt·2 Is December 2008 and 

June, 2009 respectively. 

Induetrl.' Hou ... floating Bank. 

592. DR. M. JAGANNATH : Will the Minister of 

FINANCE be pleased to state: 

(a) whether any proposal to allow InduatriaI houMa 
and Financial Institutions to float banks is on anvil; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken to safeguard the 

depositors of banks floated by the Industrial and the 

financial institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 

Reserve Bank of India is not considering any proposal to 

allow industrial houaea and financial Institutions to float 

new banks at present. 

(b) and (c) Do not arise. 

Ru ... 1 Electrification 

593. SHRI BRAJA KISHORE TRIPATHV : wm the 
Minister of POWER be pleased to state : 

(a) the names of States which have ac:hieved their 
targets for rural electrification during 2OO4-OS and 2005-

oe tiH date; 

(b) whether due to high ~ of eIecbtcIy. vIIIagare 
In rural .... are unable to UN the eIectric:tly, 

(c) If 80, the reectIon of the Union Govemment in 

this regard; 

(d) the stape taken by the Govemment to reduce 
the electricity coet In the country pafticularty in rural area; 

and 

(e) the time by which all States are likely to be fully 

electrified In the country? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : (a> 

Target of electrHylng 10,000 villages has been set for 2005-

06 for the entire cpuntry under Railv ~ndhi Grameen 

Vidyutlkaram Yoiana (RGGVV). The scheme is under 
Implementation at various stages in 27 states. In Bihar and 

Uttar Pradesh. 1027 villages have already been reported 

to be electrified. In Bihar the number Is 521 and in Uttar 

PradIIh It II 50;. 

(b) and (c) The determination of tariff of electricity 

is the statutory function ot Electricity Regulatory 

Commissions under the Electricity Act, 2003. The National 

Electricity Policy recognizes the need to give minimum 

level ot support to make the electricity affordable 

for consumers of poor categori, As per the National 

Policy. consumer below poverty line who consume 

below a specified level say 30 units per month may 

receive special support in terms of tariff which are crou 

subsidized. Such tariff will be at least 50% ot average cost 

of auppIy. 

In addition, the State GoVenvn8nts may give 'ubaldy 
to the extent they consider appropriate to conlumer of 
particular category in terms of section 65 of the Act in which 

case necessary budget provleion would be required to be 

made In advance 80 that utility does not suffer the financial 

problema that may enect Its operations. As per statistics 

compiled by Central Electricity Authority, 24.1'3% of the 
electricity was IOld to agricultural consumers In the year 

2003·04. 

(d) RGGVV has been launcheO by the Central 

Govemment which provides for 90% capital subsidy to the 

stat.. lor a:-ting RuraJ Electricity diItribution Backbone 
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and village electrification infrastructure. This will bring 

clown the coat of electricity by way of lower fixed coets. 
Diltrlbution network of adequate capacity will atao reduce 
the distribution losses thereby reducing cost of delivery of 
power. 

One of the main objectives of Electricity Act. 2003 Is 
• to promote competition In the sector aiming to achieve 

efficient COlt. 

The benefit under Mega Power policy which provides 

for zero customs duty for Import of capitaJ equipment and 

deemeet export for domesllc suppliers has been extended 

to an inter-state projects which fulfill the basic criteria of 
minimum capacity of 1000 MW for thermal and 500 MW 

for hydel project. 

Further, the Government of India has taken following 
fiscal measures for the power sector: 

Reduction of the aggregate duty on transmission 

and distribution equipments from the level of 
25% (Buic Customs Duty) + 4% (Special 

additional duty) to 10% (BCD) + 18% (CVO). 

Reduction of customs duty on electricity meters 

from 25% to 15%. 

Reduction of customs duty on coal from 25% 

to 5%. 

The Acceterated Power Development and Reforms 
Programme (APORP) has been launched for .nngthenlng 
and upgradation of dletribution networtc aimed at reduction 

In aggregate & technical commercial losses which In tum 
hal an effect of reducing the COlt of deltvered power. 

(e) By 2009. all the un-elctrlfled villages in the 
country win be electrified and also all the rural houIehoIds 

will have accessibility to electricity. 

(Translation} 

SM. SHRI TEK tAL MAHTO : WII the Minlller of 
POWER be pIeued to .... : 

fa) whether expanIion work of Lal Paniya Power 
Stahon In Dlatrict Bokaro have been initiated: 

(b) if so, the details thereof aJong with the funds 

to be spend thereon; 

(c) if not. the reuona therefor; 

(d) the number of farmers diIpI8ced due to 

construction of this statIOn; 

Ce, whether the families of these farmers have been 

rehabilitated and compensated so far. and 

(f) if not, the time by which the displaced families 

are likely to be rehabilitated and the station become 

functional? 

THE MINISTER OF POWER CSHRI P.M. SAYEED) : Ca, 

to (c) As informed by Tenughat Vldyut NlQ8m Limited, 

Global Tender has been floated for expansion of Tenughat 

(Lal Pama) Thermal Power Station. The total funds to be 
spend for the project Is stated to be Rs.2,385.82 em,.. 
out of which Rs.1,892.00 crorea Is to be financed through 

Power Finance Corporation and remaining Rs.473.B2 
em,.. Is to be met by Tenughat Vldyut Nigam Limited 

through Its internal resources. 

(d) As Intimated by Tenughat Vidyut Nigam 

U,mlted, no farmer will be diaPaced c:tue to expanllOn of 

the project. 

Ce) and (f) 00 not arise. 

MI.leadlng Advert1Mment by Comp8nI •• 

595. SHRI BRAJESH PATHAK : WIH the Minister of 
COMPANY AFFAIRS be pIeued to state : 

(a) whether misleading advertisements ara .... d 

by the companiel for atInIcting cuatomera during the 

festive MUOn fd within the ambit of unfair trade practicee 

under the MonopoMes and Rettricted Trade p~; 

(b) If 80, the detalla theraof: 
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(c) whether the MRTP has taken action against the for anractlng customers during the festival .... on fa" 

within the ambit of Unfair Trade Practices under section 
36A of the Monopolies and Reatrictive Trade Practicea Act, 
1969. 

companies in the matter of i .. ulng misleading 

advertisements to attract the customers during festive 

seasons; and 

(d) If so, the details of the last three years in this (c) and (d) During the past three years, the Monopolies 

and Restrictive Trade Practicn Commill4on, instituted 

three enquines for iMuing misleading advertisements 

for attracting customers. during the festival &eason. The 

details of these enquiries are given in the statement 

enclosed. 

regard till date Including names of the compani.s? 

THE MINISTER OF STATE OF THE MINISTRY OF 

COMPANY AFFAIRS (SHAI PAEM CHAND GUPTA) : (a) 

and (b) Misleading advertisement issued by the companies 

SI.No. Name of the Company 

1. Spectrum Magazines Limited. 

2. MIs. Arnba Jewellers. 

3. L.G. Electronics India Private 

Brief subject matter 

The scheme promoted by the 

respondent titled • A&M Mega 

diwali Offer" offerinjJ various 

gifts and prices. 

The advertisement luued by the 

respondent, on the eve of Karva 

Chauth up to Diwali offering gold 

at wholesale rate at retail outlet 

Rs.67901- per ten grams and 

other prizes. 

The scheme promoted by the res-. 
poaclent company titlted "MANGAL 

HI MANGAL OFFEA THIS DIWAlI". 

Present Status 

The matter is listed on 07.12.2005 

for further proceedings. 

The Commission issued an interim 

Injunction restraining the resPQD-

dent from continuing with the same 

or sim,jlar advertisement in any 

form. The matter is listed on 

17.01.2006 for further hearing. 

The Commission Issued an interim 

Injunction restraining the respon-

clent from republishing/continuing 

the said or similar advertisements In 
any form and in any media with 

immediate effect in any form until 

further orders. The matter is listed 

for further hearing on 14.12.2005. 

[English] (a) the amount sanctioned for the benefit of Self 

Loena to Self Help Group 

698. &HRI P. MOHAN :.WIII the Minlater of FINANCE 

be pleased to ... e : 

Help Groups allover the country partlcularty in Tamil Nadu 

during the last three years; 

(b) the amount of loan diebul'Hd to SHG In Tamil 
Nadu during the said pertod; 
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(c) whether the procedure to sanction loin hae 
been Ifmpllfted; 

(d) if 80, the detaila thereof; Ind 

(e) the criteril adopted to sanction loan to 

SHG? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 8.S. PALANIMANICKAM) : (a) and (b) The 

amount disbursed to Setf Help Groups (SHGs) in the State 

of Tamil Nadu and all over the countrt during the Iut 3 
yelrs is Indicated below:-

(Ra. crore) 

Year All India Tamil Nldu 

2002-03 1022.34 222.85 

2003-04 1855.53 505.91 

2004-05 2994.25 746.47 

(c) and (d) Banks provide loan8 to SHGs without any 

collateral and many of the State Governments have waived 

stamp duty on SHG Ioana. On receipt of loan application 

from SHGs, banks generally undertake rating (grading) of 

SHGs as per norms prescribed by the banks. " the SHGs 
satisfy the grading norms, banks sanction loans In multiple 
of group savings. Banks usually obtain loan agreement 

and Inter-M agreement. 

(e) The criteria adopted for sanction of loans to 

SHGs, inter-aHa, are as under:-

The group should have been in active existence 

for at least a period of six monlhl. 

The group should have successfully undertaken 
savings and credit operations from Its own 
resourcetl. 

The group should maintain proper IICCOUntsI 
recorda 

The SHG .hould be working on democratic 
lines. 

8th Pay Commlu'on 

597. SHRI CHENGARA SURENORAN Will the 

Minister of FINANCE' M pleseed to 11118 : 

(a) whether the fifth Central Pay CommIaaIon had 

recommended that the Sixth Pay Commlllion should be 
constituted by 1 at January, 2003 to 10 that Its report may 
come out by January, 2008; 

(b) if so, the reaaona for not constituting the Sixth 

Central Pay CommIa8Ion 10 far; 

(c) whether the Government has also received 

representatlona from various quarters In this regard; 

(d) if so, the details thereof; and 

(e) the time by which 1M .aId recommendation of 
the Fifth Pay Commiaelon II likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Ve., Sir. 

(b) The recommendation of the fifth CPC In this 
regard has not been accepted by the Government 10 

far, II the recommendatJona of the Fifth CPC regantng 
merger of 60% of DA II Deameea Pay hal been accepted 

by the Government. Government servants ant allo 
protected against Inflation by way of release of two 

Instalments of DA twice In a year In January and July. No 

rationale extats for aettlng up "a Pay CommisaIon at this 
juncture. 

(e) Yea. Sir. 

(d) Repr8HntatJona In thIa regard have been 
received from AIIociatIonaIF~ of Government 
employees II well II Staff SIde of the National CouncI 
of JCM. 

(e) There II no propoul under conaidenItion of the 
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[Translation} 

Export of Handloom Item. 

598. SHRI RAMJI LAL SUMAN : 

SHRI RAlIV RANJAN SINGH "LALAN" : 

SHRI JASHUBHAI DHANABHAI BARAD : 

Will the Minister of TEXTILES be pIeued to state : 

(a) the total exports made In handicrafts and 

handloom iterna during the last three years. craft-wise the 

target 'IXed; 

(b) the extent to which these targets have been 
achieved; and 

(c) the ~ being taken by the Government to 

Improve the exports 0' handicrafts and handloom items in 

the country? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) The total target and crafts-

win export of handicrafts items during the last three years 

Is as per statement· I attached. The export data for 

handloom iterna II not available lince April 2003 onwards 
due to revision In ITC (HC) code w.e." 04.04.2003 which 
does not provide any. segregated clu8lfjcation for 

handloom produc:ta. Howewr. total yearwile target lor the 

lut three years and product group wise export of 
handloom Ite"" for the year 2002-03 ia per statement·1I 

attached. 

(c) The ap. taken to improve export of handicraft 

and handloom Items in the country include: participation 
In Intematlonal ,airs and exhtitlonl abroad: organizing 

buyers sellers meets; ave ...... publicity: conducting market 

studies: development of products as per market demanc:l; 

dill8mlnatlon of maltcet intelligence amongst exporters; 

org.IniZIng aemlnaralWorkshops on export procedure & 

pac:tcagIng: operdng of showroonYwareho In Dallal 
(USA); exploring new markets in CIS. South AIrtca. l.JdIn 

:~J AmerIcan & ASEAN CountrIes; technical upgrMIation of 

Ioonw and variow production proceIHI; Tect."IOIogy 

Upgradation Func:l to upgrade technology: supply of Hank 

Yam at Miligate Prices to hanc:lloom production cent ... : 
organization of Indian Handicrafts & Gifts Fair at New Delhi 

and setting up of India Exposition Mart at Greater Noida 

& Special Economic Zones. 

Target and Achievement in Export of Handicrafts. 

S.No. Items 

2 

Target 
Achievement 

(Fig. In As. Crore) 

2002-03 2003-04 2004-05 

3 4 5 

10470.00 12950.00 14383.00 

A. carpet. other Floor Covering. 

1. Woolen 

2. Silk 

3. Synthetic 

Total (A) 

B. Other HancIIcnft. 

(a) Art Metalware 

(b) Woodwares 

(c) M.P. Textiles 

Scarv .. 

(d) Embroidered & 

Crocheted 

2293.79 2617.85 2389.82 

209.42 120.48 150.11 

87.05 41.46 43.69 

2590.26 2779.79 2583.62 

2165.21 2642.42 3364.93 

511.35 609.07 721.18 

1486.52 1611.43 1848.76 

24n.75 3288.05 4199.86 

(e) Shawll as Artware 21.70 43.27 53.65 

(f) Zart & Zart gooda 159.47 210.54 252.28 

(g) imitation Jewelery 138.79 181.90 200.56 
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1 2 3 6 

(h) Misc. HandIcrafts 1391.82 1900.46 2381.48 

Total (B) 6343.41 10465.14 13032.70 

Grand Total (A+B) 10933.67 13244.93 15816.32 

Tarpet and Achievement in Export of Handlooms 

(Fig. In As. Lakhs) 

S.No. Product Group t "lme 2002·03 

, 2 3 

Target 288200.00 

Achievements 

L Fabric. 

1. Real Madras Handkerchiefs 1214.00 

2. Lunghie. 4022.75 

3. Dhotle. 33958.30 

4. Sare .. 1093.74 

6. Shirting 5110.79 

8. Furnishings 2341.81 

7. Others 38552.70 

Fabrics Total 84293.89 

L I18de-upe 

1. bed linen 3951.08 

2. T8bIe Hnen 4719.12 

1 2 3 

3. Toilet & Kitchen linen 4358.93 

4. Bedspreads 11636.82 

6. Curtains 17367.24 

6. Fumlshing articles 94071.12 

7. Floor covenngs 26102.39 

8. Clothing accessories 6560.68 

9. Others 10267.80 

Made-ups Total 179032.93 

Grand Total 283328.82 

The target for the year 2003-04 & 2004-05 has been 

to the tune of R •. 284200.oo lakha and Re.292000.oo lakhs 

respectWety. 

[EngOshj 

8ham Hil'lNln 

599. SHRI RAYAPATI SAMBASIVA RAO : 

SHRI ANIRUOH PRASAD ALIAS SADHU YAOAV: 

Win the Minister of FINANCE be pleased to ltate : 

(a) whether Prtme Mlnleter has asked Union 

Finance MinIster to direct NatIonal Bank for Agricultural 

and Rural o.,etopment (NABARD) to create a separate 

financing window to "bridge the funding gap"' in the rural 

roada and 1.100 works components of Sharat Nirman: 

(b) . If 80, whether Sharat Nirman Is a time bound 
buaIneas pIM for four years for rurallnfrutructure covertng 

rodIa, eIectrtficatIon, water supply Irrtgatlon. housing and 
telephone connectivity; , 

(c) whether the Government has made available 

30,000 crorM for Sharat Nlrman from international revenue 
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mobiHzation and external existence of fund gap of RI.4000 
crore per annum remains to be bridged; 

(d) whether NABARD has been asked to provide 

this gap: and 

ee) if 10, the other directions lasued by the Prime 
Minister In this regard and the steps being taken to 
implement the proposed plans for rural development? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) The 
Information Is being collected and will be laid on the Table 
of the House. 

Export of Jute 

600. SHRI JASHUBHAI DHANABHAI BARAD : Will 
the Minister of TEXTILES be pleased to atate : 

(a) whether jute exports during the flf8t five rnonthI 
of the current fiscal has increased to a greater extent: 

(b) if so, the details thereof; 

(c) the extent to which this has increued In 
comparison with the last year; and 

(d) the steps taken by the government to boost the 
exports of jute further in future? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINGH 
VAGHELA) : (a) to (c) 'tH Sir. The export of jute goods 
during the first five months of the current fileal has 
increased considerably as compared to the same period 
of last year. The same may be seen the table below: 

Qty : 000 M'ton 

Value : Ra./M1IIon 

US$lMllIion 

Major cate- AprIl-August 2005 April to AuguIt 2005 
goriH of 
jute producl8 Oty ValueIRa. Qly VaIueIRa. 

2 3 4 5 

Heaalan 35.4 978.77 22.7 692.99 

1 2 3 4 5 

18.8 482.99 12.5 319.01 

Yam 31.8 1105.21 38.5 1043.74 

JOPI 1024.60 522.27 

Others 6.3 204.47 5.8 16.34 

Total 90.3 3776.04 79.3 2637.35 

=uss 86.83 .uss 56.96 

Source: Jute Manufactures Development Council, Kolkata 

Exports during April-August 2005 il higher by 43 per 

cent in Indian Rupea .. compared to the same period 

of ADrtI - Augur,! 2004. In terma of quantity, cumulative 

export during A Jril - August 2005 is also higher by 14 
per cent a5 compared to same period of April - August 

2004. 

(d) Government is encouraging export of jute 

goodI through a hOlt of schemes, auch as:-

The External Market AMlstance (EMA) Scheme 

which is in operation since 1988-89 enables the 

exporters to avail assistance on export of 
specified jute products at a specified rate on 

FOB Value. 

The Duty Entitlement Pass Book (DEPB) 

scheme which is in operation from July 2002 

enables the exporters to avail benefits on 
exports of specified jute products: 

The Duty drawback - 2005-08 announced by 

Ministry of FInance (Dept. of Revenue) Includes, 

among otherI, specific jute and jute products for 

duty drawback w.e.f. 5.5.2005. 

The JMOC Incentive Scheme of Moderniaation 

and Technology Upgradation Fund Scheme 
(TUFa) for modemiAtion of the jute industry. 
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Market promotion 8Chemes of JMDC such .. 

participation in specialized International fairs! 
exhibitions, holding Buyer-Seller Meets, 
development of new diversified jute products 
etc. 

801. SHRI BALASHOWRV VALLABHANENI : Will the 
Mlnilter of FINANCE be pleased to state : 

(a) whether State Governments have demanded 
reduction in interest of their borrowings from National 
Small Savings Fund; 

(b) If so, the details thereof; and 

(c) the decision taken by the Government in the 
maner? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) 
Requests have been made and comments given by State 
Governments from time to time. on Issues relating to 
borrowing from National Small Savings Fund (NSSF) 
including cost borrowing. These provide valuable Inputs In 
deciding the Issues. However, the rate of interest on loan. 
from NSSF to the State Governments depends upon 
interest paid to the depositors and the management cost 
paid to the Department of Postslbanks and the small 
savings agen ... As on date, there is no decision to reduce 
the rate of interest on such loans. 

W.ak Cooperative Banke 

602. SHRI JUAL ORAM : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Government has identified the 
weak cooperative banks in the cuuntry; 

(b) If so, the details thereof. State-wise; 
.' 

State-wIH data with regard to State Cooperative Banks 
and DIstrIct Central CooperatIve Banks not complying with 
the provisions of Section 11 (1) 01 the Banking Regulation 
Act. 1948(MCS). as on June 30. 2005 Is furnished at 
statement-I enclosed. State-wise details of weaklslck urban 

co-operative banks (UCBa) decided on the basis of the 
statutory In8pections carried out by the Reserve Bank ot 
India are enctosed .. statement-II. 

(c) The main reasons for the poor performance of 
the Cooperative Banks are low volume of business. low 
resource base, low borrowing membership. lack of 
democratization and professlonaHsation of management. 
poor quality of loans and advances, high NPAs. lack of 
skiHed manpower. high coat of funds. low yield on ....... 
high transaction costs and inadequate margins. 

(d) In order to revitalize the short-term rural co-
operative credit structure, the report of the Task Force 
under Prof. A. Valdyanathan has been accepted In-pnneiple 
for implementation In eonaulatlon with State Governments. 
eesides. RBI has come out with • draft 'Vision Document 
for UCBs and Is in the procen of evolving a 'Medium Term 
Framewortc (MTF)' for UCBI. It envisages a time bound 
action plan for revival of weak banks and non-disruptive • 
exit of unvl8b1e banks through State Level Task Force for 
UCBI (TAFCUB) and up-gradatlon of skill and IT in the 
UCBI. Further, a two tier regulatory regime for .... t 
claasffication and income recognition norma have been put 
in place to give the amaller banks longer time to meet the 
prescribed finaneial parameters. 

S,.tement-t 

Section 11(1) of the blinking Rtlgullltions Act. (AACS) 

- The particulllfl df non compliant sess and 
DCCS. .. on June 30, 2005. 

(a) SCBa 

S. Name of non-compliant SCBs State 
(c) the reaona for their poor performance; and No. 

(d) the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

---------------------------
2 

1 . The Arunachal Pradesh State 

Co-operative Apex Bank Ltd. 

3 

Arunachal 
Pradesh 
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1 2 3 2 S 4 

2. The AIeam Co-operative Apex Allam 13. Tamil Nadu 24 9 
Bank Ltd. 

14. Uttar Pradesh 50 29 
3. The Manlpur State Co-operatlve Manlpur 

Bank Ltd. 15. Uttaranchal 9 1 

4. The Mizoram Co-operatlve Apex Mizoram 16. West Bengal . 17 2 

Bank Ltd. 
17. HImachal Pradeeh 2 0 

5. The Nagaland State eo-op.ratlve Nagaland 
Bank Ud. 18. Haryana 19 0 

6. The Tripura State Co-operative Trlpura 19. Kerala 14 

Bank Ltd. 

Total 360 135 
(2) DCCBe 

..... ".",-1, 
S. State Total No. of No. of 
No. DCCBs. Non-complaint sr.,....., Claalllcation of weakIM:Ic UCBs 

DCCBe. (As on "",1Ch 31, 2005 

1 2 3 4 State Grade III Grade IV Total 

1. Andhra Pradeeh 22 10 1 2 3 4 

2. Bihar 22 18 Gujarat 87 46 133 

3- Jharkhand 8 • 6 Kamataka 118 40 158 

4. Gujarat 18 6 Madhya PradeIhI 27 13 40 

5. Jammu and Kuhmlr 3 3 Chhatishgarh 

6. Kamataka 21 4 Orlsea 4 2 8 

7. Madhya Pradesh 38 24 Pun}llb 2 4 8 

8. Chattlegarh 6 4 Tani! Nadu 54 10 64 

9. Maharaahtra 31 11 Assam 5 5 10 

10. Orieaa 17 4 Andhra Pradeah 31 17 48 

1'. Punjab 18 0 Rajaethan 4 1 5 

12. Rajasthan 27 3 Jammu and Kaehmir 2 2 

';..:.. .... -.' .. . 
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1 2 3 4 

West Bengal 4 6 10 

Uttar PradelMJttaranchai 7 8 15 

MaharashtralGoa 124 62 186 

Deihl 2 

Blhar/Jharkhand 1 

Ke,.1a 26 13 39 

Total 497 , 228 725 

UCB:- Urban Co-operallve Banks 

803. SHRI RAGHUNATH JHA : Will the Minister of 
FINANCE be pleased to state : 

(a) the value of black money unearthed by Income 
Tax authorities during the last three years; 

(b) measures taken to tighten the rules to ensure 
non-accumulation of black money henceforth by anyone; 

(c) whether It is a fact that fUmetars were raided 
tit Income Tax authorities during the lUI three years and 
If 80, the qUMtum of black-money unearthed from them; 
and 

(d) action taken against filmatars for evading 
income tax, fiImItar-wi8e? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANtMANICKAM) : (a) The Income 
Tax Department undertakes several measures to W1HIth 
black money. TheM include. among others. undertaking 
search & Hizure and survey actions. and acruIiny of 
returns in appropriate ea.... H0W8\/8r. the VIIIue 01 black 
money is ascertainable only after due procell of law, 
Including appellate proceedings in Tribunals ancUor Courts 
is completed which may take several years. 

The WlIue of a..... I8Ized during the search and 

seizure action of the Depaltment it the ,.. three years 
is as under. 

Financial Vear 

2002-03 

2003-04 

2004-05 

Value of ...... Hized 
(In RI. CroreI) 

515.86 

231.37 

202.27 

(b) The GoYemment haa recently Introduced two 
additional antt-tax evuIon me8lUres. From June 2005 
onwards. a 'banking cash traneaction tax' 0 0.' % Is being 

levied In reepect of cash withdrawals from banks abOVe 

a spectfied amount. other than from savings accountll. The 
tax Is also levied on encashment of bank deposits above 
a specified amount. Further. it has become obligatory for 
all banks to report to 1he Income Tax Department all 

deposits which are exempt from Tax Deduction at Source 
(lOS) on Interest. 

(c) Search and seizure actions were conducted on 
fUm atarte. In the last three financIal years. total assets 
seized In these C8I8I wu RI.l00.58 lacs and the total 
amount of tax evulon .. per preliminary estimates II 

Rs.488.18 facI. Some of these tax proceedings are under 
further litigation at IPp8lIate stage. 

(d) The Income Tax Depar1Ql8nt undertakes aeveral 

deterrent and JMlItiYe meaauree to combat tax evuion. 
IncIudIIlQ ... rch and seizure and survey action. 8CrutIny 
of Income Tax Returns. Imposition of penalty and launching 
of Pl'ONCution In appropriate e ..... These action equdy 
apply to cues of f1lmetarts. Since profeulOn-wise data Is 
not centrIIIy maintIIned by the Department. It Is not 
posaible to fumiah this Information. 

ICtCl IJenk 

804. SHRI CHANORAKANT KHAIRE W. the 

MIniIter of FINANCE be pIMHd to lIB.. : 
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(a) whether ICICI Bank enjoyI any apecIaI status 

.. the financial InatItution under the Companlee Act; 
• 

(b) if 80, the details thereof; 

(e) whether the Government Is planning to review 

this statui 8p8C1a1ly In the context of growing foreign 

holding in the bank; and 

(d) if 10, the details thereof and if not, the reasons 

therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No. Sir. 
ICICI Bank Ltd. does not enjoy any special atatua under 

the Companies Act, 1956. It Is a public limited company, 

Incorporated under the Companies Act, 1856 and a 

banking company IicenIed under Section 22 of the 
Banking Regulation Act. 

(b) to (d) do not arise. 

Service Tax 

805. SHRI E.G. SUGAVANAM : W1111he Minister of 

FINANCE be pleased to state : 

(a) the revenue realized by the Government 

through service tax during the last three years and the 

ahare 01 telephones department thereof; 

(b) the nwenue expected to be mopped through 

service tax during the cunent year: 

(c) whether widening of service tax h81 greatly 
affected common man and the poor people; and 

(d) If 80, the atepI taken by the Government to 
rationalize the .. rvIce tax aector to facilitate the common 
man? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Revenue 
coIIect8I from service tax (aD India) and the revenue 
collected for .. rvtce provided by a ~ authority In 
relation to a telephone conMction, during I8It three 

financial yea,., II 81 WKIer: 

V.ar 

2002-03 

2003-04 

2004-05 

From d ServIces 
(In RI. Crore) 

4.122 

7,891 

14,196 

(Provilional flguntl) 

From aervtce In 
relation to telephone 

connection 
(In Rs. Crore) 

1.576 

2,673 

3,934 

(b) The Budget Estimate for 2005-06 is Rs.17,500 
crore. 

(c) and (d) All relevant concerns have been taken Into 

account while widening the service tax base. The concerns 
of small service provide,. are taken care of by providing 

full exemption from the levy of service tax in case of service 
providers whose aggfegate value of taxable services 
provided during the preceding financial year does not 

exceed Rs.4 lakhs. Services provided by such service 
providers are exempted from levy of service tax upto an 

aggregate value of taxable services of Rs.4 lakhs in the • 
current financial year. 

[Translation} 

Allocation of FundI 

806. SHAI JASWANT SINGH BISHNOI : Win the 

Minister of POWER be pleased to state : 

(a) the fund allocated by the Government to each 

State for improYing the power lltuatton particularly to 
Rajasthan during the current financial year; 

(b) whether the allocated fundi have been fully 
utHIz8d; 

(e) if 10, the details thereof and if not, the reasons 

therefor; and 

(d) the actton taken by the Government against 

the.. Stat.. which have not fully utilized their ahare? 
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THE MINISTER OF POWER (SHRI P.M. SAYEEO) : (a) 

to (d) For the Annual Plan 2005-06. Planniltg Commission 
approved the outtay of Rs.18676.15 crore for StateeIUT. 
which Includes Rs.1905.76 crore for the Rajasthan State. 

The State-wise Armual Plan outlays for 2005-08 are 

enclosed as statement· I 

For providing access to electricity to all houIehoIds 
in the country by the year 2009. Rajlv Gandhi Grameen 

Vldyutlkaran Yojana was introduced in April. 2005. During 
2005-06. under Rajlv Gandhi Grameen Vidyutikaran 

¥ojana. an amount of Rs.7 40 crore has been released. 

In addition. State-wise status of funds sanctioned. 
released and utilized under Accelerated Power 

Development and Reforms Programme upto September. 

2005 is given In statement· II enclosed. 

Stet.ment .. 

Approved OutIIIys for Annual Plan 2005-06 

(Ra. CfOfW) 

S.No. StatelUT, ~ (Appd.) 

1 2 3 

1. Andhra Pradesh 515.51 

2. Arunachal Pradesh 80.73 

3. Aleam 588.29 

4. Bihar 478.54 

5. Chhattiagarh 100.00 

6. Goa 111.52 

7. Gujarat 830.49 

8. Haryana 445.00 

9. Himachal Pradeah 115.83 

10. Janvnu and Kuhmir 1153.41 

2 

11. Jharkhand 

12. Kamataka 

13. Kera .. 

14. Madhya Pradesh 

15. Maharashtra 

18. Manipur 

17. Meghalaya 

18. Mlzoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. SiIddm 

24. Tamil Nadu 

25. Trlpura 

28. Uttar Pradesh 

27. Uttarancha' 

28. West Bengal 

Sub Total (States) 

1. Andaman and Nicobar Islands 

2. Chandigarh 

3. DIKh and Nagar HaIMll 

4. Daman and DIu 

5. DeIhl 

3 

1849 73 

150.00 

1322.97 

711.63 

57.90 

213.00 

61.26 

83.45 

795.71 

955.75 

1905.76 

36.40 

1382.38 

52.34 

710.09 

327.77 

2078.55 

18071.38 

25.00 

28.64 

9.42 

12.98 

.... 54 
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1 2 3 1 2 3 4 5 

6. Lakshadweep 8.21 10. Kerala 863.63 230.55 256.87 

7. Pondicherry 34.00 11. Mlldhya 863.20 129.87 147.49 
Pradesh 

Sub Total (U.T.I) 804.79 
12. Maharalhtra 2231.58 268.23 729.58 

Total (States & UTs) 18676.15 
13. Ort ... 592.22 74.02 48.14 

.. ,.",.",-11 
14. Punjab 715.57 178.74 230.23 

APDRP Investment Status As on 30th September 
15. Rajasthan 

2005 
1193.25 385.83 612.36 

16. Tamil Nadu 948.12 441.82 727.00 
RI. In Crores 

17. Uttar Pradesh 1091.30 134.52 138.94 
S. Stat. Sanctions Rel.a •• 1 Total 
No. UtIlization 18. Weat Bengal 442.20 92.92 144.24 

including 
Total 

counter 
15804.93 4353.13 7063.09 

part fund Spec.1 Category State 

2 3 4 5 19. ANftachal 82.69 38.88 5.60 
PradHh 

Non-8peoItd c.tegory 8bIte 
20. Aaam 650.73 158.85 90.48 

1. Andhra 1480.38 588.76 933.22 
PradHh 21. Himachal 322.77 183.92 152.08 

Pradesh 
2. Bihar 854.05 313.18 182.86 

22. Jammu and 1100.13 314.97 233.73 
3. Chhattlagarh 407.70 159.21 133.28 K8Ihmir 

4. Deihl 922.61 105.51 883.23 23. Manlpur 141.82 2.67 2.67 

5. Goa 294.01 113.40 96.55 24. Meghalaya 227.44 58.38 25.57 

8. Gujarat 1083.22 400.28 873.15 25. Mizoram 108.74 78.01 28.96 

7. Haryana 431.86 188.GG 210.58 28. Nag.1and 122.27 42.83 23.81 

8. Jharkhand 423.86 163.87 138.90 27. SlkIdm 184.19 154.73 126.82 

~. KMNItaka 1188.31 435.45 788.89 28. Tripura 148.14 37.84 14.35 
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1 2 3 4 5 

29. Uttaranchal 310.08 240.76 151.30 

Total 3377.40 1289.43 855.15 

Grand Total 19182.33 5642.56 7918.24 

{English] 

-dute Technology Mission 

607. SHRI G. KARUNAKARA REDDV 

Minister of TEXTILES be pleased to state : 

Will the 

(a) whether the Govt. hH set up Jute Technology 

Mission to give a momentum to this sector; 

(b) If eo. the details thereof; 

(c) the aims and objectives of this Mission; and 

(d) the amount earmarked for this purpose? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) Ves Sir. there is a proposal to set 
up a Jute Technology Mission. However. this is yet to be 
approved by 1he Competent Authority. 

(c) The aima & objectives of the proposed Jute • 

Technology Mission are as follows: 

Improve the yield and quality of jute fibre by (i) .. 
tllking up development of new varieties which 

have high celluloH content. lower level of lignin 

in cellulose and finer fibre. (ii) developing short 
duration crope, and (iii) promoting scientific 

agronomic pl1ldicel. 

Strengthen the eXisting infrastructure for 

devetopment and supply of quality seeds 

through pubIk: private partnership framework. 

Implement quality Improvement programmes 
with .. thruel on ribbon rettlng. enzyme retIIng 

and the adoption of other innovatlw extraction 

technologies. 

Inc ...... the supply of quality raw material to 
the jute industry at reasonable prices so that the 

Industry meet8 the growing demand for better 

quality yam, twine and fabric for Jute Oiv8l'8ifled 

~·oducta (JDPI) 

Explore the prospects of commercial utilization 

of sun hemp. ramie. jute and meat. in the pulp 

and paper Industry. 

Establish strong market linkages by improving 

the available markets as well as establish a 

rural network of market facllitle8 with available 

Infrastructure facilitin for the benefit of jute 

growers. 

Attempt to modemtze. plant and machinery of 

1M jute Industry. focus on adoption of more 

resource efficient and energy efficient 

technology. adopt Intemational standards and 

upgrade skills and technology to give a fillip to 

jute diversified products and enhance their 

quality and competltivene88. 

Take up market promotional activities as well as 
explore new areas with a view to increasing the 

consumption of raw jute as well as diversified 

jute products and increase eamings throug'" 

export. 

(d) The details of the Jute Technology MiSSion are 

~ to be approved by the Competent Authority. 

Employment to Tsunami Atr.cted 
RUf'III Perwone 

808. SHRI MANORANJAN BHAKTA : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment Ie aware of the steep 

Increase In unemployment In the rural areas of Andaman 

and Niccar I8IIIndI .... r ... Tsuneme devastallon. 
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(b) If 10, the stept taken to anest the same; and 

(c) the number of those persons Ukety to be given 
employment affected by Tsunami? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) Yes, Sir. 

(b) Andaman & Nicobar Administration has reported 

that the following steps have been taken to arrest the 
same:-

1. 

2. 

3. 

4. 

5. 

A UT level coordination committee has been 

constituted under the chairmanship of 

Development Commissioner to coordinate and 

monitor all livelihood matters. 

A livelihood need al8888l'nellt survey has been 

conducted by Industries Department with the 

help of NGOs in various intermediate shelters. 

A Task Force, which includes representative 

from Financial Institution, has also been 

constituted to prepare livelihood plan for people 
under Non-Farm sector. 

Necessary steps have been taken for 

employment generation by various departments 

and NGOs under various programmes. 

Ban on filling up of posts has been lifted. 

(c)· As . reported by UT Administration, out of 72.84 
lakh mandays expected to be generated, 9.18 Iakh 

• mandays have already been generated by varloul 

Departments. In addition, employment generation In 

regular govemment jobs In expected to be 1480. 

Policy for ttandloom Sector 

609. SHRI UDAY SINGH: 

SHRI ADHIR CHOWDHURY : 

WIll the MInieter of RAILWAYS be pI ... eet to ... : 

Ca) whether the government propOIe to announce 
a eeparate policy tor the hancIoom eector; 

(b) If 10, the detail thereof; 

(c) whether the HancIoom weavers have been 
ignored by the Government In the put and they ... on 
the verge of coIIapee; and 

(d) If so, the extent to which the new policy 

for handIoom sector is likely to help In promoting the 
sector? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : Ca) Nat~nal Textile Policy was announced in 
the year 2000. The handloom MOtor alto forms a part of 

the National Textile PolIcy 2000. 

(b) The details of the National Handloom Policy 
incorporated in the National Textile Policy 2000 are as 

under:-

The handloom sector Is known for Its heritage and the 
tradition of excellent craftsmanship. It provideS 

livelihood to millions of weavers and craftsperson. The 

industry has not only survived but also grown over the 
decades due to Its Inherent strength like flexibility of 

production in small quantities, openness to Innovation, 
low level of capital Investment and Immense possibility 

of designing fabrics. Govemment will continue to 

accord priority to this sector. Steps would be taken to 

promote and develop Its exclusiveness for the global 
market. Measure will include the foflowing:-

Training modules win be developed for weavers 

engaged in the production of low value added 

Items, who may not be able to survive the 
competition consequent on globalization, with 
the objective of upgrading their skills to enable 

• them to find altemate employment In the textile 

or other allied MCtor; 

ComprehensIve welfare meuuree wlH continue 
to be Implemented In dole cooperation with the 

State Govemments. for better working 
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envIro.-.ment lind the IOCiIII HCUrtty of the 
weave .. ; 

Effective IUppOf1 ty8temI In raeean:h and 

development. deIign Inputs, IIdII upgrIIdation 
and market IinkagM wtII be provided; 

The Implementation of the Hank Yarn OblIgation 
Order and the Aeeervation Ordere iuued under 
the HandIoom (Reservation of MicIet for 
Production) Act 1985 will be reviewed keeping 

In mind the needI of the handloom WMvetI: 

Weave .. SeIVIce Centres will be revamped In 
coneonance with the cont8fT1)Orery tranda, and 

using Information Technology for efficacy, their 

activttle8 suitably dovetailed with actIvttIeI of 
cen ..... of deeign excellence like NIFT and NID: 

N merchandising and mart.;eting will be central 

to the 1UCC888 of the handloom eector, the 

present package of schemes for production of 

value added fabrics will be streamlined; 

innovative market-oriented schemes will be 
Introduced; and joint ventures encouraged both 

at the domestic and intematlonal levels. Brand 

equity of handlooms will be commercially 

exploited to the extent possible. 

(c) and (d) The Government of India has been 

implementing var\0u8 schemes for the development of 
handloom sector in the country viz. Deen Dayal Hathkargha 

Protsahan Yojana, Marketing Promotion Programme, Mill 

Gate Price Scheme, Wortcshed-cum-Houalng Scheme. 

Weave.. WeHare Scheme. Handloom Export Scheme. 
IntegrBted Handloom Training Project, Implementation of 
Handloom (Reservation of Articles for Production) Act 
1985. Further more, new schernea of Integrated Handloom 
Cluster Devetopment (IHCO). Mahatma Gandhi Bunkar 

Blma \'bIna and Health tneurance Scheme ...... been 
launched In the cumtnt financial year. Handioom Mart.; will 

be lunched soon which will help In development of the 

handIoom sector. 

The production of handIoomIln the year 2004-05 was 
5722 million sq. mtra ~red to 5493 million sq. mtra 

In 2q03-04 which ahowI an incre.... Also in the first 
quarter of 2005-06 It hal registered a growth of 17.9%. 

SettIng up of AppraIuI Commltteee 

610. SHAI RAVI PRAKASH VEAMA : 

SHAI ADHALRAO PATIL SHIVAJI AAO : 

Will the Mlnlater of FINANCE be pleued to state : 

(a) whether the Govemment has decided to set up 
an appraisal committee for UI8IIing mega projects on the 

basis of public private partnership: 

(b) if 80. the details thereof: 

(c) whether the said committee ha. submitted ita 

report; 

(d) if so, the details thereof; 

(e) the action taken by the Govemment thereon? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMAN1CKAM) : (a) and Cb) Yes, 
Sir. govemment has decided to set up an Appraisal 

Committee on the model 01 the Public Investment 

Board wfth the authority for approving those Public 
Private Partnerahlp (PPP) ptOjectI where the capital cost 
or the cost 01 undertying assets of the project exceeds 

AI.100 crores. This Committee will comprise of the 
following: 

(a) Secratary. Department of Economic Aftaira (in 

the Chair) 

(b) Secretary. Planning Commiasion; 

(c) Secretary. Department of Expenditure; 

Cd) Secretary. Department of Legal Aftairs; and 

(e) Secretary of the Department sponsoring a 
project. 
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The projects appraised by the PPP Appralaal 
Committee will be put up to the Competent Authority for 

approval. 

(e) to Ce) The PPP Appraisal Committee will appraise 
individual proposals for PPP projects and is not required 

to submit any report. 

Non-Utilization of Fundi 

611. PROF. M. RAMADASS : Will the Minister of 

POWER be pleased to state: 

(a) whether the Ministry of Power has not fully 

utilized the Plan outlay of Tenth five Year Plan; 

(b) if 80, the details thereof; 

(c) the impact of non-utilization of earmarked funds 

on the ongoing and future power projects in the country; 

and 

(d) the steps taken by the Govemment in this 

regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 

and (b) The original Plan outlay of the Mlnietry of Power 

for the 10th Plan was Rs.1,43,399 crores and the Mld-term 

Plan outlay has been a888IIed at Rs.92,941 cro,.. In the 

last three years of the Plan period, the Plan expenditure 
has been Rs.32,338.11 cro,.. and for the current financial 
year It is budgeted at Rs.19, 140. 11 crores. We have stili 
one more year of the Plan i.e. 2006.07 

(e) and (d) Due to difficulty in starting a few projects 

and delay in the execution of a few others, there would 

be some reduction in the actual utilization of Plan outlay. 
However. the phyIIc:al petformanoe of va~ projec:tI are 

being constantly monitored by the Ministry for achieving 
the target as aSHSHd In the Mid-term Plan. 

612. DR. M. JAGANNATK : WII the Minlater of 
SCIENCE AND TECHNOLOGY be pl •••• d to ItIde : 

(a) whether Bananas may face extinction In the 
near future on account of pests and diseases, and 

(b) If 80, the genetic engineering efforts proposed 

to save bananas from going extinct? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a) and (b) As per a report in an 

Internatlonaf joumal, New Scientist (January, 2003), a 

leading researcher has stated that Banana could be wiped 
out by two diseases, namely, Panama disease and Black 

Sigatolea, that have struck Africa, South America and AsIa. 

However the reports by American Phytopathological 

Society (APS) and UN Food and Agriculture Organization 

(FAO) atate that banana Is not on the wrge of extinction 

since it is unllkafy that theSe diseases will prove fatal. 

These diseases can be controlled through use of 

fungiCides and pesticides. In addition, use of germplasm 

of greater genetic diversity for plantation and developing 

genetically engineered disease resistant plants will also 

help in tackling this problem. Studies on genetic 

engineering and genomics are underway in many 

research laboratories in India and abroad. 

So far. there is no risk of extinction of Banana in the 

India because bananas are cultivated under polyclonal 

system, whereas it is grown as monoclonal system in Latin 

America and Caribbean countries. India harbours a wide 
range of banana varieties; some of which constitute a 

valuable gene pool which can be used to develop 

resistance to major pests and diseases for use in 

developing improved varieties. 

Micro-Zoning of DeIhl 

613. SHRI BRAJA KISHORE TRIPATHY : 

SHRI HeMLAL MURMU : 

PROF. VIJAY KUMAR MALHOTRA : 

SHAI SANTOSH GANGWAR : 
SHRI KAILASH MEGHWAL:, . 

Will the MitWter of SCIENCE AND TECHNOLOGY be 
pleased to ..... : 
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(a) whether micro-zoning of Delhi on the ~ of 
.oil compoettion hu been completed; 

(b) if 80, the detaile thereof; 

(e) whether the Government propoaes to undertake 
similar micro-zoning in other parts of the country; 

(d) if 80, the details thereof; 

(e) the time by which such study will be conducted 

and completed by the Govemment; and 

(f) the extent to which heavy damage and loss of 

life can be minimized thereby? 

• 
THE MINISTER OF STATE OF THE MIN1STRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPil SIBAl) : (a) and Cb) Yes, Sir. The first level 
microzonation studies Con 1 :50,000 scale) of National 

Capital Tenitory (NeT) of DeIhl baed on geoaclentiflc and 

geotechnical characterization has been completed. A8 per 

the study, NCT of DeIhl has been grouped Into nine units 

of likely unif.orm seismic hazard and ground responee 

pattem. 

(c) to Ce) Similar studIee for Guwahati and BangaIont 
have al80 been initiated. These are at various stagel of 
comptelion. It ia expected that mIcrozonation work of 
Guwahati and ~ will be completed by 2007 & 

2008, reapectlwly. 

(f) Mlcrozonation and adoption of building codes 
will help minimize Ioaa of life and property. 

[7ians/atfon} 

.Cb) if 80, the detaIII thereof; and 

(c) the ItepI taken by the Union Government for 

smooth power supply in the State? 

THE ~INISTER OF POWER CSHRI P.M. SAYEED) : (a) 

and (b) In the recent past, the fifth unit of Anpara Power 
Plant (500 MW) in Uttar Pradesh was under forced outage 

for six days (I.e. 7th to 13th September 2005) due to Water 

Wan Tube leakage. 

(c) The supply and distribution of electricity in a 
Slate is the responsibility of the concerned State 

Government/State Power Utility. which inter-alia decides 

the priorities of power supply to various categories of 

consumers/areas In the States. Government of India only 

supplements the efforts of the State Govemment by way 
of generation c.pacJIy addition. estabfiehment of bulk 

tranImIItion .lyeSam In the central sector through central 

eector undertakings and by arranging additional assistance 

from the unallocated quota of the Central Generating 
Statlonl .. 81 .. taken by Government of Ind&a to assist Uttar 

PradeIh In improYing the power supply in the State are 

given below: 

(I) WJ:th the commieIionlng of Rihand STPS Unit 

3 (500 MW) and Ohauliganga HPS (280 MW) 

in the Central Sector in the recent past, firm 
IhaIe of UP hu Increased from 2788 MT to 

2292 .MW. 

(Ii) Entlra output of Tlnda TPS (440 MW) and 86 

MW from non-firm allocation of Rljuthan 

AtomIc Power Station (RAPS) Untte 3 & .. standi 
allocated in favour of UP. 

(III) PreeantIy. foIIowI.-.g aIIocati0n8 

AnpMa Power Plant of Central 

814. SHAI BAAJESH PATHAK : _ 1M MInIIIIr of .. 
POWER be pI .... d to ..... : -. 

(a) wheIher IIIh unit 01 500 tIIW Anpua Puww 
PIMt In U.P. ... Ihut down ricenIIy; 

21-278 WI power In different time aIc* 
of the ,. from the .~ quota of 

the CeI*W Glnetllllng SIIiIionI In 1M 
Northem RegIon. 
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11-15 MW power from the undocated 

quota of RaIMthan Atomic Power Station 
UnI-3 & 4 in different time aIots of the day. 

About 50 MW power tram the unallocated 
quota of the Central Generating Stations 
In Eastern Region. 

(iv) Uttar Pradesh win also get Its share of power 
from Dulhastl HEP (390 MW) of NHPC. TeM 
HEP Stage 1 (1000 MW) of THDC, Unchahar-
III (210 MW) and Rmend-II (500 MW) of NTPC 

and RAPP Unlt-5 (220 MW) which are under 
Implementation. 

(v) Rural Electrifications in Uttar Pradesh: 

The Government of Uttar PrIIdesh haa IIgned 
1Hpar1ite and Quadripartite agreements In July, 
2005 under Rajiv Gandhi Gramln Vldyuttkaran 
'tbfana. Propoula for 83 dI8tricta have been 

approved at the C08t of ~ Ra.2158 croree 
out 01 which .about Rs.&40 croree have been 
released by REC for the Rural Elecbtlicatlon 
wortca under the scheme till date. 

(vi) Accelerated Power Development & ReIorms 
Programme (APDRP): Under the APDRP 
scheme, projects amounting to about RS.1091 

crorea have been sanctioned for improvement 
of Sub-Transmlaalon and Distribution (ST&D) 
system In the State. This includea APDRP 
component of about Rs.340 FI'Of88. Out of this 
about Rs.130 crores have been reie88ed and 

about As.139 CfOreS have been ~ed 
(Including counter part funding). An amount of 
Rs.389.85 crores have been sanctioned as 
counter part funding ~ and out of 
which As.tw.1S crores have been drawn by 
Uttar PradHh. 

815. SHRI RAMJI tAL SUMAN: 

DR. CHINTA MOHAN : 

WIH the MIntater of SCIENCE AND TECHNOLOGY be 
pleased to ate : 

(a) whether the Foot-hill region of himalaya and 
Sindh-Ganga region Is tumlng into earthquake prone 

.re .. ; 

(b) If 80, the details thereof; 

(c) whether any ...... ment has been made by the 

Goverment In regard to the intensity and velocity of 

earthquake in the said a,...; 

(d) If 80, the names of the regions categorized as 
MJthquIke prone al'888 aIongwith the intensity thereof; 

(e) whether the Govemment has made any 

arrangement for giving prior Information of earthquake in 

the region; and 

(f) if 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 
OF THE DEPARnMENT OF OCEAN DEVELOPMENT 
(SHRI KAPil SIBAl) : (a) to (d) As per seismic zoning map 

of the country prepared by Bureau of Indian Standards, 
based on various scientific inpula, namely. tectonic 
conditions of the area. frequency of earthquakea. their 

Intensity and peak ground acceleration. etc. from a number 
of agencies. India has been divided into four seismic 

zones, namely. Zone-II to V. Zone-V is considered as the 
most seismically active region. while Zone-II Is the I ... t. 

AccordIng to this map. the foothlR region of the Hlmalayu 
and s/ndh-Gange region has been CIa881f1ed as failing 
under seismic Zone-IV & V. 

(e) and (f) Prior information on earthquake is not 
poeIibIe .. there is no ICIenttfIc I8chnique aVllllable 
anywhere In the world to foNcaIt the, occurrence of 

earthquake with reasonable degree . of accuracy with 
regard to space. time and magnitude. 
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[EngIiah} 

Word BlInk AId 

616. SHRI RAVAPATI SAMBASIVA RAO : WtI the 
MinIster of FINANCE be pleased to ..... : 

(a) whether the World Bank has agr88d to double 
... aid to india during the current financial year; 

(b) If so, the details thereof; 

(c) whether the Wortd Bank Chief visited India In 

the month of August and September, 2005; 

(d) If 80, whether any agreement has been signed; 

(e) If 80, the details thereof; and 

(1) the tenns and conditions thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ANANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The 

World Bank's country Strategy for India (July 2004-June 

2008), mutually agreed between Government of India and 

the World Bank, envisages up-scaling for Bank's lending 

to India to US$ 2.5 to 3 billion per annum in each these 

four years. 

(c) The Worid Bank President vielted India during 
Augu8t 18-20, 2005. 

(d) to (f) The 'Maharashtra Water Sector I~ 

Project' for loan amount of US$ 325 million by International 

Bank for ReconatrucIIon and Development (IBRD) ... 

signed on 19.8.2005 In New Delhi in the presence of the 

Union Finance Minister and the President, World Bank. The 
loan Is payable in 20 years Inclusive of a grace period 

of 5 years. The inte"" rate 18 determined baaed on 6 
montha lIBOR pIue a variable spread. 

Inor .... In Aepo ..... 

617. SHRt BALASHOWRY VAUABHANENI : WII the 

MInIater of FINANCE be pIeMed to ... : 

(a) wMIher NCInIty R •• rve blink of India hat 
Incre •• d ... ftxed ~ rapo 1'IIIe; 

(b) If so, the .... t.eof: Md 

(c) . the. IkeIy Impact on the cOlt of credit? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) and (b) In 

view of the current macroeconomic ana overall monetary 
conditions, Reserve Bank of India has incra .. ed the fiXed 

reverse repo rate by 25 bull points under the Liquidity 

Adjustment Facility (LAF) effective from October 26. 2005 

to 5.25 per cent from 5.00 per cent. 

(c) The Repo-rates do not have Hnear Impact on 

the cost of credit. which Is also affected by various factors 

including Bank Rate, Repo Rates, Cash Reserve Ratio 

(CRR) etc. The Reserve Bank of India takes these 

monetary measures keeping In view the overall stance of 

monetary policy consistent wtth emphasis on pnce stability, 

provision of appropriate liquidity to meet genuine credit 

needs and support export and investment demand In the 

economy. 

Production of Cotton 

618. SHRI JUAL ORAM : WIU the Minister of 
TEXTILES be pleased to eta.. : 

(a) the total production of cotton in the country 

during the last three years; 

(b) the lotalexport/import of cotton during last three 

years; 

(c) whether the COlton growers are not getting 
minimum support price; 

fd) If so, the atepI taken by the government In this 
regard; 

(e) whether the Cotton Corporation of Incia 18 Hkely 
to procure canon cIrec:tIy from the growers and pay MSP; 

and 
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(I) If 10, the detaJIe thereof? 

THE MINISTER OF TEXTILES (SHRt SHANKERSINH 
VAGHELA) : (a) Total production of cotton in country during 

last three years 18 given below: 

QIy. In lakh bales of 170 kgs. 

Year (Cotton Season) Quantity 

2002-03 136.00 

2003-04 • 179.00 

2004-05 243.00 

. . 
(b) Exports and i~ of cottQn from the country 

during last three yeara were as under:-

Year 

2003-04 

2004-05 

2005-06 
(upto August) 

Export 

942.37 

364.49 

475.33 

Rs. in crore 

Import 

1570.03 

1099.60 

271.74 

Source: Foreign Trade StatIstics of India, DGCIS, Calcutta. 

(c) and (d) It Is not true that the cotton growers are 
not getting Minimum Support Price (MSP) for cotton. The 
Cotton Corporation of India Ltd.(CCI) has been undertak-

ing MSP operations whenever the prices of cotton have 
touched MSP level. In addition to CCI. Govemment has 
also appointed NAFED as an additional price support 
agency to undertake MSP operations. 

(e) and (f) The CCI has been purchaSing kapaa In 
Agriculture Produce Marketing Committee Mal'ket8 (APMC) 
directly from the cotton growers. or through their 

commisaion agents. who are the Licence holders with the 
APMC in qU4tStlOn. However. In' Madhya Pradeeh. the 
APMC Act provides for direct purchase from cotton growers 

without the involvement of commilsion agents. The COl 

Is purchasing kapas directly from cotton farmers In Madhya 
Pradesh. In Andhr. Pradeth, though the APMC Act 
provides for purchasing kapaa through Licence holder 

comm.sion agents, from 2Q05.08 18810n the State 

Govemment has aUowed ceo to purcha8e leapas directly 
from cotton growers without involving these commission' 

• 
agenI8. AccordIngly, the CCI hat initiated direct purchase 

from cottoq fanners in Andhra Pradesh. The CCI has also 
informed other State Govemments to motivate the farmers 
to sell their produce directly to CCt without involving the 
commission agents. 

filii In lnoom. Tax Collection 

618. SHRI MANORANJAN BHAKTA 
MInIIter of FINANCE be pleased to state : 

Will the 

(a) whether Government Is aware that during the 
first Mit of the current fiscal there has been a fall in the 
Income tax collection; 

(b) if so, the reasons therefor; and 

(c) the remedial measures the Government 
proposes to take to make up the revenue loss during the 
second half of the current fiscal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No sir, there 
has been rather an increase of 24.14% In total income tax 
collections in the first half of the current fiscal, as compared 
to the Income tax collections in the corresponding period 
of last flecal. 

(b) Does not arise in view of reply to para (a> 
above. 

(c) Does not arise In view of reply to para (a) 

above. 

[Translation} 

620. SHRI JASWANT SINGH 81SHNOI : Will the 
Minister of COMPANY AFFAIRS be pleaMet to atate : 
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(a) the number of companies registered under 

Companies Act clOHd down dUring the last three yeatS 
in the country; 

(b) whether the Govemment has conducted enquiry 

regarding closure of the such companies; and 

(c) if 10, the outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a> 

The number of companies which ceased working during 

the lalt three years is as under: 

(i) 2002-03 951 

2003-04 498 

2004-05 1777 

Total 3226 

(ii) Number of Compa,nies 

Struck oft under Simplified 
Exit Scheme during 
25.3.2003 to 31.3.2004 

(b) No, Sir. 

(e) Does not arise. 

(English) 

ce Retlo of RRBa 

26,714 

621. PROF. M. RAMADASS : Will the M1nllter of 

FINANCE be pleased to state : 

(a> whether the CO ratios of Regional Rural Banks 

are declining during the tast three years; 

(b) if 80, the trenda In CD raIIo'. of RASe for the 
said period; 

(c) the meuurea taken to Increase the CD ratio; 

(d) whether the Government II considering a 
Proposal of allowing two tier system of CD ratio; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 

(b) The Credit Deposit (CD) ratio of Regional Rural 
Banks (RRBs) has been lhowing in increasing trend 

during the last three years. It was 44.23% In the year 

2002-03, 46.34% in 2003-04 and 52.89% In the year 2004-
05. 

(c) Various measures have been taken to Increase 

the CD Ratio of RRBI like Enhancement of Priority Sector 

lending from 40% to 60% of outstanding advance for RRBs 

w.e.1. year 2003-04 and doubling of Agricultural .Credit. 
Besides this RBI has reiterated the eartier Instructions to 

RRBs for Improving the CD Ratio. 

An expert Group was constituted by Govt of India 

to look into the nature and magnitude of the problem 

of low credit across StatnlRegion8 and to 8Uggest 
.nec:e188ry measures. As per the decilion taken by 

the Govemment, RBI has Issued circular number , 
RPCD LBS.BC.No. 47/02 13.0312005-06 dated 9th 
November, 2005 to all scheduled Commercial banks 
including RRBs ~ II IIkefy to Improve the CD Ratio 

In the RRBs. 

(d) No luch proposal II under conalderatlon to 
change the system of computing CD Ratio of RRBs. 

(e) Does not artee. 

(Translation) 

Dlaln"..tment of Public Sector Undertaking' 

622. SHRI BRAJESH PATHAK : 

SHRI KHARABELA S.WAIN : 

SHRI K.C. PAlANISAMY : 

SHRI N.N. KRISHNADAS : 

DR. DHIRENDRA AGARWAl : 

SHRI KASHIRAM RANA : 

Will the Minister of FINANCE be pleaaed to state : 
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(a) whether the Government Il looking at 

dislnveetlng small podion of equity rn profit making public 

eector enterpriHs; 

(b) If 80, the details thereof; 

(c) whether Government Is planning to review the 

existing FDI policy with a view to further liberaliae it; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

Government has decided, in principle, to Hst large. 
profitable Central Public Sector Enterprises (CPSEs) on 

domestic stock exchanges and to selectively sell small 

portions of equity In listed, profitable CPSEs (other than 

the navratanas) 

Disinvestment decisions are taken by the Govemment 

on a case-by-case basis by following the established 
procedure. Consultations within the Govemment take 

place from time to time and formal decisions are taken in 

the Cabinet/Cabinet Committee on Economic Affairs 

(CCEA). 

(c) and (d) Information II being collected and will be 
.Iald on the Table of the House. 

[TIWnalation] 

Lo .... to Environment Due to 
IIlnlng AcIIvItI .. 

623. SHRI CHANDRAKANT KHAIRE Will the 

Minister of MINES be pleased to state : 

(a) whether great 1081 Is being caused to 

environment due to excavation of mInea; 

(b) If 10, the ... taken 10 far to cancel the mining 

lease In cues wheAt guidelines of the MInIstry of 
Environment ..... not being followed; and 

(c) the step8' taken by the' Govenvnent 10 far to 
compenaate the IoIeM to environment? 

THE MINISTER OF STATE IN THE MINISTRY OF 

coAL AND MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. DASARI NARAYAN RAO) : (a) and (b) It Is 
recognized that mining activity could lead to environmental 

problema in some casel. In view of this rmnlng 
leaseholders are required to comply with the requirements 

of Environment (Protection) Act, 1986 and Forest 
(Conlervation) Act, 1980. VlOIationl aUract punitive action 

and a large number of defaulting mines have been ordered 
to be closed. 

(c) No mining lease can be granted to any party, 

private or public, without a proper mining plan, incfuding 
the environmental management plan, approved and 

enforced by statutory authorities. 

{English] 

624. SHRI RAYAPATI SAMBASIVA RAO : Will the 

Minister of TEXTILES be pleased to state : 

(a) whether Government is considering to release 
the subsidy to the textile parks almost alongwith the funds 
being sanctioned by the banks; 

(b) whether the Government is likely make available 
the subsidy to the promoters; 

(c) whether the proposal ao advance the r ...... of 

the capital subsidy to these textile park promoters would 
In a way serve as a bridge loan for them to meet the fund 

requirements for starting the park projects without much 
delay; and 

(d) if so, the details thereof? 

THE MINISTER OF TEXTtLES (SHRI SHANKERSINH 

VAGHELA) : (a) to (d) The schedule for release of 
Government of India (GOt) 1Ihare, by way of grant or equity, 

under the Scheme for Integrated Textile Park (SITP) to the 
Special Purpose Vehicle (SPV) II as under:-

(i) 30% of the total GOI share in advance 

immediately after approval of the project by 
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project ApproVal Committee (PAC). However, 

before the 1 It lnatalment Is released, It would 

be seen that the project has been appraised by 
the F"mancial Institution as a bankable project 

and the land for the Integrated Textile Park has 
been procured by the SPV. 

(II) 3()04 of the total GOI share after the utilisation 

of the 1st Instalment and after the proportionate 

expenditure (I.e. 30% of the share of SPV) has 

been incurred by the SPV. 

(Iii) 30% of the total GOI share after the utilisation 

of the 2nd Instalment and after the proportionate 

expenditure (i.e. another 30% of the share of 

SPV) has been incurred by the SPVO 

(iv> 10% of the total GOI share after successful 

completion of the project and after 25% of the 

units In Integrated Textile Park starts their 

production. 

VAT 

625. SHRI IQBAL AHMED SARADGI 

Minister of FINANCE be pleased to state : 

Will the 

(a> whether he has written to all Chief Ministers 

exhorting them to refrain from "rate wars" to capture tradf 

volumes; 

(b) if 80, the main details of the FM's letter to all 

Chief Ministers; 

(c) whether the Empowered Committee on VAT has 

recommended that violation of uniform floor rat.. should 

be prevented by strict administrative action; and 

(d) if 80, the responI8 of the State Govenvnents to 

the letter to FM on VAT Implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM) : Ca> to (d) Under 

Entry 54 01 Wet II (Stat. Liat) of the ConatItutIon of India, 

State SaJ8s Tax (as also State VAT, which has replaced 

the State SaIea Tax tynNnI) II a State subject. An 
Empowered Committee of State Finance MInIeterI (Ee) 
has been constituted to deliberate and decide upon all 
matters concerning Sales Tax and State VAT. The EC has 

cleciided Uniform Floor Rates (UFR> of sales tax to be 
adopted by all the States and has been advising the Stat .. 

to follow the same. In the EC meeting held on 09 July 2005, 
It was decided that all the States should follow UFR in 

reapect of goldlbuilion by August 01, 2005 and on all other 

items by Sept. 01, 2005, falling which the matter would be 
reported to the GOI for appropriate administrative action. 
although no formal reference/request was received from 

the EC In thll regard, the Hon'ble Union Finance Minister 
wrote a D.O. letter to aU the Chief Ministers on 31 Aug. 
2005, requesting them to align their tax rates with the UFR 

decided by the EC. tton'ble Finance Minister stated that 

the basic objective of Implementing UFR was to prevent 

rate competition among the States, which was resulting in 

revenue loss to aU the Stat .. , without any aigntflcant 

commensurate gain to the national economy. The Chief 

·Mlnlsters of some of the States heve already reeponded 

to the letter of the Hon'ble Union Finance Minister and their 

response II very positive. 

" 

(EngllsIJ) 

MR. SPEAKER : It Is very very sad for me that I have 

to go on appealing to you, and ever. t~3 minimum decency 
II not shown to the Chair by listening to what the Chair 

wishes to apeak. 

Now, I am not going to surrender myeelf and surrender 

the rights of this House. 

I am adjourning the H~ iii 12 Noon onty today 
when I ahan come and conduct the pnx:HdInga of the 

House. 

11.17 In. 

The Lok s.bha then adjourned till 
TweIw of the Clock ' 
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12.00 h .... 

The Lole Sabha ,..UHmbItK/ at 

7WeIw of the Clock. 

[Mr. Speaker In the Cha/tJ 

RULING BY THE SPEAKER 

Re: Notice. of Adjournment Motion 

[English] 

MR. SPEAKER : Prof. VIjya Kumar Malhotra, Sarvashri 

George Fernandes, Braja Kishore Trlpathy, Sukhdev Singh 

Dhlndsa, Anant Geete, K. Yerrannaldu and Yogi Adltya 
Nath, MPs have tabled notices of Adjournment Motion on 

the following subject: 

"Alleged involvement of Congress Party and its 

leaders for compromialng the interests of the country 

for monetary gains .. revealed by Mltrokhln Archives. 

the Volker Committee report and Moynihan's book and 

need for an investigation by the CBI." 

It has been ascertained that the Government has set 

up a single Member Enquiry Authority headed by hon. 

Justice A.S. Pathak, Former Chief Justice of India and 

former Judge of the International Court of Justice, to 

Investigate Into the findings contained in the Volcker 

Report. The Instant notices in addition to Volcker Report, 

also refer to Mltrokhin Archives and Moynihan's Book. 

Rule 58 of the Rules of Procedure and Conduct of 

Business In Lok Sabha clearly lays down the conditions 

of admissibility of a notice of Adjournment Motion and 

provides. inter alia. that the notice should be restricted to 

a specific matter of recent occurrence Involving reaponsibiUty 
of the Government of India. Further, according to Rule 69, 
"No motion which seeks to raise discuaaion on a matter 

pending before any statutory tribunal or statutory authority 

performing any judicial or quui-judicial functions or any 

comml8slon or court of enquiry appointed to enquire Into, 

or Investigate, any matter ehall Ot1finartly be permitted to 

be moved." 
P. 

The instant notices submitted by the hon. Members do 
not reter to one specific Issue and there does not appear 

to be any direct responsibility of the Government in the 

matter. As stated above, the matter pertaining to Volcker 

Committee Report is already under investigation by the 

Pathak Committee. 

As the notices relate to more than one matter and even 

then not very definite, and do not justify adjoumlng all other 

business in the House for immediate discussion and 

further do not relate to a matter for which the Union 

Govemment is responsible, over and above not being 

matters of recent occurrence, under the rules, notices are 

not eligible for admission by the Chair. 

Further, I have already admitted a notice of a Motion 

under Rule 184 of the Rules of Procedure and Conduct 

of Business In Lok Sabha submitted by Prof. Vijay Kumar 

Malhotrtt and han. SM Santoah Gangwar, hon. Members 

who have submitted notices for Adjournment Motion 

regarding what is known as Volcker Committee Report. 

Although, such discussion even under Rule 184 is 

precluded because the matter is pending enquiry 88 

mentioned above, in the exercise of my discretion as the 

Speaker, I have admitted the Motion for discussion under 

the proviso to Rule 188 of the Rules of Procedure and 

Conduct of Business in Lok Sabha. Apart from the reasons 

I have slated above, as the Motion under Rule 184 is 

already in the list and is to be taken up Immediately after 

the Question Hour and laying the papers and other 

mattet'8, I do not admit the notices for Adjoumment 

Motion. 

[Trans/aHon) 

PROF. VLJAY KUMAR MALHOTRA (South Deihl) : Mr. 

Speaker, Sir, we would again submit the Motion for 

Adjournment. but 10 far our demand for resignation of 

Shrimati Sonia GandhI andShri Natwar Slngh)1... 
(Interruption.) 

SHRI PAWAN KUMAR BANSAL (Chandlgartl) 

Adjoumment MotIon Is on what 1ssue ... (Int6rrup11ons) 
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MR. SPEAKER : Now It depends upon you. 

SHRI PAWAN KUMAR BANSAL : How recIcIesaIy they 

speak here .•• (lntemJptions) 

12.05 hra. 

PAPERS LAID ON THE TABLE 

{English] 

(Intel7Upllons) 

MR. SPEAKER: We. had certain discussions. 

(Intel7Uptlons) 

MR. SPEAKER : Let us have the Papers laid on the 
Table. 

Shri Pranab Mukherjee - Item No.3 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE) : I beg to lay on the Table • copy each of 

the following papers (Hindi and English versions) under 
sub-section (1) of section 619 A of the Companies Act. 
1956:-

(1) Review by the Govemment of the working of the 
Bharat Electronlc8 UrnIted. Bangalont. for the 
year '2004-2005. 

(2) Annual Report of the Bharat Electronics limited. 
Bangalore. for the year 2004-2005, aJongwtth 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library. ~ No. LT 284112005) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : On behaH of SM Aljun Singh, I beg to lay on 
the Table a copy of the explanatory statement (HIncI and 

English versions) giving reasons for immediate legislation 
by the Manlpur Univerlity OrdInance, 2005. 

(Placed In LInry. See No. LT 2842120(5) 

THE MINISTER OF TEXTILES (SHRI SHANKARSINH 
VAGHELA) : I beg to lay on the Table-

(1) A copy of the NotifIcation No. S.O. 1088 (E) 

(Hindi and English versionI)pubilehed in 
Gazette of India dated the ,1st August. 2005 
apecifylng mandatory packaging of certain 

commodItiee In Jute Packaging MateriaIa under 
lUb-eecIion (2) of MCtion 3 of the Jute 
Packaging Material (Compulaory u.. In Packing 
CommodIIiea) Act. 1987. 

[Placed in Ubrary. s.. No. LT 284312OO5J 

(2) (i) A copy of the Annual Report (Hindi and 
English versionl) of the NatIonal Institute 
of FuhIon Technology. New Delhi, for the 
year 2001-2002, alongwlth Audited 
Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
National Institute of Fashion Technology, 
New Deihl, for the year 2001-2002. 

(3) Statement (HIndi and Englilh verslona) showing 
,.8I0I1l for defay In laying the papeN mentioned 

at (2) above. 

[Placed In Library. s.. No. LT 2844.'2()($) 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANOlQUE) : 
On behalf of Shri Suresh Pachourt. I beg to lay on the 
Table a copy each of the following papers (HIndI 

and EngIiIh veraioM) under article 323 (1) of the 
Conatltution:-

(1) . The 54th Annual Report of the lJnjon PubIc 
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Service Commltlion. New Delhi. for the year 
2003-2004. 

(2) Memorandum explaining reasons for non-
acceptance of advice of the Union Public 

Service ComrnIsaion in respect of the cases 

referred to In Chapter 10 of the Report. 

[Placed in Library. See No. LT 2845120(5) 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTfN' 

OF MRUAMENTARY AFFAIRS (SHRI81JOV HANDIQUE) : 

I beg to lay on the Table a ~ elWltt 01 the following 
OrdInances (Hindi and Engliah Y8f'8t0na) under II1IcIe 123 
(2) of the eon.tIIutIon:-

(1) The Manlpur UntveraIty OrdInance. 2005 (No.3 

01 2b05) pron:IUIgated by the President on 13th 
October. 2005, together with a Corrigendum 

thereto (In Hindi veraIon only). 

[Placed In Library. See No. LT 2848120(5) 

(2) The Taxation Lawa (Amendment) Ordinance. 
2005 (No.4 of 2005) promulgated by the 
President on 31st October. 2005. 

[Placed in Library. See No. LT 2847J2005) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS & INFORMATION TECHNOlOGY (DR. 
SHAKEEL AHMAD) : , beg to lay on the T~ 

(1) A copy each of the following Notlficatlonl (Hindi 
Mel EngUIh veralone) under MCtIon aut»-
eectton (5) of lectton 7 of the Indian Telegraph 
Act. 1885:-

(i) The U .. of low power equipment In the 
335 MHz band for remote caftIroI of 
cranes (Exemption from Llcenling 

Requirement) Rules. 2005 pubIIehed In 
NotiftcatIon No, G.S.R. 532 (E) In Gazette 
01 India dated the 12th Auguat. 2005. 

(iI) The Use of low power equipment in the 

Citizen band 26.957-27.283 MHz 

(Exemption from licensing Requirement) 

Rules. 2005 published In Notification No. 

G.S.A. 533 (E) In Gazette of India dated 

the 12th August, 2005. 

[Placed In Ubrary. See No. LT 284812005] 

(2) (i) A copy of the Annual Report (Hindi and 

English versions) of the Centre for 

Development of Telematlcs (C-DOT), New 
Deihl. for the year 2004-2005, alongwith 

Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 

verslona) by the Government of the 

Centre for the centre for Development of 

Te1ematic8 (C-OOT). New Delhi. tor the 
year 2OQ4.2005. 

[Placed In Library. See No. LT 284912OO5J 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M. V. RAJASEKHARAN) : I beg to ItW on 
the Table-

(1 ) A copy of the Annual Report (Hindi and English 

versions) of the Development Planning Centre 

of the institute of Economic Growth. Delhi. for 

the year 2004-2005. along with Audited 

Accounts. 

(2) A copy of the Review (Hindi and English 

verlions) by the Government of the working of 

the Development Planning Centre of the 

lnatltute of Economic Growth. DeIhl. for the year 

2004-2.005. 

[Placed In Lbary. See No. LT 285012005] 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : I beg to lay on 

theT~ 
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(1) A copy each of the following Notificationa 

(HIndi and English versIona) under sub-
aectIon (3) of section 21 of the Coinage Act. 
1908:-

(I) The Coinage of the Hundred Aupees and 

FIve Rupees CoIned to Commemorate 
"Lalbahactur Shastri Birth Centenary, 

(1904-2004)" Rules. 2005, publl8hed In 

Notification No. G.S.A. 578 (E) In 
Gazette of Incia dated the 14th September, 
2005. 

(II) The Coinage of the BI-Melanlc CoIn of 
Rupees Ten coined with the theme 

"UNITY IN DIVERSITY" Rules, 2005, 
published In Notification No. G.S.R. 579 

(E) in Gazette 01 India dated the 14th 

September. 2005. 

(iii) The Coinage of the Hundred Aupees and 

Five Rupees Coined to Commemorate 

"75 YEARS OF DANDI MARCH (1930-

2005" Rules, 2005, published 4in 

Notification No. G.S.A. 588 (E) In Gazette 

of India dated the 15th September. 2005. 

(Placed In Library. See No. LT 285112(05) 

(2) A copy each of the following NotifIcaIIona (Hindi 

and English versk>ns) under section 159 of the 
Customs Act, 1962:-

(I) S.O. 1195 (E) published in Gazette of 
India dated the 28th August, 2005 
together with an explanatory memorandum 

regarding revised rates of exchange for 

conversion of certain foreign currenciee 
into Indian currency or vice-1oIWN for the 
purpose of the aaaeaament of Import. 

(II) S.O. 1 196 (E) pubIiIhed In Gaz.a. of 
India dated the 28th Auguet. 2006 
together wiIh an explanatory ~Idum 
regarding reviMd ,.... of exchMge for 

COf1V8I'8Ion of certain for8ign currenciea 

into Indian currency or ~..,.. for the 
purpose of the aaseasment of Import. 

(III) S.O. 1215 (E) published In Gazette of 
India dated the 31st August, 2005 together 

with an explanatory memorandum making 

certain amendments in the Notification 

No. 3612001-Cus., (N.T.) dated the ltd 
August, 2001. 

(Iv) S.O. 1327 (E) published In Gazette of 

India dated the 16th September, 2005 

together with an explanatory memorandum 

making certain amendments In the 

Notlflcation No. 3612001-Cus., (N.T.) dated 
the 3rd August, 2001. 

(v) S.O. 1407 (E) published in Gazette of 
India dated 'the 27th September, 2005 

together with an explanatory memorandum 

regarding revised rates of exchange for 

conversion of certain fOretgn currencie8 

into Indian currency or viC6-vefSB for the 

purpose of the assesarnent of import. 

(vi) S.O. 1408 (E) pubII.hed In Gazette of 
India dated the 27th September, 2005 

together with an explanatory memorandum 
regarding revised rate. of exchange for 

conversion of certain foreign curranctes 

Into In~ currency or vic.·.,.,.. for the 
purpose of the ..... ament of import. 

(vii) S.O. 1428 (E) published In Gazette of 
India dated the 30th September, 2005 
together with an expleMtory mernor.ndum 

making certain amendmenta In the 

NoaficatIon No. 38I2OO1-Cw .• (N.T.) dIIIId 
the 3Rt Augwt. 2001. 

(viii) S.O. '1488 (E) pubIiIhed In Gaz .... of 
India dated the 15th October, 2005 

~ with ., explanatory memorandum 
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making certain amendments in the 

Notification No. 36I2OO1-Cus •• (N.T.) dated 
the 3rd August. 2001. 

(be) S.O. 1541 (E) published In Gazette of 

India dated the 26th October. 2005 

together with an explanatory memorandum 

regarding revised rates of exchange for 

conversion of certain foreign currencies 

into Indian currency or vice-versB for the 

purpose of the assessment of Import. 

(x) S.O. 1542 (E) published in Gazette of 
India dated the 28th October. 2005 
together with an explanatory memorandum 

regarding revised rates of exchange for 

conversion of certain foreign currencies 

Into Indian currency or vlcfl..versa for the 

purpose of the assessment of import. 

(xl) S.O. 1551 (E) published in Gazette of 

India dated the 31st October. 2005 

together with an explanatory memorandum 

making certain amendments In the 

Notification No. 3612oo1-Cus .• (N.T.) dated 

the 3rd August. 2001. 

(xii) G.S.R. 587 (E) pubIIahed In Gazette of 
India dated the 15th September, 2005 

together with an explanatory memorandum 
making certain amendments in the 

NotItIcation No. 55I2OO1-Cus., dated the 
16th May. 2001. 

(xiII) G.S.R. 589 (E) pubIIIhed In Gazette of 

India dated the 8th September, 2005. 
together with an explanatory memorandum 

eeeIdng to ~ cor;clilionel CUItome 

duly of 5 percent on ~ .".,.,.. 
.net lIPPfiencM.and componenIa, NqUINd 
for InIIiaI Mfting up of a power ptOject 
using specified non-conventional 

materials, namely, agricultural. fol'88try. 

industrial, agro-lndU8trial. municipal and 

urban waste, blo-waste or poultry litter, 

subject to certain conditions. 

(xiv) G.S.R. 628 (E) published in Gazette of 

India dated the 13th October, 2005 

together with an explanatory memorandum 

making certain amendments in the 

Notification No. 2512002-Cus.. dated the 

1st March, 2002, so as to extend the 
exemption to the specified goods. 

(xv) G.S.R. 555 (E) published in Gazette of 

India dated the 1 st September, 2005 

together with an explanatory memorandum 

making certain amendments in the 

Notification No. 8512004,Cu5., dated the 

31st August, 2004. 

[Placed in Library. See No. LT 285212005) 

(3) A copy each of the following Notifications 

(Hindi and English versions) under sub-section , 
(7) of section 9A of the Customs Tariff Act, 

1975:-

(i) G.S.R. 554 (E) published in Gazette of 

. India dated the 1 st September, 2005, 

together with an explanatory memorandum 

seeking to continue the antl-dumping duty 

imposed on all grades of acrylonitrile 
butadiene rubber, originating in or 

.exported from Korea R.P., and Germany 
and Imported into India, at new ratea, 

as recommended by the designated 

authority. 

(II) G.S.R. 568 (E) published In Gazette of 
Incla dated the 5th September, 2005, .. , 
togIIher with an explanatory memorandum 

making certain amendments In the 
NotificatIOn No. 10912000-Cus., dated the 

18th August. 2000. 
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(ill) O:S.R. 585 (El published In Gazette of 
India dated the 14th September, 2005, 
together with an explanatory memorandum 

seeking to contin", levy of anti-dumping 

duty on imports of Potassium 

Permanganate originating In, or exported 

from the People's Republic of China, on 

the recommendations of the Directorate 

General of Anti-dumping and Allied duties. 

(Iv) G.S.R. 590 (E) published In Gazette of 
India dated the 18th September, 2005, 

together with an exptanatory memorandum 

seeking to extend validity of levy of anti-

dumping duty on imports of oxo alcohols. 

originating In or exported from Poland, 

Saudi Arabia, RUllla, Iran, United States 

of America and the European Union, 

pending completion of sunset review 

Investigations by the Directorate General 

of Anti-dumplng and Allied duties. 

(v) G.S.R. 594 (E) published in Gazette of 

India dated the 19th September. 2005, 

together with an explanatory memorandum 

making certain amendments In the 

Notification No. 12812000-Cus., dated the 

6th October, 2000. 

(vi) G.S.R. 808 (E) publlIMd in Gazette of 

India dated the 22nd September, 2005, 

together with an explanatory memorandum 

making certain amendments In the 

Notification No. 36I2OO5-Cus., dated the 

27th April, 2005. 

(vii) G.S.R. 814 (E) published In Gazette 0' 
India dated the 27th September, 2005, 
together with an explanatory memorandum 

Heldng to IrnpoI8 final anti-dumplng duty 
on Rubber Chenicals namely MBT and 

MeTa, ortgInatIng In, or exported from the 
PeopIe'a RepublIc of China. 

(viii) G.S.R. 835 (E) published In Gazette of 

India dated the 17th October, 2005, 

together with an explanatory memorandum 

seeking to Impose final anti-dumping duty 

on Imports of Polytetraftuoroelhylene, 

originating In, or exported from the 

People's Republic of China. 

(Ix) G.S.R. 638 (E) published in Gazette of 

India dated the 18th October, 2005, 

together with an explanatory memorandum 
seeking to rescind Notification No. 1241 

2003-Cust., dated 8th August, 2003. 

(x) G.S.R. 642 (E) published In Gazette of 

India dated the 20th October, 2005, 

together with an explanatory memorandum 

seeking to Impose provisional anti-

dumping duty on Pentaerythrltol originating 

in, or exported from the People'S Republic 

of China and Sweden on the recom-

mendations of the Directorate General of 

Anti-dumping and Allied duties. 

(xl) G.S.A. 843 (E) published in Gazette of 

India dated the 20th October, 2005. 

together with an explanatory memorandum 

seeking to impose final anti-dumping duty 

on Imports of specified rubber chemicals 

originating In, or exported from, the 

European Union, People's Republic of 

China, Chinese Taipei and the United 

Statee of AmerIca, on the recom-

mendation. of the Directorate General of 
Antl-dumpting and AIUed duties. 

[Placed In Ubrary. SH No. LT 285312005] 

(4) A copy each of the following Notifications 

(Hindi and EngIIIh vertkHll) under sub-Hction 

(2) of MOtion 38 of the Central ElCCi.. Act, 
1944:-

(I) G.S,R. 618 (E) published in Gazette of . 
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India dated the 30th September. 2005. 
together with an explanatory memorandum 

making certain amendments In two 

NotHlcationa mentioned therein. 

(iI) G.S.A. 570 (E) published in Gazette of 
India dated the 8th September. 2005. 

together with an explanatory mem0-

randum seeking to fully exempt machinery. 

apparatus and appliances and com-

ponents. required for initial setting up of 
a power project using specified non-

conventional materials. n .... ely. 

agricultural. forestry. industrial. agro-

Industrial. municipal and urban waste. 

bio-waate or poultry litter from Excise 

Duty, subject to certain conditions. 

[Placed in Library. See No. LT 285412005] 

(5) A copy of the Notification No. G.S.A. 641 (E) 

(Hindi and English versions) published in 

Gazene of India dated the 20th October. 2005. 
seeking to specify the form for fumishing retum 

of the CENTAV Credit Rules, 2004 laaued under 

rule 9 of the said Rules. 

(Placed In Library. See No. LT 285512005] 

(6) A copy of the Service Tax (6th Amendment) 

Rule8. 2005 (HIndi and English versions) 
j!lubliehed In NotIfication No. G.S.R. 639 (E) In 
Gaaa. of lnet. dated the 20th October, 2006, 
under lUb-aeeIlon (4) of I8Ction 94 01 the 
Finance Act. 1994, together with an explanatory 

memorandum. 

(Placed In Library. See No. LT 285812005] 

(7) A copy of the NotIfIcation No. G.S.R. 840 (E) 
(Hindi and English versions) 'pubIIehed in 

Gazene of India dated the 20th October. 2006. 

together with an explanatory memorandum 

apecifying the form for the purpoee of regietndIon 
issued under rule 3 of the Service Tax 

(Registration of Special Category of Pereona) 

Rules, 2005. 

(Placed In library. See No. LT 285712005] 

(8) A copy each of the following Notifications (Hindi 

and English versions) under eectIon 296 01 the 
Income Tax Act, 1961:-

(i) S.O. 1132 (E) published In Gazette of 
India dated the 12th August, 2005. 
together with an explanatory memorandum 
making certain amendments In the 
Notification No. S.O. 709 (E) dated the 

20th August. 1998. 

(Ii) The Income-tax (22nd Amendment) Rules, 

2005 published in Notification No. S.O. 
1247 (E) In Gazene of India dated the 8th 
September. 2005, together with an 
explanatory memorandum. 

[Placed In library. See No. LT 285812005) 

(9) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Investment 

Centre, New DeIhl. for the year 2004-

2005, aIongwIth Audited Accounts. 

(il) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the wot1dng of the Indian Investment 
Cantre, New Delhi. for the year 2004-
2006. 

[Placed In library. See No. LT 285912005 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMl JAGADEESAN) : I beg to lay on the 
Table-

(1) A copy of the Annual Repoft (HIncI and EngII8h 
versIona) on the Scheduled ca.tes and the 
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~edUIed 1itJeI (PreII,ntIon of AtrociIieI) Act, 
1989 for the year 2003 ~ .ub .... cIIon (4) 
of I8CtIon 21 or the eaJd Ad. 

(2) Statement (Hindi and English verei0n8) ehowing 
f88IOnI for delay in laying the papers mentioned 
at (1) above. 

[Placed In library. See No. LT 288012005] 

(3) A copy of the AmuaI RepoI1 (Hindi and English 

versions) on the Protection of Civil Rights Act, 
1955 for the year 2003 under sub-section (4) 
of 88CIion 15A of the said Act. 

(4) Statement (Hindi and English versiona) showing 
reasons for delay the papers mentioned at (3) 
above. 

(Placed In LIbrary. See No. IT 288112005 

(5) (I) A copy of the Annual Report (HIndi and 

English veralons) of the Rehabilitation 
Council of India, New DeIhl, for the year 
2003-2004, alongwlth Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versiona) by the Govemment of the 
working of the Rehabilitation CouncIl of 
India, New Delhi, for the year 2003-2004. 

(6) Statement (Hindi and English vel'8ion8) showing 
f88IOnI for delay In laying the papers mentioned 
at (5) above. 

[Placed In library. See No. LT 286212OO5J 

(7) A copy of the Memorandum of Understanding 
(Hindi and English VIt"8ione) between the 
National Scheduled Caatel Finance and 
Development CorporatIon and the Ministry of 
Social JUItice and Empowerment for the year 
2005-2008. 

[PIeced .. Ubrary. 8M No. LT 2I8:WOO6J 

, 

12.01 tn. 

RESIGNATION BY MEMBER 

(English) 

MR. SPEAKER : Hon. Members, I have to inform the 

Ho&.a lhat I had receiwd a leiter dated 10 October, 2005 
from Shri P.A. Sangma, an elected Member from 
Tura Partiamentary Conltltuency of Ueghalaya, resigning 
from the Uemberahlp of Lok Sabha with Immediate effect. 
I have accepted his resignation wfth effect from 10 October, 
2005. 

12.07 hr.. 

ASSENT TO BILLS 

(English) 

SECRETARY-GENERAL : Sir, I lay on the Table the 
following seven Bills pa888d by the House. of Partlament 
during the fifth Session of Fourteenth Lok Sabha and 
usented to by the President since a report was l88t made 
to the Houae on the 30th Auguat, 2005:-

(1) The Displaced Persona Clan and Other Laws 
Repeal Bill, 2005; 

(2) The Hindu Succel8lon (Amendment) Bin, 2006; 

(3) The S,.. Chltra Tlrunal Institute for Medical 
Sciences and Technology, Trlvandrum 
(Amendment) Bill, 2005; 

(4) The Immigration (Camer.' LiabilIty) Amendment 
Bill, 2005; 

(5) The Warehousing Corporatione (Amendment) 
ENII, 2005; 

(8) The High Court and Supreme Court JudgM 
(s.IariH and ConcIlIoI. of SeMoe) Amendment 
BII. 2005; 

(7) The Rallwayl (Amendment) BIll, 2005; 



439 NOVEMBER 25, 2006 

I also lay on the Table copies, duly authenticated by 

the Secretary-General, Rajya Sabha. of the following three 

Bills pasaed by the Houaee of Partiament and ueented 

to by the President:-

(1) The Payment of Wages (Amendment) Bill, 2005; 

(2) The National Rural Employment Guarantee Bill, 

2005; 

(3) The Protection of Women from Domeetlc 

Violence Bill, 2006. 

12.071n hr •. 

. STANDING COMMITTEE ON CHEMICALS AND 
FERTILIZERS 

Seventh Report 

[English} 

SHRI ANANT GANGA RAM GEETE (Ratnagirl) : I beg 

to present· a copy of the Seventh Report (Hindi and 

English versions) of the Standing Committee on Chemicals 

& Fertilizers on 'Availability and Price Management of 

Drugs & Pharmaceuticals'. 

12.0'"" hr.. 

STANDING COMMITTEE ON RAILWAYS 

Fifteenth Report 

[Ttanslation] 

SHRI BASUOEB ACHARIA (Bankura) : Sir I beg to 

preaent a copy of Fifteenth Report (HIndi and English 

• The Report has preeented to speaker on 28th Sept., 2005 
under Direction 71 A when the HouM w .. not In seaIon 
and the speaker was pie ... " to ,Older the printing, 
Publication and circulation of the Seventh Report under 
Rule 280 of the Rules of Proc~ure and Conduct of 
Business In lok &lbha. 

veraionl) of the Standing Conwnittft on Railways 

(2005-06) on ActkJn Tak8n by the GcMmment on the 
recommendatlonalobH",.tionl oonlaIned ,In the 4th Report 

(14th Lok Sabha) of the Committee on ' ........... r 

Amenities'. 

12.01 hfl. 

STANDING COMMITTEE ON TRANSPORT, 
TOURISM AND CULTURE 

Nlnety-flret Report 

[English} 

l T. COL (RETO.) MANABENDRA SHAH (Tehrl 

Garhwal) : I beg to lay on the Table a copy of. the Ninety-

flrat Report (Hindi and Engllah v .... ion.) of the Standing 

Committee on Transport, Tourism and Culture on 
'Functioning of the Archaeological .urvey of India'. 

[English] 

MR. SPEAKER : Can the .tatementa be filed? Do you 

not want It? 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : No, 

Sir. 

(Interruptions) 

MR. SPEAKER : let us take up the statement 

regarding next week's Business and the lubmlasion by 
Members. 

(Interruptions) . 

[Translation] 

MA. SPEAKER : They will not .11ow to take JP next 

week's business also. 
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PROF. VLJAY KUMAR MAlHOTRA : It would appear 
In 1M ...... (""."...,.} 

SHRI BASU DEB ACHARIA (Bankura) : If next weeki 

btainesa Is not taken up. then how the t-fcge wit 

function? ... (InterrtJptloM) 

(English) 

THE MINISTER OF PARliAMENTARY AFFAIM AND 

MINISTER OF tNFORMATlON AND BAOADCtIIITING 
(SHRI PRIYA RANJAN DASMUNSI) : Sir. CM I lay 1M 
atatement? ... (1ntenup1lon8) 

UR. SPEAKER : I should preeerv. my voice. 

(InternJptlons)* 

MR. SPEAKER : Nothing Is being recorded wiIhout my 

penni_ion. 

(Interruptions) • 

MR. SPEAKER : Nothing should be recorded. 

(Interruptlonsr 

MR. SPEAKER : Hon. Me~. in view of the epirit 
of accommodation and of definite assurance of co-

operation from aides. I am adjourning the HOUle till 3.30 
p.m. for the Private members's Business. 

12.10 tn. 

The Lok s.bt. then adjoumed till thirty minutes 

~st FiftHn of the Clock 

15.35 hra. 

°Not Recorded. 

(Mr. Oeputy-Spealer In Ihe CINIht 

[EngNMt1 

MR. DEPUTY·SPEAKER : Now, we will take up Private 
Melnber'a Legillattve BuIIneaI. Item No. 21. Shrt K.C. 
Singh -B8ba-

15.35'" hra. 

PFUVATE MEMBERS BfUS-INTRODUCED 

.(1) .............. etudlntl (A ......... In 

............... ) BI"*, I0OI 

SHRI K.C. SINGH 'SABA' (NaInItaI) : I beg to move for 
leave to Introduc. a BlIt to provide for loan faclHtiee 10 

meritorioua ....... for pwauing IhIIr higher IIudiN and 
for ..... ,. cortMCled therewith. 

MR. DEPUTY-5PEAKER : The question Is: 

"That leave be granted to Introduce a BHI to provide 

for loan facilities to meritorious students for pursuing 
their higher studies and for maners connected 

therewith.-

The motion wu adopt«J. 

SHRI K.C. SINGH 'SABA' : I Introduce the Bill 

15.31 tn. 

(Eng,.,,] 

(II) Provlalon of 80cIIIf Securtty to Old 

Peraon. BlII*. 2001 

SHRI K.S. RAO (Eluru) : I beg to move for leave to 
Introduce a BIB to provide for social security to old p8r1On1 

IIvtng below poverty line and for matters connected 
therewith or Incld."t" thereto. 

- PubIiIhed In the Gazette of Incia. ExtraordiMry. Part-II. 
Section-2 Dated 25.11.2005. 
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MR. DEPUTY-SPEAKER : The question Is: 

"That leave be granted to Introduce a BUI to provide 
for social security to old penaons living below poverty 
line and for maners connected therewith or incidental 

thereto." 

The motion was adopted. 

SHRI K.S. RAO : I Introduce the Bill. 

15.~ hra. 

(III) Inter-oaste ........... (ReHrvation 
Provisions) Bille, 2005 

[Eng/ish} 

SHRI S.K. KHARVENTHAN (Palanl) : I beg to 
move for leave to introduce a 8111 to provide for reeerva-
tion In appointments and posts in the services under 
the State and in educational institutions in favour of 
penaons entering Into Inter-caste marriages and their 
offsprings. 

MR. DEPUTY-SPEAKER : The question is: 

"That leave be granted to Introduce a Bin to provide 
for reaervation In appointments and posts In the 
servIcet under the State and In educational institutions 
In favour of persons entering into inter-caste marriages 
and their offsprings." 

The motion was adopted. 

SHRI S.K. KHARVENTHAN : I introduce the Bill. 

11.37 hrL 

(Iv) PublIc ,,",I ... (EvIoUon of UMuthorI .... 
Oooupents) Amendment 8tHe , 2005 

[EngliMJ 

(Amendment of MCtIon 2) 

• Publtahed In the Gazette of India. ·Extraordinary. Part-II. 
Section-2 Dated 25.11.2005. 

SHAI RtWDAS RHAW~ (fWdwpur) : I beg to 
move tor leave to Irdroduce a ...... to amend ... 
Public Premitet (EvicIIon 01 UnauthoItIed 0ccupanIa) kAt 
1971. 

MR. DEPUTY-SPEAKER : The qU8ltion Is: 

"That leave be granted to Introduce a Bill further to 

amend the Public Premises (Eviction of Unauthortled 

Occupants) Act. 1971." 

SHRI AAMDAS ATHAWALE : I Introduce the Bill. 

15.37¥. hrw. 

(v) Eradication of Unemployment Bille. 2005 

{Eng/Ish} 

SHRI RAMDAS ATHAWALE (Pandharpur) : I beg to 

move for leave to introduce a Bin to provide for a scheme 
for eradICation of unemployment from the country. 

MA. DEPUTY· SPEAKER : The question is: 

"That .. ave be granted to introduce a Bill to provide 

for a scheme for eradication of ~Ioyment from the 
country." 

The motion was adopted. 

SHRI RAMDAS ATHAWALE : I Introduce the BIH. 

11 ....... 

(vi) A .... lc Soctety of Mumbal 8111". 2005 

[EngllahJ 

SHRI C.K. CHANORAPPAN (Trichur) : I beg to move 
for IeIIVIe to Introduce a BIll to declare the institutIOn known 

• Published In the Gazette of India. Extraordinary. Part-II. 
Section-2 Dated 25.11.2005. 
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as . the AIiIItic Society of MLInbaI having at preeent Ita 
~ oCIice tn MumbeI to be M InetItution of national 
ImporIance and to provide for certain matle.. connected 
therewith. 

MR. DEPUTY-SPEAKER : The question Is: 

"That leave be granted to introduce a Bill to (leclare 

the institution known .. the Asiatic SocIety 01 Mumbai 
having at present its registered office in Mumbal to be 
an institution 01 national Importance and to provide for 

certain matte .. connected therewith." 

SHRI C.K. CHANDRAPPAN : I introdllce the BIn. 

(English] 

MR. DEPUTY-SPEAKER : Now, Item No.27 

Shri A Krlahnaswamy - not preeent. 

Now Shrl Santoah Gangwer to present the Eighteenth 
Report of Business Advisory Committee. 

11.40 hra. 

BUSINESS ADVISORY COMMITTEE 

Elgha.nth Report 

SHRI SANTOSH GANGWAR (Bareilly) : Sir, I beg to 
present the Eighteenth Report of the IMIneea AdvIeary 
Convnltt ... 

15.41 In. 

CONSTITUTION (AMENDMENT) BILL. 2004 

{EngIiMr] 

MR. DEPUNSPEAKER : Now. _ ...... up 118m 
No. 28. The lime ...... to ........ houI8. We ... 

already exhawted two houri and twenty .. ven minuteI. 

When the ~ was 8djourned, Shri Ram Kripal '*deY 

was on his lege. 

Now, I requat Shri Ram Kripal Yadav to continue. Not 
preeent. 

Shrimati Paramjit Kaur GuI8han please. 

(»anslatJon] 

·SHRIMATI PARAMJIT KAUR GULSHAN (Bhatlnda) : 

Noble Laureate economist Amarlya Sen has said: "The 
general 8IHl of any country are 118 educated and healthy 

cttizen. This asset can transform any country Into a super 

power." Today when we talk about transforming India into 

a super power. let us see where India stands in the health 

sector. As per Article 47 of the Indian Constitution. 

pnMdIng bUk: health care to 118 nationals Ia and should 

be the reeponsbiIIIy of the ConstttutIon. The real picture 

is preeent In the Human Development Report, 2004 

of the UN organisation deIIeIopment, UNDP. According to 
IhiI report, India spends only 4.9% of Ita total income. " 

we add up the budget of the Central government and 

my S1aIe. It cornea out to be 25,000 crore. But on heatth-

care, the government is 8P8ftCIng only 11 %. The ..... 

18 epent ~ the private sector. The real Intention of the 
pri¥ate is not to help people but to fleece them. In India. 

private sector has a 8trong influence In the health sector. 

The poor people cannot afford the money needed to be 
paid to the private doctors or 'or purchasing costly 
medicines. 

It 18 realty unfOl'kNSe that the public health HMce 
In India .. ~ and uaeIeu. In Government 

hoIpitaI8 and diIpenaries. there is acute shortage of 
buic heaIIh c... lind medicines. Seventy per cent people 

of India _Ide In villages but In compariIon 10 urban areas, 
hoIpiIaIs and dilpenl8rie1 In rural ar... are abyemally 

.... by 15%. " we talk about Punjab, the nnI hNJIh.care 

..,. .. pitiIbIe. I......., of the patienta. the hotpiIaII .... 

•• In the Jut four yeera. no new recruItmenl of doctore tIM 

"".'.'Dn of .. Ip88Ch ortgtnaIIy delivered In Punjabi. 
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been made. " we talk about onty the Machtnwara ..... of 
Luethiana. Only two doctors are there for the residents of 

117 villages. The hospitals are deYoid of dQctors and 
medicines and are singing the dirge of non-existent 

medical facilities available in rural Punjab. Due to an acwte 

shortage of medicines and non-availability of doctors, 

people are dying of AIDS. Cancer and heart-di8ease, 

Cholera, Malaria and TB are rampant. The poor people 

are dying unattended but the govemment Is doing nothing 

for them. Is the govemment providing basic health care to 

Its citizens? The answer will essentially be a resounding 

"No". If we fall to provide basic health care tu the rural 
people. people will lose faith in democracy for all times 

to come. 

The need of the hour Is to open more and more 
dispensaries .nd hoIpItals In rural India. These ho8pitals 

should have latest and at8te-of-the-art machlnee. I want to 

apectally draw the attention of the govemment towards the 

Malwa belt where thousands of cancer-patients are dying 

unattended. The water of this area contains such harmful 

elements that are carcinogenic. So, I request the 

government to open a fully equipped modem hospital for 

treating patients in the Malwa belt, 80 that those cancer 

patients who heve to go to Rajasthan to get themselves 

treated. could get proper and. effective treatment in the 

Malwa region Itself. 

SHRI SANDEEP DIKSHIT (East Deihl) : Mr. Deputy 

Speaker, Sir, I am grateful to you for giving me an 

opportunity to apeak on this Important BtU. The objectives 

of this Bin. lead us to the concIuaIon thlt common man 

has been covered ther8under. Through this Bill our 
attention has been drawn towafda health related problems, 

It is htghIy praiHworthy. It I8eka an amendment In 

ItNt ConaIttutIon 80 IS to achteve the obfeCtIvea of the BIIt. 
In thII regard, , If6ghtIy differ from Shd SUcllakatii IS 

In recent years. the courta. have NPNtedIY made 
obMMltIona that RIghI to HeaIItI .... exlata In the 
ConItitution. WIIh vour kind parmiuion. Sir. I would like 

to qua-. one of .. obIIirwdfoIli. In a judgement ..,.,'tIeI 
SupI"8IM Coutt hIS eIq)IcIIIy. held that Micte 21 ~ 
P,otectton of life and personal ftberty, wherein It has been 

cleartv stated that: 

(EngNsh) 

"No person shall be deprived of his life and personal 

liberty except according to procedure established by 

law". 

[Translation) 

Under Article 47, the directive PrinCiples, It has been 

stated that: 

(English) 

"The state shall regard the raising of the level of 

nutrition and the standard of living of Its people and 

the improvement of public health as among Its primary 
duties. 

Moreover. hon. supreme Court. in its various 

judgements has held health related services or lsaues 

equal to Human Rights or Fundamental Rights. While 

doing analysis of the Constitution or making observation. 

we arrive at the same conclusion. And the Govemment 

have also accepted it. I do not think it needs any 

kind of Constitutional amendment. However. such issues 

should be raiaed frequently through the pat1iament 

and brought to the notice of the Government. It is the 
duty of elected representatives and a common man also. 

The health "rvice, which is perhaps one of the 

molt important social-services should be strengthened 

and made available to eyeryone, especially the poor-

ones. And everyone should have a t1ghtful access to It. 

Everyone should have a right to healthy life and should 

be provided health services on the lin .. of Members of 

Parliament. 

Mr. Deputy ap ..... , Sir. our health services have been 
lit up on the bMiI of f8COftIm8IldatioM • of Bhore 

,.,. 
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Committee constituted In 1945. After Independence, 

succeeslve Govemments graduaHy epread health .. rvtces 
network throughout the country In accordance with thoee 

recommendetions h Included Health Centres, Primary 

Health Cent .... , district hoepltall, Referral Hoepitals and 

speciality centres etc. SUCC888ive Govemments have made 

efforts to provide adequate number of doctors and beds 
in the hospitals from time to time In urban as well as rural 

areas. Though, efforts have been made in thll regard, it 

look lop lided in two aspects. First, It would like to draw 

attention of the House towards conditions of health 

lervicel In our country today. During last 15-20 years, and 

after Independence, unprecedented progress has been 

made' to make the country economically strong where 
• everyone would be treated equally and be provided equal 

rights. 

Though there have been some shortcomings In the 

55 years of our history as a sovereign nation, however, 

our overall performance II more than satisfactory and 

eVery indian Is feeling proud of it. Deeplte that we are 

lagging behind in providing health care facilities. As far as 
the intemational standards of health care are concemed 

we ltand on a very weak pedeltal. Though infant-mortality 

rate II only a small component of general health care that 

indicates the number of deaths against per thousand birth 

of Infants upto the age of one year. However. it reflects 

the over all health condition of a country and hence it II 

a very Important data. The infant mortality rate is an 
Indicator of the fact whether the mother was healthy at the 
time of pregnancy, whether she was healthy In her 

childhood, whether she was ~lly fit to conceive 

and whether she had 8OC8I8 to an the treatment and after 

facilities necessary for the development 01 the tetua as 
enshrined in our Constitution. approved by the Partlament 

and conlklered eeeentIaI by the entire health administration 

of the country. Similarly, whether after delivery she got 

proper care In hoIpItaI and at home in terms of nutritious 

diet, ute drinking water and sanitation? The Infant 
mortality rate aIeo indicates one more aspect. that '-
Whether w. treat boIh baby .giftI and baby boys equaJIy 

as human being during the first year and pay due attention 

to them. As far as the Infant mortality rate of the country 

'- concerned, we are far behind In comparison to other 

countries of the wortd. If on looks at the infant mortality 

In 160-170 countries of the wortd, India Ie some where at 

11o-13Oth ,position. The infant mortality rate in Japan. 

Canada, and many other countries of Europe and America 

II about 15-16 per thousand while In our country it has 

been ftuctu8ting between eo-70. I have heard that it has 

farther come down from 60. 1990s hal been a decade 

of dIM... In the course of declining infant mortality rate. 

The Infant mortality rate that kept on declining after 1950 

has almost stopped after 1990-92 and the falling graph 

has taken form of a platean. It Is a matter of grave conceml 

for the country. The hon. Members from Kerala may 

understand my point in a way. The infant mortality rate in 

that state has been around 12-15-16 despite having similar 

social and aconomic conditions and they had achieved this 

target some 10-15 years back. Apart from that the infant 

mortality rate In neighbouring Itate. like Tamil Nadu. 

Maharashtra and Kamateka has come down to 40 and 

keeping in view the efforts made by these Itate 

govemments chance. are that It wiU further decline. If one 

goes further north whether It i. Haryana. RaJalthan, 

Madhya Pradesh, Uttar Pradesh. Chhattisgarh. Bihar or 

Ori88a the preeent position in north India il very dismal 

in terms of infant mortality rate. In lome states the InfIbt 
mortality rate is 80 and lome where it is 90 and even 95. 
There are several districts in which the infant mortality rate 

has crossed even 100-110. Though the yearly date related 

~o Infant mortality rate i. not available at the district level 

but It is certainly reflected by the data collected by the 

Government of India through registrar. Every year when the 

data il published it appears that despite aN eHorta. the 
Government of India and the state govemments have failed 

to provide balie facilities to the Infants and their mothers 

and the poor people The soctety also has a rOle to play 

in It. Pethaps the society wiN have to be made more 

awakened. The would be mother and father both wHt have 
to be· wei Informed a. to how to bring up their offspnng. 

Proper attention 8houId be paid to the gttIS par1lcularty the 
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pregnant women. However. It II a different 1Iaue. The role 
01 the govemment in thil regard il much below the 

expected level: 

Similarty. as far as the life expectancy Is concerned, 
certainly there has been some gradual progrea In thle 

regard year after year. On an ~ge the present life 
expectancy at birth in India il 60 or 65. That means H a 

peraon is bom this year or during the last two-four yeara 

he or lhe II expected to survive up to 60 or 65 years of 

age. For a poor country which got Its independence only 
45-50 yelra back. it Is a phenomenal progre88 to increue 

IHe expectancy by 20-25 years. If this progress is compared 

with European Countries. they took 100-150 or 200 yeara 

to achieve this goal of enhancing IHe expectancy by 30-

35 yeara that India achieved in only 30-35 years. However. 

if our present level of progress is compared with foreign 

countries we are far behind them In regard like in the area 

of Infant mortality rate. If one goel beyond these two types 
of figures and looks at the smaller achievements of the 

programmes being Implemented by the Govemment. he 

finds that It directly Influences the life of the people and 

Its Impact il felt by us. 

Immunization campaign is being launched In the 

country for several decades vigorously. Her.. I am not 

talking of polio only. Rather. I am talkJng of aD kinds of 
vaccinations which are required to be adminlltared to the 

children in the 'orms of vaccine or drop. Some 01 them are . 
required to be administered In the lirat year, some after 

nine months. some after lix monthe, some after three 

months and some after one month of the birth of child. 

The immunization protects the children from all those 'atal 

disease which can be cured by treatment, however, deapite 

all efforts the succeas rate in the matter of immunization 

Is far below. " we go through the flgufea regarding the 

immunization. we find that in case of first and second does 

of immunization achievement rate Is 70-80 percent and In 

some places it goes .. high as.95 percent. Howwer. from 
the view point of complete immunization. thle IIChlevernMt 

rate gradually comes down. I would like to aay to the extent 

that In backward stat.. like Uttar Prade8h, Jharkhand, 

Bihar, Orissa an~ Assam, 88 I feel. the achievement ,.te 

is not more than 50-55 percent. I am not talkJng of Kerala 

and Tamil Nadu where the said figure may be high. It is 

very un'~rtunate. In a way It is a matter of shame for us 

that though we have achieved grand success in the field 

of atomic energy and in next 10-18 years we will be able 

to land on the moon but we have failed to achieve the 

target of complete immunization. It is not a matter of 

expenditure. I think. all the Govemments have admitted that 

sufficient quantity of drugs is available in the country. 

however, we have not been able to make available the 

vaccines to the children. 

I would like to mention one more thing that we had 

controlled several disease during the last 10-15 years as 

I felt but these disease are resurreding and are assuming 

alarming proportion. It is also a matter of concem. Besides 

we find a discriminatory attitude towards women in the 

society. Through you I would like to draw the attention of 

the House towards the discrimination being committed 

against women. Women are discriminated right from the 

cradle to grave whether it is a matter 0' feeding or 

immunization or providing them hospital treatment in the 

event of illness. Even today baby girls are being 

discriminated in the society. they do not get equal 

treatment. Therefore they are lagging behind in the society. 

18.00 hr.. 

It is a medically proven fact that by and large a baby 

girt is healthier than the baby boy. In case the ·1Ife 
expectancy of a baby .boY Ie 50 years then the HIe 
expectancy of a baby girt would be from 55 to eo yeara. 

UkewIee. the H the mortality among baby boy is Itve out 
of hundred. then thle figure would be two or three out of 

hundred in the case of baby grid .. the nature have made 
them atrong • than the baby boy and have endowed them 

with power to fight ageinst natural adwmlty. W. haw only 

phyaIcaI strengths and think that we are 8tronger than the 

women but the feet remains that women have been 
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bestowed upon resistance power by nature to fight 

diseases. However, out of the misconceptlona In our 
society we are ignoring the power of the women and are 

" . 

not providing them equal opportunity. The infant mortality 

rate among gll18 Is alanningly high that is a matter of 

shame for us. There are some regions like Bundelkhand 

where I have done research work. During that period, I 

found that at lOme places Infant mortality of baby girt is 
twice or thrice than the infant mortality rate among baby 

boys. This phenomenon is not confined to Bundelkhand 

region of Uttar Pradesh and Madhya Pradesh alone rather 

it is the prevailing in many parts of Rajasthan allO. It is 

only tribal areas in our country where both boys and girts 

get equal treatment. We do not find so huge differenco In 

figures regarding mortality rate there. Besides, we find that 

female mortality rate In age group of 17 to 20 when they 

attain procreative age, surpasses the male mortality rate 

due to some natural reasons. 

The main reason behind such happening is that heafth 

care system in our country is not satisfactory, In many ways 
that is evident from the figure. 

Lastly, I would like to request you to grant me lOme 

more time and would also request the House to cooperate 

with me while speaking. As far our health care system is 

concerned, when Vohra committee was constituted and the 

diSCUSSion were held at the International and national level 

in 19508 and 1960s, It was emphasized time and again 

that special attention should be paid to the primary health 

centres especially In Third Wortd countries where most of 

the people are 80 poor that they cannot affOrd the cost 

of medical treatments. 

That Is why we should focus our attention entirely on 
Primary Health Centres. Besldel it was emphasized In 
Alma-Ata declaration that was made at International level. 
to adopt a holistic approach on Primary Health Centres 

(PHC) SHea, auI>centreI and other heaIIh centres 
concemillg our hetllth care system. Almost .. CCU1trIea 
Including india ".:,. signed this declaration .. However, after 

a passage of few yearI a strange aiIuation cropped up 

because WHO changed Ita stance on the declaration 

although the I'88IOnI adduced by them are not 10 

convincing. I do not wish to level allegations on anyone 

but this kind of change in strategy somewhere raised doubt 
on the Intentions of WHO or rest of the health 
organisations. 

On one hand, we agreed to provide primary heaJth 
care and nutrition to a child and poor of which he Is 

deprived, on the other, several, countries, Including India 

have 88t up a selective Primary Health Centres or a big 

structure In the country for selective seven-eight fatal 

disease causing maximum number of deaths and the 

Govemment is paying its attention to run this selective 

Primary Health Centres smoothly. The doctor and the nurse 

of the primary or Sub Health Centres remain busy all day 

to complete all formalities by way of filling up forma and 

big registers which are required by the Govemment and 

this way the whole health care system has been 
functioning for the last several decades. This kind of 

practice has also contributed significantly in paralylsing 

our health system. Of course, we have propagated to 

eradicate polio and small pox through television media but 

we have not made desired efforts for primary health 

centres. 

Mr. Deputy Speaker. Sir, you have given me sufficient 

time. However, I will make two more submlaalon and 

conclude. 

Through you and the HouM. I would urge upon the 

Hon'ble MIniIter of Health to pay required attention to the 

PrirnaIy Health Centres and doca. adequate fundi. In 
addition, there Is a need to bring change in our hedh 
personnel. We have made America our role model In 

various fields. America hu been considered a model by 

several peopte particularly our q:lpOdion ~ for the 
Iatt several yea.... However they have changed there 

opinion In thll regard In the I8It four flve yea... which II 
a welcome change. But our health system II being 
attracted In HYltral waya towardI Ameftcan Heafth 
eyatem bued on Insurance. WhIch Is why It II my humble 
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submission that this American model Is suicidal at least 

for our country. The poor man of our country has not 10 

affordabUIly that he could get this Insurance benefit. The 

process of availing health benefit Is 10 cumbersome and 

tedious that not only In our country In other countries also, 

a prosperous and educated person can not enjoy this 

benefit, let alone the poor. 

Sir. we can follow the example of better health care 

system that has been set by England and other socialist 

countries. Today, health care system of U.K. Is reckoned 

to be the belt In the world. But surprisingly, whenever 

health care system in a country Is discussed, no one 
mentions U.K. since insurance, private medicine and 

private doctors do not have any role therein. If we consider 

it poor system, It should be mentioned in that form but It 
does not find any mention. Not only this, we do not find 

any example of those systems of medicine which have 

proved beneficial to the people and low cost me .. u .... are 

involved and therein. I do not wish to level allegation 

against anyone but we have only two hospitals namely 

Apollo and Escorts which are quoted generally. I agree 

that these hospitals have made a signifICant contribution 

in the progress of this country. There are very competent 

doctors in these hospitals. They are rendering their 

services to the country. I am not saying anything against 

them. do not we have any primary health centre or 

district hospital in the country which can be cited as an 

example. If we do not have that kind of health centres. It 

vindicates my observation that our health care ~em hal 

become so weak that we cannot even find one or two 

examplel. 

Although, the officials of the Govemment and the 
Ministry can always fish out examplee but we are unable 

to find such examples in our system which we can put 

before us and the society. 

The role of private sector is gradually increasing In 

our health care system. The official data reveals that 50 

to 55 peam people go to private hospitals and only 30 

percent people visit government primary health centres. 
The government health care system would have to pay 

attention towards it 88 there Is growing indifference 

towarda govemment health -aare facl1itiea among people 
and more and more people are getting attracted 

towards private doctors. If a private doctor can instiU 

confidence among public then why a govemment doctor 

or health workers can't do so. Our rural health miaalon 

would work towards bridging this gap. Sir, through you I 

would like to request the hon. Minister to pay attention 

towards this and make efforts with the cooperation of the 

state govemments to further strengthen the primary health 

centres. 

I eupport this bill and request that for this purpoee we 
do not need any amendment in the ConstitutIon. 

(English] 

MR. DEPUTY-SPEAKER : Before I request the next 

hon. Member to epeak, there Is one Bill which Is yet to 

be Introduced. I would request Shri A. Krlshnaawamy to 

move for leave to Introduce the Bill. 

18.08 tn. 

(vii) Scheduled ca." •. Scheduled TrlbH and other 

backward CI..... (He..",atlon In Service. and 

Educational lnatltutlon.) BUI*, 200& 

SHRI A KRISHNASWAMY (Sriperumbudur) : I beg to 

move for leave to introduce a Bill to provide for reservation 

In favour of Scheduled Castes. Scheduled Tribes and Other 

Bac:kwarcI Classes In services and educational institutions 

under the Central Govemment. 

MR. DEPUTY·SPEAKER : The question .: 

"That leave be granted to IntrodUce a BIll to provide 

• Published in the Gazette of India, Extraordinary. Part-II, 
Section-2 Dated 25.11.2005. 
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for reaervation In favour 01 Scheduled Castes. 
Scheduled Tribes and Other Backward CIaeIea In 

aervice8 n educationallnetilutlonl under the Cennl 
Gevemment." 

SHRI A. KRISHNASWAMY : Sir. I introduce the Bin. 

18.10 hra. 

CONSTITUTION AMENDMENT BIU. 2004-Contd. 

[TtanSllltion} 

MR. DEPUTY-SPEAKER: W. have exhausted the time 
allotted for cllCuuIon on this Bill. H the hon. Members want, 

time for this Bill can be extended by one hour. 

SEVERAL HON. MEMBERS : All right. 

MR. DEPUTY-SPEAKER : Now I caD Shrt ShaIIendenI 

Kumar J to speak on this Bin. 

SHRI SHAILENDERA KUMAR (Chait) : Mr. Deputy 
Speaker. Sir. I thank you for giving me an opportunity to 
apeak· on the ConatltutIon (AmendmenI) BIt. 2004 
(Insertion of new article 47 a). I congralUlat'e my colleague 
SM Sudhakar ReddyjI for Introducing • good Bill. I would 
like to l8y a few thingt in aupport of It. 

1'.11 tn. 

[Dr. Laxminarayan Pandey In the Challj 

Mr. Chatrman. sir. the fundamental rtghta given to 

convnon man also Include health but the common men 
01 the country II d deprived of he.nhcare facfIIIIea. More 
tIWI 60 years hfte· paIHd Iince IncIa gIIined illdlpendellOIt 

but we have not been able to make hNIIh care fIICIfIIeI 
avaJlable to the general public. Education and hMIth play 

a pramInent role In paving the way for .. proepertty 01 
the country. The bII tIIIk8 .txM ..atng up of "wn.y hMIIh 

care centra in every region apart from the bui: 
heaIthcare f8ctIitiee being provided by an the stat_ at 
present. I would like to draw the attention of the hon. 

Membert particufalty thoae who represent rural areu 
towards their own constituenciea. the primary health 
centres wherever they are set up be It the block level or 
panchayat levet. are in a very bad shape. I remember there 
is a high level primary health centre in my area. I betieve 

the machinery that has been aet up there has only been 
U88d once or twice at the time of inauguration. linee then 
It has been lying unused. 

The rural areas not only lack health care facilities but 
trained M.B.B.S. doctors allo do not w.nt to practice In 

rural areaa, they prefer cities. Everybody II aware th.t 
vHlagea are atleaat 50-60 kilometers aw.y from the cities 

that Is why doctors do not like to work In rural a..... We 
would have to provide facilltiel for the speclaillt docIorI 

and their children If we want them to alay in rural ....... 
We are not being able to provide them thoee factlltlee 
which might impel them to stay In viII ... and rural health 

million might be carried forward. 

Another area of concern II that the condition of 

health care fIIcIIItiea Is pathetic In the country. be It the 

aIumI of the ctttes or the vIIIagea and parttcularty the ~ 
areu and the f.r-flung forMt .rea n It become wry 
difficult to make heaIIhcaN facIitIM avalMble to the 
general public. I regret to NY that we had dectded In 
this very Houee that we would take up the iIIue of 

population control. Houle I8t for around one monII 

but thte IUbject could not be tIIken up during the entire 
.... Ion. Population II the bIggHt challenge before the 
country at present. We need to pay epeciaI attention 

towarda this. 

SeoondIy, everybody II ...,. of the condition of 

GoverMIenI ~. They po8I8I very good "*'*-
but ".. 01 them Nm8in out 01 order. The GcMmment 
docIor'a are _1gIIg8d In privaIe practice Md running their 
own ruling ham8I. where they «*I patienII and preeotIJe 
COItIy medicIneI. due to which only the rich get mecIcaI 
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treatments, but the poor are deprived of It and they do not 

get medicines from the Govemment HoepItaIs. 

Today, the condition of Govemment Hoepitals Is very 

pathetic. The staff over there Is not sufficient whereas 

number of patients Is raising everyday. We talk about our 

rights, but we are negligent towards our duties. The strikes 

after take place In hospitals, even If patients are dying, the 

staffs continue to chant the slogans--Fulfill our demands 

whatever may the circumstances be-. The condition of 

hospitals Is very pathetic and patients continue to die due 

to critical diseases In hospitals, but nobody takes care of 

them. Therefore, adequate number of employees should 

be recruited in Govemment HoapItu 

Hon'ble Sandeep II said, nobody In India can 

compete with Kerala in the field of health. The nurses and 

doctOl"l from kerala are running hospitals in all parts of 
the country with full honesty. The number of hoapItals 

should be Increaeed In all states of the country 80 

that trained nurses and doctora from there could be sent 
to all parts of the country. We should pay attention to this 

aspect. 

In regard to medicines al80, I would like to My 

that sufficient quantity of medictnes should 11e suppled to 
th ... hoepitaIa, .. preeently Government HoepItaIe do not 
have euffldent quantity of medicines. When a pet'8OI'I wha 
does not have email amount of money to pay for hoIpitaI 

slip and fare to go to hospital, cornea to people', 
representative Dke us, we giYe him money from our pocket 
and write to Superintendent of Hoepital that ........ of 
that person should be done In proper way and ... Mould 

be given medicinea from hospital and If *I'*ed he 

should be admitted to hospital. But our r..- .. not 
always headed to.e~ If doctore examine .. ....-nt, 
they preecribe COItIy rnedictneI to be pun:hMecI 

from market, whentM the traatment of thole poor people 

ehouId be done wtIh medIci~ from ~I'p", but .. 
doea not Mppen. w. IhouId liiio pay ........ , to .. 

aped. 

The private hoIpItaII .nt 10 costly that the poor can 
not afford to go over there .net only the rich vilit private 

hospitals for treatment. The condition of Yillages Ie very bad. 

Only RMP or quacks see patients over there, they are not 

specialist. Thenttont, they do not know which Injection is 

to be administered for a particular dieease; due to It 

sometimes patients face many difficulties and do not get 

proper treatment. In this Act, the provision of one thousand 

crore rupees has been made. I request that the hon'ble 

Minister and the Govemment should pay special attention 

to ensure adequate medicines and trained doctors in 

Primary Health Centres at village level. The objective of 

this bill Is to set up Primary Health Centres at village 

level is commendable. The Fundamental Rights enshrined 

In our constitution envisage provision of basic amenities, 

to every citizen. I would like to thank the hon'ble Minister 

an:t Prime Minister for running Rural Health Missions in 

17 States of the country. It has been said that these 

milsions should be run at village level and I would 

like to thank the Government for this. The provision of 

As. eight thousand crore has been made in this regard. 

I request that these missions should. ~ver remaining 

States also. So as to provides those service to the 

common man. As far as statistics are concerned. India 

ranks 129th in health service sector, which is a matter of 

great concem. When our country became independent, we 

had envisaged to provide basis amenities. facility of health 

and education to every citizen of the country, but today 

India ranks 129th In field of health service. This isa matter 

of great concem. The Government should pay attention in 

this regard. 

Today, new ditea888 are surfacing. HepatitiS Is a very ~..: 

dMgefous diMue; it 18 mOre dangerous than AIDS. At 

pr8Mnt, we ant 8ngaged In eradication of Polio from our 

counlry. The Government Ie propagating Polio eradication 
progIMIn'Ie at village 1ewaI. The Government h .. targeted 

to endcate polio completely from Ihe country by the year 
2008. I would like to MY that the Government should aIeo 

launch IUCIh • CMIpIIign for hepatttie B and C vaccination. 

The hap'" vaocine IhouId be adminIatered free of co.t 
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to all the children and youths to ensure ~ healthy nation. 

Our Government and hon'ble Minister are contemplating 

to make India an Important health care centre. and this 

can be achieved only when the above mentioned things 

are accomplished. 

I would like to say that leprosy has been controlled 

upto large extent, but along with It. there Is a need to 

change the mindset of the society. If mind set of society 

Is changed, then only Its full benefit can be reaped. 

We will have to come fOlWard to serve our polio 

disabled brethem or leprosy patients. Every Individual 

of the society has a reaponaibllity towarde patients 
suffering from AIDS or other fatal diseases to make 

conscientious efforts so as to make them feel that they too 
are rnpected citizens of this country. I would like to tell 

the figures now. I would conclude by making two three 

points. Four hundred pregnant women lose their Uves daily 

on an average in our country. Today, we can S88 that poor 

women labourers living in slums of Delhi are anaemic. 

Anemia is the root cause of women's health problems. 

Today. the need of the hour is to orient our ~ealth 

campaigns towards slums and women residing In slums 

of Deihl at least, If we are not able to run these campaigns 

in the rural areas. 

We have already discussed public health wort<ers in 

the House. Our socialist thinker late Raj Nsrsin jl had 

appointed health workers at village level. Today their 

condition is pitiable. I would like the Government to pay 

attention towards it so that we can take the servicel of the 

health wort<ers already appointed by sending them to the 

villages. 

With theee worde. supporting thil Bill. I conclude. 

DR. SATYANARAYAN JATIYA (Ujjaln) : Hon. Mr. 

Chairman. Sir, Shri Suravaram Sudhakar Reddy has 

proposed to stregthen ArtIcle 47 of the Constitution by 
bringing this Amendment in the Constitution. It wouJd not 

be correct to say that we were not health conecious after 

independence. But we have not been able to crute 

conducive environment for taking safety and protection 
mealures In regard to health and Its pace of development. 

Today. It appeal'S that "8andI Jeewan .. bandhan bade 
karagar wahl hai. baclal gaya kuchh togan lea jeewan. IlIIIU 

peene waIon lea parlwar wahl hal.· 

There is not facility for education and medicine In 

villages. that is we have not made conaclentioul efforts 

for the development of villages. Even now the purity of 
water cannot be vouched. VHfages have settted along the 
banks of rivers. If the water of river is not pure we should 

install water treatment plants to purHy water. For thII 

purpose additional expenditure Is required. The local 

bodies do little in this direction. They do not have sufficient 

means to purify water. Initially, efforts were made to provide 

pure water and air In the villages. h Is poIIIbIe to get pure 

air In the villages but there Is acute shortage of pure water. 

Firstly. arrangement should be made for pure drinking 

water. One can .. va oneself from many diseases if pure 

water is made available. What measurea should be taken 

to purify water? There is no measure. Meuu .... were taken 

at several places to purify water but the water table has 

declined to such an extent that It Is no longer available 

be it Rajasthan. Madhya Pradesh or any other place. The 

water level is falling. After water pure and clean ambience 

are also essential. 

There are no hospitals in villages. There should be 
some arrangement to make hospitals acceesJbje to 
villages. lan't it poalbIe to make progress In this MCtor 

aa we have made in telecommunication sector? We are 

not able to help people out in advefaity. Even today people 

face a lot of dlfficultiea in the abMnce of roads. People 

are not able to reach their destination owing to rivera Md 
nullahas in villages. This II not only one subject. There are 

several Issues connected with it. The overall development 

of the country Is linked with it. While we think about human 

beings we find that most important aspect is human body. 
Health is the 8m and foremoet blessing. other thtnga are 
secondary to It. How can we remain healthy? MentIIIIy 
challenged and spirit, do we think about the human being 
In theM termI? W. talk of sound mind and sound body. 
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W. need a good society to in1JIement noble thoughta. A 

healthy eociety makes a healthy nation. Our nation win 
tread the path of development if we make IUCh 
arrangement. We complain that no one Is inclined to go 
to villages but are there any proper roads to go there. 

We envisaged Pradhan Mantrl Gram Sadak Yojana. 

The Govemment would like to link more villages with 
roads. M long as the villagee are not connected with 

roads, nothing can be achieved. When villages will 

become aoceuible It will be easier for rural folk also to 
commute to cities. We have made temporary arrangement 

for public health worker - be it in the field of education 

or In Panchayats. When a common man suffers from fever 

or pain, he needs some common dNg8 for their &.eatment. 
But these days even these common drugs h~ve become 

costly. There was a time when these were quite 

inexpensive. 

The Price of the medicines which are used by common 

people for the treatment of common diaea&es should be 
low and arrangement should be made to ensure that such 

medicines are easily available everywhere. 

Mr. Chairman, Sir, you yourself are a doctor. All know 

about your fame that you earned in the medical field. It 

will be better If the medicines are made available to the 
common people as per the demand. SometImes, the 

treatments given to the people In rural areas by the doctors 
who are not speclaltats woreen the case and create 

problem. It 18 a very Hrious problem that Ihould be 

resolved. It has been Mid about the amendment of the 

constitution that 

[English} 

The State shan .et up one primary centre In every 
vlHage with .. medical facilities. 

It is baaic thing. It has been mentioned in Article 47 

that. 

[English} 

Duty of the State to raise the level of nutrition and the 

standard to living and to ~rove public heatth. 

[Translation} 

Three things have been mentioned firstly nutrition 

should be provided. However, the people living In urban 

area. do not have the knowledge of the diet of nutritious 

food that .hould be taken for required calOrie. That I. why, 

they should be made aware about the nutritious food, the 

sources from which It can be obtained any about the 

quantity thereof that should be coneumed for required 

caJorie. Secondly, the level of standard of Hvlng. It meane 

where does one live. Generally these people live In .uch 

IocaIItIe8 where there is no proper arrangement of 

.. nltatlon. One will have to take balanced diet and live 

in healthy atmosphere to maintain standard of living. For 

that purpose Indira Awas Volana has been launched. 

Despite poor people u.ually live In those places which are 

unclaimed and unhygienic. Proper health care facilities 

should be provided to the poor. However, basic facilities 

like food, clothing and housing must be provided to them 

so that they may survive. The healthy atmosphere is 

precondition to bener standard of living. However, It will 

take longer time for the Govemment to make arrangement 

for proper living facility, nutritious food and has livelihood 

to three people. The health care facilities should be 

provided to the common people of the society so that they 
may lead a healthy life. The Government provide financial 

assistance to the people for the treatmeret of many 

diseases but, they have to face many difficulties in 

obtaining that aSSistance. There are Chief Minister's fund 

and the Prime Ministers Fund for providing financial 

..... t.nce for the treatment. but insufficient assIstance is 

provided to the needy people for their treatment. Whether 

the disease is very senous that required As.1 lakh for Its 
treatment but only Rs.25 thousand are provided for the 

treatment of such diseases. This small amount IS of no use 

to him. If the Government want to provide medical 

aaai8tance, It should bear the entire expenditure of the 
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~. 8roadIy~ng, the Govemment havelalM1Chect 

Saba Saheb Ambedkar hMIth echeme for providing health 
care facil'ti .. to the common man and the Membera of 

Parliament were apprised about It, however the Govemment 

should make efforts In this direction so that common 

people may be benefited from this scheme. The Government 

should provide concession to the poor, scheduled castes 

and weaker section people in regard to health matter. For 

that purpose primary health centres should be set up so 

as to provide basic health care facilities to the common 

people. At least the minimum health care facilities 

should be provided. A sum of As.1ooo crore will be 

required for this purpose. I would like to know the sources 

form where this amount will be mobilized. What steps are 

proposed to be taken by the Government In this rogard. 

For this the state Governments should be asked whether 

they are willing to bear of the grant in the ratio of 80 and 

20. 

The state Government should start mobile hospital. 

Such hospital would Improve the situation. The people 

living in villages do not have shelter or proper environment. 

their Children do not have school facility. A doctor cannot 

make his children a doctor H he wants because such 

facilities are not available there. If a scheme Is formulated 

keeping in view the overall situation prevalent there, then 

it will be effective. If holistic approach is not adopted In 

this regard then It will be difficult for us to achieve the goal. 
Health care facilities should be provided In backward and 

inaccessible areas where people are deprived of such 

faCilities and are forced to live in such a condition. Initially 

there is no slum however over a period at time that 

settlement becomes a slum in the absence of basic 
infrastructures and facilities and the people are forced to 

live there. Almost all cities have this kind of alums. 

Presently, there are many slums In Delhi also. The people 

are coming to metropolitan cities In search of employment. 

That Is why the population of these metros Is keep on 

Increasing. They do not get shetter so there Is need to think 

about such people. So, there Is need to think about such 

people. As far the expansion of health care facilltlel are 

concerned, I would like such facilitlet should be provided 
from initial stage to last stage because a mother should 

have good health for the development of a baby girt. 

Besides, only a healthy mother can give birth to a healthy 

baby girl. Similarly, an educated mother many think about 

the education of her off springs. These days various types 
of diseases are breaking out, So a campaign should be 

launched to prevent the occurrence of diseases like polio 

at the Infant stage. The size of population that we have 

is a big strength for' us and fortunately today we are 

discussing the 47th Constitutional Amendment Bill. We 

gave to ourselves the Constituflon on 28 November 1949. 

It has been mentioned in that we, the people of India, 

having solemnly resolved to constitute India Into a 

Sovereign Soclallat Secular Democratic Republic and to 

secure to all its citizens: Justice, social, economic and 

political: Liberty of though. expression, belief, faith and 

worship; EqU8l1ty of status and of opportunity: and to 

promote among them all Fraternity asaurtng the dignity 

of the Individual and the unity and Integrity and of the 

Nation; In our ooMtltuent .... mbly thl. twenty-Sixth day 

of November. 1949, do Hereby edopt, Enact .nd Give to 

0u,...1".. thl. Con.tltutlon. 

It is been said that we adopt, enact and give to 

ourselves this constitution. We, ourselves accept this 

constitution. It means that no discrimination will be done 

to anybody. That is why it is essential to make health care 

facilities available to people on priority basis so that they 

keep healthy and discrimination could not be done to 

anyone Therefore, on this occasion I would definitely like 

to say that Shri Aeddy has moved a bill in House to thle 

effect as to how to make health care facilities available 

in inaccessible areas where people are leading miserable 

life. 

Mr. Chairman, recentty we have launched Oeendayal 

Health care scheme In Madhya Pradesh under which 
health care facUlties are being provided to lcheduIed caste 

and the poor. We should provide medical facHftles to 

people through such kind of schemes. Therefore. on this 



467 NOVEMBER 25. 2006 BII. 2004 488 

(Or. Satyanarayan Jattya] 

oc:casion. I would like to thank you while concluding my 
speech with this hope-

"Sarve Bhavantu sukhln. sarve 8~ntu nlramya, 

Sarve Bhadranl pashyantu, Ma kaahlchad Dukh 

Bhagbhawte" 

which means all may happy and heatthy none may 

unhappy. I believe that the Govemment would provide 

health care facilities to thOle people who are deprived of 
them. If health care facilities are provided to the people 
who are unaware of thla rights, then their living atandard 

will definitely Improve. 

Therefore, I support the bill th~t has been moved In 

the House. 

SHRI A.K.S. VIJAVAN (Nagapattlnam) : *Hon. Chairman, 
at the outset. I wish to state that food, clothing and shelter 

are basic needs of the people. With all these, primary 

health care and medical facilities have alao become 
essential things In the modem era. Now, I have got an 

opportunity to speak on this Constitution Amendment 

Bill which emphasises the need for proper medicare, 

especially In rural areas. I thank the Chair for giving me 

an opportunity to speak on behalf of Dravlda Munnetra 

Kazhagam. 

We have established a Republic after winning 

Independence. We the people have become our own 
rulers. We have evolved a ConatItutIon and have given that 

unto ourselves. The eoMtttutlon spells out clearly the 

duties of both the Govemment .and the governed, that Is, 
the citizens. In Article 47, In the Directive Principles of the 
State Policy, it has been stated that the State shall 

endeavour to provide public health facilities to all. The 
same Constitution while deman:ating f8IPO"IIbIIltIea 
• tates that health care cornea In the S1ate Uat. Though It 

hal been entrusted with the State Governmenta, many of 
the State Govemrnanta ha~ mIaerabIy fded on this 

*TI'anaIation of the epeech orlglnaiiy dellver8d In TM1II. 

1COt'8. That Ie one reason why our eeteemed colleague 

Shri S. Sucl\akar Reddy hal moved this ConetItution 
Amendment BIll to Insert a new Clause 47A In the 
Constitution. 

It Is seen in many of the villages that doctors do not 

reside in villages. In many other village., we do. not find 

primary health centres. In certain other villages, even if 

doctors and health centres are there. adequate medicine 

and staff are not available. It is deplorable that the public 

health system has not developed in commensurate with 

the growing population even after almost six decades of 

Independence. This has led to a sporadic rise in number 

of hospitals run by commercial-minded people. The 

squeeze the public. The poor are driven to their wit's end 

as they cannot pay exorbitant fees. They go to quacks and 

patronise them at the cost of their precious lives. This is 
a coelal problem. We must put an end to It. The poor both 

in the rural areas and the urban centres must get adequate 

health facilities. The Constitution Amendment Bill we do 

consider now stresses on the need to take health care 

facillties to all the people. The Bill spells out that every 
village must be provided with primary health care facility 

with adequate staff and medicine with properly trained 

doctors. The BiU seeks to stress that the Governments of 

the day must take upon themselves 88 their fundamental 

duty. Shri Sudhakar Reddy's Bill lay emphasise on this 

prevalent need. 

The Union Govemment evolves several plans and 

schemes. It has vision. It has a mind and heart but not 

adequate funds to meet the goal. At the same time, we 
find several State Govemments are quite unmindful of this 
duty. In many States, we find the vacant ~s In the health 

sector are left unfilled for decades. Primary health centres 

In the rural lreu are Inadequate. Trained doctors, trained 

nu,.... and even essential medicines are not there. 

Important vaccines are not available moat of the time . 

Rabble vaccfne has become a rat1ty now. In Tamil Nadu. 

we wItneu thII pathetic sIIuatIon. Hm. Tamil Nadu II 

driven to the Hat of backward Statee In thII area of 

performanCe. 
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My COf1IIIIUncy ... hit hard by Taunam/. WhIle 
AIbuIIdIng the vIIIagee, primary health care centrM muet 
be established thereby Ilr8ngIhening the health care 
syatem there. National Health PolIcy, 2002 atates that 
adequate rnecIioat facllltlee must be provided to women, 
eepecIally when they are In the family way. Pre-natal 

and poet-natal care is neoeINry. During pregnancy, 
periodical rnediCIJ check-up is necessary because 
healthy citizens make the healthy nation. When our 

leader Dr. Kalaignar was In Government, through his 

Government, he extended needed medical relief and also 

financial help. 

National Health Policy seeks to evolve ways and 

means to ensure proper training, medicare and medicines 

to pregnant women to build a bealthy nation. People from 

the poorest of the poor families and downtrodden sections 

of the society must get health facilities and It is a challenge 

before us. 

During the Tenth five '(ear Plan period the fund 

allocation Is a mere Rs.23,090 crores. Of this, maintenance 

of hospitals and health centres will get Rs.12,069 crores. 

When we have a look at GOP and the percentage 

distribution, the allocation to the Health Ministry is 

negligible. Dr. Anbumani Ramadoss, our Health Minister 

hailing from Tamil Nadu can strengthen the health care 

system provided his hands are strengthened with 

additional fund allocation. '"hanking the Chair and the 

esteemed colleague, Shri Sudhakar Reddy who has 

moved this Bill, let me conclude. 

With these words, let me conclude my speech. 

SHRI VIJAY KRISHNA (Barh) : Mr. Chairman, Sir, I 

express my gratitude to hon'ble Member Snri Sudhakar 

Reddy for presenting such an Important bUl In the House. 
The neceuity of thleBilI has been felt after 80 many years 

of Independence. It is true that alter achieving Independence 
we have made progrea In several fields. However, who-
ICHNer ... In power, the desired IIMI of dlMlepment 
In the field 01 educdan and health at Central and State 
level has nat been ~ .. yet. Today after ., many 

years of Independence we are dl8CU88ing that each vII/age 

should have welf..equipped hoepital. Nothing can be more 

shameful than this. It Ie a stiff challenge for those who are 

active In social and pof/tical field, Instrument8J In 

formulating policies and running the administration that 

even after so many years we are dlacusslng this Issue. With 

regard to integrated development Hon'ble Dlkshltji and 

several other hon'ble Members have mentioned that 

proper arrangement of road, water, electricity etc. should 

be made In the field of Infrastructure. Health facility is linked 

with the development of Infrastructure. In -some village. 

there Is no proper road, pure drinking water and there Is 

no electricity. Even If we want to provide health services 

there, we find that necessary resources are not available. 

In Bihar, Uttar Pradesh, Madhya Pradesh and Rajasthan 

Primary Health Centres, Additional Health Centres and 

Sub Health Centres are functioning, however, there is no 

arrangement for doctors to ~It these Health Centre even 

twice a week. Only a trained midwife and compounder are 

deployed there. At some ~ac88 doctors visit thrice a week 

but due to lack of necessary medical equipment even they 

cannot work properly. There Ie no arrangement at block 
level. Nothing has been done at Panchayat level also. In 

some areas, progress has been made In the field of health 

and education but quacks are stili functioning In villages. 

We are saying that Health Centres should be set up In 

viliagesaiso. Today we want to make our children lAS, IPS, 

Engineer and Doctor. But there Is no accommodation for 

doctors In YifIageI. There Ie no proper road and in many 
villages the atmoephere Ie not conducive. No Doctor would 

like to ltay there. I know about thousands of vlllagee of 

unar Pradesh, Bihar and Madhya Pradesh and I have 
peraonal experience about Bihar. A doctor Mid what action 
can be taken against him. AI. the most he can be 
suspended. Later on he would be reinstated. Therefore, the 

syatem at lower level ehould be au,amIIned. The fund 
being apent on the Improvement of Heallh Sector should 

be utilized property. Basically Iht. work IOfI1ehow ehouId . 
be undIrtaken In ravIneI and InaccNalble ..... like 

~ Predeeh. RaIaethan etc., It would be beneficial 
to the people. We have to pIIy more attention tow ... 
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providing accommodation to doctors, facility of road antJ 
integrated development. In these ravine areas, due to lack 

of proper road and non-availability of other facilltlee, in 

time, pregnant women do not reach Health Centre of the 
Block. Consequently, they die on the way to hospital. 

People living in those areas do not get even common 

facilities. These centres can work in the treatment of 
common disease and they can tackle natural calamities 

also effectively. These Health Centres should be made 

well-equipped with these facilities. 

The diseases of Diarrhoea and cholera break out at 

large scale particularly during flood. Just now, while 

discussing the problem of drinking water our colleagues 

stated that people In rural areas have to cover distance 

of 15 to 20 km. to fetch water. There is no transport 

facility and at some places even roads do not exist. At 

some places they have to go by boat also. Proper 

arrangement should be made to take patients suffering 

from Diarrhoea, cholera and also pregnant women at the 

time of delivery to Primary Health Centre. We should pay 

attention towards providing these basic facilities. No facility 

is available in sub health centres, which have been set 

up at primary level. Only a trained midwife and 

compounder are posted there but there is no arrangement 

for medicine. 

Sir, neither medicine nor any other medical facility Is 

available there in the name of health service care. Hon'ble 

Minister of Health is working very enthusiutically and 

remarkable achievements have been made in several 

sectors like eradication of leprosy, creation of awarenees 

towards AIDS and decline in number of deaths due to 

Kala-Azaar etc. I appteCIate these achleYementebul· I 
would like to say that voluntary organlzattonl are 
plundering public funds In the name of CNatIng __ 

towarda AIDS. Department of HMIth .. become • hub 
of plundering money In the.,.". of AIDS """11. 
Fundi are allocated to lIlY YOfuntary organlnlion 

approaching the 0epMment on the pretext of crMllng 

awaren ... among public and later on, such organization 

vanIsheI. Therefore the Minister of Health ahouId be 
cautious In thle regard as voluntary organizations In very 
large number are looting public money In the name of 
health. My submission to Hon'ble Minister is that If that 

much amount is spent in rural areae to provide facHItIe8 

for conducting nonnal operation, availability of doctors and 

medicines, It would be a great achievement In rural Health 

Sector. 

Sir, our Constitution has given us right to life. This 

Government has not right to deprive people of their right 

to life but the Government is depriving the countrymen of 

their right to life by not making health facilities available 

In the country. They can not cleny people this right of life. 

It is their duty to make health facility available to the people. 

The people of country are not responsible for this. 

Therefore, the consideration is he should take care of all 

these things and make adequate health care facilities 

available In rural areas and at town level also. 

Sir, there is no arrangement for treatment through 

Ayurvedlc and Homeopathic systems at primary level in 

the country. Just now Shailender ji talked about 'Swasthya 

Rakshak Sewako·. There is appropriate arrangement for 

medical treatment through Ayurved and Homeopathy 

system in big hospitals. The big hospitals are having 

separate medical wings for both the system, but this facility 

is limited to specialist level. This facility should be made 

available in primary units also, 80 that patients may get 

medical treatment through Ayurved and Homeopathy 

system. Till now, we have not been able to make 

arrangement for medical treatment through these two 

systems in primary units. Therefore, there is a need to work 

in thle direction and we have to see as to extent we can 

arrange medical treatment through these systems in 

primary units. All these things are very necessary and we 

IhouId pay attention to this aspect. 

81r, today. people cannot even lead average life. The 

people are dying like animala in the IIbIenoe of medical 

treatment. CondItion required far leading lite upto average 
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life epa,. are not MIabIe to the citizen of the country, 
whereas the Government Is conatItutionaly bound to 
c ... te such conditions. The people are dying weryday In 

the absence of medical faclUtie8. What Itepe are propoeed 

to be taken to eneure that theM people survive? Even after 
10 many yea,. of independence, no Government has been 

able to give people right to healthy IKe. We talk of only 

thesis and anti-th .. ia. We have not been 8UCC888fu1 In 

Implementing Ghandhl jl's aim wherein he worked to 

provide benefit of services to the poorest in the society. 

Today the poorest person of society Is .uflering. I request 

the Minister that Health Centres, Additional Health Cent .... 

and Sub Health Centres ruMlng In villages should be 

overhauled so that people may get rid of every day's 

problems and women In rural areas may not die due to 

lack of maternity care facility. 

Sir, with these words I conclude. I am grateful to you 

for giving me time to speak. 

(English] 

SHRI T.K. HAMZA (Manjerl) : Sir, I am .upporting the 
Amendment Bill moved by my friend regarding InHrtion 

of new article 47A of the Constitution. 

Article 47 of the Constitution, to a certain extent, 

guarantees public health to the people of the country. More 
than 55 years have lapsed since Independence. __ no 

improvement Is seen in our locality In this regard. 
Therefore, such an amendment is required to compel 

the Government to do something as per the Constitution 
itself for the improvement of the Health situation In the 

country. 

The present position of the Government hoapItaI8 II 

very very bad in our country. There is no adequate Itaff 
and there are no medicines availabfe at all. Supply of 
Important medicines II lacking. ThUl, It II a very good 
chance for the private agene," to operate In the field. 
Private hoIpItala are coming up umpteen In runber. But 
the poaIIIon Is that ~ hoepItaII are exploiting the 
people. Even poor and Hllterate people are going to private 

ho&pItaIs, but they are being upIoIted the most. So, thIa 
kind of exploitation by the private hoIpItals must be 
stopped by introducing good Govemment hoepItals In our 

country. When we go to the vlllagea, we ... the condition 
Is very pitiable. We cannot even imagine the condition of 
the people who are living in vlllagn and hill areas. They 

are lUffering the moat due to lack of good health cera. 
Comparing to other Stat.. the position In Kerala Is 

better to a certain extent. But even In Kerala we are 

having only one primary health centre at block level, not 

In all villages. Seven or eight vIIlagea conetltute a block. 

There is only one primary health centre at the block 

level. It II quite Insufficient to look after the heahh of the 

people. So far, the aituation h .. not Improved In Ketala. 

So, my humble submission II that we have. to protect the 

intereats of the people by doing IOmethlng In the health 
sector. 

Hon. Minister In the Budget Sell/on of 2005 stated 

that the Government has approved the National Rural 

Health Miss/on as a Comprehenllve Rural Health Care 

Programme to provide an integrated health care servlcee 

to the people. But I understand that neceaary steps have 

not been taken to Implement the Programme. This 

Programme must be Implemented vigorously without 

any delay 10 that people can get good health care 

services. If this Amendment II accepted, then It Is the 

constitutional duty of the Government to do something In 

this field. simply paulng a ReaoIution or simply making 

an enactment II not luffleient. If the ConstItution II 

amended, then It II a mandatory for the Government to 

do aomething. So, I requnt that thiI Amendment may 

klncIy be accapted. 

SHRI BRAHMANANDA PANDA (Jagatalnghpur) : Mr. 

Chairman, Sir, I am supporting the BIll moved by hon. 
Member, Shrl S. Sucl\akar Reddy. It II I8id on the floor 
of thII auguat Houee that we are fighting 'or the C8uae of 
poor and cWIIa. But poor people who are reeking In runII 
.... are deprived of gelling 4MII'I "**"""' heaIIh care 
faclllltee. I ....,....m the .... 01 0riIu where people who 
are NIkIng In .,.,.. Met interior .,.,. are PMeIng their 
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days in misery. They never get any health care facllltle8, 

which 18 the minimum facility as stated and guaranteed 

under the Indian ConstItution. My humble aubmleaion is 

that It Is the State where 47.13% people are living below 

the poverty line. In the State people are predominantJy 

Scheduled Castes and Scheduled Tribes. In interior parts 

of Koraput the mortality rate is very high. When children 

die, the so-called doctors are not able to diagnose the 

reasons. In most of the areas there is neither primary health 

centres nor public health centres. In some areas though 

there are hospitals, there are no doctors to attend to the 

patients. 

17.00 hr.. 

I was not in this politics. For the first time, I entered 

into politics because I was a lawyer. On one occasion when 

I was paeslng through my Constituency, I found that even 

pregnant ladies are not being attended to by these doctors. 

On query, I found that there is a hospital but there is no 

doctor to attend to pregnant ladies. When we use very 

sweet worde and very nice words to improve the health 

condition of the poor and the dalit, H those females 

are really deprtved of getting minimum facilities, in such 

state of affairs can we feel proud that we are dreaming 

of a prosperous India? Is the guarantee that has been 

provided under the Indian Constitution really respected in 

spirit? 

In that respect, I would Uke to humbly submit that this 

is the highest House of the country where the real 

grievances of the people are raised and ventilated. After 

the euper-cyclone in my Jagatslnghpur Partlarnentary 

Constituency, I found that the C8888 of cancer, white 

patchee, cardiac trouble, and malaria were mounting up. 

There is abeoIutely no facility to avaH the treatment. In 

Interior parts HIce Eraaama, Kakatpur and ballkuda. which 

are nearby the 188 area, In thole areas the people have 

to cover about 50 kllom8trea to avan the treatment In • 
hoIpItal. Thoee areas are really not accesaIbIe. In auch 

circumItanceI, I humbly eubmIt, SIr. that unleee mobile 
health facilltlea are provided in thole ..... , it is dtIficuIt 
on the part of thole poor people ·10 avail the basic 
amenltiel, that IB, the heaIU1 facility. There is a eaylng in 
Oriya that ·Swasthya Ie Sampadda·. But we find that the 
minimum basic needs of the people are never attended 

to. 

In this regard, I would like to submit before this hon. 

House that the poorest of the poor people are neglected. 

Their minimum comforts are never looked into. I, therefore, 

humbly submit that adequate funds, adequate training 

centres, mobile facilities and doctors must be provided in 

those health cantres. Actually, one doctor should be there 

to attend a patient. Nowadays, there is a slogan that we 
are all for the poor and the dalit. But I find that only the 

rich, the ricb men, are availing themselves the facilities by 

going to nursing homes. The doctors are now engaged in 

private practices. They never attend to the poor patients. 

Medicines are not available. There is no facility to avail 

the treatment. Suppose, a patient suffers from diabetes, 

which is a very costly treatment, he is not able to avail 

himseH to undergo different tests. He is not able to go to 

a laboratory to avail the facilities. I had been to a village 

where I found that a poor man was suffering from diabetes 

and the local doctor did not attend him. After my 

intervention when I brought the matter to the notice of the 
Collector and the local TehlJldar. the doctor attended him 

and some minimum treatment was given to him as a result 

of which he recovered. So, in this respect, I would like to 

urge upon the han. Health Minister that since Orissa is a 

very backward State and most of the people there live in 
below the poverty line level, special attention should be 

given to the health sector. Recentty, In the Navrangpur 

area, it has come out in different newspapers and media 

saying that the family planning operation was a great 

failure. Though family planning operation was done twice 
yet It was not succeaaful. 10, If this is happening in a 

democratic set up of our country when the people are all 

anxJoua for a prosperous India. I humbly submit that the 

dream of a prosperous India can only be fulfilled If 



477 AGRAHAYANA 4, 1827 (Saka) .. ROOf 478 

minimum f8ctIItIeI are not available to the poor and the 
dalb. So far u the State of 0riIaa II concerned, IInce 
the death moI1aIIty II very high 88 far _ malaria II 
oonoemed, It has become a constant threat to the people 

of the State. IIICIuaIly do not know what concrete meuures 
the Government of India II taking to overcome IUCh an 
alanring 1Ituation. In auch circumatancee, I would appeal 

to th8 augult HoUle and al80 to the hon. Minister of Health 
that epectaJ attention Ihould be given to the health sector. 
Unless priority II given, unfe8e the minimum requirement 
that has been guaranteed under the Indian ConstItution 

Is given, I think the real sweetness of our dream win never 

come true and the benefits will not reach the poor and 

the dallts. 

WIth these words, I would like to thank you for giving 

me an opportunity to speak on this subject. 

(Translation) 

SHRI MANORANJAN BHAKTA (Andaman and Nicobar 

Islands) : Mr. Chairman, Sir, I support in principle the 

constitution Amendment Bill moved by Shri Sudhakar 

Reddy ji. But I do not agree with the view that nothing hu 

been done in health sector in the country during the last 

50 yeaf'S. I agree that many works have been accomplished 

and still there are some works which are yet to be 

accomplished. We sht)uld ponder over as to how we can 

complete the incomplete tasks. I do not think that this 

problem would be resolved by making Ilmendments in the 
Constitution. Presently, all primary health centres come 

under Central Govemment sponsored schemes and the .. 

are implemented by the State Govemments. Health Is a 

subject which comes under the concurrent list. We try to 

check diseases by setting up different missIona and 
different programmes for different dise88es If It Is looked 

from thle point of view, there is a need to review national 
health policy. It would be good. If the review II carried 
out at the ....... W. have to ... how we can 

Implement 'HNIIh for AJr progrIIIVM. OUr MinIIIIr II 
oompetenI Mel he .. ~ to work. He II ...,. of .. .......... 

17.09 h .... 

[Shit Girtdhar Gamang In ,he ahai" 

I appreciate him. I would like to appriIe him about the 

present condition of primary health centres In the country. 

Only one doctor and two nu ..... are appointed over there 

whereu at least eight nurses ahould be posted there. 

These centres do not have sufficient ataff. At least 300-400 
patients visit each centre. but only one doctor is there for 

their check up. this way. all such shortcomings Ihould be 

removed. We have to keep in mind all things lacking under 

this system. If we want to make health facHIties available 

to all. then this shortcoming has to be removed otherwIM 

this problem cannot be resolved. 

Secondly, one complaint is about non·avallabillty of 
medicines. I hall from union territory. In this regard. 

there are not many complaints In my area but there are 

a lot of complaints In other states In regard to non-

availability of medicines. We too are beneficlari.. of 

CGHS faCility. It Is said that cheap medicines are provided 

there which - are not of good quality, If beneficiary 

purchases medicines from market • It would be good. This 

fact Is true; the hon'ble Minister should conduct an Inquiry 

In this regard to aecertaln the factual poeItIon. If thi8 Is 

found true, then lOme corrective m888Uf'81 should be 
taken. 

The allocation made under National Illness Fund. set 

up for providing financial usistanee to the people Uving 

~ poverty line for special treatment In the even of 
major 1Uneu, Is 10 lnaufficlent. that they can not defray the 

expenditunt of the trNtment. Therefore, I woutd like to 

submit that if the Government Interact. to provide facility to 
the people living below poverty line then the fund 

allocation 8houId be Increued 10 INd they may get benefit 
of It In future. 

A joint eIIIing of the Centre and S ...... II neceeury 

lincell hal been obNrved that the fundi gtven by the 

CenIre II not uIIIzed .. ICIIM pIaceI. It II often heard that 
• ..... fundi .. not UIIIgd on the .. Ilapment WOfIaI, 
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rather It II returned. I have also heard that a CebInet 
Committee hIS been set up to look Into thll matter. We 

should also think of thll aspect that our population has 

cro8sed hundred and ten· crore from thirty crore. Besldel, 
one of our colleagues has also stated In regard to 

population policy that It 18 true that the population of our 

country Is 80 much that through which ... (lntenuptions) 

{English} 

MR. CHAIRMAN: I have to make an announcemenl 

Hon. Members, the extended time allotted for this BUI Is 

over. Now, there are eight Members to speak on this Bill. 

If the House agrees, the time may be extended by one 
hour for this Bill. 

SHRI K.S. RAO (Eluru) : The time may be extended 

for this Bill up to 6 0' clock. 

MR. CHAIRMAN : All right. 

manslatfon} 

SHRI MANORANJAN BHAKTA : I would like to 

lubmit that first of all the proceea of Consolidation should 

be adopted and where there la any defect In the 

functioning of staff, or shortage of staff It should be 

removed. There 18 no sub-centre at some places. If 8taff 

Is strengthened there, It will be beneficial. The affluent 

people of our country do not have any problema In 

getting medeal treatment. The problem crops up for the 
poor people and backward cIaeIes of the lOCiety Hvlng In 

rural areu. I would Hlee to request the Hon. Mlnllter to 
convene a meeting of all health mlni8ters IS eat1y IS 

pouIbIe and unveil a new health poRcy 80 IS to Improve 
the aItuatIon. aHHllh for Ar carr.,algn can also be 
Incorporated therein. 

I would .. to tJNe a auggelllon that a health 
InIurance policy IhouId I?e fo~ tor poorer MCtIon 

of ~ " hMIIh IMurInce cover weukI be upto 
Aa.15O ~ then It wi! t.cIIItIde maxInUn nunmer 01 

people. TMy can be bel ...... by HMIIh lna~. I 
would make one more ~ and concIudt my 
1pHCh. Thent II no arrangement for IMdIoaI apectaIiud 

treatment In remote and backward ...... like North-EMt. 
Andaman and Lakshadweep islands. People have to go 
to ChennaI, Hyderabad or Kolkata with Rs.25-50 thousand 
for medical treatment. tt is extremely inconvenient. The 

Government should make special arrangement for medical 

treatment in remote areas. Social justice will only be 
affected when people of every area would get proper 

health care. WIth these words, I conclude and expreea 

my gratitude to you for providing me an opportunity to 

speak. 

SHRI PUNNU LAL MOHALE (BUaspur) : Mr. Chairman, 

SIr. I support the Bill oonceming Primary Health Care 

moved by Shri Reddy. Earlier diploma-degree In medical 

field used to be awarded by Banaras Hindu University and 

duration of that course was three years but now that course 

has been discontinued. My submission Is to restart this 

course since Ayurvedic and Homeopathic doctors do not 

visit rural areas In absence of such activities under rural 

development programme. Earlier, vaidyas used to examine 

the pulse and treat patients. They used to give medicines 

for injury and common diseases relating to eye and 

stomach and patients used to recover from such diseases. 

They never used Injections. Ayurvedic system of medicine 

enjoyed recognition in village8 but no it has been 

derecognlzed. My 8ubmlsalon Is that recognition should 

be restored to that system. These days the 61MS or 

MBBS doctors either give Injections or put drips. It causes 

several problems. One does not get proper treatment 

owing to shortage of doctors and medical equipments 

In rural areas. Sometimes. the compounder gives 

wrong injection to the patient and he gets 88rioua. This way 

there Is no arrangement for the treatment of diseases In 

villages. 

I will cite an ........ why p~ry heafth care II 
necillary In vIIIageI. In cue of a dog bite there II neither 
v.ccInee for dog bile nor refrigerator In primary health 

centre for kelp that vaccine. In the abeence of this 
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facility the patient dies. Similarly. In the .....,. of ..,. or 

ICOrpion bite the pollan epreadl In the entInt body and 

In abeence of Immediate treatment the person diet. 

DIIease8 nice malaria and marta ant also common In 
vAlages. 

The medIcInea for fllerta should also be made 

avaHable In the villages. Tuberculosis is limllar to that of 
other serious diseases, In many diseases blood and urine 

test are needed but there Is no facility for such tests there, 

If Prtmary treatment facilities are not available In the 

villages, then the condition of the villagers will deteriorate 

further, The roads are 10-20 kilometers away from villages. 

There is no transport facility. Most of the people have only 

cycles for commuting. In the cities people have motorcycle, 

jeep and cars etc, to reach hospitals for treatment but in 

villages people have to manage without them. If the patient 

Is serious then he Is taken to hospital on cot. Besides, 

where there Is no facility to take a women to the hospital 

at the time of delivery. At that time there should be nurse 

to attend her but that kind of fac!lity Is not avaHable there, 

As such, delivery is done by the midwife In the villages. 

Consequently some times some complications are 

developed that causes many diseases. The Government 

should take measures to prevent such diseases. Prtmary 

health centres have inadequate quantity of medlcinea. 
There Is only one primary health centre in 50-100 vHlagee 

which has only medicines worth 10 to 15 thousand for the 

entire year but the number of patients thent is 80 much 

that these medicines exhau.t within one month. Thus, 

medicines are not available. there for the rest of the year. 
They do not have even X-ray machines. Likewise, they do 
not have machines for the testa of diN .... relat .. to the 

kidney and t1.IbefcuIa.I8. Untl and unIe88 the Vthgee are 

pnMded with primary treatment facIIItieI, we WIll not be 

able to achIeYe the goal and dIIeue will keep on 

spreading In the vtlagn. The villages are provided 

drInIdng water but It " not ..... DIIeaIes like malarta and 
cIarrhea often btMk out In the villages. There Is a' need 
to cIHn the WIlIer of ponde and tubew8II Installed In the 

villages with medicIne8 from time to time. Generally people 
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In villages ant suffering from common die ...... So thent 

18 a need of Doctora, NunIeI and Compounder there for 
the treatment of such dlse .... The quantity 01 medicines 

In vlHage hospitals should be Increased and traditional 

system of medicine should be adopted. Most of the people 
In villages go to cities for treatment of the dIsea.e but my 
submission Is that there Is a need of aHopathic and 

homeopathic doctors In villages. However, there Is no such 

doctors. There should be &tIeaat one ayurvedlc doctor 
between two villages within 5 kilometers and In the small 

viHagas there is a dire need of doctor within the distance 

of 2 km or 1 km 80 that villagers do not have to face any 

problem in the treatment of di ....... 

Most of the people IMng In vlHages are hardworking 

and farmers and they are suff.rtng from common diseases, 
caused by contaminated drinldng water or consuming 

unhygienic food stuffs. Therefore, I would like to submit that 

there is a need to make them aware of all then things. 

In the villages people use tobacco that causes cancer. 

Therefore, a teacher Is also required In the vI1lage who 

should educate them about the HI effects of the tobacco. 

Even at panchayat level they should be educated In this 

regard. 

Therefore, my SUbml88lon Is that for the prevention of 

common diseases in viRagee there is a dire need of 
primary health centres. WIth these words. I support the 
bill, but at the same time my subml88lon Is that 
Govemment should ponder over It and aHocate more 

budget for this purpose. Last time, the Govemment had 

given 888Uranc8 In this regard. The Centre should ask the 
State Government to Implement It expeditiously and now 

I conclude. 

{EngUBh/ 

SHRI C.I<. CHANDRAPPAN (Trlchur) : Sir, I am v.ry 

happy that my friend, Shrl suravaram .udhakar Reddy has 

brought this Constitution (Amendment) BIll for providing a 

new Article by which the rural health care win be taken 
care of. He wanta one ~ facilitated health centre 

for fN8ry village In our ~. 
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Sir, the importance of this wlH be realised If we really 

know where we stand today after 58 years of our Republic. 

NOw, more than 94 per cent of the doctors and 68.5 per 

cent of the hospitals are located in the urban areas. So, 
what a said plight It is. Ninety-four per cent of the doctors 

and 68.5 per cent of the hospitals are located In the urban 

areas. That Is to say, 27.8 per cent people who are living 

in the urban areas get most of the medical facility Around 

63 per cent of the people who are living in the rural areas 

are getting very paltry services of health care. This is the 

situation that we have to keep in mind when we discuss 

this constitution (Amendment) Bill. We really have to serve 

our people In the manner In which it was pointed out In 

the Preamble of our Constitution, which says that equality 

of opportunities will provided in relation to health. What are 

the kinds of opportunities that we are providing? We all 

should take It very seriously that this situation should be 
reversed. It does not mean that the urban people 

should lead a miserable life in terms of health. I do not 

mean that. The urban people should be provided with 

sufficient health care but sufficient health care should also 

be assured to the people in the villages. That is the 

intention of this Bill. 

The situation today is that they are hardly taken 

care of. Their situation Is 80 miserable. Probably It wiD be 
better to say that they live in a kind of a hen c .... ted by 

us. 

This situation should be put an end to. This will 

improve if we take measures like the proposer of the Bill 
suggests. Then, probably from the Minister's side they will 

ask where is the money. That Is the usual question the 

Govemment will ask. But the reality today II that we .... 
spending just lese than one per cent of the GOP for our 

health care. To put It more preclMly, we spend 0.88 per 
cent of the GOP on health care. Is It juIt? In which way 

can we jUItify thI8? 

The National Common· Minimum Programme 

(NCMP) says that the effort of the UPA GcMrnment will 

be to make this situation different. Inttead of epending 

0.98 per cent, the NCMP suggests. that U'lree to four 

per cent should be spent on health care. If the 
Govemment takes that kind of measure, then there will 
be a substantial change In the days ahead. But I do 

not know whether the Govemment is doing It. I am not 
very sure. Promi8e8 may be there. But It calls for action. 

It calls for action based on very definite political wUI. Is It 

possible? 

Now, take the case of Kerala about which my friend 

Shrl Hamza said. I will correct him. In Kerala the situation 

is that In every village, In every Panchayat, there Is a 

Primary Health Centre. In every block, there is a community 

health centre. How is it possible in Kerala? If you take the 

list of the States and their resources, Kerala is not such 

a rich State. Kerala is one of the poorest States. It comes 

very illuch low in the ladder as far as the wealth of the 

State Is concemed. But Kerala has shown that 

justice should be done to the poor people. the poor who 

are living in the villages. Then, of course, they had 

taken this decision and implemented it. There may be a 

lot of facilities lacking and all that. That can be improved. 

But the State has come to a stage where all the 

Panchayats have one Primary Health Centre where a 

doctor, nurse, midwife and other medical staff are assured. 

Why is It so? 

I do not mean anything bad about the other States. 

But when Kerala spende money for health to achieve this, 

H you take the figures, there Is • difference of 10 tlmea 

in the money spent by Andhra Pradesh. There is • 

difference of 30 times in the money spend by Madhya 

Pradesh. So, what is required is political win. Political will 

cornea only If you realise that the people who are living 
in the villagea are also citizens of IhIa country Met they 

are to be treated equally like the other citIzena. But that 

realisation ia not forthcoming in l1WIy cases. Now how 

could this be achieYed? ThaI II tor ~ State to decide. 
If they Ny they do not have money. then, well I would JIke 
toNY that there .... f88OUICM. There aN reeoun:ee for 

umpteen other Ihinga to be done. 
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There II a Jot of ~ which II due to be collected 
but ltIe Government Is faRing. "the tax amount that Is due 

from the blgoompanles 18 collected, it would come to 

thousands and thoulands of crores of rupees. The 

Govemment never likes to hear the figure of the non-

performing assets. We all know how big that amount of 

non-performing assets is a good name given to those 

defaulters who have cheated the banks. 

That comes to more than one lakh crores of rupees. 

If they can collect a part of It and earmark It for the 

poor villagers for providing better health facilitiel then 
probably we will make one or two stept forward. Otherwise, 

we may all chant the slogans only-Health for all. I think 

the Union Minister also did chant that slogan - 'Health for 

all'. But it win remain an empty word; it will remain a dream 

which will never be reaUzed unless matching action II 
foHowed. What Shri Sudhakar Reddy wants the Govemment 

to do Is to accept this amendment and take actions by 

which the villagers In this country will be assured like any 

free country a better deal and they will be assured for a 

better life and a better health care system. If that Is 

achieved then ute in this country will be totally 

dinerent. Many of the problems that we S88 today will not 
be there. This has a dual nature of exploitation. The 

situation toclay Is that all the health care facilities 

are concentrated in the urban areas only. If the village 
people who are poor otherwise are to get a little health 

care then they have to spend more because there Ie no 
doctor and hospital nearby. They have to apencl more to 

get a doctor, to get a minimum treatment whereas in the 

urban areas, the average expenditure on health Is much 

leas. 

On an average, for one Iakh people, only one bed II 
available. So, you can lmagIne as to how the people wlU 
get Into that one bed. They have to depend upon the 

private 88Ctor hoapItaI8 about which Prof. Amartya Sen, 
who Is the Nobel Prize winner and who Ie the pride of 
Inc:Ia, has made the best comment. When he wu making 

a 8Iudy on the eIIudon of hMIIh and heaIIh C8f8 In IncIa, 
he MId thai the prMde hcIepIIa and .. prtvate hMIIh 

care institutions are run on the basis of quackery and 

crookery. I am quoting Dr. Amartya Sen. So, the quackery 

and crookery Is being offered to the Indian people who 

are living in the villages and who constitute 68 per cent 

of the population. Can this be allowed? How long will they 

have to wait? They have waited 58 years after we declared 

India as a Republic when equality of opportunity was 

offered to everybody. But they still live under the precious 

care of private sector hospitals who are described by Prof. 

Amartya Sen as institutions of quackery and crookery. It 

is a shame. That sense of shame I feel will be shared by 
both sides of the House. 

We wlU take a step and accept this Amendment 

and commit ourselves. It II big commitment when you 

adopt a new article In the Constitution. It Is a commitment 

that you make yourselves to the people of this country; 

the commitment to help the ordinary people to have 

some health care at this time after 58 years of our 
Republic. 

• 
. -, Sir, I support this Amendment and I am thankful to you 

for giving me this time to speak. 

DR. P.P. KOYA (Lakshadweep) : Thank you very much. 

hon. Chairman, Sir, for giving me this chance. 

This Bill should have come from me or my Minister 

colleague, Dr. Anbumanl Ramadan because from our 

medical school days we were told the depth of the health 

problem. We had leamt some aspects of medicine and we 
went into practice. I come from a very deep rural set up 

and since hearth problems are acute In rural areas, this 

Bill should have come from one of us. I thank Mr. 
Suravaram Sudhakar Reddy for coming out with this BIll 
which Is going to fulfil an ambition and a principle laid 

down In the Preamble to the Constttutton. 

Health was declared as a part of our aims and 

obfectIYes In the ConstItutIon. " has taken 58 years for us 
to open our .. but it Is better late than never. So, I thank 

Shrl Reddy. I taM this opportunity to eupport him In letter 
and epiftt. 
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India Is no doubt a great country. India would have 
been a superpower by this time. Of COUr&8. if headcount 

counts we might be the eecond In the wortd. Even In 

Industry, education. IT and the manufacturing secto .... India 

cannot be beaten very easily by any other country. We are 

proud that we have a rich herttage and a rich past. 

Medicine. medical treatment and medical practice should 

have been developed in this part of the world. in this 

country. much earlier. In the olden days, even before Christ 

was born. India was one country where medical treatment 

was flurtshlng and medical practitioners like Sushruta 

conducted surgerieS. Our Ayurveda and other medical 

systems have even today withstood the test of the modern 

era. We are no doubt to be citizens of this great country. 

There haa been a history of medical practice in India even 

before the Introduction of allopathy. The masaea of this 

country were getting the services of our own medicine. If 

you went to the rural India. whether It was Kashmir or 

Kanyakumari, you would find people practising Indigenous 

medicine and thriving. So. theM systems should have 

been polished. 

India went Into allopathic system In a large scale and 

so Qur own system suffered a setback. Thanks to the 

Government and the thinking people of this great 

country. now we have started giving attention to our 

systems. We now have a Department of AYUSH, which 

takes care of Ayurveda. Yoga. Unani. and slddha. Now, all 

these systems of medicine are taken care of. If an 

allopathic doctor were not available, one very often finds 

that a practitioner of one of then systems is called. Of 
course. they are not attending labour C8l8S and other 8uch 

important cases. So. we have to modify our medical 

education system. 

India could be ~ of one more fact. Maybe, the 
medical services are available In the United States but the 
manpower Is supplied by this gmt country. A. large 
percentage of the medical manpower now running the 

medical system In the United Statee Is from Inda. The ume 

Is true with the United KIngdom. It Is the same with many 
of the European oountrIee. Now, even In the Gulf countrtee, 
our people are dominating. It Is not only our docIorI but 

aI80 our peramedloal penIOM8I who are running the 
aervic .. to the beat satisfaction of the local people of th_ 

countries. 

If our country could mobIliae money, It would be the 

best In the field of medicine. My hon. friend. Shrl C.K. 

Chandrappan was talking about the availability of medical 

facilities In urban areas In Kerala. As • doctor, I know that 

the solution has not come. I know. there are five..star 

hospitals but who can afford them? 

In the recent past I went to a five-star hospital. I asked 

the poor man's relative. standing outside as to what 

happened and how is the condition. He started weeping. 

Actually. he started crying. I asked as to what happened 

and whether I could help him. in any wu. He said, "of 
cou .... , you might be able to help me". My problem 18 I 
am standing here. The 'Sister' every now and then comes 

and says. 'who is standing for Mr. Aharned and when I said. 
I am standing for him. she says, ple818 go and get 

these medicines." So. he takes the slip and goes to the 

chemist shop. He is only having Rs.1001- with him. The 

medicines are kept on the table and the bill Is given for 

Rs.5,OOOI-. This 18 repeated every three or four hours. So. 
he haa to have R8.25.0001- to spend a day In the ho8pItaJ 

in these big hospitals. That Is why, the people are not able 
to afford the cost. 

Formerly, a cardiac treatment was for only R .. 

1.0001- Now. there are facilities to change one valYe and 

even both valves can be changed. Valves can be changed 

but at what cost? It wIH be at As.2 IaIch or As.S lakh. When 

we lend the Bill to the hon. Prime Min ... ,.. RelIef Fund, 
they unction only As.SO.COOI-. So. we cannot even tjNe 

the Inclalon. _ve alone changing the valve. So. that Ie 
why, even the urban people aN not ~. 

Of COUI'M, when I ... a *'«lent .nd when the han. 
MinIRtr. Dr. AnburnanI RenwIaee _ a etudenI, _ wed 
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to have very few medical companies and medicine w_ 
a rare thing. The medicine was very cheap. It was avaIIIbIe 
at one rupee. Our prof8llOf'l used to write Iron tabIeII 

which were costing less than ten paIae. Now, 10 many 
medical companies have come. Every medicine Is 
globallsed, but at what coat? If you get a pt8ICription from 
a doctor and go to the medical shop, he gives a bin for 
Rs.1,OOO/-. If somebody reimburses his money then only 

he can eat; otherwise he takes back the medicine and goes 
to sleep. So, this is the condttion. Even the urban people 
or even the ordinary people are not safe. A few rich 

persons can only afford them. 

There is a facility to change the kidney. Why one 
kidney, we can now even change both the kidneys. But 
at what cost? Who can afford It? It Is beyond our reach. 
My colleague, SM Sudhakar Reddy was for providing the 
basic amenities' in the rural set up. In India It can be 
achieved. The only thing is, as my hon. colleague, Shri C.K. 
Chandrappan has said, a little 'more money Is required. 
We have the manpower. Everybody Is blaming a doctor. 
I am also a doctor. I have also worked In the rural areas. 
Everybody Is blaming the doctor for not going and serving 
in the rural are88. 

My previous speaker has said that It should be 
analysed as to why he was not able to go. If there were 
a place where human beings can dwell happily, he would 
definitely have gone. In Kerala, as we know at every 
milestone Is having a doctor and he Is ftourtIhIng. It II 
because there II Infraetructure. He and h18 family can live 

there and hll children can get education and without 
which why should he go to the village at all So, 
development of infrMtructure wu the problem and If .,. 

can be developed In .,.ry nook and comer of the counIry, 
then definitely people would be going and nobody wi! 

hesitate. 

Now, .. you aid ....... , there are 10 many docIorI 

who are rut'II*'G tn 1M ...... for employment. TMy do 
not have ~ or COUI"I8, after 1IwdIatIon, every 
year 10 rMny doctorI are coming out and they are aIIO 

going to the Gulf countries. They are going not ju8t because 

they want to go there. It II because they have to 8UfVive 
themselves In a reasonable and decent way. That II why, 
they are only going 10 Gulf or WHtem countries or 
somewhere else. 

In this great country aJao, there Is ample change for 

them and definitely we have to spend a little more money 
and we have to create infrastructure. Again, why are 
people not going? Suppose, I am going, I am not going 
only to write the prescription. Now, It depends on the 
Investigations. Unless there are proper facilities for 
investlgatlona In the rural set up, he will not get because 
It Is not the olden days. Formerty, by just counting the pulle, 
he was able to come to the conclusion. Now, the teaching 
has been changed. We depend 10 much on investigations. 
Unless there is blood, urine or eputum Investigations, the 
treatment is not poaalble. So, such Infrastructure has to be 
created in the rural set up. Definitely our doctors and 
paramedical staff should be going there. The problem Is 
the development of Infrastructure and not partlcularty about 
the doctors. I have gone to the rural areas of Haryana and 
Uttar Pradesh. 

I have seen that even paramedlca are not sitting 
thent. They are ghlen a Moped or a small ecooter; they 

sit for a few ttou... in the village and then come back to 
bigger towns for happy HvIng. Let us accept the reality u 
to why the people .re nat going; why the doctor Is not 
going; and why the paramedic II not going. If situation 18 
created, defInIIety they wlH go and the peopte will get 
the beMftt. For aI these things, I can Intervene and 
say thai we need the funds and we need the will. firat 

of d, ft8ryOM IhouId have the will. But the will alone 
wi not help. Th~ the wi! work, we must mobilise 
suIfIcId money. Then, Shrt SudhaIcara Aeddy's BIt will be 

• redly. 

Of OOUI'M. • I Mid, this BII ahouId be accepIed in 
pr'_1OIpIe. This II one thing. I am still unhappy because 
hMIIh II ~rybody'I need. 1lMp IhouId hIMt been rru:h 
more pmUclpatlon for the suppof't and tor impIementdon 
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of this Bill. Arlyway, Shri Sudhakara Reddy, you have done 

a good thing. You have opened our eyes. We take It as 

a challenge. I support the Bill from my heart. I would 

request all the hon. Members to support. 

I have a special appeal to my young colleague and 

the hon. Minister, Dr. Ramadoss. Let us take this as an 
opportunity and bring out a Bill and see that every Indian, 

whether they live in a town, whether they live in a rural 

set up, let them get the required minimum facilities. We 

have developed our techniques. We have wiped out the 

smallpox. We are going to wipe out the polio. We win wipe 

out all the Infectious diseases covered under the 
immunization scheme. I am sure, we win be able to do 
that. Even the. disease like malaria, tuberculosis and 

other disease are being brought down. It is almost that 

we have a grip over them. I am sure we will win But, 

we should have the mind and we should have the 

dedication to accept SM Reddy's Bill arid Implement It In 

true spirit. 

Supporting this bill once again I thank you very much 

for giving me an opportunity. 

PROF. M. RAMADASS (Pondicherry) : Thank you Mr. 

Chairman, Sir, for the opportunity given to me to speak on 

thla Important BlH moved by SM Sudhakara Reddy. I aleo 
join other frIendI who have appreciated Shrt Sudhakara 

Reddy for bringing thIa Amendment Bill. My only feeling 
Ia whether thIa BIll would be able to provide all the 

condItionI ~red for improving the health status of the 
country. The health .. tus of a community or • citizen or 
a nation depenca upon varIoua determinants. There are 

economic determinanta, there al'8 social detennInan •• 
theN .,. wen poIIIIcaI dete,"***; and there .,. health 
determinants. Just by bringing an amendment 10 the 
0irectiY8 Principlee of State PolIcy, whether It wII be 

paeeIbIe for &II to actMve • hoIIItIc ctev.Iopment of 
..... In the country. or, • ShrI Chanc:IrIppIWI hal IBId. 
whether .. require the poIIIIcai wII to ........ the hMIIh 
f.cIIIIIM. 

The amendment moved by Shri Sudhakara Reddy 
touches upon only one aspect of health. namely 

the curative aspect of health. But there is promotive 

aspect of health and a preventive aspect of health. 

Only when we take all the three aspects, can there 

be a full-fledged health development of the people. 

Therefore, when we talk in terms of healthcare develop-

ment, we must look at the necessary condition as well 

sa the sufficient conditions required for it. While I agree 

with .Shri Sudhakara Reddy to the extent that his 

BiU provides for the necessary condition for health 

development, but I disagree with him because it does not 

provide the sufficient conditions required for health 

development. 

I do agree with him on the pathetic conditions 

prevailing In the primary health centres. I do agree with 

the view that about 300 to 400 million people of this 

country have a feeling that good health facilities are not 

available to them and qualitative service. are not 

accessible to them. There i8 large-scale poverty, ignorance, 

squalor, unemployment, lack of income, lack of employ-

ment. All these contribute to lack of good health in the 
society. 

As a result of this, despite all our efforts at health 

development In the last 58 years. the health status of India 

today Is lower 81 compared to East Asian countries; The 

value of some of the indicators today is much leas than 

what it wu 25 years ago in the Eut Asian countries. Even 

today the infant mortality rate, the matemal mortality rate, 

the death rate and various other Indicators of health are 
lagging far behind the millennium development goals that 

we have put before us to achieve. 

I do agree with all these things, but just by providing 

health facilities alone. we are not going to achieve Health 

for Allor sufficient health statu8 for the people. What we 
require today Is rnoI'8 of funding. what we require today 

Ia imaginative poIiciee and programrnea, pragmatic polices 

and programmes and more than anything ... we require 
the poiltlcai wiD, as he has eaId. 
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Today K8 ..... Ie one of the poo"" Stat .. economically, 

but It II one of· the progl'888ive States eocIaIIy. It provides 
a I,mlque model where economic and ICICi8I facto,. have 

combined to bring about a very high health status. The 

World Heatth Organisation today cites Kerala as the 

country model of a State where the health status 18 very 

high. Kerala has shown that In every panchayat, there Is 
a Primary Health Centre served by good peopfe. Now this 

achievement has come not by an amendment to the 

Constitution, but by social commitment of the Govemment, 

whether It was a Congress (I) Govemment or a Communist 

Government. The ingrained truth of Kerala's culture Is that 

they stand for social equity, equality of opportunities, which 

are all not practised by many of the Indian States. It is a 

State by itself. It is psr BS a separate State in the model 

of social development. 

Therefore, mere constitutional guaran"es or 

amendments are not going to be sufficient to achieve the 

goal of Health for All in this country. More so, his 

amendment touches upon the Directive Principles of State 

Policy and not the Fundamental Rights. Pemaps If he had 

brought this amendment Bill under the category of 

Fundamental Rights, then the Government had no escape 

except to implement and provide all the basic facilities. 

Unfortunately, he had brought It under the Directive 

Principles of State Policy which are mere wishful thinking. 

The State Government may think that it will provide all 

medical facilities to the people, ·but what Is the ~rantee 

that they provide? Therefore, Instead of approaching the 
pro~lem through the constitutional route, I would feel that 

this problem has to be addressed by a committed 

Government. If you ask me whether this commitment II 
there in this Government today, my answer would be 'yea'. 

The present UPA Government headed by Dr. Manmohan 
singh II conwnItted to social deIIeIopment of this country. 
You look at the various 1egIeIattons brought In the Jut 18 
months. For the first time in the annals of this country, thIa 
Government has brought the National Rural employment 

Guarantee Bill which eMU.... employment .. • 
Func:IamentIJ ~ and .. ~ It.a the peapIe In every 

houeehoId will get an Income. If the Income Is theN, 

nutrition's there, food Is there and the hygiene Is there, 

and the health status Improo.w automatically. Therefore, 
the promotion of health of the people depends upon 
these factora on which the Govemment Is concentrating 
today. 

We have got a Health MInister who is young, energetic 

and committed to Health for All in this country. The party 
to which be belongs has given • clarion call that every 
citizen of India today should have as much of health care 
as the President of India has. No other party in this country 

has said that the common man In this country would be 
accessible to as much of health care as the President of 
India, the first citizen of India, can have. It Is our party, It 

Is the party to which the Health Minister belongs which 
has said this. You can review the progress of Health 

Ministry In the last 18 months and look at the way In which 
he has been disseminating the knowledge about health, 

augmenting the facilities 01 health In the country. Can 

anyone suspect that this Government with that commitment 

will not be able to achieve the development goaIa of 

health? 

I do feel that we have to achieve more, but we will 

be able to achieve II with this kind of • commitment rather 

than through the conItitutionaI route. ThI8 GoYernment is 
run on the premise of the Common Minimum Programme. 

The Common MInimum Programme has committed for a 

national Cooked NutrtHoua Food Programme. 

The Common Minimum Programme· mentioned that It 

would Incre ... the expenditure on health .. a proportion 

of GOP from two per cent to three per cent IflCI not to 'our 

per cent, as Shri Chandrappan MId. W. will achieve four 

per cent only after 20 yea,.. For the time being, we would 
be happy If It Is lncreued from two per cent to three per 
cenL The commitment to Int'..- II from ... per cent to 

three per CM1t hu been made. 

ThiI GcMImmInl .. brought • NIIIIoMI HeIIIIh 
Insurance ScheIM tor the poor people. ThII GoMnInMt 
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hu brought a number of other achemes which would 
contribute to the health of children and women. Therefore, 

the Common Minimum Programme has committed this, 

and 88 a member of the UPA, I can say that this 

Govemment Is lineere In Implementing all the provisions 

of the National Common Minimum Programme. 

More than anything else. In order to augment the 

medical facilities In the rural areas, the hon. Health Minister 

on the advlce of the hon. Prime Minister has Implemented 

a novel, unprecedented Scheme. "National Rural Health 

Mission". If you had gone Into the details of this National 

Health Mla8ion, whatever you have sought in the 
Amendment Bill, whatever facIIItIe8 you have uked for are 
found In the Natl~1 Health Million Policy. It has got a 

strategy for Improving and strengthening the sub-cantrea. 

It says: 

"Each sub-centre will have an untied fund for local 

action at the rate of Rs.10.000 per annum; 

Supply of essential drugs, both allopathic and 

ayurvedlc. to the sub-eentrea; 

In cue of additional outlays. multl-purpoae wortcers 

and others will be given the funds;" 

With regard to strengthening of Primary Health 

Centres. the National Health Mission says: 

"There will be adequate and regular supply of 

HSentiai quality drugs and equipment to PHCs; 

Provision of 24-hour service In 50 per cent of PHCs 

by addressing the shortage of doctors, especlalJy In 

high focus States; 

Obeetvance of standard treatrMnt guidelines and 

protocols; 

UpgradatIon of 100 per cent PHCe for 24-hour rwIerTaI 
MfVIce; 

ProvIIIon of a eecond doctor at PHC level - one male 
and one female - would be undertaken on the balls 
of felt needs; 

With regard to the convnunlty health cent .... , 

there will be operatlonallsatlon of 3.222 existing 

community health centres as 24-hour first referral 

hospitals; 

New Indian public health standards setting norms for 

Infrastructure. staff. equipment, management. etc." 

All that you have wished for In the Amendment Bill 

is found In the National Rural Health Mission. This year's 

Budget, that Is, 2005-06 Budget, has incr8ased the outlay 

on health sector by 20 per cent. lWenty per cent Increase 

in the health expenditure to meet the commitments of the 

Nati')nal Rural Health Mission 18 nowhere unheared of in 

the Suctget history of India, at any point of time. Eighteen 

State. will be benefltH, but the entire country will have 

the focus of the National Rural Health Mission. We wish 

that this Mission were able to achieve all that is required 

to be achieved. 

Before I conclude, I appreciate your good gesture. We 

endorse your view that medical facilities must be Improved. 

but Improving medical facilities Is only a necessary 

condition but not a sufficient condition. To fuHil both 

'necessary' and 'sufficient' condltlona, we must go a long 

way. I hope, with the support of your Party and other 

parties. the UPA Government would be able to achieve the 

targets set for 1tseH. 

KUNWAR MANVENDRA SINGH (Mathura) : Hon'ble 

Chairman, Sir, I am gratefui to Shrl Sudhakar Reddy for 
bringing this amendment 47 (A). -

(English) 

"The Sta ahan Ht up one Primary Health Centre In 

every vlRage with an basic meclcal facilities.· 
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He haa brought thII ..... Idment thI'Ough thII bII In 
the Partlament. Slmultaneouaty. I would like to congratulate 

him for brinlng this bill that win prove largely beneficial to 
the people living In rural ....... Hon'ble Health Minister 

Is preeent hera. Through this House I would like to request 
him that this leaue IhouId not be restricted to the state only 

but Central Government should also pay attention In this 

direction. Earlier .teo I had expreued my views on this 
!seue In the House. I h.d suggested that National Policy 

for Health cara should be formJIated for the country. There 
is a provision to provide about RI. 1 00 croraa from the 
consolidated fund of India for thII ... (lntenupt/on$) 

[EngllMJ 

MR. CHAIRMAN : n II 8 p.m. now. You may 
pIeaIe continue your speech next time. The Hot..e now 
standi adfourned tIH 11.00 a.m. on Monday. November 

28, 2005. 

1'.00 tn. 

The Laic Sabha ",.,., adjourned till Eleven 01 the 

CIocIc on ~ NotIember 28. 20051 

Ag,.hs~ 7, 1927 (S.u). 
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